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15337
——
LOK SABHA been advised to consider suitable
) subsidies in the ocontext of their
Friday, July 38, 1967/Sravana 6, 1889 resources position.
(Suiea) (¢) With reference to (a) the ex-
isting units are capable of mesting
TheLk h t El the demand. As regards (b) the
ok Sabha g;::ku even of the o doea not arise.
SPEAKER in th
[Mr. R in the Chair] "
° leﬂ'sounm;s =0 wgrRa, #3w qfrqn {z H AR A
Pumping sels 9% WIE, N EF gwg T WX
P oraTR ¥ a9% 9T AT §T af‘ttr‘f
‘lﬂl Dr. l.lun Manohar Lohia; : ¥ art ¥ TQ'Q I E‘."i gt
Shri Madhu Limaye: 1§ oy orer Wy aEaAT Afzar g
Shri §. M. Banerjee: ¥ AT AR gL TW A 9T QO
Shrl George Fernandes: afeqn &z o &, & a@ gorr< qfeqn
Will the Minister of Industrial  3zg #Y grawgwar ghit 4l 378

Development and
be pleaseg to state:

(a) whether there is a move

Company Affalrs

to

produce pumping sets on  big scale

by mobilising public sector and
private sector resources;
. (b) whether these sets will be
.made available to the farmers at
:':ubs:idi.ued rates; and

(c) it the answer to parts (a) and
(b) above be in the negative, the

reasons therefor?

The Minister of State in the Minls-

try of Industrial Development

and

Company Affairs (Shri Raghunath

Reddi): (a) and (b), No,
existing facilities are sufficient

Sir, The

to

meet the demand for such pumping

sets. Till the end of 1966-1967,

pattern of subsidy was prmnbed by

the Government of India for
pumping sets supplied to farmers

all
but

with effect from the current year,
this pattern has been discontinued
and all the State Governments have

. AN TF 47 T KT OFT 9w w)

qft” faq a%m | Fgg  wrAAT
argan § f§ g afron ¥z o faar
g+ q¥ar §, 7w g qfeqn 2w
9 frar & 9 awar § M q
gfeqr &2 Fa a% darT @ Avdq,
formy afggl ®r @A Tow &7 FA
& foqg yewa g &%)

whaifre fewra ey emeareend
Wt (st wweiv et wgwe) 9
g 98T WOT 9T, ¥g Q qfeqn
W ¥ al i qr, N piweefoew
o s ¥ ot ot
AT gw A warar § e
faadt wwwrd, I wgrar gfeqq
¥za mgidarr 1§ oA
e d @ gk dw o ¥z
& arid ger § W afeat wr qmy
diw w7 daf Mo Tad | I

.
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FN FAA FT IO AE IF GATR
gt gl ) wfEa gEd qafeas
qo THo THo WTo ¥ M NMHATE
foié s g, 3w mga Mt s @
#twmanfmﬁmwmt,
o WY & ofeaw v qrg
swx ofrr FEw  q9T @€ )

o T WAy Wfgw:  gEw
AT qON ¥ Y FE qg Hen
w% f TR, O TR * ag AT
e Y et T T ATy l{’Hm‘ﬂ'r
waife aTert t'tlt‘mrﬁ“”f rrk
T
g & 'i::
bl "\12
.'a'a'li'T iwn:mt‘tan
h §P—\ﬁquﬁ
'. ilf!‘l‘ ¥ twat ow o g%

JULY 28, 1867
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F q@ Mt war g aifeeen €W
fawg ®1 et §, sa% owag eww
TR, T A T W A g

§ wewA et g d
a fF wr grra s o ¥
TR W TR FATAG | W e
T #F o W g ow @

T § AR s e R

: What the Minister
says :s moré’ eortulmhm what the
other peopla n%

To T AL W
mmmﬁd

-awmuw 5wy
s = mﬁmrqm
- orr

s
m{?

Mr, Speaker: It is there and ho
wu],giumbutnotnow !

Cllrl 8. M. Banerjee: May [ know
whether any funds have been allott-
éd by the Centre 1o the varlous Stato
Governments, especially ~himd
Bihar, for installing pmpmrnets th
the drought-affected areas and is so,
what is the amount allotted? '

Shri F. A. Ahmed: For the purpose
of those affected areas, a ypecial pro-

amme Mas been undertaken’ smd

ds have been allotied. That fighre
fs not with me; T will ask the Foed
Minister to give that

Shri R. Barua: May I know whe-
ther some of the pumping sets
different States are lying idle snd,
it so, how Government want to put
them to use?
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Shri F. A. Ahmed: Such pumping
sets ag are lying idle should be re-
paired. For that, all the spares and
component parts are available,

Shri R. Barua: It means that Gov-
ernment agree . that some pumping
sets are lying idle,

Mr. Speaker: Shri Sarjoo Pandey.

st wopamdy . qA SR A
aar, @ s, o ewoRid g qe
gar &, agr qffgr ¥ g aw
AT gun yfE sET wdw F faq
Xarel § qun wwd, qg ) e
® O qM1C G &, I7% fAw fewm
¥ogw gl o fenr o @l
R ag wra wgarg e fo game
Ugur oo & wT oagh 9T qfe
¥ow ¥ fau It s T & fear
AT |

St WO WN WEWT I FaT
g §, % ower gfoar g

fafreer #1 & qm o wgr g
a3 §, Tgi weT affr @z qgEm
# wifew ® @

Shri M. N. Naghnoor: With refer-
ence to (a), we have three units of
Hindustan Machine Tools in Eanga-
lore, Hyderabad and Tiruchi. Now
we learn that the goods manufac-
tured by these units are not moving
fast in the market. Will Govern-
ment examine the feasibllity of en-
trusting the manufacture of pump
sets to the HM.T. ynits in the coun-

try?

Shri F. A. Ahmed: Yes, Sir;
is being done.

o e fad: TwAE ¥ TF
i ag 0 & e s ofers dwT
Hofemr ¥z TC AEA W W
I Ay TEr WE AW IATAIE,
Teerr %8, agr 9 wafan wfed

that
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R wfer ffedr @@ s
qiRaw § iR Wi oy W oaw
qE7 94 953 &1 AF 9 WI F
faq s aw g &) gfF gt
aeE wAFAar g, zafan st
MG agT A qsar g & ag
AT agmg o oawre g
TiF fag g9 afmr o1 IeEE
oA g

C S T e W S aw
AY gwima §, 7 3T gh faad
T . A FEW Y, T gAML
gfrze ¥ aar asd &1 Wiz wf
WY W IAT F AT g1, A ITL
#1§ wFAT A AT 99T § 1

o wriwy fig g o, word
& fe fagre & feadt  yaaar § W<
o wrfeadt &0 & 1 @few
FOAIK (AT qadr Af g

Shri Shivajirao 8, Deshmukh: « Will
the Minister tell us what is the basis
of this assessment of national re-
quirements of pumping sets? Is it
based ‘on this factor that the moment
a pump set is installed in a river or
a well or any other source of water,
the water-drawing capacity of that
source is almost doubled? Are the
assessments based on the probable
water sources and thelr lifting
arrangements by means of pumps or
only on the market demand?

Shri F. A. Ahmed: The assessment
has been made and according to the
assessment for the Third Five Year
Plan we have produced 1.5 lakh
pumps more than what was targetted
for in the Third Five Year Plan. So
far as the Fourth Five Year Plan
is concerned the target fixed is about
4 lakh pumps per year. We have
already reached a figure of nearly
293,000 and we hope to see that the
figure fixed ke soon reached,
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Shri Shivajirap S. Deshmukh: My
question was not as to what is the
agsessment but what is the basis of
the gssessment,

Bhri F. A, Ahmed: The basis of
assessment is the demand in areas
for the purpose of utilising these
pumps to supply water in rural greas.

Shri N. K, Somani: As a result of
two consecutive droughts it may be
that there is no shortage of pumping
sets today. But if we have a good
monsoon and a good crop this year,
I expect the demands for pumping
sets will shoot up next year all of
a sudden. Would the Government
be ready at that time 30 that they
are not caught napping and there is
no shortage of pumping sets next
year in the country?

Shri F. A. Ahmed: These have
been taken into consideration gnd the
target fixed by the Planning Com-
mission.

T LEPRLT]
AT
P D I
71 )
EE!

3

frae @ aer @, w@ TG 12

JULY 28, 1067
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FUT TG & @U@ AT FT F
T wHEHHW  arfs q@r S
TR qe® & a7 &% |

Bhri K. Lakkappa: XKeeping in
view the fact that the agricultural
programme should be defence ori-
ented, has any survey been made in
this country to manufacture pump
sets to meet the needs of this coun-
try to have the agricultural pro-
gramme defence oriented; if so, may
I know whether any manufacturing
centres are under consideration of
the Government in the various
States?

Shri F. A. Ahmed: The programme
for production of pump sets has
been made on the basis of assess-
ment made by the Planning Com-
mission and it is from year to year
revised. It is on the basis of that
revision that the production is going
on, and Government also proposes
to have high-compressor pumps in
the public sector.

Shri Amrit Nehata: The hon, Min-
ister just saii that the production
of pumping sets is adequate in the
country. In that case, why is it
that quite a large number of tube-
wells in the north-western Rajasthan
dug by the E.T.O. have been plugged
back for want of pumping sets?

Bhri F, A. Ahmed: I am not aware
of it.

ot o feg sl fiwd,
Tt K fewET wrga qftgw &2
Fame & ffead & @) v
ferra wgdt & SAET ®m@A A7
WOHT T AT F1 A fEawg qgd
AR T® WWE  § TR S«
I @oioT 9FTar g arwr & g@T
Fyoawm #% ff ag 9 v o
FIG 1 VFr drEATT w4 T
yfemA SARAT 3T FAFT FAAT
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WX qCRT FGT qr@ d AT w9
WY {YA1 FIH FAT G% 7

Gt v wel wpee ¢ 3g T
= o1 goar fF A7 "orar saETEY
SwaE (EEW aaEl § AR & 4y
guwar §fe qamwa &1 9@ wHEfE
wa f& tor @ |t F oW
fer or € @ifew q@ ¥ IAH
TURT A AWM FGH ALH QIO GAw
§T g 99@d aigw v foae g
%9 AW FI A AT WA JEY  FAH!
e

Shrimatj Lakshmikanthamma: In
the report submitted to this House
on the Demands for Grants relating
to the Ministry of Agriculture it is
enid that the units of pumping sets
will be increased three-fold, ¥Xeep-
ing in view the extensive demand
for pumping sets from the Ministry
of Agriculture and also the crash
programme that will be taken up,
may I know whether Government
will take care to see that these pro-
grammes do not suffer due to want
of pumping sets?

Shri F. A, Ahmed: No, Sir; it will
not suffer. I may inform the hon
Member that the production of pump
sets has increased pccording to the
assurance given by the Food Minis-
try. In 1861 the production was
1,73,000: in 1985 it shot up to
2,18 000 and in 1966 to 2,83,000, Very
soon we shall be reaching the target
fixed for the Plan.

Shri Jyotirmoy Basu: We are
going to produce baby tractors and
these baby tractors can be used for
Tunning the pump sets. Has that
been borne in mind by the persons
who gre designing this?
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Shri F. A. Ahmed: That will be
kept in view,

Drinking water in Railway
compartments

*1442, Shri Yashpal 8ingh: Wil
the Minister of Rallways be pleased
to state:

(a) whether Government are con-
sidering a proposal to provide drink-
ing water in Railway compartments;
and

(b) if so, when a decision is like-
ly to be taken in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shri S. C. Jamir):
(a) The proposal has already re-
ceived consideration and hag been
introduced in certain long as well
as short distance trains. Railways
have also been advised to progres-
sively extend this facility to cover
important long distance trains, after
making satisfactory arrangements to
provide this service.

(b) Does not arise.

st awaTe fag ; @CETT A T A
gt T fear & e oo sdvw &
AT Y g g AR AT A &
Hwad @ fags ot g @t oy
g% fag ar @ r gawm wa wgar
o foadt wwr€ ag awmT arf
tox o wa far I & ¥ TR
qAT Adf fawar 7 w@r AT €W
i g fawre FxdT far gaw FEma
X FE A RIS FC & Ga9
gge 9¢ FE ¥ QT FT A
fomr wra?

The Minister of State in the Minis-
try of Rallways (Shri Parimal
Ghosh): In accordance with the
policy to improve the amenitles in
the third class and other compar#-
ments, the Railways have already
taken the measures to provide water
containers in the third class sleeper

LX)
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coaches gs well as first class corridor
type coaches on certain trains, This
programme has been  introduced
since 1064 and gradually, the instruc-
tions are, this programme would be
extended to more and more trains.
Now this facility is provided only
on some Mail and Express trains and
not onh any pasgenger trains, Arrange-
ments gre being made so that water
containers could 'be provided in I
class corridor type and III class
sleeper coaches on all important long
distance trains by stages.

st awaw fog : 9 98 W% A@
gw fe wofeam god ewm a@d
Fom wmed & 7 Au dwr o R
fowT wiT a8 & Fmw W QA7
AU W T T F A AR
QAT BT JUA TG ¥ A A
S F- fae AWl @ o) SEET
A wqr A TAow qea 866 gasfac
ferd Sgg # "gma g T T30 ?

Shri Parima] Ghosh: No, Sir; the
prgviding of water contdiners is not
being held up for want of funds, The
matter has already been taken up
and arrangements are being made
for introducing these on other trains,

Shri S. Eandappan: Even in places
where there is provision of supply-
ing ot flltered water for drinking,
in many cases it is kept in open
buckets and all kinds of dirty uten-
sils are put into them. In regard
1o the taps, the place ig 8o dirty that
jt is revolting even to approach the
tap, let alone drink water from it.
1 would like the Minister to see that
drinking water is kept properly neat
and clean.

. Shri Parimal Ghosh: That will be
taken jnto consideration.

oft vft v - R WA, I WEW
waet &1 S A 7 w0 F B
e F awg ¥ aeh A& fag
T 7 A HT SAAR A FTRE L.

JULY 28, 1967
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#qod wEaT fF gaw wimw Ak
9GS & & TA AW & @A(q FAME
WT W EAR g F @ S @7
HITT & AGTC & I9 HIU i
fad wed Fam s W< 9F i A
qlaar & & FW @i AT 99
a% dg @A o BES FWTH KT T4
FEMT & T W G ¥ a4 aw
T 9 & fAg 97 F wAr & a-
WA A g aFar AT g w4 9% En
4T 7

8hrl Parimal Ghosh: The question
is about providing water in railway
compartments and not whether we
are going to do away with the alr-
conditioned or first-class coaches, As
I. have already stated, adequate
arrangements are being made.

- WY tft o W o & o
fasar &, gasr 7@ famar &

i ﬁwwuum:mfrfwmt a?
L L L {1 SR

Shri Bishwanath Roy: In view of
the fact that with ordinary fittings
in the compartments drinking water
can be supplied to the passengers,
may 1 know what are the main rea-
sons that are standing in the way of
implementing that scheme?

Shrl Parima) Ghosh: No, Sir. Thg
provision for supplying  drinking
water is being made by allowing the
water containers in certain trains.
Now, for the time being, of course,
these water containers are mot being
supplied to mady of the trains. But
very soon the arrangement is being
made so-that the water con
could be supplieg to Ist class corrd
dor type and III class sleeper coaches
on all important long distance trains
by stages,
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) HlETT AT FTAT: S Y AT
Wi aax g fe 99 & a arEm,
& F o ot A AT | i A
wERd ¥ qaear f& oaer ¥ =y
qg $AFT FaaA 7 Tz § 1 F oA
agn g & F9 aF gaw AW
fravm? Iy H wFw wfem &
W WA T qiT &1 eram fwar
3 I ag AW W9 AR A A
TN qEY & EFT W AT A0 Ay
9 TF TEET GEATH EroFHIL

Shri Parima] Ghosh: I cannot give
a specific date within which all these
arrangements will be completed. But
all endeavours will be made to com-

plete this arrangement as early as
possible.

ot firw xroww:. e fe
: AT ag man, AT FTRTC I T
A Ad & 9 W g

Qe ATAATT ®TEq: WIOET Y A
g

w) fa Aroaw: w4y ATOET OA
o &7

Mr. Speaker: You should address
the Chair. The moment a chance is
given to you, you want to fight with
them. You put a question,

oy forw Ao § owow gRo
FTETe ¥ A wwgan g e vl e
fior & foaer o1 w0 ag g
qEAT, AT HCA T G BT T
aafe &7

Shri Parimal Ghosh: As I have
already said, all arrangements are
beingmde

nftmmm Lk mwﬂ

N T v }E NIw faofed F
& o W g fr R W
A WTAT WA WA gAg 9 W

Oral Answers SRAVANA 6, 1889 (SAKA) Oral Answers

I5350

SAAT WX RAEA w1 At Heard
fear omar @ gaga T A v
T THSY aCE &7 femmar @) w5
& s wmgar g 5 swart B A
F@ & fqr ¥ ww aw W
saear A TE g1 wAC Ag #v af
g FT aw F oA At g7
Shri Parimal Ghosh: The gquestion
here is about providing water to the
compartments, We are not discuss-
ing here the question of providing
water for a particular ntnt.io_n.
oft TrRTEATC qredy: WT W a1
R #Y a7 e anfgd ?

qifere i sl v oo
w wit

*1443. aﬁﬁ'{ﬁlﬁn
ot wo Ao faurey :

.. W Re® WA qg T N F
w4 fF:

(%) =7 17 wiw, 1967 ¥
‘ffegm dwa’ wwETE ® WL
gt # “qafaT WA & qe €
gwar’ s & sey wwifew
UF @ w WG H AT fgwmar
mr g

(w) afe g, drear ag o= g fs

in
try of Railways (Shri 8. C. Jamir):
(a) Yes, Sir.
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(b) No, Sir.
(c) Does not arise.

ot fopfer faey: St Y | 3 o
femr oo agi" 1 Ko wgEg fF
ggiq e W 9 Q@ Eg R
W weaw g § g g 5 @y,
TR, FRAR, wfege ik e

= oW i fe & o=mw o

W W F | WRT Wier qe] av e

T DT R E e g A

foerar | @ ey ot s 3§

Nﬁqﬁl”h

The Minister of State in the Minis-
of Rallways (Shri Parimal

Ghosh): In the context of failure of

monsoons, the Railways had already -

indicated to the N.E. and the North
East Frontier Railway to actually
assesg whether there will be any diffi-
culty in the supply of water to the
stationg as well as for the locomo-
tives, The sources of water, mostly in
the N.E. and the North East Frontier
Railway, are tube-wells and tubewells
are not very much subjected to the
vagaries of monsoons. The Railway
authorities indicateq that they did
not anticipate much inadequacy of
water supply because of tubewells,

This . particular Question is in
reference to a news item that appear-
ed in the Indian Nation, as the hon,
Member has mentioned, particularly
about Sonepur, Katihar and Samasti-
pur. There has been shortage of
water in many of the stations, -arti-
cularly, in Rajasthan and ™adhya
Pradesh. But, certainly, we did not
have any such information about in-
adequacy of water supply, parti-
cularly, in this sector. As regards
one station that has been mentioned,
that is, Sonepur, the position is that
we used to pump water from the
river Gandak, in that ares, and we
used to take supply from one bank
of the river to the other, as the river
channel shifted to the other bank,
the pumping centre was also shifted

JULY 28, 1967
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to the other side. There had been
some difficulty for some time, but
after the shifting of the pumping
centre, there has been no difficulty,
and certainly not to such an extent
ag tp dislocate any of the train ser-
vice.

ut fogfa fawr . ¥ @iz o
T ¥ TEd Wl SR wmfE

‘S wE 17 fee welr ot J wgr fe
forra 3o fel @1 ag oW o
mmﬁwﬁw& TE?
dfeat & 7 wgfears &)
mfu'{gmmmt

weaw wfEw c AT dw §

Y FEU aare Aifed |
Shri Parimal Ghosh rose—

Mr. Speaker: He may sit down. He
is putting the second question -ow.

g & ofar & wa g owr
T FEFT FIGL FEH & fﬁ'ﬂ'
w1 awR wE giafag sraear w7
@ & arfe arfead¥ #yqrer &
T T B, WH FT JWL ™ F
affgat #1 9t f& w9F a0 T F
a9 qwa §7

Shri Parima] Ghosh: Some arrange-
ments have already been made, par-
ticularly in the Stations of Biahr.
We have already installed an elec-
tric pump in that area and we are
also trying to replace some of the
worn out six-inch pipes by putting
new pipes, so that the pressure
the water could be increased. We
have also taken up the construction
of the overhead tank, so that there
may not be any question of scarcity.



15353 Oral Answers
St wo ATo faardy : HATRILT,
FweAryT, wfege, awge wf SEh
# Ha "Agres ¥ v & oY £ e
7@l grar ¢ 1 ar Tar 37 ofemw o
frama ox fwrae w7 & gaar w
¥ @7 arfs sawr wraw @ fa oa¥
WHET ITH! TG FARMUT W §
wife 4% & sadf & foews foa
Tt & 7 & s g g e oagr
o W afeat § 3T Afgad ¥ afeqw
¥ & FAFET AFT QAT FT LA
At wgram w3 arfe agh 9T qeEy Y
w41 T & 7
Shri Parimal Ghosh: It is a rugges-
tion to be considered very seriously.

ot Wey waw ;A0 AAr g
# qar @ fe 26 qarE F “ar’ F
wetfo gor @ & a@ger ¥ aww
wfegrdr =« fotat atg & A F4E
B oA & A1 36T qar fomng
T qU, IAF 947 qT 9T AT OXF
F AF F T AW FE G G L,
foredr @& &1 931 W @I 921
T Y| W AT wER w S Ry
AT T ¢ A JE R FraagigE g ?
Shri Parimal Ghosh: I will check

up this point. I have not received
any information on this,

wy wreg wem 26‘{“*

ww H@ATT H BT ] |
Shri Bishwanath Roy rose—

Mr. Speaker: I must point out to
the hon, Member that he has already
Put one supplementary question on
the previous Question. He will not
get any chance now. What about
the others who have not put any
supplementary question at all? It is
not that I did not look at him, but
purposely I avoided because he has
already put one supplementary 7jues-
tion. If he gets up again and again,
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it will not be possible for me to eall
him. I would like to warn my hon.
friends not to get up again and again
like that; T will not be able to call
them. I will pick up somebody who
has not put any supplementary ques-
tion at all,

Selling of Fake Rallway Tickets

*1444. Shri Ram Kighan Gupta:
Shri R. K. Sinha:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that fake
Railway tickets are being sold in diffe-
rent parts of the country; and

(b) if so, the efforts made to recover
these tickets and to arrest the cul-
prits?

The Deputy Minister in the Minis-
try of Rallways (Shri 8, C. Jamir): (a)
Two cases of printing of fake railway
tickets which were being sold jn the
Assam, Bengal, Bihar and U. P, re-
glons have been detected,

(b) In both the cases the culprits
have been arrested by the Police and
the tickets in their possession had been
recovered.

o T o e w1 frogan far
FEE SO dUT TAT 4T FELTATT qY
mfasr 2 7

The Minister of State in the Minis-
try of Rallways (Shry Parima] Ghosh):
During the last year we have detected
one case particularly in the Calcutta
area in connection with these forged
tickets. Our information so far in this
case is that some of the forged tickets
have been taken out from the Eastern
Railway printing press, probably with
the connivance of some of the rallway
staff and also the printing press staff.
It is very much in evidence that some
of the railway gtaff are definitely invol-
ved in this matter,
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 oft Tw E T AN Al E
F1 AEA gl <G g SAFT ®I warAT
s g & feaqrgreggargar g 7
Shri Parimal Ghosh: The exact figure

in regard to the loss is not with me.

Mr. Speaker:

rough estimate?

Could he give any

Shri Parimal Ghosh: That rough esti-
mate also has not peen calculated.

Shri 8. M. Banerjee: May I know
whether it is a fact that in some cases
these fake tickets were available with
thoge passengers also who were found
travelling :in the first class? It is.not
confined only to third class passengers
but it extends also to the first class,
May I know what positive agtion -has
been teken to see that these fake tic-
kets are not available even at --the
printing stage, irrespective of whether
this #s'dene at the printing stage or at
any other stase?

ﬁ.l'l Fllllllll GM Some !lk. ﬂ.rlt
.class tickets alsop have been detected.
In, one particilar case which has hap-
pened particularly in Assam area,
Bihar and some parts of UP, one per-
son was forging the first class tickets
and wag distributing them through
some of the agencies of the railways
also. As far as possible, wherever it
has been possible to detect such cases,
we have seized all those tickets, But
it is quite possible that some of the
tickets have already gone into the
market and may be available; all
efforts have been made to check the

forged tickets whenever they come

out and go jnto operation.

nﬂnwwnf e fewal &
-m—a‘mu:rgﬂﬁ |aaar 1§ 1 W
£a # aiw wefydi § AT §T9 gred;
% W T FAaAre qi7 feee ¥ A
oy ¥ W 348 GF agw F@ §
ira&' FTC. AT G2 IT WA A

mﬁrﬁa&zl. & AT wgar
gfﬁmfwaﬁr%rﬁm:mﬁmm
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g5AT @ arfs @ W w1 e A
% | 19 g FATHGHIC 4 F7 HIIAC
aman g fF <y fea A g A @
Tt fege & o @ § 7

Shri Parimal Ghosh: This is mainly

a question of ticketless travelling. We

have already taken up measures to

check ticketless travelling and we have
formeq a special squad for this pur-
pose. Those squads go in batches to

different places to check this ticketless
travelling as far as possible.

o) 5w wrg awi: dF F frAe &
HHC ST AT FT QAW 740 ISE@I
¥ 1 A7 ag v § 6 sTHT A T
¥ wafowr @ faaq mé qar gat
Frr At mifas € 3 @t 1 < feae
HIT {4 & A § W A 9T AET
T age faerer & & | &% s
wmer & fs w7 gw faafey &
FT FEATET ¥ & 7
Shri Parimal Ghosh: It js also a fact
that some of the Government officials

do like that and necessary measures
are being taken so that these things

could be stopped.

F' of} %Yo o FAWr : AT GLHFTTAI
| st & fir @ & dratad & feaat
¥ gow wwmr A A & fa gew
ferz ¥m+ 71 wrar awr wfeT i d
o gqfgarss fede d47 ar 7 fewe
5 & 7 ¥ § W gfew F fead
FMFHAT GASTE | g6 AT
& 4fen 7 R F FToor g A I
g g wafi R ae ¥
fag awec & v far § 7

_Shri Parimal Ghosh: That does not
arise exactly out of the main question.
Bullmy;aythatwelumwthatlﬂ'
cause of the overcrowding it has be-

come difficult for the TTEs to check
the tickets properly in the manner th?



-
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they ought to do. But we are already
considering the matter and we are try-
Ing to. evolve some other methods so
that this sort of things could be eased
e . y -

Shri J. B. Kripalani: Does the hon.
Minister know that ticketless travel-
Merg always'traver first ‘class?

Mr, Speaker; He says that ticketless
travellers travel-only in the i rst class,
That is an accepted principle! -

LRI

8hri Krishna Kumar Chatterjl: Will
the hon.: Minister adrit-that sufMcient
wigilance rwag mot (exercised - in the
matter of these fake railway tickets
because an inter-State gang has been
g for''a long tkme‘in thig line?
‘the gnswer of the hon, Mintster
Asd'not béen cenvineing snoughs Would
hevelightén us .on 'thls driatter® a:o
0 untleiis smu s ol he trase
Shri Parimal Ghosh: It is not a fact
4 the railways..are not very vigi-
T‘n i this ‘matter." “The' rafiways are
griculdrly very vigilint 'As a ‘matter
1act; two tases, W?ﬁ"been dle{tl’:ﬁed

"'Mr. Speaker: The only difficulty is
thyt ‘the - ticketless travelers are ‘more
mmt ot deeg o det ¥

T
Shri 8. Kundu: Will the Minister
chiinge the forit of tieket trom time:te
tirse '4nd -alse make §#t - thinner and
réduce’ jts gize so thet the cost of print-
ing ﬂc‘ke} will become 'less? '
S T B T T TN
Shri Parimal Ghosh: The suggestion
wi.ll.} be borne in mind
St ‘ ] = i

Bhri A. Sreedharan: Printing of fake
tickétd snd curteney notes, adultera-
Hon' of foedstuffs and such other things
have become  ‘part-of ‘our socia] gys-
tem. Thig requires deep study. Will
the Minister constitute a body to 'go
into the question of ticketless travel,
printing of fake tickets anq other ir-
regularities on railways and ask them
to make recommendations as to how
they can be eradicated?

Shri Parimal Ghosh: We are pre-
Pared to consider the suggestion.
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ot wfv foy watfear : 2@ W
o oaETs fifew Fum @ fw
Tga & avat qren 7 amy § fae femr
word & ferg agife st s frfeae gar
fewz qrer W aw Tefiwd aw &

e ft At Wiz oy § Wk A o
qre fire TR Wy & ford g §
aa ft fove @ a § 7 a= a% gt
w47 g et & Fe aw oY few
aiE § agtony € W wo aR
wafe@i oft - & o §0
# srrn sgan f fe gad fag e
T AT T G g !

Shri osh: In some stations,
of course, tip Ik and crowd is so-
much that fhere, are sme Hifficulties.
We are also” trying to fild out how
best 'we oami gatiover-thiy . » -

e L N L il A P

ot geely T wrew | T fowe &
T A 37 o ey v § Forrey
fir s waTOr e & § wie e
ek R ERUS L S
oty g7 ¥ v 4t fewe vt vy &
AT A6 THAT AT A7 § | 0 fewes
/7 339 ¥ qUg § ww F qHIA
ot ww g welt &0 o gEdy A W
wtr ¥ ot § & wgr o e w
ATer o g gt A i ged
o e |t At 2
TR N T T R g
et § Wi g A & o
& ¥ WA o% 1 § oA =TT § A6
ag AT w& wraedy w61 Y agrt
It & W fee gt & STl Y oy
g& 8 arE & fav fewi @l § gawt
s qq 7@ fear wwar § 2

Shri Parimal Ghosh: From a recent
assessment, we find there are certain
branch lines where ticketless travel is
very much prevalent. But the trouble
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in those sections arises because of the
socia] conditiong there, The few TTE's
that we have got are not in a position
to cope with the situation. Particularly
in those sections we are tying to detail
the squads to make periodical checks
so ag to remove this to some extent.
at least,

Shri Shivaji Rao 8. Deshmukh: The
question has not been answered,

Mr. Speaker: Next question.

- All-India Small Paper Mills Assocla-
tlon

+
*1445. Shri R. Barua:
e Shri C. C. Desal:
it 8hri D. N. Patodia:
7. Bhrl Y. A. Prasad;
N Shri N. K. Sanghi:

Will the Minister of Industrial Deve-
lopment and Company Affairs be plea-
sed to state:

(a) whether it 15 g fact that the All-
India Small Paper Mills Association
has recently demanded reliet from
Government to save its units from clo-
sure;

» (b) it so, the reaction of Government
thereto; and

(¢) whether any paper mills have
closed down during the last year and if
50, the number of workers rendered
jobless as a result thereof?

The Minister of State in the Ministry
of Industrial Development and Com-
pany Affairs (Shri Raghunath Reddy):
(a) Yes, Sir,

(b) The matter is under considera-
tion of Government.

(c) The Association of Small paper
Mills have stated that some_of the
small paper units have closed down
due to financia] difficulties,

Shri R. Barua: Have Government
‘made an assessment of the existence of
outmoded machines in some of the
-small-scale paper mills and are they
prepared to give them import facilities
o procure proper type of machines?
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The Minister of Industrial Develop-

-ment and Company Affairs (Shri F. A.

Abhmed): So far as the gmall vnits are

.concerned, the {irouble is that they
-have to import pulp. On account of

import duty and devaluation, they have
been in difficultics. It has not been

_brought to my notice that many of the

difficulties are due tg outmoded mac-

“hines.

Shri R. Barua: In view of the mount-

.ing demand for paper in the country,

will Government take urgent stepg so
that these mills do not go out of pro-

duction?

Shri F. A. Ahmed: That matter is
being considered. They have made
some representalions and we are exa-
mining those things and taking up with
the Finance Ministry the guestion of
giving some relief 1o these small units.

Shri D. N. Patodia; It is not very
correct to say ihat this small scale
industry is facing the problem only
on account of difficulty in getting pulp.
The country has been burdened by
these uneconomic units on account of
indiscriminate and injudicious distribu-
tion of licences in the past. May I

‘know whether in future pefore issuing
.any such licence Government
always examine the ecanomics of giv-

will

ing it so that after 10 or 20 years
they are not confronted with the possi-
Lility of closure or uneconomic work-
ing of these units?

Shrl F. A, Ahmed: It is true that
these small wnits have to compete with
the bigger units and they are finding
it difficult, but we also cannot think
of putting out of action all these gmall
units which have been In existence
for a long time.

Shri N. K. Sanghi: These small manu-
facturers of paper are suffering beca-
use of the keen comlpetition with the
bigger manufacturers. May I know
from the hon, Minister if he would
think on the lines of putting some duty
on the bigger manufacturers, so that
the small manufacturers of paper can
survive in this country?
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Shri F. A. Ahm~d: In order to help
these gmall units, we are considering
the question of giving them relief so
far as import duty on pulp is concern-
ed; we are alsp considering the ques-
tion of excise duty so far as produc-
tion up to 1,000 tons is concerned; we
are also considering the question of
excise duty on machine-made paper,
and. also finished paper. All these
things are under consideration.

Shri S. S, Kotharl; May I know
whether the price of paper produced by
the gmall mills is also controlled, and
whether there is any proposal for
giving a price rise to the paper indus-
try?

Shrl F. A, Ahmed: The paper indus-
try generally has been asking for a
price increase. Last time the price was
increased in 1962. That matter is also
underp consideration.

Shri Sradhakar Supakar: What is
the definition of this small paper mill,
and how far wil] any incentive given
in the form of raising the price of paper
have an undesirable effect of hamper-
ing education ete.?

Shri F. A. Ahmed: All those matters
are being considered.

ot wygrerw e wre . FTw &
ST B2 FTeET §, & oA Y v oy
F¥ &a1 T w TRT | I g g
® g 3 ¥ fag agwfar & v a3
wark #Y fsd s §, v g & ot
W e 9T M) far § e ot awg
& 0T T F 12 Frewr] w1 ek
T 1 IA VT FEwf@r & o
9T A A FT Wiz wET A,
arfe e fadwt & 7 gAT 9% 7
Shri F. A. Ahmed: The small units
have been vtilising traditional raw
materials, the pulp, and now they are
being encouraged to use bagasse and
other waste material. If they muke
use of it, I hope they will overcome
the difficulty of only depending on raw
materialg imported from outside.
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Production of Dhotles and Sarees

+
*1447. Shri Atal Biharl Vajpayee:
Shri M. 8. Maurtl:
Shri R. Barua:

Will the Minister of Commerce be
rlezsed to state:

(a) whether Government had deci-
ded in their Resolution dated the 2nd
June, 1865 that the production of sarees
and dhoties by the Textile Mills should
be pegged at 1963 level and that the
millg and powerlooms should be pre-
vented from produecing coloured sarees
botr yarn-dyed and piece-dyed to
afford protocti.on to the handlooms;
and

(b) if so, the machinery set up for
the proper implementation of the
above decision? '

The Minister of Commerce (Shrl
Dinesh Singh): (a) Yes, Sir.

(b) The maximum production of
sarecs and dhotics has already been
fixed at the approporiate level and the
production of thesc varietiegs by the
mills is ¢losely watched by the Tex-

tile Commissioner. The productipn of

coloured sarees by mills and power-
looms has also been prohibited statuto-
rily and their obsarvance of these regu-
lationg is also being watched by the
Textile Commissioner.

s wew fagnQy arwddr ;o wwAw
ANy, graweT aret 7 fireraa o7 &
fiF gowr< g ferar man foi & aeg
¥ wraffra T @ wr & W e
" e ¥ forg oY av enfya e m g,
ag fawr wifers) & amq firer wC wwd

© THEE W QT8 | T A =g

w1 0T § W W A fread
firelt §; afix gt, o w7 ¥@ w7 WY
3w Faw Jorg g § Forwdr Y -
ofer 7 & &%

wit fdw forg . aw-ew ax d-
I wET ¥ w3
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& | ®1¢ O forwrag A Afew &
Wit & 1 o mrt s 3w 8, Wit
& oo & ag &% ) wrw @ €
1963 & gifaar 331 fafeg e s
wifeat 318 Fafeae iz ‘st o,
wafs 1966 7 afaar 212 faferaw
dreT o mfert 205 P e
lﬁtt««mﬁﬁﬁﬁtﬂhﬁm
I’ﬁtf "

ot wzw fagrt areddt: wn ag @
glgmuﬁwmnm
STy 5 B w1 S et

¥ g O e om, W
Eretwoar a9 it ol e

m ?

Shri ;. larnl. Most of the mill-
owners havé set.ap powerloom facto-
tigs: so_ that they can percolate to the

rket in competition as the

yandloom pro*peh ang if so, what
steps - are the gguemment uklng to
stop it?”

"Shri Dinesh Singh: If the hon. Mem-
ber had ‘uthmed ts the reply carefully,
1 have salg 'that both the mills and
powerlooms have been brought under
thiy restriction.

Shri V. Krishnamoorthi: Govern-
ment believeg more in curing than in
prevention in regard to the production
of dhoties and sarees, Even though the
elder statesman Rajaji passed a remo-
lution in 1953 requesting that a ban
be imposed on the production of dhoties
and sarees by the mills, government
has taken a decision in 1063. There
has been the pitifnl plight of handloom
weavers. The resolution of the gov-
ernment has not conferred any bene-
fit on the handloom weavers. Instead
of pegging production to 1963 level,
why cannot the government advance
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it so that is can help the handloom
weavers, especially in the south?

Shri Dinesh Singh: I gave the figures
of the decline, how the production in
the mills is declining. What js the
point of pegging it up to something
else when it is declining.

S} WaT W TR T A wERT
Farad fir el Wi afent & wie
for “weare Jeaw vy W oW
gﬁmiﬁtﬁr«tiﬁﬂﬁ? ki

st gy O

diﬁ?nfug wmmk
fries. €T f¥ ag qv W W
g =AY 3 Fed a7 R wT F o
g g & 7w
e o - .

ey g o

@ wew fagrdt moddt ;s
wgrw, Wt g & oAt
warr R §n oe s I e e
PP et atfeat e ¥ O et
T § W qEd Ton IR vy §

firefi gty enfir wamar v Fere
w7 g1 @ & 1 § ag Qe gt § 6
oy forett Y O et wary, 4 & g
T waTer wgr § | AF vz Fndt iy et
®Y T T § AT G T DT T 8,
mmmmtmmgs

lﬂ&iﬂfq mmwm
qX faut 7 7@ 6 Ghw & semar
aﬁa‘:ﬂ'rﬁ'ﬂ’r'ffaaﬂ’rzl

‘Aluminium Plant in Gumjarat

*1448. Shri Onkar Lal Berwa:
Shri Ram Avtar Sharma:
Bhri Atamn Das:
Pr. Surya Prakash Purl:
shri Shiv Kumar Shastri:
Shri pPrakash Vir Shastri:
Shri Raghavir Singh Shastri:
Shri Y. S. Kushwah:

Will the Ministar of Steel, Mines
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wirsy & #t amw ot W S IR
T WY Y WA S SO §
i yorerey wroeTe wY o faww F W
wgar faar s ?

oo Jwr Wt 1065 7 wH WA
F o frerew ez STt
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and Meials be pleased to state:

(a) whether it iz a fact that there
ts a proposal to set up an aluminium
plant in Gujarat; and

(b) it so, the main features of the
proposals?

The NMinister of Steel, Mines and

ﬂ(gf-cmwg: (8) and  § {ETY TAT 91 W G fawfaw & faw
(b). The jarat Ta velopment
Corporation, & Gujarat State Under- T T w7 e freTe e o
taking, is understood to have such a &Y g/ ¥ fafreeT ® wremer firdy €
proposal under consideration, So far TR mﬁm
::l:.letaﬂl of this proposal are availe e “::?E | m v TONTC ﬁ
wiffie forar § WiC IR ™ &
Y WheTe @Tw &7 g o fora & fir et i wreee wfafadem 1

wrgan § f wa AT AW A qegHfa
¥ grelt T & a & an R« vy
¥ I8y W o far sam &0

o wWr [ : T F wyemar
Ia¥ If@ Wfefad & dFaw oiw ane
H #19¢ F1 feg w7 &7 w10 Y |
AN wEE

st WieTe o dewr : AL AW T
gepitfram feaan dar gar @ w W
9 AR IR ORI F § a1 g
g A AT e 7

o WRTXFY: T TRy vl AW
1. 80 B &7 A § X gHTTr W=
¢ fr o1 g oW & @
{7 aF ag 3,30 FUIT T g Jmefy |
™ T ot fenre §, gw TER QU W<
@ & afeT gv o e T v Y
SR 7 T &

ot T gt & i TR
& ST ST g sproe doeTe @
e R 9 qroR IO fF @ e
TF STOAWT FA ¥ 6 396 [q470-
#r7 § @ e T W oaws ¥
i gt B ff @k g F wn
ot were o s o 3 § o W
1638 (Ai) LSD—2.

ft TErOTH W w7 A Ay
T e waifs gweifw st osa
Tt & wemar Y 7 et faw agar
o @, TR AW & weAT qegfuf
w1 T Adfes, T 3w & frw s
7 wifus frerar § o< war o e
¥ wob wr feafre § 7 afe § @
ITHY TF WIE FOF TG A AT X
frosmRsr e ar @ ?

Mr, Bpeaker: It is a clear case of
Gujsrat. You are roaming about the
whole country. I do not know where
you will go from Kashmir! Is it rele-
vant?

Shri Bal Raj Modhok: It is very
relevant; the question ig about the
raw material for aluminium, Raw
material is a relevant thing here.

Mr. Speaker: You have not read
the question. I will read it for you.
It asks; whether it {8 a fact thal
there is a proposal to set up an
aluminium plant in Gujarat.”

Shrl Bal Raj Madhok: There ig no
raw material for aluminium jn
Gujarat.

Mr. Speaker: Shri P, K. Deo,
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Shri P. K. Deo: In view of the fact
that the import of copper from Congo
and Rhodesia has been practically
stopped, and for our transmission
lines we need aluminium, and in view
of the fact that there is a strong case
for a greater production of aluminium
in this country besides the production
in Gujarat, and further, in view of
the fact that there is a large deposit
of bauxite available in Orissa and
also cheap electricity, may I know
whether the Government of India
will consider the case of the Orissa
State and consider the proposal to
locate an aluminium plant in Orissa?

Dr. Channa Reddy: The facts about
the availability of bauxite in different

States are already available with the .

Ministry, and wherever there are
possibilities we have given. At the
moment, licences have been given for
3,73,000 tonnes.

Shri P. K. Deo:
location in Orissa.

I asked about the

Mr. Speaker: Shri Mahida.

Shri Narendra Singh Mahida: A
large quantity of bauxite has been
found in Gujarat and some of the in-
dustrialists have proposed to establish
an aluminium plant there without any
government assistance. May I know
whether the Government will consider
these offers from the industrialists of
Gujarat and whether ap aluminium
plant will be located in Gujarat, with-
out government assistance?

Dr, Channa Reddy: We have two
proposals in Gujarat, apart from the
proposal of the Gujarat Mineral
Development Corporation, One is
from Power Spark Cables, Private
Limited, Bombay, and the other is
from J. K. Group of companies, which
have already one at Asansol; they
want to establish one in Kerala nd
take the aluminium if possible, or,
if allowed, even bauxite. The pro-
posal of the Gujarat Mineral Deve-
loprent Corporation is under con-
sideration, and we are walting for
finalisation, and depending upon that,
the other cases would be decided.

JULY 28, 1967
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Public Tea Warehounse
+
*1449, Shri Jyotirmoy Basu:
Shri A. N. Mulla:
" Shri Tridib Kumar Chan-

dhuri:
Shri 8, M. Banerjee:
Shri Madhn Limaye:
Shri Mohammad Ismail;
Shrl A. K. Gopalan:
Shrimat] Suseela Gopalan:
Shri Indrajit Gupta:
Shri 8. M. Joshi:
Shrl Molahu Prasad:
Shri S8hiv Charan Lal:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that in
violation of the recommendations of
the Plantation Enquiry Committee,
the Tea Board management is con-
sidering the handing over of the
Public Tea Warehouse in Calcutta to
a private firm viz, M/s Balmer
Lawrie ang Co. Ltd, and

(b) it so, the reasons therefor?

The Depuiy Minister In the Min-
istry of Commerce (Shri Mohd Shafl
Qureshl): (a) and (b). A new 8ix-
storeyed warehouse has been con-
structed at Calcutta by the Calcutta
Port Commissioners. Owing to cer-
tain defects in the warehouse, the
Tea Board has not yet taken over the
building. The way in which the new
warehouse should be run after it
is taken over by the Tea Board, is
being examined by a Sub-Committee
set up by the Board. The Tea Board's
recommendations in this behalf are
awaited.

Shrl Jyotirmoy Basu: Although the
Public Tea Warehouse belongs to
the Calcutta Port Commissioner
and it has been ﬁnanced by our ex-
chequer, still a British-controlled
firm, Balmer Lawrie and Company
had been running this warehouse and
making money.’ This company has
an export department, tea estates de-
partment and & warehousing depart-
ment. Under the circumstances, have
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the Government considered at any
time whether Balmer Lawrie and
Company should have been placed in
charge of the warehouse?

Shri Mohd. Shafi Qureshi: We are
taking it over very soon from Balmer
Lawrie and Company.

Bhri Jyotirmoy Basu: The report
of the Plantation Enquiry Commission
was made in 1856. For 11 years, what
were you doing?

Shri Mohd, Shafi Qureshi: They had
an agreement with the Port Commis-
gsioner and unless that agreement was
terminated, it would be difficult for
Government to take it over. Now the
Port Commissioner has agreed that no
further extension in lease will be
granted to them.

Shri Jyotirmoy Basu: May I know
whether the Government are aware
of the fact that during the ware-
housing of tea, there is gain in weight
to the extent of nearly 2 per cent
and, if so, whether Balmer Lawrie
and Company have been asked to
calculate that in terms of their pro-
fit?

Shri Mohd. Shafi Qureshl: I have to
check up this information; I have no
information on this at present.

Shri Jyotirmoy Basu: They want
to increase the cess for the Tea Board,
which is a white, elephant, in Calcutta.

Shri Indrajit Gupta: What were
the specific recommendations of the
Plantation Enquiry Commission re-
garding the control and management
of the Public Tea warehouse and how
has it come about that in violation of
those recommendations so long this
warehouse has been controlled or
managed by Balmer Lawrie and Com-
pany? R

Shry Mohd, Shafi Qureshi: The re-
commendations are that the Tea Board
will take over the mew warehouse as
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soon as it is ready for occupation and
it will run it for a period of 60 years
from the dates of occupation. The
rent will be Rs, 200 per thousand
square feet per month for godown
space,

Shri Jyotirmoy Basu: Op a point
of order, Sir.

Mr. Speaker: The rent may be too
much, but it cannot be a point of
order.

Shri Jyotirmoy Basu: It should be
Rs. 2 per 100 square feet,

Mr. Speaker: You are giving in-
formation, not seeking information. .

Shri Mohd. Shafi Qureshi; The rent
will be Rs. 300 per 1000 square feet
per month for store ang for office. The
Tea Board wil] also take over the
Public Tea Warehouse from Balmer
Lawrie and Company from the date
of termination of the lease, up to 81st
March, 1980,

TR T w5 owm A F
WeNr & wag § 6 i w
frargd sow g€ § ? wore g€ € v 9q
qT FT Fraarg) Y E |

oft quere oot yoft ¢ aTr A
* femfed & o o o firwra
7 &1 e g w0 ok §
gw 1 ot 99

Export of Iron Ore

*1450. Shri Eameshwar Bingh: Will
the Minister of Steel, Mimes and
Metals be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken up a new project
to boost the export of iron ore; ’
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(b) if so, whether other coun-
¥y is collaborating ::g the capital
sutlay involved: and ,

(¢) when the work on the profect is
likely to be started?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) and
(b), Presumably the reference iy to
the development of magnetite
ore deposits in Kudremukh area in
Chickmagalore distriet, Mysore. The
Government has under consideration
proposals for detaild investigations and
exploitation of these deposits which
have been prospected by the National
Mineral Development Corporation. An
offer of technical and financial colla-
boration in conducting metallurgical
tests and pilot plant investigations pre-
limiary to commercial exploitation of
the deposits has been received from
an American firm together with its
three Japanese associates, The matter
is under consideration,

(e¢) The details of the project will
be determined after the pilot plant
investigations and other tests have
been carried out. The National
Mineral Development Corporation is,
however, carrying out exploratory
work in the area.

st wiiwee fay . weoE wEEw,
w1 g AgrEm AT fr oTw ww &
st wgr fwem oaw aew Aifen &
fau few fer a=om@l TR
firr o gy & W o frad Y afy @2

¥ & ?
o AR Y : & FaTer THWT A |

Shri Kameshwar Simgh: I want to
know at which port this iron ore will
be loaded and at how many hundred
tons per hour loading will take place?

Dr. Channa Reddy: That is a matter
of investigation end the foreign ex-
perts who have come here are work-
ing out the details because this re-
quires a special arrangement and it
may be that the iron ore has tp be
fransferred to the port by a pipe line.
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SeoRT NOTICE QUESTION

Dislocation of Traim Services in West
Bengal

+
S.N.Q. 37, Shri Bibhutj Mishra;
Shri Samar Guha:

Will the Minister of Railways be
pleaged to state:

(a) whether it is fact that all trains
to and from Calcutta have been very
frequently held-up in West Bengal
during the Jast two monthg thus caus-
ing dislocation to traffic ang affecting
the industry and trade in the State;

(b) if so, the measureg which Gov-
ernment propose to take to check such
frequent hold-ups; and

(c) the estimated loss caused to
the Raflways, industry and trade as
a result of such hold-ups during the
last two months?

The Deputy Minister in the Ministry
of Rallways (Shrj 8. C. Jamir): (a)
There were 111 cases of hold ups of
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(b) Maintenance of law and otder
within railway premiseg and in rail-
‘way trains being the responsibility of
the State Government concerned, the
State Police of West Bengal have
taken necessary steps for ensuring
safety of life and property of pass-
engers. On receipt of g specia] re-
quest from the Inspector General of
Police, West Bengal, on 20th June
1067, 8 Armed companies of the Rail-
way Protection Special Force were
drafted to assist the State Police in
strengthening train escorts and since
then the position has shown improve-
ment.

(e) Losses due to hold-ups of trains
50 far as Railways are concerned,
are reported to be negligible. Losses
to trade and industry cannot be easily
-assessed.

sit fangfer famr: & o ST
§ i werwen sy oy et it W
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et go  dte, fm@E, wEw,
IfaT A Ty AEE-ATET B
fag @ & agt @@ @ 9w A
% faa a@ w1 e #1C
37

The Minister of State in the Mim-
istry of Railways (Shri Parimal
‘Ghosh): Sir, whether any political
parties are involved in it or not is
a matter which the Railway Minis-
try has not gone into. Regarding
the question of political parties I
would ask the hon. Member to refer
to the Minisry of Heme Affairs. The
Railways are only concerned with the
hold-ups of trains.

417

Shri D. N. Tiwary: Have you any
information?

Oral Answers SRAVANA 6, 1889 (SAKA) Oral Answers

15374

Shri Parimal Ghosh: We do not
have any information whether
political parties are involved or not.
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Shri Parimal Ghosh: We do not
have that particular information,

Shri Samar Guha: The dislocation
of trains is really a very serioug thing
but I wil] try to draw your attention
to the fact that the people of Bengal
have not suddenly turned to be a
community of dacoits, wagon-breakers
or train-squatters. There are basic
reasons for this,

Mr., Speaker:
mation.

Shri Samar Guha: They do not
understand the basic reasons; parti-
cularly the Congress people do mot
understand the basic reasons.

You ask for infor-

Shri Hanumanthaiya: I understand
that the Bengal of Vivekananda is not
the Bengal of Jyoti Basu.

Mr. Speaker: We are on the short
notice question now.

ghri Samar Guha: There are two
basic reasons for this. My hon. friend,
-
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Bhri Bibhuti Mishra, has tried to
make it out as a law and order pro-
blem and imputed political motives.
It is not essentially a law and order
problem.

Mr. Speaker: What is your ques-
tion?

Shri Samar Guba: There are two
basic reasons for it and they have to
understand them. One basic reason
is this, The whole of Bengal 1is
suffering from a food crisis, People
are trying in a desperate way....

Mr. Speaker: You are making a
speech; you are not asking a question
at all.

Shri Samar Guha: May I know
whether it is a fact that due to the
desperate food crisis in West Bengal
the people of West Bengal are be-
having in this way to impress upon
the Government the seriousness of
the food crisis? A large number of
people are squatting on the rail
track only to impress upon the Gov-
ernment that the people of West Ben-
gal are suffering acutely. Secondly,
millibns of people trave] daily parti-
cularly on the suburban trains of Cal-
cutta; they are daily passengers. But
there is irregularity in train move-
ment as also infrequency in the
movement of trains. These are the
two basic reasong for this.

Mr. Speaker: He has given very
valusble information. Shri Indrajit
Gupta.

Shri Samar Guha; What is the

reply?

Mr, Speaker: You have given very
valuable information, People may
not agree with it. You have yourself
glven two reasons why traing are
being stopped. One is that food is
not ‘available, =and, therefore, their
hunger will be satisfled by sitting on
the railway lines. He is very thank-
¢ul to you for giving the information.
‘What else cap he say?
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Bhri Samar Guha: I protest. It
has been reduced to a ridiculous level,

Mr. Speaker: You ask a question.

Shri Samar Guha: The question is
whether the Railway Minister knows
that there is irregular train moves-
ment and frequent breakdown in the
movement of suburban trains as a
result of which the daily passenger is
inconvenienced. The second thing is
about the fooq crisis,

Shri Parima] Ghosh: The hon.
Member raised the issue whether it
is a question of law ang order or not.
It is definitely a question of law and
order because these are pure acts of
hooliganism. Some of the people are
holding up these trains by pulling
alarm chains, by disconnecting the
hose pipes and by squatting on the
track. As to the reasons, the hon.
Member has said that this is because
of the food shortage. I do not know
exactly what are the reasons. He said
that because of the acute food short-
age people wanted to give expression
to their feelings and are squatting on
the track. In answer to that my point
would be that the food problem is
equally acute in Bihar and UP but
so far as the railways are concerned
we do not have that kind of holdup
in Bihar and UP. Earlier the ques-
tion was whether it is politically
motivated or not. That part of the
question, as I have said, is not the
Railways' business to answer.

Shri Indrajit Gupta: In view of the
fact that the hon. Minister says that
he is not aware of the complexion of
any politica] party that may be mixed
up in this affair—he was unable to
satisty Shri Bibhuti Mishra's curio-
gity—may I know whether his atten-
tion has been drawn to a report 8ap-
pearing in yesterday's Statesman of
Calcutta? With your permission, I
may read out just two sentenceg out
of it:—

“Eight people including a woman
were injured when the police fired
three rounds at Dhubulia railway
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station, 70 miles from Sealdah at
about 3 P.M. yesterday to disperse
about 500 people belonging to a
refugee camp after they had up-
rooted portions of the railway
track and attacked the police with
arrows and broken bricks....the
demonstrations led by a local Con-
gress leader squatted on the rail
track demanding doles and food
quota for their camp, When the
Sub-Divisional Officer and the
District Magistrate of Nadia tried
to persuade them to leave, the
refugees including many women
and children demanded that the
Rehabilitation Minister, Mr. Niran-
jan Sen, should come to the
spot.”

May I know whether the attention of
the Minister has been drawn to this
report which clearly shows that
squatting and holding up of trains is
led by the local Congress leaders?
(Interruptions), It is being done with
a political motive to discredit the
Government in West Bengal, It is g
movement against the Government
there. (Interruption).

Mr. Speaker: There
answer. Shri Chatterji.

Shri Imdrajit Gupta: What is the
answer? (Interruption). It Shri
Bibhuti Mishra is very eager to know
it, let him read this. I can give it to
him.

can be no

Shri Krishna KEumar Chatterji: In
Burdwan, a train was held up and
compartments were looted and even
ornaments from women-folk were
looted and a political party was be-
hind all this. Is the hon. Minister
aware of this incident and, if so, will
he give a report to this House?

Mr, Speaker: Looting has become
the order of the day. Why throw mud
on other parties? Let us try to con-
trol looting. Shri Vajpayee.

st wew fagr® wroddy ;. =T A
ww & fe Tonfedt B e @
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Shri Parimal Ghosh: There are
certain cases which have been report-
ed where our railway staff has been
man-handled and attacked at many
of the stations. So, the necessary
arrangement hag already been made
to provide escorts. Along with G.R.P
we have also sent some of the Rail-
way Protection Special Force staff,
The trains which are vulnerable to
this kind of attacks are being escorted
by them,

Shri Jyotirmoy Basu: The hon.
Minister may kindly tell us, between
the period March to June, 1087, how
many hold-ups were there and out
of them how many were arranged by
travelling passengers due to operatio-
nal irregularities and failureg on the
part of the Railways and how rhany
were arranged by outsiders?

Shri Parimal Ghosh: Between 18th
June 1967 and 30th June 1967....

Shri Jyotlrmoy Basu: From 1st
March to 30th June, 1967,

Shri Parimal Ghosh: I do not have
the figures for that period.

Shri Jyotirmoy Basu: Lot him give
whatever information he has got.

Shri Parimal Ghosh: On Eastern
Railway, there were 18 cases of hold-
ups in April 1867, 32 cases in May and
31 in June. On the South Eastern
Railway, there were 8 caseg in April,
22 in May and 26 in June,

Shri Jyotirmoy Basu: How many
hold-ups were arranged by the travel-
ling passengers due to operational
irregularities and failures on the part
of the Railways?
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Shri Parima] Ghosh: None of them
are on account of operational irregu-
larities. All of them are hold-ups.

Shri Jyotirmoy Basa: How many
hold-ups were organised by the
travelling passengers?

Shri Parimal Ghosh: That we do
not know,

st wermite wen: & S
T g f& wr W dareww ¥ ew
FR ¥ 6 O qiwy w7 vy §
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8hri Parimal Ghosh: No, Sir. The
information is that, since last month,
the number of hold-ups ijs on the
decrease and not on the increase,
Here, 1 would like to stress one point.
The law and order question is essen-
tially a matter for the State Govern-
ment and the State Government, from
the very beginning, were doing their
best. But in spite of their honest
efforts, they could not cope with the
situation. So, the 1.G., West Bengal,
requested the Railway Board to send
about eight companies of Railway
Protection special Force to help them
and immediately on receipt of that
message, the Rafllway Board arranged
for these eight companies. Since then,
the number of hold-ups is progres-
sively decreasing.

Shri Shivajirap S, Deshmukh: In
view of the large number of hold-ups
in Calcutta town by demonstrators
sitting on the railway track, would
the Minister kindly consider making
adequate sitting arrangements on the
railway track?

Mr. Speaker: Dr. Ranen Sen.
Dr. Ranen Ben: Is it known to the

Minister that for a very long time
since the rationing was introduced in
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the Greater Caltutta region, there has
been a regular smuggling going on
from thg villages to the statutory
ration area, and of late, this smuggling
has increased to a very great extent
in which collusion or association of a
section of the railway staff was also
suspected very recently and as a
result thereof, there have been seve-
ral cases where the Police themselves
had to stop the trains in order to
catch the smugglers who were taking
the graing to Calcutta and other areas,
and if this js known to the Railway
Minister, may I know what grrange-
ments has the Railway Minister made,
in regard to giving the aid of the
Railway Protection Force, so that
these smugglers could be arrested?

Shri Parimal Ghosh: As I have al-
ready said, the protection for these
sorts of things entirely lies with the
Government of West Bengal and not
with the Ministry of Railways Fur-
ther, as I have glready said, the Weet
Bengal Governmment wanted gdditional
help and the necessary help has al-
ready been given to them.

Shrimat{ Lakshmikanthamma: The
previous Chief Misinter of West Ben-
gal had written to the Home Minister
that gsome secret documents were
found which indicateq that it was a
part of the programme of the Left
Communists to dislocate the trains
and temper with the signals and
other things, Whatever it is, whether
it is an agitation for a steel plant or
they are the activities of the political
parties, the sufferers are the Rail-
ways. May I know whether the
Railways are in touch with the Home
Ministry to find out the problems and
save these things? (Interruptions) It
was there,

Mr. Speaker:
Gupta,

ft wwe wre qov: Y-mfedy A
TFY qa7 wadfar B W1 w2AWH A
@ ¥ g Ovx & fow gow &
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Mr. Kanwar Lal
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Shri Parimal Ghosh: The General
Manager of the Eastern Railway con-
tacted the Chief Minister of West
Bengal and requested him to use his
good offices and give all the necessary
help. The Chief Minister, West Ben-
gal, is also trying his best to render
the necessary help to the Ralways, so
that these sorts of things could be....

Shri Kanwar Lal Gupta: What was
the necessary help demanded and
what was given? Be concrete.

Shri Parima] Ghosh: By way of
providing Government Railway Police.
Ag I have already said, the Cheif
Minister of West Bengal wanted to
help the Railways and on the basis of
that, he asked the Railway Board to
send eight companies of Railway Pro-
tection Special Force and these com-
panies have been sent and they are
supplementing the existing Govern-
ment Railway Police,
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Shri Parimal Ghosh: No, we do
not have that gort of information.

Shri H N, Mokerjee: May | know
whether the hon. Minister is zware
that particularly jn the suburban sec-
tion in the Calcutta region there are
masses of passengers who travel, and
on account of upsets.in the schedule
of stops at stations, on account also of
irregular running of trains and the
congestion which is overpowering on
account, I em gure, of the inadequacy
of the gervices, the patlence of the
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people j» drained to the breaking
point and occasionally incidents hap-
pen? May I know what the hon.
Minister js going to do about it?

Bhri Parimal Ghesh: Congestion
is deflnitely there in the suburban
trains. But there js nothing new that
has happened dquring the last four
months; this congestion was there for
the last one and a half years. Parti-
cularly in the context o these hold-
ups I would gay that congestion etc.
is not the direct cause of these hold-
ups. At least our information is to
that effect.

oY 5w wAf e WERT A
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Shri Parimal Ghosh: In the Eastern
Railway in the month of May there
has been only one arrest and in
the month of June there were 42
arrests. In the South-Eastern Rail-
way, in the month of June, the figure
was 13; in Eastern Railway, in the
month of July, up to the 28th July,
1887, 30 people were arrested.

Shry 8. M. Banerjee: May I know
whether the Railway Ministry had any
discussion with the Chief Minister or
the Home Minister of West Bengal in
this respect in order to find a lasting
solution to this problem?

8hri Parimal Ghosh: So far as the
law and order points is concermed, the
railway guthorities did have consulta-
tions with the Chief Minister and slso
with the Deputy Chief Minister of
West Bengal.

Shri R, D. Bhandare: Since the
Railway Protection Force does not
have gufficient powers to give protee-
tion to the passengers, may I know
what steps Govermrment would like to
take to arm them with the necessary
powers for that purpose?
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Shri Parimal Ghosh: We have al-
ready formed a high-powered com-
mittee and this Committee gre going
into these things.
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Mr, Speaker: ] do not think that
this question need pe answered.
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Shri Parlmal Ghesh: I have already
stated that we have formed g high-
powered committee gnd they will be
having consultations with the Chiet
Ministers in order to find out ways
and means how the Railway Protec-
tion Force could be given additional
powers.

Shri D. N, Tiwary: There have
been many hold-ups and many cases
of looting of articless. May I know
whether the hon. Minister has
any information about what worth of
property of the public has been looted
in the trains and whether any com-
pensation to trade has been paid or
not?

Shri Parimal Ghosh: In these cases
of hold-ups, so far as railway proper-
tles are concerned, the loss is practi-
cally negligible,
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Shri D. N, Tiwary: I was asking
about passengers’ property.

Shri Parimal Ghosh: As regards
passengers’ property also, there are no
specific cases of looting of passengers’
property. So far as the trade is
concerned, we do not have any parti-
cular point raised by the trade that
their business or other things have
been affected.

Shri Indrajit Gupta: They are mak-
ing a mountain out of a mole-hill.

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Transformers

*1446, Shri 8, K. Tapuriah:
Shri P. N, Solanki:

Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) whether Government have re-
fused permission to a private sector
company to make 220 K. V. trans-
formers, even though they have the
know-how and installed capacity.

(b) whether it is a fact that during
the last 2 years, transformers worth
Rs. 8 crores have been allowed to be
imported; and

(c) the reasons for spending pre-
cious foreign exchange when the item
can be manufactured in the coumiry?

The Minister of Industrial Develop-

ment and Company Affalrs (Shri
F.A. Ahmed): (a) No, Sir.
(b) Transformers have been im-

ported in the last two years. The de-
tails of the imports of power trans-
formers separately are not available.

(c) Imports are allowed only atter
gtrict scruting and considering  all
aspects like genous  availability
ang delivery dates. Though larger
transformers are at present produced
in the country, imports were allowed
in the past in the context of certain
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delivery schedules which could not
be met by jndigenous producers, Some
of the imports made in the last two
years were against clearances given
about four years ago. Production
of heavy transformers of 220 KV
range commenced at HEL. Bhopal,
only two years ago.

“Panickers Reaction”

*1451, Shri Vasudevan Nair: Will
the Minister of Steel, Mines znd
Metals be pleased to state:

(a) the main features of ‘Panickers
Reaction' and jtg potentials and appli-
cations in Geological Survey of India
and jn various industries;

(b) its foreign exchange earning
potential, if any; and

(c) the steps taken to apply this
process?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) to
(c). Panickers reaction claims that
ammonium gulphate suitably catalys-
ed converts oxides and similar com-
pounds of metals below 450 degrees
centigrade, Iis application gnd poten-
tialities for foreign exchange earning,
are yet to be assessed.

World Bank Loan For IISCO for
Manufacture of Sheet Piles

*1452. Shri Indrajit Gupta: Will
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether M/s. JISCO has been
permitted to secure a large World
Bank loan for the manufacture of
sheet Piles;

(b) if so, the details of the loan and
ite purpose; and
(¢) whether IISCO have given any

firm delivery dates for the supply of
Sheet Piles?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) No,
Bir.

(b) Does not arise.
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(¢) In April 1867, Farakka Barrage
placed bulk grder on M/s. Indian
Iron and Steel Co. Ltd., for supply of
5,253 tonnes of sheet piles. Against
thig 1,000 tonnes are expected to be
delivered by October, 1967. The bal-
ance quantity will be delivered by
October, 1068,

Printing and Sale of Fake Rail
Tickets

*1453. Shri Baburao Patel: Will the
Minister of Rallways be pleased to
state:

(a) the parts of the country where
gangs of ticket fakers who print fake
railway tickets or resell used tickets
are active and the names of the pro-
minent members of the gangs who
were arrested;

(b) the names and addresses of the
printing presses where fake tickets
were printed;

(c) the number gnd amount of fake
tickets traced go far; and

(d) the action Government propose
to take in the matter?

The Minister of Rallways (Shri C.
M. Poonacha): (a) to (d). Information
will be laid on the Table of the
House.

Manufacture of Fire-fighting Hoses

*1454. Shri N. K. P. Salve:
Shrj Nathuram Ahirwar:

Shri Nitiraj Singh Chaudhary
Shri G. C. Dixit:

Will the Minister of Industrial
Development gnd Company Affairs be
pleased to state:

(a) whether the Jaishree Textile
Industry js a Birla Group concern;

(b) whether the said industry was
given an industrial licence for the
manufacture of fire-fighting hoses for
full capacity as wag fixed by the Plan-
ning Commission;

(c) if so, what was the said capa-
city;
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(d) whether the said industry took
licences for the import of flax from
Textile Commissioner and also from
the Supply Wing of the Ministry of
Defence for the manufacture of said
hose-pipes;

(e) if so, the gquantity of flax per-
mitted to hbe mported on each licence
and the quantity of fire-fighting hoses
that could be manufactured from the
flax imported; and

(f) the total quantity of fire-fight-
ing hoses actually manufactured?

The Minister of Industria] Develop-
ment and Company Affairg (Shri F.A.
Ahmed): (a) to (f). The information
is being collected and it will be laid
on the Table of the House.

Congestion at Howrah Rallway
Btation

1455. Shri Samar Guha: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that over-congestion of in-coming and
out-going trains to and from Howrah
Station createg problems of delay, dis-
lochtion and harassment to the passen-
gers and goods transportation; and

(b) it so, whether Government have
any scheme to divert some of the
trains, coming and going from Howrah
to Sealdah Station?

The Minister of Railways (Shri C.
M, Poonacha): (a) and (b). There is
no congestion, as such, within the
station premises of Howrah which
haes adequate facilities for dealing
with not only the present train ser-
vices but even for handling more
train services in future to meet the
growing needs of traffic. There is no
scheme, at present, for diverting any
of the existing services from Howrah
to Sealdah.

Industrial Growth

*1456, ghri Virendrakumar Shah:
Will the Minister of Industrial Deve-
lopment and Company Affalrs be
pleased to gtate:
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(a) the rate of industrial growth in
the first two quarters of the current
year and how it compares with the
corresponding figures in thé previous
two yedrs;

(b) whether the declining ¢rend in
the industrial growth daring the year
1966 is still continuing;

(c) the steps taken to inerease the
industrial growth; and

(d) how far the gverage industrial
growth so far during the first two
years of the Fourth Five Year Plan
compares with the target fixed under
the Fourth Plan in this respect?

The Minister of Industirial Develep-
ment and Company Affairs (Shri F. A.
Ahmred): (a) The figures of general
index of industrial production are
available only upto March 1967. These

are as follows:

(Base 1956-100)

Average for the year 1966 1916
January 1967 1971
February 1967 . 189°3
March 1967 2042

The average index for the first quarter
of 1867 recorded g rise of 4.3 per cent
over that of 1985 gand 3.2 per cent
over that of 1866.

(b) Even though there was a fall
in production during February 1967,
in January and March, 1967 level of
production was higher than that of
1966.

(c) The devaluation of rupee in
June 1966 was followed up by mea-
sures to liberalise imports, particu-
larly in priority industries. Measures
were also taken to allocate 5 larger
quantumn of foreign exchange to non-
priority industries snd small gcale
industries, Some industries were
exempted from sthe need to obtain
industrial licences under the Indus-
tries (Development & Regulation)
Act. Diversification of production was
permitted, within limits, in existing
industries.
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Incentives for exponts gre also pro-
vided with a view to step up produc-
tion, A system of spacial reporting
with a view to locate and solve pro-
blems of industry has recently been
introduced. The Finance Minister in
course of his speech in the Lok Sabha
on 24th of July hag announced seve-
ral measures—fiscal and others—in-
tended to stimulate industrial produc-
tion,

(d) The draft outline of the Fourth
Five Year Plan envisages g compound-
ed rate of growth of abouwt 12 per
cent annually. The actual increage in
production in 1966-67 was of the grder
of 2.7 per cent, It js likely that the
increase in 1967-68 will also be sifinifi-
cantly lower than the target originally
envisaged for the Fourth Plan.

Train Conductors

*1457, Shri M. L, Sondhi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is g fact that the
Train Conductors are instructed to
look after the comforts of the upper
class passengers only;

(b) if so, whether Government pro-
pose to make gimilar arrangement for
looking after the comforts of the
lower class passengers glso; and

(e) if not, the reasons therefor?

The Minister of Railways (Shri C,
M Poonacha): (a) No, Sir.

(by and (c). Do not arise.

Automobile Industry

*1458. Shri Yogendra Sharma:
Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether the automobile indus-
try is facing a crisis due to the fall
in the demand for trucks and com-
mercia]l yehicles; and *

(b) if so, the steps taken ¥y Goy-
ernment {o help the industry to face
the crisis?

The Mipister of Industria] Develop-
meni apd Company Affairs (Shri P.
A. Ahmed): (a) Government are
aware that due to Tall in demand for
commercial vehicles, some of the
manufacturers have curtailed produc-
tion in recent months and laid off
some labour.

L
(b) The restrictions imposed by the
Reserve Bank in April last on the
Scheduled Banks in advancing loans
to hire purchase companies flnancing
the purchase of commercial vehicles
have recently been withdrawn.

Following the withdrawal of these
restrictions, it is hoped that com-
mercial banks will make credit avai-
lable in a greater measure to finance
sales on hire purchase terms thus
assisting in improving the demand
and sales position of commercial
vehicles,

Small Scale Industries

*1459. Shri G. §. Mishra:
Shri Nitiraj Singh
Chaudhary:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state: -

(a) whether the freezing of Reserve
Bank loan to traders has proved de-
trimental to the progress of Small-
Scale Industries in the country; and

(b) the nature of the steps Govern-
ment have taken to keep running the
business of the snfall scale units in
the event of recessionary trend in the

market?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A. Ahmed): (a) No, Sir,

(b) In order to encourage banks
to increase their advances to small
scale industries Government has been
guaranteelng guch loans under the
Credit Guarantee Scheme. Various
other steps like price preference for
the products of the small scale indus-
tries in Government store purchases.
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programme, reservation of items for
manufacture in the small scale sector
only, export incentives, have been
taken. The small scale units are also
being advised to diversify their pro-
duction for'manufacturing goods hav-
ing ready market.
L]
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Bharathi Mills, Pondicherry

*1461, Shri Umanath:
8hri C. K. Chakrapani:
Shri E, K. Nayanar;
Shri K. Ramani:
Shri Vishwanatha Menon;
Shri B. K. Modak:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 4283 on the
30th June, 1967 and state:

(a) whether Government are aware
of the assurance given to the House
by Shri Manubhai Shah, the then
Minister of Commerce, in reply to
Starred Question No. 543 on the 18th
August, 1966, that all workers as on
rolls prior to the closvre of Bharathi
Mills Ltd., Pondicherry, will be taken
back for work.

(b) whether it is a fact that in
violation of this assurance about 500
workers and clerical staff have been
retrenched;

(c) if so, the reasons for the large-
scale retrenchment; and

(d) the measures proposed by Gov-
ernment to restore status quo, in
keeping with the solemn assurance?

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir.

(b) to (d). Sri Bharathi Mills Ltd,,
Pondicherry, is a composite textile
mill. Its installed capacity, when it
closed down in December, 1065 was
25,000 spindles and 386 looms and it
employed about B00 permanent wor-
kers, 300 pool workers, who were
still to be made permanent, and about
400 temporary workers who  were
given employment according to the
changes from time to time, An Inves-
tigation Committee was appointed
under Section 15 of the Industries
(Development and Regulation) Act,
1951, to look into the affairs of the
mill and recommended inter glia the
appointment of an Authorised Con-
troller and restarting of the mill with
only 16280 spindles and 144 looms,
which would provide employment
roughly to about 800 workers only.
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The Committee also indicated that,
as a second stage, after spending Rs, 1
lakhs in spinning and Rs. 30,000 in
weaving, sections and completion of
the extension of the building, a fur-
ther 4,044 spindles could be commis-
sioned in 3 shifts and another 152
ordinary looms in 2 shifts, This would

increase employment potential to
about 1,100 workers.
The mill was placed wunder an

Authorised Controller in May, 1066,
but it actually restarted work in
February, 1967. Only about 16,000
spindles and 96 looms have been com-
missioned so far and it has not, there-
fore, been possible to re-employ-about
500 workers. Out of the total of
about 1,200 permanent and temporary
workers, the mill has been able to
re-employ only about 700 workers and
500 workers, including semi-clerks,

have not been able to get employ-
ment so far,
The former Commerce Minister

stated in Parliament in reply to sup-
plementaries to Starred Question No.
543, dated the 19th August, 1966, that
all the workers would be re-employ-
ed. He evidently had, in mind the
permanent workers, All these per-
manent workers would be re-employ-
ed, when the second stage of restart-
ing the mill is completed, and a majo-
rity of the pool workers could also,
it is expected, be taken back, In the
circumstances it is not the intention
to resile from the assurance, but im-
plement it in stages, in the best inte-
rest of the mills from various angles
including the technical feasibility and
financial capacity.
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*1463. Shri D, N. Patodia:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have con-
gidered a proposal to set up a Com-
mittee consisting of spinners, weavers
and Governmert officials to go into
the cost structure of yarn and jts spin-
ning in order to fix its price at a
reasonable level; and

(b) it go, whether any decision has
since been taken in this regard?

The Deéputy Minisier in the Minks-
try of Commerce (Shri Mohd., Shafl
Qureshi): (a) No, Bir.

(b) Does not arise.

-
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Koyna ' Aluminium Project

*1464, Shiﬁwmm
Shri Madhu Limaye:
Shri 8, M. Banerjee:

Will the Minjster of Steel, Mines
and Metals be pleased to gtate:

(a) the progress the Bharat Alumi-
nium Company has made in regard
to the Koyna Aluminium Project;

(b) whether collaboration agree-
ment with the West German firm of
collaborators has been signed for the
project;

(c) the estimated final cost of the
project;

(d) the amount so far spent in the
preliminary works; and

(e) when the factory is expected
to go into production?

The Minister of Steel, Mines and
Metalg (Dr. Channa Reddy): (a) and
(b): The decision to implement the
Aluminium Plant in Maharshtra in
the public sector was taken by the
Government of India on 15th January,
1984, Following the decision, negotia-
tiohs were conducted by the Govern-
ment with the West German Consu-
ltants, M/s. Vereinigte Aluminium
Werke (VAW) who were previously
associated with the project when it
was envisaged in the private sector.
Arrangements for providing the neces-
sary credit from West Germany,
France/Ttaly etc. had also to be made.
The Bharat Aluminium Compeany was
formed on 2Tth November, 1965, and
after further negotiations, the Com-
pany entered into an agreement on
6.1,1086 with M/s. VAW for technical
assistance for the Koyna Aluminium
Project. According to the terms of
the agreement M/s. VAW submitted
a Detailed Project Report in July,
1966, As the project cost estimates
indieated by M/s. VAW aBpeared to
be on the high side, further clarifica-
tions were obtained by BALCO. On
receipt of classifications from the
Consultants, BALCO have revised
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the project estimates which are pre-
sently under consideration of the
Government,

Further, detailed investigation of
bauxite deposits to feed the smelter
has been completed. Negotiations are
in progress with the Maharashtra
State Government for finalising a
contract for the supply of necessary
electric power and water for the
project. Availability of indigenous
equipment is also being examined
and preliminary planning of construc-
tion work has been undertaken,

(¢) Estimates of cost will be avai-
lable after finalisation of the project
estimates presently under considera-
tion of the Government.

(d) No expenditure has so far been
incurred under the gpecific head
“Preliminary Works". However, the
total amount spent on the project by
the Bharat Aluminium Company upto
the end of June, 1967 comes to
Rs. 23,35 lakhs including the expenses
for bauxite investigations, payment
of instalments of consultancy fees, ete.

{e) The Koyna Aluminium Project
is including in the Drft Outline of the
Fourth Plan and was expected to be
completed by the end of the Plan. A
firmn time-schedule for commencement
of production will be worked out after
the project is sanctioned by Govern-
ment after finalisation of project esti-
mates, ete.

Bombay Suburban Train Running
without Driver

#1465, Shri Tulshidag Jadhav:
Shri D. 8. Patil:
Shri Jagannath Rao Joshi:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that on or
about the 30th June, 1967, a local
train in Bombay was running with-
out driver and the train did not stop
at scheduled stations as the driver
had been killed and thrown out of
train;



15397 Written Answers SRAVANA 6, 1889 (SAKA)

(b) whether Government have
made enquiries into the incident; and

(c) if so, the result thereof?

The Minister of Railways (Shri
C. M. Poonacha): (a) on - 30-6-1967
Sub-urban train No. SW 362 Up which
left Virar at 22,27 hours for Church-
gate ran through Naigaon, Bhayandar,
Mira Road and Dahissar stations
wi.hcut a motorman after leaving
Bassein Road at 22.45 hours. On a
search being made the motorman
was found lying unconscious in a
pool of blood near ‘A’ cabin of Bas-
sein Road by the side of the track.
He was , however. pronounced dead
‘when taken to the hospital.

(b) and (c) The matter is under in-
vestigation by the Government Rail-
way Police and the C.I.D., Maharsh-
tra.

Impezt of Jute from Thalland

*}488: Shri Madhu Limaye:
Shri 8. M Banerjee:
Dr., Ram Manohar Laokia:
Shri George Fernandea:
, Shri Ram Sewak Yadav:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have in-
vestigated the complaints regarding
Jute Import from Thailand;

(b) whether it is a fact that thése
imports have really come fram Pakis-
tan; and

(c) whether highar prices weare
Paid for thig kind «f import than the
normal international prices?

The Minister of Commesce (Shri
Dinesh Singh): (a) One specific case
of import of jute from Thailand in-
volving ower-invoicing, is under in-

vestigation by the Central Bureau of.

Investigation, The cage is still under
investigation.

(b) No, Sir.

1638 (Ai) LSD—3,
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(c) Does not arise,

Labour unrest in West Bengal
*1467. Shri R, Barua:
Shri C. C, Desai:
Sh:i D, N, Patodia:

Will the Mnister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the press re-
ports that mounting labour unrest in
the country particularly in West Ben-
gal has made foreign investors shaky
and some foreign collaborators are
thinking of winding up their business
in the country; and

(b) if so, whether any inquiries have
been made by Government mpd subee-
quemt measures taken to grotect the
interests fo fowelgn investors?

The Minister of Industrial Develop-
ment and Company Affatry (Shri F.
A, Ahmed): (a) Yes, Sir,

(b) The Centra] Government have
already expressed their deep concern
at the industrial unrset in West Fen-
gal Attention of the Hon'ble Mem-
bers is invited to the statement made
by the Home Minister in this House
on the 29th May, 1067, on this subject.

Newnprint Factory

*1468. Bhri Kameshwar Singh:
Shri A, Sreedbaran:
Shri P. Parthasarathy:

Industrial
Affairs

Will the Minister of

Develepment and Company
be pleased to state:

(a) whether Government have ask-
ed the leading newspapers of the
eountry to start newsprint factories;

(b) if so, how many new newsprint
factories are going to be set up; and

(¢) the amount of foreign exchange
needed by these newsprint factories?
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The Minister of Indusirial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): (a) Government
have not specifically asked any News-
papers to set up a newsprint plang. If
any sound scheme is submitted to
Government by any Newspapers sing-
1y or jointly that will be considered
by Government in the light of the cir-
cumstances then existing. The Indus-
try realating to the manufacture of
newsprint has, however, since been
exempted from the scope of the
Lisensing Provisions of the Industries
(Development and Regulation) Aect,
1951,

(by and (c). Do not arise.

Closure of India Electric Works
Ltd., Calcutta

*1469. Shri Indrajit Gupta:

Shri Virendrakumar Shah:

Will the Minister of Industrial De-
velopment and Company Affalrs be
pleased to state:

(a) whether the Finance Minister
of the Government of West Bengal
met him recently for talks regarding
the ways and means to prevent the
closure of the India Electric Works
Ltd.,, Calcutta; and

(b) if so, the outcome of the talks?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) Yes, Sir.

(b) The Finance Minister promised
to send concrete proposals of the
State Government, which are awaited.
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Panna Diamond Mines

7084, Shry Ram Kishan Gupta: Wilk
the Minister of Steel, Mines and
Metals be pleased to state:

(a) the total number of gems and
diamonds extracted during 1868-87
from Panna Diamond Mints and thelr
value;

(b) whether the programme for the
next year hag been finalised; and

(¢) if so, the details thereof?

The Minister of Steel, Mines and
Metals (Dr, Channa Reddy): (a) The
gems and diamonds extracted during
1966-67 from Panna Diamond Minees
and their values are as follows:—
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No, C-rats
Gems . . . 4,307 2,066
Madustrial diamonds 730 k341

5,037 2,407

Estimated value of 2,407 carats is
Re. 11 lakhs spproximately,

(b) and (c), The programme has
not yet been finalised.

Licences for Import of Raw Materials

7095. Shri C. Chittybabu; will
the Minister of Commeree be pleased
%o atate:

(a) whether it is a fact that licences
for the import of raw material are
given to exporters against exports;

(b) if so, the items of exports in
Meu of which import licence are given
and what are the article exported
under the export incentive scheme;
and

(c) the amount of import licences
glven on each item, and wha{ was the
export earning of the country on
each of these items dUring 1066-677

The Minister of Commerlce (Shri
Dinesh Singh): (a) Yes, Sir.

(b) A list of export products eli-
gible for gran, of import licences
under the Import Policy for Register-
ed Exporters iz laid on the Table of
the House. [Placed in Library. See
No. LT-1246|67), Full details of the
export products are contained in Sec-
tion III, Part ‘B’ of the Import Trade
Control Policy Book for April, 1967
%o March 1968,

(c) During 1968-67 import licences
were issued against the following
categories of exports:

(i) against exports under the
erstwhile Export Promotion

Schemes abolished with effect
from 6-6-1966, the exports
having taken place during the
period 1-4-66 to 5-5-66 and
also earlier than 1-4-66;

(ii) against exports made on or
after 6-8-68 of products cove-
red by the Import Policy for
Registered Exporters referred
to in answer to part (b) of
the question: A  statement
(statement'A’) is lajd on the
Table of the House. [Placed
in Library. See No. LT-1246/
67) given details or import
licences issued during  the
year 1966-67 against both
kinds of exports referred to
above.

Another statement(Statement B')
is also laid on the Table of
the House. [Placed in Lib-
rary, See No. LT-1246/67]
indicating the value of exports
during 1966-67 of products
covered by the Import Policy
for Registered Exporters.
It is not possible to co-relate
the value of exports to the
value of import licences, as
there is time-lag between ex-
ports and ~ lssue of Import
licences there-against.

Productien of Silk

709¢. Bhri C. Chittyababu: Wwill the
Minister of Commerce be pleased to

state:

(a) the cost of a kilo of raw silk
and cost of finished silk and what is
the loss sustained by the silk weav-

(b) whether it is a fact that the
gsilk weavers are undergoing loss
because of the high cost of raw silk;

(c) whether Government propose

to ameliorate their conditions;

(d) whether it is a fact that the
All India Handloom Board insists on
using the indigenous silk only;
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(e} if so, the reasons therefor and
whether Government propose to
import raw silk from countries under
the agreement that they would pur-
chase the finished silk goods from
India;

(f) whether it is also a fact that
Government had Plans to sei up a
zari factory in Madras State; and

(g) if so, when it will be set up?

The Deputy Minister in the Minis-
try of Commerce (Shri Mohd, Shafi
Qureshi): (a) Price of mulberry raw
silk of different varieties as prevailed
in June 1967 were as under:—

(Rs. perkg).

Filature silk . I51°00—1§2°00

Cottage Basin Silk .

Charka silk 100+ 00—=124" 00
The cost of finished fabrics of plain

varieties is about Rs. 16.67 per suq.

metre at the minimum and Rs. 1833
at the maximum as follows:

(Rs. perlqum metre)
At mini- At maxi-
mum price mum price

136 00—152°00

JULY 28, 1967

CI:rt of raw silk used

wlrp . . 375 417
Cm of raw silk uwd
in welft 625 6'83
Overhead charges and
labour ] 667 7°33
Total cost of fabric 16°67 18+33
Selling price of fabric 18:00 20" 00
Profit per sq metre 1°33 167

It will be seen from the above that
there is no loss in the manufacture
of plain silk fabrics and the profit
varies from Rs. 1.33 (8%) to Rs. 1.67
(8% ) per sq, metre.

(b) No, Sir. The rise in prices of
raw silk has, however, adversely
affected the profitability of silk weav-
ing.

(¢) Government is already keeping
a clogse watch on the trend of prices
for silk im the major sericultural
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States with a view to keeping prices
under check. At the instance of the
Central Sitk Board, the Government
of Mysore have pegged the prices for
filature raw silk at Rs. 152|- per kg.
since January, 1867 despite the rise in
productian costs, Similarly, the
Jammu & Kashmir Industries Lid.
of Kashmir have agreed to release
20,000 1bs. of raw silk at fixed prices
for supply to specialised sectors of
the weaving Industry. These measures
are expected to stabilise silk prices to
a reasonable extent and are designed
to enable the silk weavers to secure
better margins of profit.

(d) No, Sir.
(e) Does not arise.

(f) and (g). The Government of
Madras are having a proposal to set
up a zari manufacturing unit at
Kancheepuram jn Madras State,

we wXw ¥ ayg I

7007. = I'i:o T L
Fyi ciwitfre fawrr awr  weTe-
wid 7Y g AATT Y FO wq 6

(%) ®ar ad 1967 ¥ Wew w2W
# ay arn & fawra & fay qeq qdw
&' wr€ = yqan gz faar mav §;
2

(@) feg drsqmagrasrg?

wvitfire fewr @ wweT wrd

iy (it werefty welt wwe) : (%)
o, g

(@) fagsm wafsfa & wqamc
o FFTR F1 far s a /Al
A AT FT WEAIF AT FA F
waafa faefm ad & w1 5 ardy #1 sy
¢ faaw san & wfem &7 & F@-7dme
far g7 wreel & qreT g WA 9T IR
qIaEs gugtera feqr st a% 1 wew
F3W T AT F WA, 1967 & I
F) TS HIG(AAT F1 FAATHT F( F14T-
frag s & fag at 1966-67 ¥ f724-
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fafaas wfmr =t &1 ¥ @wa #
af qt:—
g g oA ArEnfre A

= L X

(®r arat i)

9.50 4. 40 10.00
wreg s ¥ Teverly el wt e

7098. =Y o wo difw : ¥
wifwoq w=it g T & AT HA
f¥ :

(F) 1966—0u7 & & 7Eg 92W
ORI 7 50 & TETETO 34 & fawre
& for = mowre ¥ frat Ufwr g
7 g; ar

(') 1967-68 & FTTF T T
Tw ¥14 & fora famrer orfer 39 &1 weama
t?

wiven siwrem ¥ o (s
g e g) ¢ (%) ¥
FTRMT Z177 36 1966-67 § WA TN
&I 71 geafwer A ¥ faera &
for 1.50 A1 %o FT WAL AUl
0.83 M@ %o ¥ WO & AL & Ay
LAl

(&) =@ 1967-68 & YT ¥
Fry atet Tfer &1 Edt ol WA
T 7IA A & Wi ag e &
¥ grerr A gra fratfa wirws
HHT & O=T qeq TR0 AT ZTT B
saraa % faa 5y o aveafaw @< )
fandT grmr o

avaf-TTeE qeEi ST W am
Tu99. S o WoltiME ; F4T Lok
AT A7 FATH o FIBHA (9 ©
(%) #1 ag a% § f w7 a=2k-
WA TN & 819 KoA-arT agy
ATET AT @I
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(&) 7Y T wEw  wTET
gfe A AR doA T AT st aag &
arfadi #1381 sy faar @ Y o

(w) afz sages wor (%) 78
WHTIRAF &7 AT I9F 77 700 & A
T g & fa=re SwE M g
WAT-qH AT FTE 7

Wa WAl (st wo t{o qQAIT)
(%) g

(&) &< (7). 57 ¥9T/58 WA
Trat GEMEIE QFITE TEAY § wATI
WY ATET § T OF WIATAT K1 qaeqr
®Y WGy 41, wfea Wi wiE 9 qaraw-
HIHT Fo¥ 97 favw &9 § agq wius §,
F A FE F IEW ¥ WA
&1 wTAT wve &7 fear AT W 1 7-5-67
¥ I o 9T AT A T TF FTLA
fesar mmar o @y & 1 @ faat wr wrk
wgfaeT 7 g1, 70 T § 57 T/ 58
wg mifeat &1 v @ W Enat
qT g 9 faae W agr faay mn
& ot arfaat &) wravsaTat ®Y.Q0
s & fau wfaforr sgadt &
Aeqr 1 4T § | THE qaATAT, WA ¥
I @wl w, gt WA &
srreqy §, 7g  gfafiae w2 & fag
worr &< fear mar & fr g & sa-
YeaTe YEieT © § qX w1 Aar )
o feafy &, feegia wrwaaw &1 fGT
¥ W w0 o faweaft g

wg o At eear
7100. St To We

(%) wex W § WY IEwT AT
weqT ¥ OXF Ty & TO W1 1966~
67 § frerft arar fiew w1 7w
& ot ; =T
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Y IUNT AT GEqTA TRIT A9
freare ¥z zrar t O st Yo
faemre ¥ar § fot  =frgt agr
gL fawrt ¥ 7 € wAF ww
! vqae wfw & W frew

fawg ¥ gafam it & —

(1) g & = HN Ioafw
0T IAFT TRAATH FET

(2) fafww asia  gomfegt

¥ art # i QA M gfcdrear
e &

(3) aFwmt wre faware &t &
fad Jowew wmr gfear At w
37 sfwamet stz sl & s won
W WATGA: W] OFE F At ¥
T ot & 1

Tg HEATT 9T ATH W TANS
AAGT X ¥ q9r qY AT w
STAFTHATHT T TqT AMA § W ITHY
TEEAT KT ¥ | HgTW N "
nfafafidt & frafe & agrr 23
aqr wwiror wraifrs fawre s ot
g

(w) 1. wweiey wgaen
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& 2,648
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Fax 7 fag m
qTHET *Y ey
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(5) fafww st § & (2) == a=d®Y sgaamar
€ Frata agraar &y : 7 i =afimsy
Li0 2 . 118 wT weqT 208
TLHAT FT qwaAv 3,067 st wE
2. we-feoht mfgat (1) w9 3ar AT Feq
. o ¥ famrfant a7 ogim
L) ETRA ST . aq @ Frmw &
' qrE G qEwT A
i(2) ot for nx ¥y wea 32
FT F=aT 44

Allotment of Coal Wagons to Gujarat *

(3) fea mr gedat # 7101, Shrl Narendra Singh Mahida;
e 152 Will the Minister of Steel, Mines and

Metals be pleased to state:
(4) sfofer s mr wrévrd
(a) the number of coal wagons
1 wet 796  allotted to Gujarat during the last
three months; and

callaiae (b) the requirement of Gujarat
{ l} durT F wé fl'-l’fﬁ during the same period?
T AT AN 88 3 The Minister of Steel, Mines and
Metals (Dr, M. Chenna Reddy): (a)
(2) darT #t v wmawm The total number of coal wagons
‘ﬂ"ﬂﬂ! 13 despatched to Gujarat of cor.:trnlled
: and decontrolled coallcoke = under
: - Central and State priorities during *
(3) ﬁ'ﬂ' T frae January, February and March, 1967
sifaw &1 & A1 #Y were 12,228, 10,384 and 10,521 respec-
m 1 tively.

(b) The exact requirement of coal|
A “mhmmm coke is not known as decontrolled

P coalsjcoke are loaded on the basis of
T W wwrer indents which are continually repeat-
i TR . ed until allotted. However, on an
(l} ™ # “"w average, 8861 and 1265 wagons per
foray T A month, under Central and State prio-
|gIgar rities respectively, were recommended
W wt 1193 for controlled coal
(2) wiwa wwer(vo¥) 44423 Rallway Electrification betWeen
Bombay and Ahmedabad
8. stfverer 7102, Shri Narendra Singh Mahida:
. Will the Minister of Rallways be
(1) waeg ddt TEETEw plsasad 1o state:
¥ sfufira sfieay

, (a) whether Government have pre-
., . 36 pared a detailed scheme for the Rail-
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way Elec_triflication Project on the penditure. The following amounts
Western Railway between ‘Bombay were provisionally sanctioned for the:
and Ahmedabad; Year 1986-67 to the State Government
(b) if so, the details thereof: ?t Gujarat i‘n March 1967 for the
L implementation of their State’s Plan

(c) the cost of the scheme; Schemes:—

(d) whether a provision for this ér;ﬁme .ln__‘li.xs:ries In;jumﬁ
expenditure will be made in the Estates
Fourth Five Year Plan; and Loans  Grants Loans -

(e} when the ' proposed scheme (Rupees in lakhs)
wil] be completed?

6.42 3-21 900

The Minister of Railways (Shri ~— T CTTT
C. M. Poonacha): (a) Yes. Industrial Units in Gujarat

(b) Bombay to Virar 1is already 7104. Shri Narendra Singh Mahida:

electrified on 1500 V DC system. The
section Virar to Sabarmati, compris-
ing 442 route kilometres, is pro-
grammed for electrification during the
4th Plan on 25,000 volts A.C. System.
The work is planned from Sabarmati
end upto Bulsar in the first stage, and
then upto Bombay in the next stage.

(c) 27.45 crores,
(d) Yes.

(e) The work is expected to be

completed by 1971-T2,

Small Scale Industries in Gujarat

7103, Shri Narendra Singh Mahida:
Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether any loan or grants
have been given to Gujarat for the
development of Small Scale Industries
in the State during 1966-67; and

(b) if so, the details thereof?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A, Ahmed): (a) Yes, Sir.

(b) According to the existing pro-
cedure the provisional payment sanc-
tions for the release of grants and
loans are issued to the State Govern-
ments at the end of financial year

subject 10 necessary adjustments on .

receipt ¢ f final audited figures of ex-

Will the Minister of ;ndllstrlzl Deve-
lopment and Company Affairs be:
pleased to state;

(a) the names of the new indus-
trial units established in Gujarat State-
during 1966-67 and the progress made
so far; and

(b) the total amount sanctioned by
Government during the same period?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F, A. Ahmed): (a) and (b). The-
information is being ccllected and it
will be laid on the Table of the
House.

Synthelic  Industries

7105, Shri Shiva Chandra Jha: Will
the Minister of Industrial Develop-
ment and <Company Affailrs be-
pleased to state:

(a) the number of Synthetic Indus-
tries started in the private and public
sectors during the Third Five Year
Plan and the places where these have-
been started;

(b) how many are going to be-
started in the Fourth Plan period;

{c) what experirﬁents are being
made in order te manufacture synthe-
tic goods in India; and

(d) whether these goods will be:
manufactured with some foreign col-
laboration?
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The Minister of Industrial Deve-
lopment and Colpany Affairs (Shri
F. A. Ahmed); (a) to (d). The
requisite information is being collect-
ed and it will be laid on the Table
of the House,

Rehabilitation of Scheduled Castes in
Gujarat

7106. Shri D. R, Parmar:
Shri Ramanand Shastri:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a
large number of Scheduled Caste
persons engaged in Weaving, tanning
and leather home industries have
been made jobless as a result of
introduction of machinery and power
facilities in Gujarat State;

(b) if so, whether Government
have taken any ameliorating steps for
their rehabilitation;

(¢) whether Government also pro-
pose to give any financial or other
assistance to these persons for run-
ning and improving their home indus-
tries; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
iry of Commerce (Shri Shafl Qureshi):
(a) to (d). Information is being col-
lected and will be laid on the Table
of the House.

Tea Board Pmpiloyees Association,
New Delhi

7107, Shri S. M. Joshi:
Shri Madhu Limaye:
Shri Molahu Prasad:
Shri Shiv Charan Lal:

Will the Minister of Commerce be
pleased to state:

(a) whether Government “ave
received any charter of demands
from the Tea Board Employees Asso-
ciation, New Delhi;

(b) if so, the main demands of
the employees; and

(¢) Government/Tea
action *thereto?

Board's re-

The Minister of Commerce (Shrl
Dinesh Singh): (a) Yes, Sir.

(b) and (c). A statement js laid
on the Table of the House. [Placed
in Library., See No. LT-1247/87].

Employment of Children of Rallway
employees

7108. Shri 5. M. Joshi:
Shri Molahu Prasad:
Shri Madhy Limaye:
Shri Shiv Charan Lal:

Will the Minister of Railways be -
pleased to state:

(a) whether it is 5 fact that.
there was a rule/convention/practice
in the Railway that after death or
retirvement of a Railway employee, .
his son or mnear relation was taken
into service with g view to gllevat-
ing the sufferings of his family;

(b) whether this practice/rule has
since been discontinued; ’

(¢) if so, the reasons therefor; and

(d) whether Government propose
to reconsider the decision?

The Minister of Rallways (Shri
C. M. Poonacha): (a) to (d). In the
past some spacial concession used to:
be given to children of railway em-
ployees in the matter of appoint-
ment on Railways. This has now
been discontinued, as such a special
treatment would be ultra vires of
the Constitution. The General Mana-
gers of the Indian Rallways have,
however, been given (discretionary -
powers to consider appointment, on-
compassionate grounds, of children/"
dependant relatives of Rallway em-
ployees whose families are left in
indigent circumstances owing to-
death or incapacitation of the em-
Ployees.
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-Shortage of G.C.L Sheets in Gujarat

7109, Shri D, R. Parmar:*
Shri R. K. Amin:
Shri Bamchandra J. Amin:

Will the Minister of Steel Mimes
:and Metals be pleased to state:

(a) whether Government are aware
rof the facts that there is an acute
.shortage of G.C.I. sheets in Gujarat
-State for the last ten years;

(b) the quantity of G.CI. sheets
requisitioned by and allotted to
Gujarat State from 1960-81 to 1966-
a7

(¢) the quantity of G.CI. Sheets
:actually supplied to the Gujarat State
«during the above stated period;

(d) whether the allotments for
agricultural, industrial and residen-
tial purposes are being done by the
Central Government or by State
Government;

(e) whether it is a fact that G.C.L
sheets are being sold in Gujarat
State at very high black market
prices in large quantities; and

) if so, whether Government
have taken any effective steps to
find out the sources of black market-
ing?

The Minister of State in the Minis-
iry of Steel, Mines gnd Metals (Shri
P. C. Sethi): (a) Government are
aware of the shortage at present of
Galvanised Corrugated Sheets in
+Gujarat as well as other States.

(b) For 1860-61 and 1881-82, 4,742
tonnes of Galvanised Corrugated
Sheets were allotted by Iron & Steel
Controller for each year. From
1862-63 to 1966-67, no allotments
were made to any state due to scar-

-elty.

JULY 28, 1967
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(e) The despatches of Galvanised

Corrugated S-heeq to Gujarat State
were ag follows:—

(In Tonnes)
Year Galvanised Black Corrugated
Corruga- Sheets
ted Sheets
Sept. 1960 to Mar.
1961 . 1844 During
1960-61 to
1964-65
Black
Corrugted
Sheets
Wwere not
produced
1961-62 2331
1962-63 4988
1963-64 3309
1964-65 5445
1965-66 2472 308
1966-67 . 562 1881
(d) Prior to 1.5.1867, when de-
control came into effect, allot-
ments for agricultural purposes to

individual States were being done
by Ministry of Food and Agricul-
ture, Government of India, and for
industrial and residential purposes
the allotment was being done by
State Governments out of bulk quo-
tas given to them,

‘e) and (f). Al] categories of iron
and steel have been decontrolled
with effect from 1.5.1867 and the
question of any “black market”
does not arise now. However,
steps are being taken to increase
production of Galvanised Corrugat-
ed Sheets in the country and it is
expected that the market prices will
come down as production increases.

Steel Decontrol
7110. Shri §. M. Banerjee;
Shri Molahu Prasad:

Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reported
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statement by the Industrial Develop-
ment Minister to the All India Manu-
facturers Organisation and Engineer-
ing Manufacturers Association (West-
ern Region) Bombay that appropriate
measures would be taken if steel de-
control worked against the interest
of other interests of other industiries;
and

(b) the nature of the measures
contemplated by Government?

The Minister of Steel, Mines and
Metals (Dr, Channa Reddy): (a) and
(b). It is too early to judge the
results of the working of steel de-
rontrol, and measures, if any, to be
taken in this connection. The posi-
tion is, however, being watched and
much action as may be necessary will
e taken at the appropriate *'me,

H, E, C, Ranchi

7111, Shri S. M. Banerjee:
Shri Molahu Prasad:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Industrial
Development and Company Affairs
-be pleased to state:

(a) the progress made in complet-
Ing the Ranchi Heavy Engineering
Complex in the public sector at
Ranchi;

(b) the extent of orders
with the HEC,, and

(c) the Impact of the current eco-
nomic recession and, especially, the
plight of the Engineering industry on
the Ranchi complex?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed): (a) The Civil works
in the Heavy Machine Building Plant
are complete and those in the Heavy
Machine Tools Plant and the Struc-
tural Fabrication Shop are nearing
completion. In the Foundry Forge
Plant, about 77.25% “of civil works
has been done. Erection of equip-
ment in the Heavy Machine Build-
ing Plant has been completed apto
‘about 00% and in the Heavy Machine
Tools Plant and the Foundry Forge

placed

Plant upto about §0%. In the Strue-
tura] -Fabrication Shop, erection of
equipment has been phased. It is
expected that the Structural Fabrl-
cation Shop and the Heavy Machine
Tools Plant will be completed by
December, 1967 and the Foundry
Forge Plant by December, 1968. The
Heavy Machine Building Plant i
already substantially equipped for
production and is likely to reach the
rated capacity by 1871-72,

(b) the Heavy Machine Building
Plant is booked to capacity upto
1969-70, whereas the Foun Forge
Plant is fairly loaded for 1067-88
only. The Heavy Machine Tools
Plant, on the other hand, hag suffi-
cient unutilised capacity even during
1967-68.

(c) The Heavy Machine Building
Plant's capacity is sufficiently loaded
upto 1068-70 although in normal
conditions it should have been so far
a few years beyond 1969-70. The
Heavy Machine Tools Plant has been
somewhat affected by lack of orders
even now, The Foundry Forge Plant,
which is not yet complete, is in par-
tia] production; the lack of orders in
the Heavy Machine Tools Plant ls to
wome extent reflected here.

v & Prwdt # afoeroe

7112. oft Yo afew @ WO
o st ap Ty & g w4 i

(%) war afegor Tod & @@ oF
¥ fes ¥ ofcofor @ ot o ¥
gl ¥ & ey oY crdft ff fed
mE,;

(=) afy &, @ x@% w1 W
£ o @ w7 v qrdt v faly amt

() =T ¥ qfewroe 34T AR
aq vy glaamt & grar< § ot S
Rt & wiwfE o & ot &
114

(w) afe =ft, & cad T wTOT
g
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T Wl (st ¥ o gwren)
(%) ¥ (%) : goar Fmdr o7 @ &
o a9t we % @ X S

Cable Factory in Madhya Pradesh

7113. Shri G. S. Mishra:
Shri Nitiraj Singh Chaudhary:

Will the Minister of Industrial

Development and Company Affairs
he pleased to state:

(a) 'whelher the State Government
uf Madhya Pradesh have approached
ihe Central Government for esta-
blishing the second cable factory in
the State in the public sector;

(b) if so, the details thereof; and

. (e) the
thereto?

reaction of Government

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
IF'. A. Ahmed): (a) to (c). The (Gov-
ernment of Madhya Pradesh has re-
commended a number of sites in
their State for location of the Second
Cable factory. Similar recommenda-
tiong were* received from other State
Governments as well, These "ropo-
sals were examined carefully. On
balance of .considerations like tech-
nica] facilities, climatie conditions,
distribution of finished products ete.
none of the sites recommended by
the Government of Madhya Pradesh
was found suitable. A decision has
already been taken to locate the
second Cable factory at Cherlapalli,
near Hyderabad.

Import of Copra

7114, Shri G. S. Mishra: Will the
Mfinister of Imdustrial Development
and Company Affairs be pleased to
state:

(a) whether Government are con-
suming foreign exchange, from free
resources, to the tune of Rs. 5.8
crores for importing raw-materials
such as Copra and Palm Oil -equired
for Vanaspati and Soap Industries in
the country;

and Palm Oil

JULY 28, 1967
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(b) whether the Research Labora-
tories, working on chemicals have
been entrusted with the job, to tap-
the vast vegetable oil potential of
Madhya Pradesh, with gll jts variety
and produce suitable indigenous

substitute for the above two products;
and

(¢) if so, the result thereof?

The Minister of Industrial Deve-
lopment and Company Affairs (Shrf
F. A. Ahmed): (a) to (c). Information
is being collected and jt will be laid:
on the Table of the House.

waws: Wit uTET e weR el
Lot

7116. st wo fo wywe :
st TwTeATT wredt
sft Wi Wy o

¥T twd WY q® qATr w7 oger
337 fir :

(%) wr  wwrs Wi wTeH &
arg @At v Yeerfeat wweft § fn
s aaqr e w8 agr
wfereat serlt aedt

(@) ®mar  w&Ts & wrATH ¥
ferar Yermifea #Yydsar ¥ afg wor wr
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(w) afz «ff, a1 T9F w1 FOT
& W

(w) afz &, @t 9& dau & FeF
F1 T w0 aF ST 5 e g7

kst (& Ao Wo gAW) ¢
(F) wams & w@w & 2wl §
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aaaT Jarey wafa  oF e Sy
o arer &9 arfedi W) A Ay
wmag migt & §o We-are o &

(wr) o xff 1
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() wrt % ©5 wos o7 wfafor
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() &= 43 =)
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Ticketless trave] on Rallways

7119, Shri M. L. Sondhi:
Shri T. P. Shah:
Shri Brij Bhushan Lal:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have
achieved any measure of success in
checking ticketless travel on the
Indian Railways since the presenta-
tion of Railway Budget for 1967-68;

(b) the number of ticketless tra-
vellers prosecuted and the total am-
ount of fines collected so far;

(c) whether it indicated any down-
ward trend as compared to the cor-
responding period in the previous
year; and

(d) it the reply tp part (a) above
be in the negative the additional
steps proposed to be taken in the
matter?

The Minister of Rallways (Shri

O, M. Poonacha): (a) Yes.

(b). 19,828 persons were prosecuted
and 3 sum of Rs. 89,352/- recovered
as fine during the month of June,
1987.

(¢) No.

(d) Does not arise in view of re-

ply to part (a).

wwniwem & sqrare sfafrfesse

7120. sit v fay wreft
wat iy HAT a7 TATY FY WO w6
fr:

(%) w1 e & oF =TT
sfafrfanses wror smar ar

(o) 3% arq g€ arasa 1 o
T E; W
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Powerlooms in decentralized Sector-

7121, Shri M. L. Sondhi: Will the
Minister of Commerce be pleased to
state;

(a) the policy of Government in
the matter of setting up of ‘rower-
looms in the decentralised sector
vis-a-vis the mill sector;

(b) whether there has been any
appreciable increase in the power-
looms in the decentralised sector to
take advantage of certain fiscal mea-
sures;

(e) the arrangement made to supp-
ly yarn to the powerlooms installed:
in the decentralised sector and whe-
ther their requirements are being
met in full at reasonable prices; and

(d) whether the recommendations
of the Ashoka Mehta Committee on
Powerlooms have been accepted and
implemented?

The Deputy Minister of Commerne
(Shri Mohd, Shafi Qureshi): (a) and
(d). The policy of Government in the
matter of setting up of powerlooms
in the decentralised sector is con-
tained in Government's Resolution:
No. 9(42)TEX(C)/64 published In
Gazette Extraordinary of 2nd June,
1968, a copy of which has also been
laid on the Tablé of the House.

(b) Yes, Sir. The concessional
rates of excise duty on grey cloth
produced by powerloom establish-
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ments gs compared to the rates
applicable to similar cloth produced
by composite Mills was one of the
important factors which led to in-
crease in the number of powerloom
in the decentralised sector.

(c) No special arrangements have
been made for the supply of yarn to
the decentralised sector., There has
been a very slight decline in the
quantities of yarn delivereq to this
sector, There has been also some in-
erease in price which is mainly attri-
buted to increased cost of production
and more recently, due to the in-
erease in excise duties on sized yarns,

Demands of N.C.D.C. Workers,
Hazaribag

7122, Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Steel,
and Metals be pleased to state:

Mines

(a) whether the employees of the
National Coal Development Corpora-
tion at Ketla in District Hazaribag
(Bihar) have threatened to go on a
strike if their demands are not mate
and

(by the steps Government propuse
to take to prevent the strike?

The Minister of State in the Min-
of Steel Mines and Metals
(8hri P. C. Sethi): (a) and (b) About
30 employees of the N.C.D.C. at Ketla
are on strike since 27.6.87,

Their demands are the same as the
51 demands of the National Coal
Organisation Employees Association
at the N.C.D.C. Headquarters at
Ranchi. Several of the demands
have been referred ta adjudication.

The new Managing Director of the
Corporation who joined on 20.7.67 has
also been meeting the workers sepa-
rately,

Bhilai Wire Rod Mill

7123. Shri Virendrakumar Shah: -
Will the Minister of Steel, Mines and .
Metals be pleased to state:

(a) the licensed capacity of Bhilal.
Stee] Plant for the manufactura of
wire rods;

(b) the total expected and actual
investment by the Bhilai Steel Plant
on its wire rod mill;

(c) the time by which the Bhilai
Wire Rod Mill is expected to aitain.
100 per cent capacity;

(d) whether it is a fact that the:
Bhilai Wire Rod Mil] has already
secured orders for about 1,00,000
tonnes of wire rods; and

(e) if so, the details thereof?

The Minister of Steel, Mines and
Metals (Dr. M., Channa Reddy):
(a) The rated capacity of the mill is
400 000 tonnes per annum.

(b) The total investment on the -
mill will be gbout Rs. 9.4 crores.

(c) Being a very high speed mill,
it may take more than one year to-
attain rated capacity operation, pro-
vided the orders are adequate.

(d) and (e), The orderg in hand
are sufficient to keep the mill busy-
for the next few months,

Arrangements for drinking water and
lighting at stations

7124, Shri Deorac Patil:
Shri Tulshidas Jadhav:
Shri Yamuma Prasad Mandal:-

Will the Minister of Rallways be:
pleased to state:

(a) whether it is a fact that there
is no arrangement for drinking water
and lighting at all the stations of
the narrow-Gauge Railway from Yeot--
mal to Alichpur vie Murtjapur,;

(b) if so, the reasons therefor; and’
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(c) the reasons for not electrifying
the stations namely, Yeotmal and
Darwha which are the places of Dis-
trict and Talug headquarters?
The Minister of Railways (Shrl
C. M. Poonacha): (a) No.

(b) Does not -arise.

(c) The Central Provinces Railway
Company, who own these Railways,
are not in a position tp provide the
necessary capital funds required for
electrifying these stations,

Cottage Industries in Maharashtra

7125. Shri Deorao Patll:
Shri Tulsidas Jadhav:
Shri Yamung Prasad Mandal:

Will the Minister of Commerce be
- pleased to state:

(a) whether any schemes have been
rage the Cottage Industries in Maha-
"age the Cottage Industries in Maha-
rashtra and Bihar States during 1967-
€8; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try’ of Commerce (Shri Mohd. Shafi
Qureshl): (a) and (b). Information is
being collected and will be laid on the

' Table of the House.

Setting up of Heavy Industries in
Maharashtra

7126, Shri Deorao Patil:
Shri Yamuna Prasad Mandal:
Shri Tulsldag Jadbav;

Will the Minister of Indastrial Deve-
jopment & Company Affairs be pleas-
ed to state: .

(a) whether it is a fact that the
Maharashtra Government have sug-
gested to the Centre to locate some
heavy industries and industrial units
in Maharashtra during 1967-68;

(b) if so, the particulars of indus-
tries suggested by the State Govern-
ment;
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(c) the details of the heavy indus-
tries and the industrial units propos-
ed to be established during the above
period in Maharashtra; and

(d) the amount to be invested there-
on?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) No such suggestion has
been received,

(b) Does not arise.

(c) and (d). The Central projects
proposed to be implemented in Maha-
rashtra during 1967-68 along with the
respective Plan otvtlays are—

Name of the Project Plan outlay
' (Rs. Lakhs)
1. Koyna Aluminium 100,00
2. Hindustan Organic
Chemicalg Ttd. 400.00
3, New Foundry Forge
Wardha* 213

4. Expansion of Trombay
Fertiliser Project Not available

*A final decision on this proposal is
yet to be taken.

qM qEr N

7127. st angem wigoae : w0
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New Electric Factory in Bangalore

7128, Shri R. R. Singh Dee:
Shri D. N. Deb:
Shri D. Amat:

Will the Minister of Indusigial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether it js a fact that Gov-
ernments new electric factory in

Hangalore is going to enter export
marihek; '

(b) if so, the countries to which
its products are likely to he exported;

* (¢) the amount of foreign exchange
likely to be earmed; and

(d) whethes the factory hag met the
local demands fully?

(Shrl

F. A. Ahmed): (a) to (d). The infor-

matjon is being collected and it wil}

be laid on the Table of the House,
1638 (Ai) LSD—4,

Birla coacerns in Bihar

7128, Shri Shiva Chandra Jha: Will
the Minister of Indusirial Pevelopment
anj Company Affairs be pleased to
atate:

(a) how many industries gnd of
what kinds, the Birlag have in Bihar;

() the total investment of the
Birlps in Bihar;

(c) for how many, and of which
kinds, new investments the Birla firm
has applied for licences to and how

nvany have been issued and how many
are still under considerations?

The Minister of Indusiria] Develop-
ment and Company Affairs (Shri F. A.
Ahmed): (a) to (c). Necessary
information is being collected and it
will be laid on the Table of the House.

Raliway Wagons

7131, Shri Virendrakumar Shah: Will
the Minister of Railwayg be pleased to
state:

(a) the number of wagons planned
to be procured from year to year ac-
cording to the Draft Fourth Plan and
the number actually ordered by the
Railways for the year 1985-86 and
1966-67;

(b) the number of wagons Goverd~
ment propose to procure from tha
wagon builders during the years 196%
68, 1968-69, 1969-70 and 1870-71;

(¢) whether the attention of Gov-
ernment has been drawn to varioug
newspaper reports that there is ghort-
age of wagons for moving salt and
steel in the country; and

(d) if so, whether Government pro~
pose to place in 1967-68, on an ad hoc
basis, an order for more wagons oD
the wagon builders?

Tha Minister of Railways (Shrl C.
M. Poonacha): (a) According to the
Draft Outline of the Fourth Plan the
total number of wugons required for
ap estimated freight trafic of 308
million tonnes weg 163,250 four Whee-
lers. No year-wjse procurement pro-
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gramme could be drawn wp as the
traffic target was not final. The num-
ber of wagons ordered in 1985-88 and
1066-67 are ag under:—

1965-66 24,782 four-wheelers
" 1986-67 6,258* four-wheelers

(b) The wagon procurement Prog-
- rumme of the railways is dependent
on the anticipated development of tra-
fic. For 1867-68, 26,000 four wheelers
have been ordered (21,000 from Pri-
vate wagon builders and 5,000 from
"Railway workshops). For the remain-
ing three years of the Plan, the wagon
requirements of the Railwayg are
being worked out in consultation with
the concerned Ministries and the Plan-
ning Commission.

(e) The ovcrall position of supply of
wagons for transport of salt is satis-
factory. The loading of salt in the
first six months of this year has been
40.9 per cent more (in terms of 4-
‘wheeler wagons) on the broad gauge
and 36 per cent more on the metre
gauge, than in the corresponding period
of last year, Only on the metre gauge
areas of the Southern and Western
Railways the loading or Zonal salt
dropped by 0.1 per cent due to the
need for overriding priority being
given to the movement of rice in the
Southern Region and to that of im-
ported foodgrains in the Western
Region.

Reoprts of shortage of wagons for
the movement of finished products
from steel plants are not correct. On
the other hand, a gubstantial number
of bogie rail trucke procured for
movement of this traffic have been
idling.

(d) On present trafiic requirements
there is no ocecasion to place orders on
ad hoc basis on the wagon builders,
aver and above those already given
for 1967-68.
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Divisional Accounty Officer Sholapur
Division

7132. Shri George Fernandes:
Shrj Rabl Ray:
S8hri Madhu Limaye:
Shri 8. M. Banerjee:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Divisional Accounts Officer in the
Sholapur Division of the South Cent-
ral Railway was in the grade of Rs.
250—800 on the 1st April, 1960, and
the then incumbent to the post was
drawing Rs. 575 per month;

(b) whether the grade has since
beéen revised to Rs. 600—1500 and the
present incembent to the post s
drawing Rs. 1500 per month;

(c) the reasons for the upgrading
of this post; and

(d) the pay-scales of Divisional
Accounts Officers iy the other Divi-
sions on this Railway?

The Minister of Railways (Shri C.
M. Poonacha): (a) to (d). The infor-
mation is being collected and will be
placed on the table of the Sabha,

A.P.Os in Sholapur Division

7133. Shrl George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:
Shri §. M. Banerjee:

Will the Minister of Raflwayy be
pleased to state:

(a) the number of Assistant Person-
ne] Officers employed in the Sholapur
Division of the South Central Rafl-
way,;

(b) what are their pay scales;

(c) whether the Ministry have
received representation that there is
no work for two Assistant Personnel
Officers in this Division; and

(d) if so, the reaction of Govern-
ment thereto?

“*Represents only the new orders placed during the year and does not -

include the
new orders ensured an offtake
private builders.

backlog from previous years; together with the backlog the °
of 21,000 four-wheelers in the year from .-
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The Minister of Rallways (Shri C.

M. poonacha): (a) Two.

(b) Rs. 350—25—500—30—580—EB—
30—800—EB—830—35—900.

(c) No.
(d) Does not arise.

Manufacture of Tractors

7134, Shri D. N. Deb:
Shri R. R. Singh Deo:

Will the Minister of Indastrial
Development and Company Affairs be
pleased to state:

(a) whether it is a fact that the
tractor factories are not working to
their full capacity at present;

(b) whether Government have look-
ed into the causes of this idle capa-
city; and

(¢} if so, what steps Government
have taken to encourage the manufac-
turers of tractors?

The Minister of Industrial Develop-
ment and Company Affairs (Shrj F. A.
Ahmed): (a) to (¢). The five units
manufacturing agricultural tractors
in the country are licensed for a total
capacity of 30,000 numbers per annum,
Thig is the ultimate total capacity

which the firms would attain after -

all the necessary capita] goods and
machinery to achieve this capacity
have been procured and installed.
While the bulk of the capital goods
requirement of the units for achieving
their respective licensed capacities have
already been cleared and, in some
cases, licences have also been issued,
some more Pproposals for import of
additional capital goods and balancing
requirements to reach their full Jicens-
ed capacities are yet to be received/
Processed. At present, the uvmnits are
in the process of building or thelr
manufacturing capacities with the
addition and installation of new capi~
tal goods and machinery as and when
they arrive. There is, therefore, no
idle capacity as such in these units at
Present, regard being had to the stage

of procurement and installation of
capital goods needed to achieve their
full licensed capacities. The agricul-
tural tractor industiry has also been
included in the list of 59 priority
industries ang since the second half
of 1966-67, the industry is being assis-
ted with foreign exchange for import
of the necessary components and réaw
materials to the full extent of their
installed capacities. It is hoped that
with the assistance provided to the
included in the list of 58 priority
industry, the production of tractors
ed capacities over the next two to
three years. y

There has been a temporary set-back
in the production of agricultural trae-
tors in recent months on acocunt of the
short supply of tyres and, in the case
of one pnit, short surply of engines by
the engine manufaclurers. Steps are
being taken to ensure supply of tyres
and engines to the tractor manufac-
turers in adequate number to enable
them to produce tractors to the full
extent of their installed capacities.

qETTeE ¥ HidE a1 eTewT

7135, st teow aqfew:  wT:
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(1) v ag FTIAT T o
¥ gFT 9T AEwTd da § 7

e fawrw e Lo
st (st worefr et sige) : (%)



15435 Written Answers

ANz wEww W e § st
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Rall Lisk between Paradeep and
Howrah-Madrag Main Line

7136, Shri Sradhakar Supakar:
Shri N. R. Laskar;

Will the Minister of Railways be
pleased to state:

(a) whether the cost of rail link
between Paradeep and the Mowrah-
Madras main fine has peen estimated;
and

(b) whether any traffic survey has
also been made?

The Minister of Railways (Shri C.
M. Poonacha): (a) and (b). Engineer-
ing and Traffic Surveys for a new line
from Cuttick-Paradeep are in progress.
The cost of this line will be known
only after the surveys are completed.

Yok wrarTient WY vt W W

7137. Y PAw W wOATT :
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(r) afe Iwdwr wr (%) W
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Rumning of Additional Trains

7138, Shri N. 8. Sharma:
Shri Sharda Naad:
Shri Ram Singh Ayarwal:
Shri Brij Bhushan Lal:

Will the Minister of Rallways be
pleased to state:

(a) the number of additional trains
proposed to be run during the current
year;

(b) the number of trains whose
speed is proposed to be increased; and

(c) the detailg of the other ameni-
ties to be provided to the Railway
passengers especially to the III Class
passengers during the current year?

The Minister of Rallways (Shri C.
M. Poomacha): (a) and (b). The pro-
posals in regard tc the time table to
come into force from 1-10-1867 have
not still been finalised. It is mnot,
therefore, possible at this stage to in~
dicate the namber of additional trains

proposed to be introduced and the

number of traing proposed to be
speeded up.

(c) As regards coaclres, there will
be increased provision of sleeping we-
coormnodation in the form of 3-tier full,
partial and 2-tier coasches, which will
ulso be turnished to the latest amenity
sindards, such as stainless steel wash
basins and lavatory pins, cement floor-
ing in tompartments, lugslge cubicles,

‘might lights, fans and transverse seat-

ing srrungements providing better leg
rooth.
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Exports to Neighbouring Countries

7143. Shri Ram Krishan Gupta: Will
the Minister of Commerce be pleased
to state the steps taken to sustain
exports to neighbouring countrieg like
Ceylon, Burma and Nepal with a view
to evolve effective measures to meet
the Chinese challenge in these natural
markets for the Indien exports?

The Minister of Commerce (Shri
Dinesh Singh): A number of measures
have been taken by the Government of
India to expand and diversifying our
exports to the neighbouring countries.
"frade Agreemenis/Arrangements have
been concluded with Afghanistan,
Ceylon, Indonesia, Iran, Japan, and
Nepal. We are also negotiating Trade
Apreements with the Governments of
Burma, Malayasia and Thailand. With
a view to assist the friendly countries
in purchasing their essential require-
rments in India, loans and credits have
been granted to countries like Ceylon,
Indonesia and Nepal. Deferred-pay-
ment facilities are also being granted
on merits to facilitate export of items
like capital goods and engineering
items. Our Trade Representatives in
these countries keep a close watch on
the economic trends, and they advise
the concerned Export Promotion
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Conneils. About the trading oppor-
tunities ag and when these arise in
their respective countries. Trade Dele-
gationg are sponsored from time to
time to acquaint importars in other
<countries with the progress made by
Indian in the industrial field, and the
wide range of products now available
for export to these countries. In order
1o popularise Indian goods, show rooms
and trade centres have been set up
in neighbouring countries such a8
Afghanistan and Thailand. India also
participates in imporiant trade fairs
in these countries and exclusively
Indian exhibitions are alsp organized
to demonstrate the quality of our pro=
«ducts. Necessary assistance is given to
encourage visit of Indian business men
to these countries besides the trade
teams sponsored by Export Promotion
Councils, to enable them to establish
closer contacts with India’s trading
‘partnery and to ascertain developments
relating to other competing countries.
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Khadi Gramodyog Bhawan, New
Delhi

7145, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri §. M. Banerjee:
Shri George Fernandes:
Shri Ram Sewak Yadav:
Shri J, Sundar Lal:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 633 on the 2nd
December, 1966 and state:

(a) the stage reached in the tria] of
the Manager of the Khadi Gramodyog
Bhawan, New Delhi under the provi-
slons of the Food Adulteration Act;

(b) whether the Khadi and Village
Industries Commission had

since
started using other types of paper
band for the match boxes sold in

the Bhandar;

(¢) whether the Managers of the
vatious emporia and Bhandars which
were found using old weights and
measures have been punished; and

(d) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Under the provisions of Preven-
tion of Food Adulteration Act,
Manager has been discharged, where
as the Assistant Manager has been
convicted and awarded one year's
rigorous jmprisonment and a fine of
Rs. 7,500/-. An Appeal has been pre-
ferred against the judgment under
legal advice,

(b) No, Sir, The treasury in Bom-

bay has not yet been able to supply -

new banderols to the Production
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Centres. In the meantime, sale of
match boxes at the Bhavan which

was suspended last year, has not been
resumed.

(c) and (d). Old weights and mea-
sures are not being used in any
Bhavan or Bhandar under the Khadi
and Village Industries Commission.
However, the Bhagalpur Emporium
was found to be keeping old weights
and measures solely with a view to
educating the unsophisticated custo-
mers about the relative values of old
and new weights and measures, Keep-
ing of such weights and measures
was not permissible even for pur-
poses of education and they have
since been removed and destroyed
and the persons concerned have been
reprimanded.

Wagon Bullding Indestry

7146, Shri Madhu Limaye:
Shri George Fermandes:
Shri S. M, Banerjee:
Shri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Railways be
pleased to state:

(a) whether Government have for-
mulated any scheme for extending
assistance to the Wagon Building
industry by way of internal orders
or export orders; and
1

(b) whether any alternative jobs
have been offered to the workers who

are retrenched or likely to be ret-
renched?

The Minister of Railways (Shri
C. M. Poonacha): (a) Orders are

placed on the Wagon Building Indus-
try by the Ministry of Railways for
manufacture and supply of wagons
depending on requirements.

The Ministry of Railways in asso-
ciation with the Ministry of Com-
merce have launched an export pro-
motion drive, and private wagon
builders are encouraged to submit
tenders to foreign railways in res-
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.ponse to tender enquiries which are
received in the Ministry of Railways
by arrangement with Indian Embas-
sies abroad and are passed on to the
wagon builders, )

A Cell exists in the Railway Board
which assists the industry in export
of wagons by making available tech-
nical advice, and in . obtaining the
requisite raw materials.

(b) The Railway Ministry dees not
provide jobs to employees of private
sector.

Accumulation of Rails and Coal

7147, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri §. M, Banerjee:
Shri George Fernandes:
Shri 8. M, Joshi:
Shri Yashpal Singh:
8hri 8. C. Samanta:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether it is a fact that larger
quantities of rails and coal have
accumulated at Bhilai and Pitheads
respectively;

(b) if so, the actual quantity there-
of;

(c) whether efforts were made to
bring demand and production into
harmony by proper planning and co-
ordination; and

(d) if not, the reasomns therefor?

The Minister of Steel, Mines and
States (Dr. Channa Reddy): (a) to
(d). There is no unusual accumula-
tion of coal stocks at pitheads. It is
normal for collieries to carry one
month's production as pitheads stocks.
The position at the end of March,
1867 was that the stock represented
99% of the monthly production. Coal
requirements are reviewed periodi-
cally by the Committee on Assess-
ment of Demand in which the pro-
ducers and consumers are represent-
ed. The results of this review are

communicated to the coal industry so
that they can adjust the production
programme suitably.

Rails at the Bhilai Stee]l Plant are
produced on the basis of orders
received, There is, therefore, little
chance of accumulation of rails stocks.
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_ The Minister of Railways (Shri
WY TG R AR W RAX ¢ M Poonacha): (a) On 4th and 5th
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Gherao Movement by Northeast
Frontier Rallway Employees at
Maligaon

7150, Shri Onkar Nath Berwa:
Shri B, K. Daschowdhury:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that all the
employees of the Northeast Fromtier
Railway at Maligaon squatted in front
of General Manager's office demand-
fng more rice at fair price;

(b) if so, whether the relief has
been given to them; and

(c) if not, the reasons therefor?

May, 1967, there were demonstrations
by a section of the employees in
front of the General Manager's office
at Pandu, to protest against the inade-
quate and irregular supply of ration-
ed foodgrains, particularly rice,

(b) Maintenance of adequate and
regular supply of foodgrains to the
public, including the Railway emp-
loyees, is the responsibility of the
State Government. However, the
Northeast Frontier Railway adminis-
tration were fully alive to the need
for keeping an adequate supply of
foodgrains for the Essential Services
like the Railway employees, and
have been making repeated represen-
tations to the State Government to
ensure adequate and regular supply
of foodgrains. As a result of these
representations, the State Govern-
ment have been able to increase, with
effect from 7-5-67, the rice ration to
one kilo per week per adult and
half that amount for minors,

(e¢) Does not arise,
Industrial Development

7151, Shri R, Barua;
Shri D, N. Patodia:
Shri C. C. Desai:

Will the Minister of Industrial
Development and Company Affairs
be pleased to state:

(a) whether Government have
recently taken a decision to reserve
some 47 industries for development
exclusively in the small-scale sector
for the current year; and

(b) if so, the details of the decision
taken in the matter? .

The Minister of Industrial Deve-
lopment and Company Affairs (Shri
F. A. Ahmed); (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1248/67].
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Issue of Industrial Licences

7152, Shri 8. R. Damani: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether it is a
separate ‘Complaint Cell’
functioning to receive
against the delays in
industrial licences;, and

fact that a

has been
complaints
the issue of

(b) if so, the number of complaints
received during 1966-67 and the man-
ner in which the same were attended
to?

The Minister of Industirial Develop-
ment and Company Affairs (Shri
F. A, Ahmed);: (a) Yes, Sir.

(b) 521 complaints were received in
the Ministry during 1966-67. Since all
these were requests for expeditious
disposal of pending cases, the Public
Relations and Complaints Officer took
necessary follow-up action by direct
discussion with the Officers and Sec-
tions concerned and explained the
position satisfactorily to the parties,

Retired Senior Railway Officlals

7153. Shri §, R. Damani: Will the
Minister of Rallways be pleased to
state:

(a) whether the retired senior offi-
cials in the Railway Board were ap-
pointed to serve in the public pro-
jectsjundertakings during the years
1964-65 and 1866-66; and

(b) if so, the details of the Officers
so appointed?

information is being collected and
will be laid on the table of the House,

Capital Raised by Industry Through
Subscription

7154, Shri §. R. Damani: Will the
Minister of Indusirial Development
and Company Affairs be pleased to
state:

(a) the capital raised by the corpo-
rate industries in the private sector
through public subscription during
1966-67;

(b) whether the whole issue was
underwritten; and

(c¢) how far these figures are com-
parable with 1965-667

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) During the Year
1966-67 an amount of Rs. 36.35 crores
(Rs. 23.64 crorey in shares and Rs.
12.71 crores in debentures) was issued
through Prospectuses by public limit-
ed non-Government non-financial
companies. Out of this, an amount of
Rs, 32.10 crores (Rs. 1949 crores in
shares and Rs. 12,61 crores in deben-
tures) was offered to the public, Of
this, an amount of Rs. 11,08 crores
(Rs. 6.12 crores in shares and Rs.
496 crores in debentures) was subs-
cribed by the public.

(b) No Sir. The amount underwrit-
ten aggregated Rs. 30.86 crores (Rs.
18.35 crores in shares and Rs. 12.61
crores in debentures).

The Minister of Rallways (Shr {(¢) The comparative figures are
C, M. Poonacha): (a) and (b). The given in the following table:
(In Rs. crores)
1966-67 1965-66

Shares Decbentures Shares Debentuires
1. Total amouat issued . . . 23.64 12' 71 36+ 8o 840
2. Amount offered to public 19°49 12+ 61 2806 840
3. Amount underwrirten . . 18:38 1261 26° 44 8:40
4. Amount subscribed by public . . 612 496 901 355
5. Amount taken-up by underwriters 13- 16 765 18:87 485
6. Amount left unsubscribed . 0°21 - [ (] —_
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Explosion in Rourkela Plant

7155. Shri C. K. Bhattacharyya:
Will the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether an explosion took place
in a part of the Coke-Oven by-Pro-
duct Plant at Rourkela in the first
week of May, 1967; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethi): (a) Yes, Sir.

(b) There was an explosion in the
Compressor House attached to the
By Products Plant at about 4.10 a.m.
on May 3, 1967, due to bursting of the
main Pipe. The roof of the Compres-
sor House was completely damaged
and fire broke out which could be
extinguished by about 6.00 a.m,

Extension of Banspani Rallway Siding
to Joruri

7156. Shri Chintamani Panigrahi:
Will the Minister of Railways be
pleased to state:

(a) the present position of extend-
ing Banspani Railway siding to
Joruri* in Keonjhar in Orissa;

(b) whether it is a fact that the
Secretaries’ Committee had approved
their extension on priority basis; and

(c) the reasons for not implement-
ing the same?

The Minister of -Railways (Shri
C. M Poonacha): (a) to (c). The Com-
mittee of Secretaries have recommend-
ed examination of the proposal for
extending the railway line from
Banspani to Joruri. A Preliminary
Engineering Survey for this extension
has already been carried as part of
the Banspani-Nayagarh-Paradeep sur-
vey. The South Eastern Railway
have prepared an estimate for this
siding as a deposit work and forward-
ed it to the Mineral and Metals Trad-
ing Corporation, for their considera-
tion,
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Purchase of Locomotive Components
from Canada

7157, Shri C. K, Bhattacharyya:
Shri Sarjoo Pandey:
Shri Ishaq Sambhali:
Shri K. Lakkappa:
Shri Srinibas Misra;
Shri Y. A, Prasad:
Shri B. N, Shastri;
8Shri N. K. Sanghi:
Will the Minister of Railways be
pleased to state:
(a) whether it is proposed to buy
locomotive components from Canada;
(b) if so, the value thereof and the
reasons for the same; and
(c) whether any project has been
set up to produce such components in
India?
The Minister of Railways
C. M. Poonacha): (a) Yes.

(b) and (c), The value of compo-
nents proposed to be imported now is
about Canadian $2.2 million equi-
valent to Rs. 1.52 crores, for the
manufacture of 40 Metre gauge diesel
locomotives in the Diesel Locomotive
Works, Varanasi.

Facilities for the manufacture of
Metre gauge diesel locomotives are
being set up in the Diesel Locomo-
tive Works, Varanasi, where board
gauge diesel locomotives are already
being built. For the 40 Metre gauge
diesel locomotives to be manufac-
tured, some components will be manu-
factured by the Diesel Locomotive
Works and only those which are
not available from indigenous sources
will be imported.

With progressive manufacture of
Metre gauge diesel locomotives and
increase in the manufacture of com-
nents in Diesel Locomotive Works,
the import content will gradually be
reduced with corresponding increase
in indigenous content,

Scooter Factory in Kerala

7158, Shri Vasudevan Nair;

Shri P. C. Adichan:

Will the Minister of
Development and Company
be pleased to state:

(a) whether the Kerala State Indus-

(Shri

Industrial
-Affairs
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trial Development Corporation had
applied for a licence in. 1965 to set
up a scooter factory;

(b) whether they had proposed to
set up a wholly indigenoug plant;

(c) whether Government have
taken any decision on this applica-
tion; and

(d) if so, the nature thereof?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A, Ahmed): (a) Yes, Sir.

(b) It had been estimated in the
application that the investment on
capital machinery for the project
would be about Rs. 86.0 lakhs, of
which imported machinery would be
Rs. 5.25 lakhs and the balance would
be procured indigenously. It had also
been indicated in the application that
the indigenous content of the vehicle
would be 95% to start with,

(c) and (d), This scheme, along
with some other schemes for the
manufacture of scooters, is still under
consideration.

1st Class S'eeper Berths at Khurda
Road Junction

7159, Shrl Chintamani Panigrahi:
Will the Minister of Rallways Dbe
pleased to state:

(a) whether Government are gware
of the inadequency of the 1st claes
and sleeper berths now provided for
in the Khurda Road junction on the
South Eastern Railway; and

(b) whether Govermment propose
to allot further quota of two sleeper
berths and two first class berths to
this Station? .

The Minister of Rallways (8hrli C.
M. Peenacha): (a) The existing quota
of two first class and two third clase
sleeper berths allotted by No. 7 Dn.
Puri-Howrsh Express for passengers

15454

entraining at Khurda Road Jn. is
considered adequate, taking intp ac-
count all other claims on accommmoda-
tion provided on the {rain.

(b) Does not arise.

Kores India, Limited

7160. Shri §, M. Banerjoe:
Shri Madhu Limaye:

be pleased to state:

(a) whether it is a fact that gome
of the Central Ministers have shares
in a Birla concern, namely Kores
India Limited; and

(b) if g0, the number of shares held
and the names of the Central Minis-
ters concerned?

The Minister of Industrial Develop-
men! and Company Affairs (Shri
F, A. Ahmed): (a) No Sir.

(b) Does not arise,

Supply of Equipment by H. E. C.,
| Ranchi

7161, Shri Virendrakumar Shah:
Will the Minister of Steel, Mines
and Metals be pleased to refer to the
reply given to Unstarred Question No.
1282 on the 2nd June, 1967 and state:

(a) what percentage of the (i)
equipments and (ii) etructurals re-
quired for the Bokaro Steel Plant
are to be obtained from the H.EC,
Ranchi and what percentage of them
are to be supplied by other manufae-
turers in India in the (i) public sec-
tor and (il) private sector; and

(b) whether formal orders for the
supply of such items have since been
placed with HE.C, Ranchi and with
othexs and if so, the total values
thereef?

The Minister of Stoel, Mincs and
Nistals (Dr. Chamna Reddy): (a) The
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information is as follows (approxi- in open line establishments are classi-
mately):— fled as ‘Supervisory’ who have no
- fixeq duty hours and are not entiled

Equip-  Struc- to overtime payment or rest under

meat trals e Hours of Employment Regulations,

H.E.C., Ranchi 26% 99 but they get rest by suitable adjust-
. ) ment of their working hours, How-
Other manufacturers: ever, independent Chargemen in
Public Sector 6% 19,  Sheds are allowed overtime at bare
rate at the discretion of the General

Private Sector "32% 82%  Manager, Where the Chargemen do
(b) Letters of intent have been not hold independent charge they are

issued to H.E.C,, Ranchi and other
public sector undertakings for supply
of equipment and structurals, Formal
contracts with these undertakings
have, however, not yet been conclud-
ed as prices are still under negotia-
tions. The total value will, there-
fore, be known only after the prices
have been settled. Tenders for the
supply of equipment etc. from private
sector agencies will pe issued ghortly.

Overtime Allowance to Chargemen
7162, Shri Rabi Ray:

Shri Madhu Limaye:

Shri J, H. Patel:

Shri A. N. Mulla:

Will the Minister of Railways be
pleased to state:

(a) the duty hours and roster for
Chargemen travelling on the Deluxe
Air-conditioned trains, Chargemen
working in the sheds and open line
Foremen;

(b) whether they are paid over-
time allowance for extra hours put in
and for working on holidays;

(¢) whether these Supervisors are
given weekly rest; if not, the reasons
therefor;

" (d). whether their conditions  of
work are different from the rest of
the staff; and

'<e) if so, in what respect?

‘The Minister of Railways (Shri
C. M. Poonacha): (a) to (c). Charge-
men travelling in Deluxe Air-condi-
tloned trains or holding independent
chirge in sheds as well as Foremien

generally classified as ‘Continuous’
and, like the other categories of staff
in Sheds, are rostered to work 48
hnurs per week and paid overtime at
14 times of their ordinary rate of pay
and allowed a weekly day of rest.

(d) and (e) Yes, their work is of
supervisory nature and they are gble
to adjust their timings as per the
exigencies of services.

Travelling without Tickets by Gaset-
ted Officers

7163. Shri C. Chittybabu: Will the
Minister of Railways be pleased to
state:

(a) the number of Gazetted Officers
including Ex-Members of Parliament
who have been detected travelling
without tickets from April, 1967 to
date; and

(b) the action taken against them?
The Minister of Rallways (S8hri C.

. M. Poonacha): (a) No such case has

been reported.
(b) Does not arise.

Construction Branch of Southern
Rallway

164, Shri C, Chittybabu: Will the
Minister of Rallways be pleased to
state:

(a) the number of Laskars employ-
ed on daily rates of wages in the
Construction Branch of the Southern
Railway;

(b) their length of service; :
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(c) whether he is aware of the
fact that these Laskars are employed
on gaily rates of pay against posts in
‘time-scales sanctioned from time to
time;

(d) whether it is a fact that these
Laskars, by virtue of their continuous
service and by virtue also of their
having been subjected to 'medical fit-
ness at the time of recruitment, have
a claim legitimately for appointment
against regular vacancies; and

(e) if the reply to part (d) above
be in the affirmative, the number of
these Laskars absorbeg against regu-
lar vacancies during the last 10 years?

The Minister of Railways (Shri C.
M. Poonacha): (a) 378.

(b) Between 1 month and 12 years.

(¢) Casual labour employed on
Construction Projects are always paid
daily rates of pay irrespective of
duration of their employment.

(d) No, but they are given due
consideration when selections for
regular appointments are conducted.

(e) Although they have no guto-
‘matic claim for appointment, 23 Las-
kars have been regularly appointed
as Gangmen.

Import of Soviet Films

7165. Shri Indrajit Gupia: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that import
of Soviet films for public screening
hag been stopped since 1965;

(b) if so, the reasong for the ban;

(¢) whether any discussions in this
regard were held with the Soviet
film delegation which recently visited
India; and

(d) Government's purpose in de-
priving Indian audiences of the op-
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portunity to see Soviet masterpieces
and clasgic fllms?

The Minister of Commerce (Shri
Dinesh Simgh): (a) and (b) The
general import policy for the import
of foreign fllms from the year 1865-66
ig ‘nil’ However, this year there is a
provision for the import of Soviet
films worth Rs. 3 lacg on a reciprocal
basis.

(¢) No discussion about the import
of Soviet fllms were held with the
Soviet films delegation which visited
India in May, 1967.

(dy Because of shortage for foreign
exchange import of foreign films has
to be restricted.

Foreign Investments in India

7166. Shri R, Barua:
Shri D. N. Patodia:
Shri Yashpal Singh:

Will the Minister of Industrial
Development and Company Affairs
be pleased to state: *

(a) whether Government have consi-
dereq the recommendations of the
Mudaliar Committee regarding foreign
investments in India;

(b) whether the fleld in which
foreign private capital participation
may be allowed has been defined; and

(c) whether in doing so the growth
potential of the country has been
taken note of?

The Minister of Industrial Develop-
ment gnd Company Affairs (Shri F. A,
Ahmed): (a) to (c). The Report is
under consideration of the Gowvern-
ment. After Government have for-
mulated its viewg on the recommenda-
tions in the Report, a copy of the
Report, along with Government's deci-
sions thereon, will pe placed on thr
Table of the House.
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Salem Steel Projest

7188, Shri B Barua:
Shri D. N. Patodia:
Shri ¥. A Prasad:
Shri Marandi:
Shri P. C. SBharma:
Shri Baghuvir Singh Shaghri:
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Will the Minister of Steel, Mines
and Metals be pleased to wtate:

(a) whether it js a fact that the
Government of Madras have offered
to take up Salem Steel Project jf it
could not be get up as a Central pro-
ject; and

(by if so, the reaction of Govern-
ment thereto?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): '(a)
Government have seen press reports
of a statement said to have been made
by the Chief Minister to this effect.

(b) The question of setting up the
Salemn Steel Plant as a Central pro-
ject ig still under consideration, Tt
has tg be examined, glong with other
projects, in the light of the overall
demand for steel and the resources
available for the implementation of
the various development programmes
in the country as a whole.

T woerh wendi & 9@ ¥ ¥
e Wt wmEr

7169. st TR wew : 7T wivifine
frwrre e aweTa-aRi wot ag o
g1 w4 iR :

(%) feodr o asl ¥ acETdr
w2 ¥ ¥ fieedr ¥ qoeTe ¥ afe
Ffcat #1 w13 & € o AN ¥ fray
afesfat ¥ ot £33 3% Fraria ¥
& 1 e O A F o Y ol
s aw & E;



16461 Written Answers SRAVANA 6, 1889 (SAKA)

(@) % Fruffer wafe o g
& qgd 1 "9AT FTE 499 w7 wqwia
fow wmaTe 9 & of; AT

() feaa wfawlct ®r o a0
#t wafy & Wiaw s giwT & far
farra st & gy are = o frgi mar ?

wisitfre  fawte oy ewamm il
wt (st Wl weit wpwe): (%)
FANT ATHT AGT ITH JTHAT & AT
10 garT afgrfat w1 fres 5 aql &
A R § w1 7 a0 feet £
F¥ grafe &t af ff | A% ¥ 153
wfuwrfgl ®1 &7 & w27 77 fagas
g modt §1¥ @0 A Fr G F
2 a9 gRTT EIA & 97 a9 F( g9l
&Y nf 9f | v FWELER gofad
W sat § wigwfegi £ w0901 §
9T a9 X7 #Y gAufy & arwq § @
SHT KT AR I9TH AL &

(&) ®rCiwTaw #1 wynfy aga
g0 freafafas s o draf 41 —-
(1) wfewieai €1 fazat ar siai

# faafer,

(2) ®< & adfre ®1 7 (7290
gex &Y X7,

(3) ®r¥t & moar gr vk wa-
A% &M T FH, AT

(4) #< adr ¥ & g
odt afefoafy geva & v
forwdy 3 TEIT A AT A%

(7) wfwa e rafae 39-
may et § iy wrd £ adew & fag
wfar ofw dafas swmwlar damai/
srataal g 297 F W g o

1638 (Ai) LsD—J,

Written Answers 15462

Derailment of Howrah Mail on South
Central Railway

7170. Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that two
bogies of the Howrah Mail derailed
on the South Central Railway on the
18th June, 1867;

(b) if so, the cause of the accident;
and

(c) the extent of the loss suffered
by the Railways?

The Minister of Rallways (Shri C.
M. Poonacha): (a) Presumably the
reference is to the derailment of ¢rain
No. ¢ Down Madras-Howrah Mail bet-
ween Stuartpuram and Bapatla sta-
tions on 18-8-1867. In this accident
only one bogie derailed by leading
bogie wheels.

(b) The gecident was caused by the
breakage of the right journal of the
leading axle of the derailed coach.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs, 3,836, .
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Shertage of Cement Heavy Engineering Plants.
7173. Shri N. R. Laskar: Will the tamani anigrahi:
Minister of Industrial Development 7174. Shri  Chin P ah:

and Company Affairs

state:

(a) whether Delhi is facing acute

shortage of cement;

(b) whether due to inadequate sup-
ply there is large-scale adulteration

imn cement; and

(o) if so, the steps taken to increase

the supply and check adulteration?

be pleased to

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether Government propose to
set up other heavy Engineering Plants
in the country besides the one at
Ranchi; and

(b) whether the capacity of the
Heavy  Engineering  Corporation,
Ranchi has been fully utilised?

The Minister of Industrial Develop-

ment and Company Affairs

received.

(b) No reporlL of adulteration
cement in Delhi has been received.

(c) Does not arise,"

(8hri
F. A. Ahmed): (a) No complaint about
shortage of cement in Delhi has been

of

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.A.
Ahmed): (a) There is no proposal at
present to set up a heavy Engineering
Complex of the type at Ranchi. else-
where in the country.

(b) Not yet.
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Mining gnd Allled Machinery Cor-
poration, Durgapur

7175, Shri Umanath;

Shri Jyotirmoy Basu:
Shri Bhagaban Das:
Shri K, M. Abraham:
Shri E, K, Nayanar:
Shri P. P. Esthose:
Shri K. Ramani:
Shri K. Anirudhan:

Will the Minister of Industrial
Development and Company Affalrs be
pleased to state:

(a) the total number of employees
in the various categories in Mining
and Allied Machinery Corporation,
Durgapur;

(b) the tolal number of workers in
each category who have been gup-
plied with family quarters; and

(¢) the steps proposed to be taken
by the company 1o supply family
quariers to the lowgrade employees?

The Minister of Industrial Develop-
ment and Company Affairs (Shri
F. A. Ahmed): (a) to (¢). The in-
formation is being collected and it
will be laid on the table of the House
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Organisation

7177, Shri K. Anirudhan:
Shri P. Gopalan:
Shri C. K, Chakrapanl:

Will the Minister of Steel, Mines
and Metals be pleased to state;

Coal Controller’s

(a) when the Coal Controller's

Organisation was set up;

(b) whether the organisation ever
suspended its activities since Its incep-
tion;

-

(¢) whether the attention of (ov-
ernment has been drawn to the large
number of employees in the organisa-
tion who are not confirmed; and

(d) if so, the steps Government
propose to take to confirm these
employees?

The Minister of State in the Minis-
try of Steel, Mines ang Metals (Shri
P. C. Bethl): (a) The Coal Con-
torller's Organisation came into
existence early In the year 1956.
Prior to this the control on coal was
being exercised by the Coal Com-
missioner'’s Organisation set up on
1.6.44.

(b) No, Sir.

(¢) and (d). In accordance with the
Governments order, 80 per cent of the
temporary posts were converted into
permanent ones and confirmations
effected.
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Coal Controller’s Organisation

7178. Shri E. K. Nayanar:
Shri P. Gopalan:
Shri C. K. Chakrapani:
Shri K. Anirudhan:

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) the total number of employees
working under the Coal Controller's
Organisation at its Headquarters
during 1966;

(b) the total number of permanent
posts in various grades in the Head-
quarters’ organisation;

(c) the total number of employees
confirmed in various grades in the
Headquarters’ Organisation; and

(d) the classification of the wncen-
firmed employees in the Headquarters’
Organisation according to their length
of service?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Bethl): (a) 440

(b) to (d). The required information
is laid on the Table of the House.
[Placed in Library. See No, LT-1249/
67.]

Coir Board

7179, Shrimati Suseela Gopalan:
Shri C. K. Chakrapani:
Shri A. K. Gopalan:
Shri P. Gopalan:

Will the Minister of Commeree be
pleased to state:

(a) whether it is g fact that in spite
of the repeated requests of the Coir
Workerg Trade Unions in Kerala no
representation is given to them in
the Coir Board; and

(b) whether it is also a fact that
eoir exporters who are not the actual
producers and who have disbanded
their coir factories in order to defeat
the factory legislation are dominating
the Coir Board?

JULY 28, 1967
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The Deputy Minister in the Milnis-
try of Commerce (Shri Mohd. Shafl
Qureshi): (a) No, Sir. Three seats in the
Coir Board which are reserved for per-
sons engaged in the production of husk,
coir and coir yarn and in the manu-
facture of coir products are fllled by
representatives of the Al] India Trade
Union Congress in Kerala. The three
members represent the Travancore
Coir Factory Workers' Union, Coir
Workers' Union and Travancore Coir
Workers' Union respectively.

(b) Not as far as Government are
aware, Sir,

Allowance to T.T.Es. and conductors
on the Railways

7180. Shri Nihal Singh:
Bhri Kameshwar Singh:
Shri A. Sreedharan:
Shri Sheopujan Shastri:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Guards and Engine Drivers get Rs. 3
per 100 KM, gs allowance for mileage;

(by whether it is also a fact that
the T.T.Es. and Conductors of the same
train get fixed T.A.;

(¢) if so, the reason for this dis-
parity; and

(d) the steps taken by Government
to remove the disparity?

The Minister of Railways (Shri
C. M, Poonacha): (a) to (c). Drivers,
Shunlers, Firemen, Guards and
Brakesmen are designated as Running
Staff as they are directly in charge
lpf the movement of trains. T.T.Es,
and Conductors are not in charge of
any aspect of movement of trains but
are merely staff whose duties are on
trains. The former set of staff arc
paid mileage 4llowance, which con-
sists of gn incentive element, designed
towards punctual movement and a
travelling allowance element, and the
latter get only travelling allowance
like other touring officials. The rates
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of mileage allowance differ from
category to category and from grade
to grade, and is not a uniform rate
of Rs. 2/- per 100 kilometres,

(d) Government are not contem-
plating any change in the system of
allowances applicable to two different
sets of staff,

Foundry Forge Scheme drawn up by
Dr. Dharam Teja

7181, Shri Baburag Patel: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether Dr, Dharam Teja had
drawn up a scheme to establish a
foundry forge at a cost of Rs, 4 crores
with the Andhra Government as the
guarantor; B

(b) the amount made good by the
Andhra Gowernment in buying the
equipment ordered by Dr. Teja;

(c) the manner in which this equip-
ment will be utiliseq by Government,
and

(d) the condition in which the
equipment is now lying and where?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) The project was
originally conceived in 1855 by a group
of promoters and the Republic Forge
Company was incorporated as a public
limited company on 15-4-1957 for im-
plementing it. It was only in 1963
that Dr, Dharam Teja joined the Board
of Directors as Chairman of the com-
pany, and he was gssociated with the
company til] 3-4-1966. The Andhra
Pradesh Industrial Development Cor-
poration—an undertaking wholly own-
ed by the State Government—furnish-
ed on 2nd May, 1063, a guarantee for
Rs. 1.69 crores to the French suppliers,
M/s. Renault Engineering Company,
on behalf of the Republic Forge Com-
pany for the supply of plant and
machinery, The present estimated
cost of the project is Rs. 4.5 crores
approximately.
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(b) When the plant and machinery
supplied by the French suppliers ar-
rived in bombay—last consignment
reached in November, 18856—the com-
pany was not in a position to pay all
tne dues and take delivery of the
equipment and demurrage started to
accrue, As thig equipment constitu-
ted the main security for the guarantee
given vy .t, the Andhrg Pradesh In-
dusrial Development Corporation, with
the approval of the State Government,
advanced tunds to the company Lo
enable it to pay the ocean freight,
port charges and demurrage etc. and
to remove the equipment to a bonded
ware-house. The Corporation galso
advanced some further fundg to enable
the company to meet other essential
obligations, for example, deferred pay-
ments to tne machinery suppliers
which fell due in May and November,
1966, contractors bills for civil con-
struction, steel structures etc. The
total amount so far advanced by the
Andhra Pradesh Industrial Develop-
ment Corporation is reported to be
about Rs. 92 lakhs.

(¢) The equipment is being utilised
by the company for the establishment
of a forge plant at Secunderabad.

.

(d) The equipment supplied by the
collaborators hag been received at the
factory site in a satisfactory condition
and is being installed.

Rate of Indusirial Growth

7182, Shri Bhogendra Jha: Will the
Minister of Industrial Development
and Cempany Affailrs be pleased to
state:

(a) whether the rate of industrial
growth in 1966-87 came down to 3.1
per cent from the 7 per cent. average
annual growth in the flve years be-
fore 1065;

(b) whether the devaluation of the
rupee and import liberalisation have
been the contributory factora for this
decline; and '
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(c) the steps which Government pro-

pose to take to bring production rate

to at least 7 per cent, per annum?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A, Ahmed): (a) According to a ten-
tative estimate, the gnnual rate of
industrial growth in 1966-67 came
down to 2.7 per cent which is lower
than the average annual growth in the
flve years before 1065.

(b) No, Sir,

(c) Some of the steps which Gov-
ernment had adeady taken gr propose
to take for the revival of the rate of
industrial production are:

(i) Strict scrutiny of all import
applications to ensure that
no item capable of being
manufactured in the country
is imported.

(ii) Incentives in the form of

supply of steel ang other
raw aterials at inter-
national prices ete, being

given to the industrics to
cater to export maket,

(iii) Reviving the demand for
products of certainengine-
ering industries e.g. railway
wagons and track materials
by placing additional Gov-
ernment orders on them,

(iv) Improvement in Credit
facilites and hire purchase
arrangements for certain
items for reviving internal
demand.

Salp of Cloth by Ahmedabad Manu-
facturing and Calico Printing Co. Ltd.
to the USSR,

b183. Shri M. Amersey: Will the
Minister of Commerce be pleased to
state:

(a) whether the S.T.C. has given a
10 per cent subsidy to the Ahmedabad
Manufacturing and Calico Printing
Company Ltd, Ahmedabag to sell cot-
ton cloth to the Soviet Unlon;
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(b) if so, the reasons therefor;

(¢) whether it amounts to discri-
mination belween one exporter and
another as also the waste of public
funds;

(d) whether it is a fact that des-
pite the Soviet Union agreeing to a
474 per cent general rise in prices
after devaluation, jt is now prepared
to give only 25 per cent rise for Indian
cloth whereas the Soviet Union got
an advantage of 574 per cent in its
exports to India after devaluation;
and

(e) whether it is also a fact that
cotton cloth exports to the Soviet
Union have gone down after devalua-
tion as a result of this decrease in the
price rise allowed by the Soviet Union?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). In the
interest of retaining, in the USSR,
market, the position gained by Indian
textiles after years of sustained pro-
motion, the STC undertovk to export
printed dress material, towels, hand-
kerchiefs and bleacheq sheeting to
USSR ¢ven though it suflered g loss of
104% on the coniracted value of the
goods. It was part of STC's endeav-
our o promote the country's exports,
to fmd new market for the country's
products and to maintain difficult but
potential markets.

(c) There was no discrimination or
waste as it was a purely export pro-
motional venture of the STC and one
of its mssociates.

(d) The 47.5% increase in price was
fixed for the unexecuted or partly ex-
ecuted contracts at the time of deva-
luation. New contracts have to be
negotiated, without reference to this
agreement and in doing thig every
attempt is made to secure the most
favourable prices for both exports and
imports.

(e) Cotton cloth.exports to the So-
viet Union have fallen because of in-
creased competition from gther coun-
tries angd increased local cost of pro-
daction.
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Trade with Nepal

7184. Shri G. S. Mishra:
Shri Atam Das:

Will the Minister of Commerce be
pleased to state:

(a) the average volume of trade
between India and Nepal and the
items which are principally exchang-
ed between the two countries;

(b) whether Government are sub-
sidising exports to Nepal;

(e) if so, the percentage of subsidy
given on each item of export; and

(d) what would be the loss to the
Indian trade with Nepal with the
introduction of the new import policy
by Nepal?

The Minister of Commerce (Shri
Dinesh Singh): (a) Trade between
India and Nepal over the last few

years has varied from Rs. 7 crores to
Rs. 27 crores per annum. Major com-
modities of export 1o Nepal gre colton
textiles, petroleum products, cigarettes,
cereals and cereal preparations, Major
commodities of import from Nepal
are raw jute, butter, rice, jute manu-
factures, oil-seeds, and timber.

(b) No, Sir.
(¢) Does not arise.

(d) Till recently, imports from India
into Nepal were permitted freely.
With effect from 5th June, 1967, HMG
Nepal have introduced licensing sys-
tem under which import of certain
commodities from India will be per-
mitted against licences to be issued
by HMG Nepal. The effect of this sys-
tem on India’s exports to Nepal would
depend upon the policy of licensing
that Nepal Government may follow.

ANotment of Fiat Cars to Officers of
Delhi Administration

7185, Shrimati Suseela Gepalan:
Shri Umanath:
Shri C. K. Chakrapan!:
Shri K, Ramani:

Will the Minister of Industrial

Development and Company Affairs be
pleased to state:

(a) whether there are certain rules
for the allotment of Fiat cars to the
officers of the Delhi Administration
from the Officers’ quota;

(b) whether any waiting
maintained for the purpose;

list |s

(c) whether there are any cases of
violation of the list; and

(d) if the reply to part (b) above
be in the negative, the reasons there-
for?

The Minister of Industrial Develap-
ment and Company Affairs (Shri F.
A. Ahmed): (a) to (d). The informa-
tion as received from the Delhi Ad-
ministration is as under:—

(8) The following broad prin-
ciples have been laid down by the
Administration for allotment of cars
and scooters (o officers out of their
quota:—

(i) The Govt, servants belonging
to the Central Governmeng
and Members of Parliament
who get their permit frdm
the Ministry of Industry will
not be ehtitled for scooters/
cars out of the Delhi Admn.
quota. Similarly employees
of other State Governments
will not be considered.

(ii) No Scooter pesmit shall be
given to a person whose basle
salary is more than Rs, 1,000/
p.m.

(iii) Car permit will be given to
only those Govt. servants
whose basic salary is more
than Rs. 1,000/- p.m.

(iv) A person who hasg received
a permit for scooter, will not
be given another permit with-
in a period of three years.
" In the case of car permit the
time limit will be 4 years.
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(v) All applications pending in a
particular quarter shall be
deemed to have been disposed
of as soon as the decisian in
regard to the issue of per-
mits it taken, If any person
wishes to keep his request
alive, he should make afresh
application,

(iv) Al] applications for allotment
of cars/scooters will be con-
sidered by a Committee which
may relax in exceptional cases
conditions No. (ii) and (iii),

(b) No, Sir.
(c) Does not arise,

[d) No waiting list is maintained as
allotments are mare on the merits of
each case and all applications pending
In a particular quarter agre deemed to
have been disposed of as soon as the
dicision in regard to the jssue of per-
mits for that quarter is taken.

Allotment of Fiat Cars to Officers of
the Delhi Administration

1188, Shrimati Suseela Gopalan:
Shri Jyotirmoy Basu:
Shri Umanath:
Shri E. K. Nayanar:
Shri K. M. Abrabam;
Shri C. K. Chakrapani:
Shri K. Ramani:

Will the Minister of Industrial
Development and Company Affairs be
pleased to state:

(a) the total number of Fait cars
alloted to officers of the Delhi Ad-
ministration from the Oficers’ quota
during the last 8 years;

(b) the number of officers who have
not been allotted Fiat cars though
they applied for the same more than
3 years ago;

(c) the number of officers who
were allotted cars earlier despite the
fact that they applied later;
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(d) the reasons for alloting the Flat
cars earlier to these officers; and

(e) the steps Government propose
to take to ensure regularity in allot-
ment of cars?

The Minister of Industrial Develop-
ment angd Company Affairs (Shri F.
A, Ahmed): (a) to (e). The informa-
tion as received from the Delhi Ad-
ministration is as under:—

(a) 89 Fiat cars were allotted out
of the quota of the Administration
during the last 5 years as under:

(i) Officers of Delhi Ad-
ministration 77

(ii) Officers of Delhi Muni-
cipal Co-poration/New
Delhi Municipal Corpo-
ration (including Coun-
cilors and Members) 12

Total 89

(b) to (d). Separate statistics are
not available as no list of pending
applications is maintained and the
allotments are made not in chrono-
logical order but on the individual
merits of each case.

(e) To ensure allotment of cars and
scooters to officers out of the dis-
cretionery quota of Administration on
a rational basis, the following broad
principles have been laid down hy
thg Administration:—

(i) The Government servants be-
longing to the Centra] Gov-
ernment and Members of
Parliament who get their per-
mit from the Ministry of In-
dustry will not be entitled
for scoeters/cars out of the
Delhi Admn. guota. Similarly
employees of other State Gov-
ernments wil] not be consi-
dered.
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" (ii) No scooter permit
given to a person whose
basic salary is more than
Rs. 1,000/- p.m.

shall be

(iii) Car permit will be given to
only those Government ser-
vants whose basic salary is
more than Rs. 1000/- p.m.

(iv) A person who has received a
permit for scooter, will not be
given another permit within a
period of three years. In the
case of car permit the time
limit will be 4 years,

(v) All applications pending in a
particular quarter shal] be
deemed to have been disposed
of as soon gs the decision in
regard to the issue of permits
is taken. If any person
wishes to keep his request
alive, he should make a fresh
application,

(vi) All applications for allotment
of cars/scooters will be con-
sidered by a Committee which
may relax in exceptional cases,
conditions No. (ii) gnd (iif).

Export of Vegetables

7187. Shri Shiva Chandra Jha: Will
the Minister of Commerce be pleased
to state:

(a) whether jt is a fact that the
Indian vegetables are in great demand

in UK. gnd other European countries;
and

(b) the value of India's annual ex-
port of vegetbles and the foreign ex-
change earings thereby?

The Minister of Commerce (Shri
Dinesh Singh): (a) It is reported that
there is g considerable demand for
Indian vegetables in UK. and some
Other West European countries,

(b) Total exports of Vegetables
from India are as under:

Period Valwe Rs. Lakhs
1963-64 4,68
1964-685 4,18
1965-66 3,44
1966-67:—

April-May 1866 66
June-March 1966-67 4,82+

*Post Devaluation Rupee
Supply of C. L. Sheets in Astam

7188. Shri Redabrata Barua: Wil
the Minister of Steel, Mines and
Metals be pleased to state:

(a) whether Government gre aware
that C. I. Sheels, which are the main
roofing material in Assam are now
nct gyailable;

(b) whether materia] called “black
sheet” is now bewng made available
which is useless for roofing purposes;
and

(c) if 0, when C. 1. Sheets would be
available in pleniy ip Assam?

The Minister af State in the Mihis-
try of Stesl, Mines and Metals (Bhri
P, C. Sethi);: (a) to (c), Presumably
the Honourable Member js referring
to the ghortage of galvanised corru-
gated gheets, Stepg are being taken to
ingrease imports of Zing by the pro-
ducers and the supply position of these
sheets js expectad to improve after
September, 1967, Meanwhile, black
(i.e. uncoated with Zinc) corrugated
sheets can be used as substitute for
galvanished corrugated sheets for
roofing purposes, after coating them
with protective peint, er other suit-
able material.

Export of Sali to Japan

7189, Shri Marandl: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact thet India
and Japan have signed an agresmamt
for the supply of Indisn salt to Japan;
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(b) if 8o, the conditions of the agree-
raent;

(c) the quantity of salt to be supp-
lied under the agreement; and

(d) whether payment will be made
by Japan or India will buy some goods
from Japan in lieu thereof?

JULY 28, 1967
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(b) A statement indicating the main

conditiong of the Agreement ig attach-
ed.

(c) About 3,85,000 tonnes,

(d) Payment will be made by the
buyers in free foreign exchange with-

The Minister of Commerce (Shrl out any condition of purchase of goods
Dinesh Singh): (a) Yes, Sir. from Japan.
Statement

I. Date of agreement
2. Commodity

3. Quantity

4. Delivery period
5. Port of Loading
6. Payment .

7. Lmading Rate

ILI_ver-hrldte a:AIwaye ia.llway Station

7190. Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Rallways be
pleased to state:

(a) whether there is a proposal to
ronstruct an overbridge at the Alwaye
Railway Station in Kerala; and

(b) it so ,when the work is likely
to be gtarted?

The Minister of Rallways (Shri C.
M. Poomacha): (a) There is no pro-
posal so far from the Government of
Kerala, for construction of any new

road overjunder bridge at Alwaye
Station.

(b) Does not arise.

Over-Bridge at Tripunittura Road

7191, Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Railways be
pleased to state:

(a) whether the construction work of
the Railway overbridge at Tripunittura
Road near Ernakulam, Kerala, has
been completed;

4th July, 1967.

Coarse marine salt, guarantced min-
imum  94% Nacl.

3,5§0,000 tonnes upto 10%, more.

July, 1967 to June, 1968.

Any ports in Saurashtra and Kutch,

By irrevocable confirmed L/C for 100%
value on presentation of shipping docu-
ments.

1,100 Long Tons per weather working day
except Sundays and holidays.

(b) if not, the re asons therefor;

and

(¢) when the work ig likely to be
completed?

The Minister of Railways (Shri C.
M. Poonacha): (a) Railway's portion
of the work of bridge structure has
already been completed, but the ap-
proacheg to the bridge are still to be
completed by the State Government,

(b) and (c). Does not arise.
wefa waen feera fros

7192. sit way oo g W
YW, WA a9T 4y Ad’ qg qqT Ay
FOT w4 fw

(%) @ e fasrw faw
gra &R af I AAIAT T F9 77
frar &, faAer 10 gwg sAmw A
frar =1 =T

(@) 7or 7g wx-§ f& dfwd
vaadia g & foly vrgw, B we
fratfe fFa 74 & mog fag go &
W afa gi, at qaa: fvan 9w faifa
fear mar q1, @90 FEE AT
Arwsa fradr @ 7
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A, W AT % SMEg ®
9T Ay (o oY ww &) ;- (F)
550.19 @ ¥9% |

(a) dafr daadiy  FFar w
uefm wmar fagsrw fom o waer
3@z F w¢q 30,5 fwfEaq
afa & ar | qarfs Fw @1 A
HATEIA & ATCT K197 1 ISR ATHA
10 fafaas 27 afg a1 4« difay
T@Ar ET |

Decontnol of Commodities

7193, Shri 8, 8, Kothari:
Shri 8, K. Tapuriah:
Shri P, N, Solanki:
Shri K. M. Koushik:

Will the Minister of Commerce be
plecsed to refer to the reply given to
Unstarred Question No. 4963 on the
Tth July, 1967 ond state the Govern-
ment's policy in regard to the decont-
ro] of such commodilies ag have not
yet been decontrolled?

The Deputy Minister in the Ministry
of Commerce (Shri Mohd. Shafi
Qureshi): Government keeps a const-
ant watch on the production, supply
and distribution of essential commodi-
ties. The policy followed has been to
withdraw controls which are ineffec-
tive and which come in the way of
production,

Mineral Wealth in Manipur

7194, Shrl M. Meghachandra: Will
the Minister of Steel, Mines and Metals
be pleased to state:

(a) whether any geological survey
has been carried out in Manipur to
find out the mineral wealth of the
State; and

(b) if so, the result fhereof?

The Minister of Steel, Mines and
;lﬂlh (Dr. Channa Reddy): (a) Yes,
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(b) As a result of investigations
carried out by the Geological Survey
of India occurrences of limestone, pig
iron ore, chromite, asbestos, copper,
nickel and lignite have been recorded.

Export of Cotton Yarn to South
Korea

7185. Shri D. D. Jena:
Shri K. P. Singh Deo;

Will the Minister of Commerce be
pleased to state;

(a) whether jt is a fact that the
South Korean Government have offer-
ed to buy Indian cotton yarn and rail-
way freight cars from India;

(k) if so, the detoils thereof; and

(c) the reactions of Government

thereto?

The Minister of Commerce (Shri
Dinesh Singh): (a) to (¢). The Gov-
ernment of Republic of Korea have
issued tender enquiries for the supply
of hosiery cotton, yarn, Bogie Tank
Wagons and Bogie Hopper Wagons and
S.T.C. had submilted tenders. The
S.T.C’s tender for supply of wagons
ig the lowest. Negotiations are goipg
on for finalising this deal. As regards
ihe tender for cotion yarn, the results
are not yet known.

Ticketless on the Rallways

7196. Shri Baburao Patel: Will the
Minister of Rallwayg be pleased to
state:

v

(a) whether it is a fact that in a
surprise check on 15 SF Shikchabad-
Farrukabad passenger train on the 13th
May, 1067 near Bhogaon Station of
the Northern Railway, 161 passengers
were caught travelling without tickets
and the amount of Rs. 5,260/- was col-
lected as fine by the Railway Magis-
trate accompanied the railway party;

(b) the number of such raids the
railway authorities carry out In co-
operation with the Railway Magist-
rates every month and on what Rail-
Ways;



15483 Written Answers

(¢) whether it 15 a fact that large
marriage parties travel without tickets
on many Railways efter bribing the
Station Masters and Travelling Ticket
Examiners, as was discovered in the
above raid;

(d) the latest steps taken to prevent
ticketless travel on the Railways; and

(e) the numbe: of ticketless travel-
lers caught and the amount of money
collected by way of fines and fares
ifrom ticketless travecllers in the year
ended the 31st March, 18677

The Minisier of Railways (Shri C.
M. Poonacha): (a) There is no such
train as 15 SF Shikchabad-Farrukha-
bad passenger. Evidently, the Hon.
Member is referring to a surprise check
conducted on 1-SF Shikohabad-Farru-
khabad passenger train on 13th May.
1867, near Bhongaon station of the
Nortbern Railway. 1t is true that in
thig check 161 passengers were appre-
hended travelling without tickets or
with improper tickeis. The total fine
imposed on the passengers apprehend-
ed was Rs. 4,880/- out of which a
sum of Rs. 3,225/- was realised. In
addition to this, an amount of Rs. 303/-
was recovered as Railway fare and
excess charge.

(b) About 300 raids are carried out
every month on al] Indian Railways.

(c) No. Howevar, some members of
one marriage party were detected tra-
velling without tickets in a raid. No
such party was detected in the raid
referred to in (a) above.

(d) More special checkg and magis-
terial checks are being canducted.

(e) 72,00482 ticketless travellers
were caught and a sum of Rs. 2,11,06,
018 was collected as fine, fare and
excess charge,

Machine Tool Plants

7197. Shri Maramdi: Will the Minis-
ter of Industrial Development and
Company Affalrs be pleased to state:

{a) whether Government propose to
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set up two machine tool plants at
Ajmer and Bhavanagar;

(b) if so, whether these plants will
be set up with the help of a foreign
country,

(¢) from which country and what
type of assistance will be sought for
from that country; and

(d) when the plants are likely to
be set up and the cost thereof?

The Minister of Industrial Deve-
lopment and Company Affairs (Shri F.
A. Ahmed): (a) to (d). Under the
Second Agreement on economic colla-
boration between Indig and Czechoslo-
vakia signed in May 1964, two factorieg
for the manufacture of machine tools
were included amang the projects to
be implemented within the frame-
work of the Agreement. A provision
of Rs. 6.3 crores was included in the
Second Czech Credit to meet the
foreign exchange requirements of these
projects.

Pursuant to the aboye agreement, it
was proposed that a Grinding Machine
Too] Plant at Ajmer in Rajasthan and
a Medium Heavy Machine Tool Plant
at Bhavnagar in Gujarat should be set
up. The detailed project report of the
Ajmer Plant has been approved and the
Plant is expected to be set up by
1968-69 at a capital cost of Rs. 820

lakhs. Y

The detailed project report of the
Bhavanagar Plaint which was receiv-
ed recently, is at present under consi-
deration.

Quarters for Staft of Eastern and
Western Railway Foreign Traffie
Accountg Office, Delhl,

Shri A. K. Gepalan:
Shri Jyotirmoy Basu:
Shri Viswanatha Menon:
Shri K. Ramani:

Shri Bhagaban Das:
Shri E. K. Nayanar;

Will the Mini;ter of Rallways be
pleased to state:

(a) the total number of Rallway
quarters allotted to the staff of the

7188.
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Eastern Railway Foreign Traffic Ac-
counts Office, Delhi since the 10th
July, 1933; and

(b) the total number of quarters
(C.P.W.D. and Railway quarters, sepa-
rately) occupied by the staff of the
Western Railway Foreign Traffic
Accounts Office, Delhi but surrendered
on agcocunt of retirements, promotions
and transfers sincc the 10th  July,
18537

The Minister of Railways (Shri C.
M. Poonacha): (a) No Foreign Traffic
Accounts Office of the Eastern Railway
existed at Delhi on 10th July, 1953 nor
is there any now.

(b) 23 (16 Railway
C.P.W.D. quarters).

quarters 7

Evasion of Sales Tax in Collusion with
Railway Officlals

7199. Shri Yashpal Singh: Wil the
Minister of Rallways Le pleased to
state:

(a) whether the Deputy Chief
Minister of Bihar has complained that
the State's traders were evading sales
tax in collusion with the Railway
officials; ang

(b) if go, the action taken in the
matter so far as Railway officials are
concerned?

The Minister of Rallways (Shri C.
M. Poonacha): (a) The Deputy Chief
Minister, Bihar, has brought to the
notice of the Railway Ministry that
railway staff do not always help in
the realization of =ales tax by insisting
on the consignee obtalning on the Rail-
way Receipt countersignatures of sales
tax authorities as evidence of the tax
having been p.aid.

(b) As carriers' the Railways can-
not refuse to deliver a consignment on
production of the Railway Receipt on
the ground that it ddes not beaer such
countersignatures. There is no ques-
tion, therefore, of action being taken
against railway staff for delivering
consignments in the absence of such
countersignatures.

Marumdar Committee on Steel Plants

7200. Shri Chintamanj Panigrahi:
Will the Minister of Steel, Mineg and
Metals be pleased to state:

(a) whether an assessment of the
existing industmal capacity that could
be tappeq for establishing steel plants
is being made by a Committee headed
by Shri Ajit Mazumdar;

(b) if so, whather the Committee
has submitted its report?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) Yes,
Sir.

(b) No, Sir. The report is expected
to be submitted by November, 1967,

Apprentive Mechanics

7201, Shri 8. C. Besra: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 3145 on the 2nd Decem-
ber, 1966 and state:

(a) whether he is aware of the fact
that 20 apprentice mechanics of 1951
batch (EIR) working on the Nortkern
Railway have been placed junior to
the trainee Journeymen selected in
1954, 1956 and 1956, who (Trainee
Journeymen) completed their training
on the 1st October, 1957 and 3ilst
March, 1858, while the former complet-
ed their apprenticeship six months
earlier than the later; and

(b) if so, the reasons therefor?

The Minister of Raflways (Shri C.
M. Poonacha): (a) No.

(b) Does not arise.

Roll Foundry Projects, Jamshedpur

%7202. Shri Parthasarathy: Will the
Minister of Indusirial Development
and Company Affairs be pleased to
state:

(a) whether it is a fact that the
proposed Roll Foundry Project at
Jamshedpur in Bihar hag not been
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undertaken by Tatas for execution so
far; and

(b) if so, the reasons therefor?

The Minister of Industrial Develop-
ment and Compapny Affairs (Shri F,
A. Ahmed): (a) and (b). The original
scheme submitted by M/s. Tata Iron
and Steel Company Limited, Bombay,
for manufacture of 7,800 ' tons per
annum of Rolls at Jamshedpur, Bihar,
was approved in principle in Septem-
ber, 1965. Conscquent on devaltation
of the Rupee, the Company submitted
revised proposals in November, 1066,
with reference to the equity participa-
tion of the foreign collaborators—M/s.
Yodogawa Steel Works, Ltd. and M|s.
Nissho Company, Ltd. Japan—enhance-
ment of the rupee value of the capital
goods to be imported, payment of engi-
neering fees, etc. Their revised scheme
was approved in principle by the Gov-
ernment on 19th January, 1867. In
February, 1067, the party made a
request to the Government to make
necessary allocations of foreign ex-
change from the Fifth Yen Credit to
meet the import requirements of the
Project. The Company ig presently
negotiating with financial institutions
for raising Rupee Finance for the Pro-
ject.

The Company have acquired land at
Adityapur (Bihar) for the proposed
site for the Foundry and have started
preliminary development work on the
site.
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Manufacture of Small Car

7209. Shri Sonavane:
Shri D, 8. Patil;
Shri Yamuna Prasad Manpal:
Shri Tulshidas Jadhav:

Will the Minister of Industrial De-
velopment and Company Affairs be
pleased to state:

(a) whether a scheme for the manu-
facture of small car project has been
received from the Maharashtra State;

(b) if so, whether Government
have examined it; and
(c) the reaction of Government

thereto?

The Minister of Industrial Develop-
ment and Company Affairs  (Shri
F, A, Ahmed): (a) Yes.

(b) and (c.) The party has been
requested to furnish fuller details of
the scheme by the 31st August 1967
in order to enable Government fo
examine ilg feasibility.

Grade of Rallways Guards

7210, Shri O. P, Tyagi:
Dr, Ram Manohar Lohia:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
scale of pay of a Guard who is in
over-all incharge of the train is
Rs. 205-280 whereas that of a Con-
ductor (a Commercial Deptt. hand)
who has to look after only Upper
Class coaches with a Helper-Atten-
dant with each coach is Rs, 250.380;

(b) whéther it s also a fact that
if there is no Conductor, his duties
are also required to be performed by
the Guard in addition to the latter's
own multifarlous duties; and

(e) if so, the reasons for the dis-
parity in the scales of pay?

The Minister of Rallways (Shrl
C. M. Poonacha): (a) to (c) The

1638 (Aj) LSD—6.

scales Rs, 205-280 and Rs. 250-380 are
respectively the top most scales of
Guards and Conductors. The Guard,
in addition, ig entitled to Running
Allowance which consists of a Travel-
ling Allowance element and a pay
element, The Conductor gets only
Travelling Allowance. So, although
the scale of pay of the Guard is lower
than that of the Conductor, hig total
emoluments need not necessarily be
lower. Conductors have been provid-
ed on important Mail and Express
Trains to look after the convenience
of all classeg of passengers, Whereever
conductors are not provided, Guards
and ticket checking staff on trains and
station gtaff have instructions to assist
the passengers.

Stopping of Goods Trains at Outer
Signal of Ludhiana

7211, Shri O, P, Tyagi:
Shri Ram Gopal Shalwale:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
goods trains generally stop at the
outer signal of Ludhina and gang of
Goondas loot the train and the Guards
Incharge of traing are manhandled at
the point of spears and revolvers;
and

(b) if so, the steps taken to save
the Railway property and to ensure
the personal safety of the Guards In-
charge of the trains?

The Minister of Railways (Shri
C. M. Poonacha); (a) It is & fact that
some times goods traing stop at the
outer signal of Ludhiana Station on
account of operational difficulties.
No case of looting of goods trains or
menhandling of Guards efc. has come
to notice and reported to Government
Railway Police. However, on 19-8-87,
when a goods train stopped at' the
outer signal, bags containing fertili-
sers were stolen from an open wagon
and, as a result of prompt action taken
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by Governmen Railway Police and
Railway Protection Force staff, three
persons were arrested and some stolen
bags were recovered.

(b) As a preventive measure, Rail-
way Proofection Force and Govern-
ment Railway Police staff have been
deputed to patrol the affected area.

Railway Service Commissions
7212, Shri Rajdeo Singh: Will the

Minister of Railways be pleased to
state:

(a) the total expenditure incurred
on different Railwa:r Service Commis-

(a) Allahabad
Bombay .
Calcurta
Madras

(b) Allahabad
Bombay
Calcutta

(e} and (d). Necessary action has
already been taken. Instead of operat
ing the full strength of one Chairman
and' two Members for each Commis-
sion, the Allahabad. Bombay and Cal-
cutta Commissions are now having
only one Member each besides the
Chairman, the sceond Member's post
being held in  abeyanace. In the
case of the Madras Commission, both
the posis of Members have been kept
unfilled. Further the strength of non-
gazetted staff, in all the Commissions
has been suitably reduced Further
economies are being examined.

Salt industry in Contzl Sub-Division
of Midpapur

and Companmy Affairs be pleased to
state:

{a) whether Government are aware
that salt-industry can be developed
in the Contai sub-division of Midna-
pur District in West Bengal; and

JULY 28,
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sions separately in the last three years;

(b) the total number of persons
selected by these Service Commissions
seperalely in each year for the last
three years;

(c) whether in view of the dimini-
shing number of men recruited, Gov-
ernment propose to consider ration-
alisation of these Service Commis-
sions; and

(d) if so, the details thereof?

The Minister of Railways (Shri C.
M. Poonacha):

L. 196465 196566 1966-67

. Rs. 1.§3,019  3,27,260  3,82,204
Hs. 43,619  6,00,070  4,30,236
Rs. 5.31,420  §,33,301  §,22,101
Rs. 422,320  4,30,624  3,13,226
3,825 1,952 3498

12,276 2.960 1,124

12,541 7.680 4896

3450 1,653 iro

(b) if so, whether Gmrnment pro-
pose to undertake any scheme to im-
prove, expand and develop the salt
industry there?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri
F. A, Ahmed): (a) Yes, Sir.

(b) The Government of West Ben-
gal are at present having the areas
developed under the small scale sec-
tor,

Cotion Grown in Dharwar District of
Mysore

7214, Shri 8. B. Patll: Will the
Minister of Commerce be pleased to
refer to the reolv given to Unstarred
Question No. 42687 on the 30th June,
1967 and state:

(a) whether the Indian Central Cot-
ton Committee wag informed about
the decision to include the cotton
grown in the three Taluks of Kappal,
Yelburgi and Kushigi of Raichur Dis-
trict, Mysore in the 1881-62 season in
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‘A’ Class cotton growm in Dharwar
District of Mysore State for the pur-
pose of recognising the Koppal cotton
press marks as ‘A’ Class cotton and if
so, when; and

(b) whether in the interest of the
cotton growers, this decision was
publicised and if so, the details of the
action taken in the matter?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). The
information is being collected and
will be laid on the Table of the House.

fawigz & &z w1 s

7215 WY #vax fag werd
WY R T WHAT
5t Mo Ao HIEEI :

T wrafre faste aov awamm
®1Q FAT g AT A BO FO fF
(%) 71 7g A g fr faagr fosr
o @ Te F Freany & fAv wm wnd
A % A7 Fga7 &Y o 2,

(=) afz g, A1 T9 AAE wT
ud wr §; W

() TF T AT TF T AW AT
dgergar 2 ¢

utafre fasre aqr aamg &@
HAY ) FEWEA vl wEwT) (¥) :
E LA

(&) AP gHTST FT M TE
2 W7 37 qq-979 97 @ & AT |

() 1968 F HT AF |

TEQIA W FATIA FTX

7216. %Y wo fAo AYwT :
ot TR e

F7 :m.m;mﬂr-‘g#ﬁ ki
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(%) »m ag 7= & fF WA T

A & A TEUA ¥y IR AT q§
T F

(&) a1 veme A 7 gE @
3fe & FT00 e IR aur A
7 gfgA swe qdm; W@

() afz &, @ FT TEOTT
g fer sE ferr T,
favq &7 & wrafs AT FearEA AT
g uf 2, wfe 7y weArdedw arae
7 sfeaforr 1 zgT w% auT a7 IAREY
q o T 7

U, €T a4 @i WM (Wt
awt ) ;. (F) foow o oAl §
TP #Y JETEA AT T g9 A
g

(&) &7 () AvmA ¥ &7 FONT
YT WY 97 K15 WA T A9 TE
a¥m | q77 1967 W fAg=re gavy ama
& quAT A AT AR waa afafy
T fruifra & & 1 3 Y & orewaTE
frar & f& & % are 7% wywAT 0 wrE
FadAT TE FI .

frrater & arasr & gmr? fmtawi w1
gafe frafa-asat av am @ § gm0
ANEATAT T ATG RETEE A
TTAR | T Y A qTET @A
1 et ¢ & gw ma & faafy
& form A& AgTEAT AT TRy A |

Wt Ewtfrafer fram, et

7217. =Y wgraw fag wref : sar
wiofe fawrer vy wwamg wrd A
30 AT 1967 & ATUTFT qeA F&AT
859 ¥ INT & FHAY 4 A7 FAA XY
Fr &4 f :

(%) writ ghfrafer faaw,
T, # g Araedt fawwr 0 e
wwn feay s o w7 3§,
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afesn st (ot fidw fag) ¢
1964-65 ¥ 108667 U% wTAM™
Fr 7§ TF wreRe & wrar freafafe

g:
T AT FWTC A
="
1964—65 426
1965-66 566
1966=67 .. 859

e (=) ¢
Huw ¥ A ELICCIE: L C
§ v
N gear
1989, 1999,
1966F1 1967
Y
1. GO I ST 1385 2589
2. gAY el fafee e
(%) q@aEd@ 5004 5576
(&) wiwn frwfo- ey 247
. e T8
3. aTd Wiy wYTT O o 669

(w) wrlraefier ®fme @G #
S IAT ST 80 EITC Ao T §
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§ & gU @, @ AR O A &
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T FTERE w7 WA
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7219. Y TrwTAATC WA :
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Wt uTw T
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v fear #;
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faokg fear & o' a7 o¥Rft  Tow
ghagman & Wt oF Qa1 STIEmET s
FO O g ¥ fqwT ; WK
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?
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weifre fewm oo weam e
ot (sft worete welt wwe) ¢ (%)
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A FLFTL & A F5017 § ¥-
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qrorT Tew)  # eqrive fFar o an o
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¥ gfea fear § fr & wree g &
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w1 ¥ ag wgT & fF & o qrarT wut
& W9 WA § & qAq ¥ E-
spagTe W WY § W< e f W
T &1 frega Aag g w7
T | s W fasrodE &

Jaunpur-Howrah Passenger Traln

7220. Shri Rajdeo Singh:
Dr. Mahadeva Prasad:

Wil the Minister of Rallways be
pleased tv siste:

(a) whether it is a fact that Jaun-
pur-Howrah passenger train has been

diverteq through Sultanpur since lst
April, 1967; and .

¢(b) if so, what has been the loss or
profit for the corresponding period of
1088 in terms of the passengers and

goods booking at Sultanpur and Jaum-
pur respectively?

The Minister ef Raflways (Shri
C. M, Poonacha): (a) Howrah-
Jaunpur Passengers have been exten-
ded to run to and from Sultanpur by-
passing Jaunpur with effect from 1-4-
1967,

(b) Earnings from passenger and
other coaching traffic for the months
April to June, 67 as compared to
the corresponding period of last year,
recorded an increase of Rs, 17,223 in
the case of Sultanpur and a decrease
of Rs, 44,867 in the case of Jaunpur.
The earnings from passenger and other
coaching traffic of the stations on the
section viz. Jaunpur City to Sultanpur
(both inclusive), however,
an increase of Rs, 1,78,836 during the
same period.

Office of the S.T.C.

7321, Shri N. K, Somani:
$hri D, N. Patedia:
Shri B, K, Amin; .

Will the Minister of Commeres be
pleased to state:

(a) whether it is a fact that the
State Trading Corporation Offices are
housed at Delhi in rented buildings;

(b) if so, the monthly rent pald and
the area occupied at varlous places

in Delhi for the purpose; and

(c) the amount presently earmark-
ed towards the constructiom of its
own Office Buildings by the BState
Trading Corporation for the purpose?

The Minister of Commerss (ki
Dinesh Singh): (a) Yes, Sir.

(b) The particulars of the accom-
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modation rented by the S.T.C. in Delhi
are given below

Area

Particulars of Rent
accommodation  (8q. fr.)  per month
(Rs.)

1. Express Building.
- Bahadur Shah

Zafar Marg 13,601 43.601-00
2. Herald House,

Bahadur Shah :

Zafar Marg 5,625 10.575°00

3.-Link House, Baha-
dur Shah Zafar
M,

4l . 1.900 3800 00
4. 97» %in; Road.
New Delhi ) 1,800 1.500'00
(Whole Bldg.)
5. 58, Ring Road,
New Delhi 4,000 2,600°00
(Whule Bldg).
6. 2E(7, Jhandewalan,
New Delhi . 6,052 2,000 00
(Whole Bldg.)
ToTAl 64,076 00

(c) A joint Building Reserve Fund
is maintained by the S.T.C, and the
Minerals and Metals Trading Copora-
tion of India Ltd. The amount in the
fund as on 31-3-66 was Rs, 160 lakhs
out of which S.T.C's share was Rs.
87.50 lakhs, This sum is for construc-
tion of both office buildings and staff

quarters,

8, T.C. and our Exports

7222, Bhri P, N. Bolanki; Will the
Minister of Commerce be pleased to
state: Py

(a) whether it is a fact that our
traditional exports have had to suffer
heavy financial losses owing to the
intervention by the State ‘Trading
Corporation;

(b) it so, the steps Government are
taking to restore the health of eco-
nemy in our exports markets; and

(c) whether there are certain limits
to the financial and trading activities
of the State Trading Corporation?

The Minister of Commerce (Bhri
Dinesh Bingh): (a) No, Sir.

(b) Does not arise.

(¢) The State Trading Corporation
is a company registered under  the
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Indian Companjes Act, and its activi-
ties are governed by its Memorandum
of Association and subject to overall

policier of the Government in trade
natters.

Over-Bridge on Dhanbad-Eatarasgarh
Line

7223, Shri Shiv Chandika Prasad:
Shri Valmiki Choudhbary;

Will the Minister of Rallways be
pleased to state:

ta) whether it is a fact that an
overbridge on the Dhanbad-Kataras-
garh Railway line has been sanctioned
a1t Naya Bazar, Dhanbad,

(b) if so, why the work is not being
taken up and completed; and

(¢) whether it is a fact that the
crossing has been a source of trouble
for heavy trafic and caused major
accidents in the past?

The Minister of Railways
C. M, Poonacha): (a) Yes.

(b) Necessary plans and estimates
for the work of bridge structure have
long been finalised but certain condi-
tions regarding cost of supervision etc.
have not yet been accepted by the
State Government. Ag soon as the
State Government convey their accep-
tance, provide funds for their ghare
of cost of the bridge proper and indi-
cate their programme for their share
of the work on road approaches, the
Railway will undertake the work of
the bridge structure expeditiously
and simultaneously.

(e) Yes.

Indian Copper Corporation, Ghatsilla,
Singhbhum

(Shri

7224. Shri Shiv Chandika Prasd:
Shri Valmiki Choudbary;

Will the Minister of Steel, Mines
and Metals be pleased to state:

(a) whether it is a fact that due to
the son-availability nf comtrolled
material and shortage of zinc. the
Rolling Mill Department of the Indian
Copper Corporation, Ghatsilla, Singh-
bhum is running the Department with
skeleton stafl for the last two years;
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(b) if so, whether any arrangements
hlave been made to provide alterna-
tive job to five hundred retrenched
employees; and

(c) if not, the steps taken by Gov-
ernment to see that the Rolling Mill
runs at its full capacity so that the
retrenched employees get employ-
ment immediately and are saved from
hardships?

The Minister of Bteel, Mines and
Metass (Dr. Channa Reddy): (a) The
non-ferrous rolling industry is a non-
priority industry. The industry has
to depend mainly upon virgin non-
ferrous metals which are mostly im-
ported. ‘The difficult foreign exchange
situation has, therefore, affected all
non-ferrous semis manufacturers in-
cluding the Indian Copper Corporation
whose rolling mill has also therefore
been working below its capacity. How-
ever, to keep their rolling mill active,
the Corporation has been permitted to
use 2,000 tonnes of copper per annum
from out of their own production for
rolling of either copper or brass sheets
(but not circles). The matching zinc
required for this conversion has been
regularly released to this party.

(b) The Corporation has informed
that there has been no retrenchment
as workmen have been given alter-
native duty.

(¢) Does not arise in view of repli-
es to parts (a) and (b).

Colr Board
7225, Shri Viswanatha Menon:
Shri K. Anirudhan:

Will the Minister of ComumeTce be
pleased to state:

(a) whether Government intend to
frame new service rules for the staff
of the Coir Board;

(b) it so, whether Government pro-
pose to consult the employees before

framing the rules;

(¢) whether Governmeat have re-
celved any representation from the

Written Answers

15506

employees of the Colr Board regard-
ing the framing of rules; and

(d) if so, what are their main de-
mands?

The Depuiy Minister in the Minis-
try of Commerce (Shri Mohd. Shafi
Qureshi): (a) As there are no compre-
niensive service rules for the staff of
the Coir Board, the Board is under-
stood to  have decided to compile
Rules,

(b) This will be considered while
Government examine the draft Rules
when they are received from the
Board.

(e¢) Not so far, Sir.

(d) Does not arise.

Late Departure of Bombay Oeniral-
Dehradun Express

7226, BShri Onkar Lal Berwa: Will

the Minister of Rallways be pleasad
to state:

(a) whether it is a fact that 19 Up
(Bombay Central-Dehradun Express)
generally starts late for Dehradun
from Delhi Main Station although it
reaches in time from Bombay Central
at this station;

(L) if s0, the reasons therefor; and

(c) the steps the Railway Adminis-
tration have taken to improve it
late running from Delhi Main Station?

The Minister of Rallways (S8hri C.
M. Poonacha): (a) to (c). An analy-
sis of running of 19 Up Bembay Cen-
tral Dehradun Express during April
to June 1967 has shown that this train
reached Delhi late on 88 out of 91 oc-
casions and left late on 51 out of
91 occasions, All pbesible &fforts are
being made to ensure #{s punctual
running.

Import of Nylom Oend

7221, Shrl Parthassrathy: win
the Minister of Indusirial Develop-
ment and Company Affairs be pleased
to state:

(a) whether Government propose
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1o ban the import of Nylon Card, the
matn ingredient for the manufacture
of heavy truck tyres; and

(b) if so, the reasons therefor?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F.
A, Ahmed); (a) No, Sir.

(b) Does not arise.

Production of Tyres

7228. Shri Parthasarathy: Will the
Minister of Indgstrial Develepment
and Company Affairs be pleased to
state:

(a) whether it is a fact that there is
at present a serious imbalance bet-
ween the production of automobile
tyres and rayon tyre cord; and

(b) if so, whether Government pro-
pose to han the impert of rayon cord
and also help in the axport of rayon
cord and tyres to the Middle Bast and
the UAR.?

The Minister of Industrial Develop-
ment and Company Affairs (8hri F. A.
Ahmed): (a) No, Sir.

(b) Import of rayon cord hag al-
ready bein discontinued, The rayon
tyre yarn industry has requested Gov-
ernment’s asgistance to export rayon
tyre yarm and they have been advised
to send wpecific proposals in the
matter., ‘Tyres are already heing ex-
ported to various countrles including
the Middle Fast and the VAR, and
sueh exportg are gradually increasing.

m-m

72288, Shri Nanjx Gewder:
‘Shrt Eswara Reddy:

Wil] the Minister of Commerce be
pleased 4q stale:

. (3) whather Gouernment pro-
pose tq, éqosider the formatiom of &
Tobacco Board on the lines of the
Coffee Board as suggested hy the
Chief Minister of Andhra Pradesh; and

JULY 28, 1067
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(b) if &0, the salient features of the
proposal?

The Minister of Commerce (Shri
Dinesh Singh): (a) No formal pro-
posal for the formation of a Tobacco
Board has so far been received in the
Ministry. When such a proposal is
made, the same will be examined,

(b) Does not arise.

Establishment of Paper Mill in the
Eastern Region

7230 Shrimati Jyotsna Chantda:
Will the Minister of Indusirial Deve-
lopment and Company Affatys be
pleased to refer to the reply given to
Unstarred Question No. 4118 on the
30th June, 1967 and state:

(a) whether Government propose to
establish one paper mill in the public
sector during the Fourth Five Year
Plan in the Eastern region;

(b) if so, when it will be establish-
ed; and

(c) whether any location of site has
been finalised?

The Minister of Industrial Bevelop-
ment and Company Affalrs (Shri F. A.
Ahmed): (a) to (c). Possibilities of
establishing a Paper/Pulp Plant in the
Eastern Region are at present being
explored, but as no final decision has
been taken so far, it is difficult to say
where and when it will be sat up.

Industrial Project in Maharashtra

7231, Shri Semavane:
Shri D. S. Patil:

Will the Minister of Industzial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether Government of Maha-
rashtra bhave reguested for the sanc-
\ion of the following prajects:

(i) distillation of fereign Hquor
at the Government distillery
at Chitali in Ahmednagar Dis-
triet;

(ii) the establishment of a Foun-
dry at Wardha; and
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(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Indusirial Develop-
ment and Company Affairs (Shri F, A,
Ahmed): (a) (i): Yes, Sir.

(li) No, Sir.

(b) The Government of Maharash-
tra's proposal for distillation of
foreign liquor at the Government dis-
tillery at Chitali ig under considera-
tion. Regarding establishment of a
foundry at Wardha, setting up a
Foundry Forge Project at Wardha in
the Central Sector is under considera-
tion,

Industrial Projects in Maharushtra

7232, Shri Sonavane:
Shri D. S. Patil:

Will the Minister of Steel, Mines
and Metals be pleased to sgtate:

(a) whether it is a fact that the
Government of Maharashtra have re-
quested for the sanction of the Alu-
minium factory at Ratnagiri; and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Steel, Mines and
Metals (Dr. Channa Reddy): (a) and
(b). The Bharat Aluminium Com-
pany Ltd., New Delhi, a Central Gov-
ernment Company, have been entrust-
ed inter alia with the implementation
of a new 650,000 tonnes aluminium
project in the Koyna region of Maha-
rashtra State. A detailed report for
the project, with Ratnagiri as the
location, prepared by Messrs Verei-
nigte Aluminium Werke of West
Germany has been examined by the
Company, and the cost estimates of
the project, as revised by the Bharat
Aluminium Company, are presently
under consideration cf the Govern-
ment. The Maharashtra Government
have also requested for early sanction
and implementation of the project. A
decision on the project is expected to
be taken shortly.

Over-Bridge at Mallani Statien

7233, Shri Balgovind Verma;
Shri Kindar Lal:
Dr. Mahadeva Prasad;
Shri K D. Tripathi:

Will the Minister of Raillways be
pleased to state:

(a) whether an over-bridge has
been constructed at Mailani Station
of the North-Eastern Railway for the
convenience of passengers to go over
to the other platform;

(b) if so, the reasons for not ex-
tending it upto the colonies of the
Railway employees;

(¢) the number of families residing
on the other side of Railway lines;

(d) whether the family members of
these employees have beep allowed to
cross the railway lineg to go over to
Mailani village to purchase the daily
necessities of life; and

(e) if not, what passage has been
given to them to enable them to cross
the railway lines?

The Minister of Rallways (Shri

C. M. Poonacha): (a) Yes.

(b) and (¢). There are only about
150 Railway quarters on the other
side of the Railway line and as such
extension of the existing foot over-
bridge is not considered necessary at
this stage.

(d) No.

(e) There exist level crossings on
both sides of the yard. There is also
a proposal to provide a foot-path
across the tracks at the South end of
the yard for the residents to go from
the colony to the village situated on
the other side of the railway line.

mm“ﬂrwumnvr.
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Development gnd Company Affairs De
pleased to state:

(a) whether a survey was conducted
in Kheri District (UP.) in order to
set up a paper mill in the Public Sec-
tor;

(b) if so, the result thereof;

(c) the site selected for the same;
and

(d) by what time the project will
be completed?

The Minister of Industria] Develop-
ment and Company Affairs (Shri F, A.
Ahmed): (a) to (d). There is no
proposal to set up a Paper Mill in the
Public Sector in the Kheri District and
as such no survey has been conducted.
Some data about the working of Sugar
Mills and availability of bagasse were
however collected about two years
back by the N.ILD.C.

wyr som wr feww
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Accidents between Lumding and
Mariani

7236, Shrimat! Jyotsna Chanda: Will
the Minister of Rallways be pleased
to state:

(a) the number of railway accidents
which took place between Lumding
and Mariani this year;

(b) whether any enquiry has becn
made in this regard; and

(e) if so. the findings of the en-
quiry?

The Minister of Railways (Shri
C. M. Poonacha): (a) During the
period 1st January 1967 to 30th Junc
1967, 5 accidents took place on the
Lumding-Mariani Section of the
North-East Frontier Railway. All the
five accidents were cases of derail-
ment.

(b) Enquiries have been held into
all these accidents.

(¢) Three derailments were due to
the failure of Railway staff, one due
to sabotage and the remaining one is
still under investigation.

Attaching of Extra Bogie to G. T.
Express

7237, Shri Jagannath Rao Joshi: Will
the Minister of Rallways be pleased

to state:

(a) whether Government are aware
that there is 8 great demand to attach
a bogie from Bhopal to Madrag to
G.T. Express as there is a large num-
ber of Southerners employed In
Y E.L.. Bhopal; and ’
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(b) if so, the action taken in the
matter?

The Minister of Railways (Shri
C. M. Poonacha): (a) There has
been no demand for attaching a

through service coach from Bhopal to
Madras by G.T. Express.

(b) Does not arise.

Opening of Level Crossing Gate at
Vikroli

7238. Shri Pagannath Rao Joshi: Will
the Minister of Railways be pleased
fo state:

(a) whether it is a fact that peuple
of Vikroli, a Bombay suburban station
on the Central Railway have been
agitating for the last two years for
reopening of the level crossing gate;
and

(b) if so, the action taken by Gov-
srnment in the matter?

The Minister of Rallways (Shri C. M.
Poonacha): (a) and (b). Level
Crossing No. 13 at Vikhroli was closed
on 11th April, 1964 and in lieu an-
other new level crossing constructed
towards the South of Vikhroli station
was opened simultaneously. The new
level crossing was meant for the
Housing tenements constructed vy
Maharashtra Housing Board and was
sonstructed as a deposit work at the
instance of Maharashtra State Gov-
srnment.

Immediately after this inhabitants
of the Vikhroli village filed a writ in
Vaharashtra High Court which passed
orders on 27th April, 1984 asking the
vailway to close the new level cross-

'ng and to keep open the old level

vrossing No. 13. This order was im-
plemented from 1st May, 1984 and the
rnatter is still pending for a final
lecision in the Bombay City Civil
Vourt.

The Railways do not find it possible
10 keep open the two level crossings
concurrently because of the heavy
density of rail traffic in this area and
the fact that these two level crossings
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ure very near each other. In fact, be-
fore the new leve] crossing was con-
structed, it had been made clear to
the State Government that only one
level crossing could be permitfed in
this area and construction work was
taken up after receiving the State
Government's consent on this point.
In the circumstances, the question of
opening the new level crossing again
would only arise if the Civil Court
decides to close the old one once
more,

B. G. Line from Kurduwadi to Miraj

7239, Shri Jagannath Rao Joshi:
Will the Minister of Rallways be
pleased to state:

(a) whether a new broad-gauge line
is proposed to be laid between Kur-
duwadi an Miraj on the South Cem-
ral Railway in the Fourth Five Year
Plan period; and

(b) the reasons for delay in the
implementation of the project when
the same was to be finished in  the
Second Plan period?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No. *

(b) Investigations for conversion of
Kurduwadi-Miraj narrow gauge sec-
tion into broad gauge were made to-
wards the end of 1081 and it was
found to be an altogether financially
unsound proposition. Ewven a recent
review, with regard to the viability
of such a conversion revealed that
adequate gpare capacity existg on this
narrow gauge sectlon and conversion
of this section into broad gauge is not
justified.

Free Trade Zone in Kandla Port

7241, Shri P, N. Solanki:
Shri R. K. Amin:

Will the Minister of Commerce be
pleaseq to state:

(a) the progress made in establish-
ment of the Free ‘Trade Zone in
Kandlg Port;
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(b) whether satisfactory industrial
development of the area is being
made; and )

(c) it not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri Mohd. Shafi
Qureshi): (a) Major portion of the
development works of the Free Trade
Zone, situated at a distance of 10 kilo-
metres from the Kandla Port, in the
matter of segregation and levelling of
land and demarcation of plots; provi-
sion of approach and internal roads
and railway siding, supply of high and
low tension electric power, water and
drainage facilities etc. have been
completed.

(b) and (c). 110 industrialists
have been approved for setting up
industries in the Zone so far. Plans
ol construction of factories submitted
by 25 parties have been approved.
Two factories have  started pro-
duction and one has exported goods
worth Rs. 8 lakhs. Three more fac-
tories are nearing completion. The
2one is situateq in a remote gnd un-
developed part of the country where
ancillary facilities such as gkilled
labour and repair workshops, spares
and componant stores etc. are not yet
available. It therefore takes quite
some time for the industrialists to
tret up industrial activity in such an
1rea.

q‘e“ommﬂmm
dw, Ry

7242 o vqfie few el :
w1 R At 7 TR A g v
fis :

(%) ¥ 3§ WRET-AGIIT
aTNE T & WA W §w, ST
N AT ¥ gF @ wrw gur & Forest
fipTm wgrd T % oy femrman &
WX aft gi, 9 ga® W ¥ awrT A
sftrfear wT &

(@) w ag ot awy A6 gawnT
o Yt oft qeAT @ feoy agw
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Reservation of III Class Sleeper
Berths

7243, Shri Ram Bewak:
Shri Balgovind Verma:
Will the Minister of Rallways be
pleased to state:
(a). the getual number of III cless

sleeper berthg reserved in 3 tier gnd
2 tler coaches respectively at Howrah
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Station and at each city Booking
Agency|Office in Calcutta area for
general passengers and special cate-
gories separately by the following
trains, 1 UP Kalka Mail, 11 UP Delhi
Express, 83 UP Toofan Express, 81 UP
A|C Express eand 39 UP Janata Ex-
press; and

(b) the measures evolved to ensure
that Railway staff do not refuse ac-
commodation when gctually room is
available?

The Minister of Rallways (Shri C,
M. Poonacha): (a) The Hon'ble Mem-
bers have not specified the period for
which particulars are required. It
is presumed that information is re-
quired by them in regard to the quotas
allotted to Howrah station, City Book-
ing Offices, ete. by the trains referred
to in 3-tier and 2-tier sleeper coaches.
A statement of the quotas gllotted is
laid on the Table of the House.
[Placed in Library. See No, LT-1250/
87].

(b) The measures adopted are
effective documentation ang intensive
supervision.

Pakistan's Import Policy

7244, Shrl Atam Das: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Pakis-
tan has tightened her jmport policy;
and

(b) it so, how it has affected the
Indian foreign exchange?

The Minister of Commerce (Shri
Dinesh Singh): (a) Yes, Sir.

(b) As trade with Pakistan jg sus-
pended sgince September, 1885, the
question of India’s foreign exchange
being effected by the tightening of
fmport Policy by Pakistan does not
arise.

370 v feeeh-gigre emlt &
wrq ot ok afirat

7245. St THTGATC AT
-&mm:

it vgire foy aelt
=it aww fay gaTy
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371 wq faear-ghgre aardr e &

fesal ®1 warg d8AT FEAW WA &
g WY wravaw wriars # odar |

Replantation in Darjeeling

7246, Shri A. K. Gopalan:
Shrj Viswanatha Menon:
Shri K, Ramani;
Shri E. K, Nayanar:
Shri Bhagaban Das:
Shri Jyotirmoy Basu:

Will the Minister of
be pleased to state:

Commerce

(@) whether the actual rate of re-
plantation in Darjeeling has bpeen
worked out to be only 0.6 per cent;

(b) if so, the reason for the low
rate of replantation;

(c) whether due to this low rate of
replantation the production of tea in
Darjeeling is on the decline;

(d) whether the working group on
tea plantation crops for the Fourth
Plan suggested that the tea industry
should have to undertake planting
of new extensions at the rate of per
cent annually; and

(e‘) the steps Government propose
to take in the matter?

The Minister of Commerce
Dinesh Singh): (a) Yes, Sir.

(b) Immediate logs of earning which
follows replantation. It is also re-
ported that the tea gardens lack
financial resources for undertaking
this activity.

(Shri

(¢) No, Sir. The production of tea
in the Darjeeling district in 1965 was
9.5 million kilograms as against 7.3
million kgs, in 1957

(d) Yes, sSir.

(e) To encourage extensiong and re-
plantingg the following steps have
been taken:—

1. A development allowance of 50
per cent on the plantation in new
areas snd 30 per cent of such cost in

JULY 28, 1867
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areas replanted is allowed as a dedue-
tion in computing taxable income for
purposes of the Central income-tax as

well a5 the Staie Agricultural income-
tax.

2. Grant of Jong-term loans to the
industry by the Tea Board for exten-
siong and replantings.

New Station on Pakala and Dharma.
varam M. G. Line

7247. Shri Parthasarathy: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have
plans {o open a new Railway Station
at Valliveda on Pakala and Dharmava-

ram metre gauge line in the Southern
Railway; and

(b) if so, when it will be formally
opened?

The Minister of Rallways (8hri C,
M. Poonacha): (a) and (b). A propo-
sal for opening a new station at Valli-
veda between Damalcheruvuy and
Mangalampeta stations on Jakala-
Dharmavaram M, G., section has been
received and is under examination.

wra g & @y o e

7248. =t fowecr W ;. wAT
Tor® AT qg T@ATH W FAT 6 fF

(%) ® grT oA T AT F
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Idle capacity due to Recession in
Industry

7257, Shri M. L. Sondhi: Will the
Minister of Industrial Development
and Company Affairs be pleased to
state:

(a) whether Government are aware
of the suggestions made by a commit-
tee of the Indian Merchants Chamber
to arrest the present recessionary
trend in the economy;

(b) the industrieg which are serious-
iy affected by the recession according
to; thig study;

(c) whether these industries were
working full capacity and if not, the
gxtent .of Idle capacity in them a# a
consequence of the advent of reces-
sion; and

JULY 28, 1067
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(d) the measures Govermment pro-
pose to take to remove the hardships
of the industry?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F, A,
Ahmed): (a) to (d). Presumably the
reference is to the news item which
appeared in the Economic Times of
the 15th July, 1967 under the head-
ing “IMC Urges Integrated Approach
to check Recessionary Trends”. A
copy of the study is being obtained
from the Indian Merchants' Chamber
and relevant information will be
placed on the Table of the House.

M/s. Krishna Transport and Finance
(Pvt.) Ltd. Karol Bagh, New Delhi

7258. Shri Manibhal J. Patel: Will
the Minister of Indu:trial Develop-
ment and Company Affairs be pleased
to state:

(a) whether it is 5 fact that M]|s,
Krishna Transport and Finance (Pri-
vate) Limited Co. of Bank Street,
Karol Bagh, New Delhi have not only
stopped payment of interest but have
also refused to pay the principal
amount to the depositors even on the
maturity of their deposit receipts;

(b) whether it js also a fact that
they have been proceeded against in
the Court of Law by some depositors
for liquidation of the Company; and

(c) if so, the stage at which the
case rests at present?

The Minister of Industrial Develop-
ment and Company Affairs (Shri F. A,
Ahmed): (a) Inspection of the books
of accounts of the company reveals
that the company is unable to meet
its liabilities with respect to almost
all the deposits which have matured
for payment.

(b) and (c). 'Some depositors have
presented a petition to the High Court
for winding up the company. The
case is fixed for hearing on the #th
August, 1967 when the company is
expected to gubmit its reply.
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Tanning Industry in Bihar

7259, Shri Shiva Chandra Jha: Will
the Minister of Industrial Develop-
ment and Company Affairs be pleased
to state:

(a) whether it is a fact that the
tanning industry in Bihar is on the
decline;

(b) if so, the reasons therefor; and

(¢) what have been the achieve-
ments of the tanning industry in
Bihar quring the three Plans and what
is going to be Government’s policy
concerning it during the Fourth Plan
period?

The Minister of Industrial Develop-
ment and Company Affairg (Shri F, A,
Ahmed): (a) No, Sir.

(b) Does not arise.

(c) Bihar is one of the largest pro-
ducers of raw hides and skins in the
country. In the large scale sector
Batas have established a unit at
Mokamehghat in Bihar State, In addi-
tion, the Bihar State Small Industries
Corporation Ltd, has already estab-
lished three organised tanning units
producing chrome leather and sole
leather and they are feeding their
footwear units. Another two tanner-
ies of the Corporation are under cons-
truction. Approval for five additional
tanneries has also been obtained by
the Corporation.

Introduction of Fast Moving Trains

7260, Shri Virendra Kumar J, Shah:
Will the Minister of Rallways be
pleaseq to state:

(a) whether trials for switching
over tp fast moving traing of over
120 kmph. have been made;

(b) if so, the detslls thereof;

(c) the detailed programme for the
introduction of fast moving trains in
different zones of Indian Railways
during the current year; and

(d) the details p# the rolling stock
required for the purpose snd how
much will be procured or manufac-
tured indigenously?

The Minister of Rallways (Shri C.
M. Poonacha): (a) No.

(b) Does not arise.

(c) There ig no such detailed pro-
gramme so far, The feasibility of
raising the present maximum permis-
sible speed of 100 kmph. on trunk
routes is still under the consideration
of the Government, the first stage
being to raise it ¢o 105 kmph.
on Delhi-Agra, Delhi-Bombay Central
and Delhi-Howrah routes.

(d) Does not arise.
Prices of photographic goods

7261, Shri 8. Kundu: Will the
Minister of Commeroce be pleased to
state:

(a) whether the prices of the
photographic goods such as profes-
sional cut films and papers, 120 and
620, have increased since 1964;

(b) if so, the rate of increase; and

(c) whether the State Trading
Corporation is planning to revise the
prices of these photographic goods
and if so, when and how?

The Minister of Commerce (Shri
Dinesh Singh): (a) and (b). Yes, Sir.
The prices were revised upwards in
February and August, 1885 to cover
the increased incidence of custom
duty etc. initially by 10% in Febru-
ary and later by 35% in August,
1965. Consequent on devaluation the
prices have again been revised by
the STC for the goods which have
been imported into India following
devaluation or in the case of goods
which were imported into India
prior to 6-8-88 on deferred payment
basis but had not been paid for till
that date.
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(c) The matter is under enmlm-
tion of the S.T.C,

&t qqT & T § wrE v T
WTRUT ®T W
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Porters at Delhi and New Delhl
Rallway Stations

97263. Shri Hem Raj: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is a great shortage of porters at the
Delhi Main and New Delhi Railway
stations and whether complaints to
that effect were received from the
public and the M.Ps.;

(b) whether it is also a fact that a
selection of the porters for Delhl
Main and New Delhi stations was
made by Railway officials ip April
and May, 1967 and if so, what was
the number that were salected;

(c) whether those selected porters
have been allowed to take up ' ‘thelt
mhﬂgo.tlthe i"'r-l\' ol e .--.'I--
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(d) whether it is a fact that due to
the shortage of licensed porters, yn-
licensed private persons are doing the
work of porters at both these stations;
and

(e) if so, the action taken by Gov-
ernment in this regard?

The Minister of RailWays (Shri
C, M. Poonacha): (a) Yes. Some
complaints about shortage of porters
at the Delhi Main and New Delhi
Railway stations have been received,

(b) Yes. A selection was held and
61 candidates were selected for
Delhi Main and 25 for New Delhi
stations.

(¢) Character verification of the
candidates by the Police Department
is being processed.

(d) No.

(e) Does not arise.

Belection of Senior Accountants om
Western Railway

7264. Shri P. Gopalan:
Shri Jyotirmoy Basu;
Shri K. Ramani:
Shri K, M. Abraham:
Shri C. K, Chakrapani:
Shri P. P. Esthose;
Shri K. Anirudhan:
Shri E. K, Nayanar:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a
selection was held in November, 1966
to draw up a pane] of Senior Account-
ants on the Western Railway;

(b) whether a junior most junior
accountant from the Traffic Accounts,
Delhi was selected as Senior Account-
ant and was also given the top-seni-
ority even amongst those who were
selected and placed in the panel; and

(c) if so, the reasons therefor?
The Minister of* RaflwaYs (Shri
C. M. Poonacha);: (a) Yes.

(b) Yes, one smployee who Was
11th in the seniority list was placed

at the top of the panel of candidates
selected for promotion.

(c) Under the extent instructions
an employee obtaining more than
75% marks in the aggregate is to be
declared as “outstanding” and placed
at the top of the panel irrespective
of his seniority.

Foreign Traffic Acoounts Office
Western Rallway

7265. Shri P, Gopalan:

Shri Jyotirmoy Basu:
Shri K. Ramani:
Shri K. M. Abraham:
Shri E. K, Nayanar:
Shri P, P, Esthose:
Shri K. Anirudhan;
Shri C. K. Chakrapani:

Wil the Minister of Railways be
pleased to state:

(a) whether it is a fact that more
than seven thousand five hundred
public claim overcharge sheets are
lying pending on date in the Foreign
Traffic Accounts Offices, Western Rail-
way, Delhi due to the shortage of
staff;

(b) whether it is a fact that the
leave reserves are utilized against
the permanent posts due to the
shortage of staff;

(¢) whether ingpite of these al-
round arrears, the staff is being
declared surplus and surrendered;
and

(d) whether any responsibility on
séme officials has been fixed for the
accumulation of these arrears and
dechrmg the staf surplus?

The nﬁnlqu of Raiiways (Shrl
C. M, mell.l) (a) The overcharge
sheets relate to clllms_ which have
already been paid to the claimants
and are only awaiting post check by
Tmmc Accounts, Only a percentage
of such cases is subjected to accounts
check and the number to be actually
checked is only 1 The sccumu-
lation of cases is due not to a short
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age of staff, but to an abnormsl
increase in the number of such over-
charge sheets in the recent past.

(b) No.

(c) Some staff have been declared
surplus but have not yet been sur-
rendered,

(d) Does not arise,

Bharathi Textile Mills, Pondicherry

7266. Shri Umanath:
Shri K. Ramani:

Will the Minister of Commerce be
pleased to state:

(a) the stage reached in the pro-
posal to institute an enquiry into the
financial state of affairs of the
‘Bharathi Textile Mills, Pondicherry;

(b) the reasons for the delay in the
appointment of an enquiry commis-
sion;

(¢) whether the Pondicherry Gov-
‘ernment’s views were sought;

(d) whether it is a fact that the
Pondicherry Government have con-
sented to the instituting of an en-
quiry, and if so, when the consent
was intimated; and

(e) when Government propose to
constitute the enquiry commission?

The Minister of Commerce (Shri
Dinesh Singh); (a) to (e). Comp-
laints from Trade Unions and work-
ers of the mills have been received
by the Pondicherry Administration,
and varlous departments of the Gov-
ernment of India alleging that irre-
gularities were committed by 'the
previous management of the mills.
These allegations are being looked
into and necessary action where cal-
led for, under the Indian Companies

Act will be taken.
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Agitation in Loco Shed, Asansol

7267. Shri Mohammad Ismail:
Shri Jyotirmoy Basu:
Shri Umanath:
Shri K. Ramani:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
workers were given charge sheets for
participating in the agitation follow-
ing the accident in the Loco Shed,
Asansol on the 20th June, 1987;

(b) if so, the total number of
workers involved and the cause of the
charge-sheets;

(¢) whether
considering a proposal to
the charge-sheets; and

(d) if not, the reasons therefor?

The Minister of Railways (Shrl
C. M, Poonacha): (a) Yes,

(b) Five—four for taking leading
part and actively indulging in hold-
ing unruly demonstration during and
beyond Office hours in the precincts
of the Divisional Superintendent's
Office Eastern Railway Asansol and
thereby causing serious disturbance
and disruption to office work on
3-7-67 and, one for taking active part
in the uniuthorised burial of the
dead body of Olly Mohammad, in the
compound of the office of the Divi-
sional Superintedent Eastern Railway
Asansol.

(c) No.

(d) The charge-sheets have been
issued on grounds which are prima
facie well founded.

Accident in Loco Shed, Asansol

7268, Shri Mohammad JIsmail:
Shri Umanath:
S‘hri K. lh.manl;
Shri K. M. Abraham:
Shri E. K. Nayanar:
Shri Jyotirmoy Basu:
Will the Minister of Railways be
pleased to state:

’(a) whether it is a fact that one

Government are
withdraw
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worker died and one was seriously
4njured on the 20th June, 1967 in an
accident in Loco Shed, Asansol;

(b) if so, the cause of the accident;

(e) whether the workers have
demanded a judicial enquiry into the
causes of the accident;

(d) if so, when the enquiry is
‘likely to be undertaken; and

(e) if not, the reasons therefor?
The Minisier of Railways (Shri
C. M, Poonacha): (a) Yes,

(b) While hoisting a locomotive in
Maintenance Overhaul Section at the
front end, the lifting chains of 45
ton over head crane gave way lead-
ing to the accident.

(¢) No. However, an Enquiry Com-
mittee consisting of three senior scale
officers has been set up to enquire
into the causes of the accident. The
‘Committee for completing their find-
ings are awaiting for the metallurgi-
<al report from Jamalpur,

(d) and (e). Do not arise.

Defective Crane in Loco Shed, Asansol

7269, Shri Mohammad Ismail:
Shri Jyotirmoy Basu:
Shri K. Ramanl:
Shri Umanath:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that before
the mccident on 29th June, 1867 in
Loco Shed, the workers complained
to the authorities about the defective
crane being used in the workshop;

(b) if so, whether the officials
compelled the workers to work des-
pite the criticism of the workers;

(c) whether any action has been
taken against the officials responsible
for the accident and if so, the nature
thereof; and

(d) whether full compensation was
paid to the victims and if not, the
reasons therefor?

The Minister of Rallways
C. M. Poonacha): (a) No.

(b) Does not arise,

(c) The matter is under investiga-
tion and action as may be found
necessary will be taken after the
investigation is over.

(d) Arrangements are being made
to deposit the amount payable as
compensation with the Commissioner
of Workmen Compensation, West
Bengal.

Export of Engineering Goods to 'West
Germany

7270, Shri Nanja Gowder: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that India
and West Germany have worked out
a joint project to promote the
export of Indian engineering goods;
and

(b) it so, the salient features there-
of?

The Minister of Commerce (Shri
Dinesh Singh): (a) Details of a pro-
ject for promotion of exports * of
Indian Engineering Products to
Western Europe, especially to the
Federal Republic of Germany, are
under discussion between the two
Governments,

(b) The main objective of the pro-
ject is to get a number of Indian
Marketing Specialists trained by a
Group of German Experts and to
supplement such training by “Public
Relations” work in Germany with a
view to creating a friendly climate
for the acceptance of Indian engineer-
ing goods in that country. During
the recent discussions with the rep-
resentatives of the German Govern-
ment, a tentative schedule was also
worked out to commence the project
in India from Oectober, 1967. These
conclusions have yet to be ratified by
the two Governments,

(Shri
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Consumer Commeodity Corporation
7271, Shel D. N. Patodia:

Shri R, Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
teken a final decisiomr to set up a
Consumer Commodity Corporation;

(b) if so, when its sphere of fune-
tions is likely to be finalised; and

(e) the types of goods, import/
export of which, would be handled
by this Corporation?

The Minister of Commerce (Shri
Dinesh Singh); (a) No, Sir.

(b) and (c), The matter is still

implementation?

Indian Woollen Mills' Association

7272, Shri D, N, Patodia:
Shri R. Barna:

Will the Minister of Commerce be
pleased to state:

3&.) whether it is a fact that the
Indian Woollen Mills' Association has
recently submitted to Government a
scheme for strengthening the base of
the woollen industry to orient it as a
major foreign exchange earner for
the country,;

(b) if so, the salient features of the
scheme; and

(¢) whether Government have
considered those suggestions for
implementation?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshl):
(a) Yes, Sir.

(b) 1. The woollen industry should
be permitted to impor}{ raw material
for a much larger value than at pre-
sent. ‘The industry's estim of
woollen requirements of imported
raw material of Rs. 48 crores should

JULY 28, 1967
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be accepted and as far as possible
provided for.

2. All regulations on pattern of
production, distribution and price
control should be removed,

3. The industry should be given
export assistance and . the export
policy by uniform and not changed’
frequently.

4, The industry should be permit-
ted to modernise itself by utilisation
of foreign exchange credits and
investment.

5. Procedures should be streamlin-
ed to enable the industry to get

drawbacks on duties on exports
expeditiously,

8. The carpet industry should be
developed with a view to increase

export earnings. Instead of export-
ing raw wool, export of carpet yarn
and carpets should be arranged.

(¢) Various suggestions made by
the Indian Woollen Mills' Federation
are under active consideration of the
Government,
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Amenities on N.G. Sections of North-
ern Railway

7280, Shri Hem Raj: Will the
Minister of Railways be pleased to
state the amenities proposed to be
provided on the Narrow Gauge sec-
tions (sectionwise) in the different
divisions of the Northern Railway
during 1967-68 and the sum proposed
to be spent on them?

The Minister of Rallways (Shri
C. M. Poonacha): A statement s
laid on the Table of the House.
[Placed in Library., See No, LT-1251/
67].
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Trade with Nepal

7283, Shri Ram Kishan Gupta: Will
the Minister of Commerce be pleas-
-ed to state:

(a) whether Government entered
into a trade agreement with the
Government of Nepal on the 8th
December, 1866;

(b) whether it is a fact that Gov-
ernment agreed for the waiver of the
countervailing charges i.e. additional
duty leviable in lieu of Indian excise
duty;

(c) if so, the other details of the
agreement; and

(d) the steps taken to
the same?

implement

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir. Trade
between the two countries is regu-
lated under the provisions of the
Treaty of Trade and Transit con-
cluded in 1960,

(b) to (d). As a result of discus-
gions held in Kathmandu in Decem-
ber, 1966, between the representatives

of HM.G. Nepal and the Govern-
ment of India subject to certain
conditions, agreement was reached

providing for the waiver of the
countervailing charges i.e, additional
duty leviable in lieu of Indian excise,

in respect of export of certain
Nepalese manufactures to India.
Consequent upon this agreemeat,

import of matches from Nepal is
being allowed without charging any
additional duty., Arrangements in
respect of the waiving of additional
duty on import of certain other
Nepalese manufactured goods are
Being worked out in copsultation with
HM.G. Nepal

15550
12,26 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

ALLOTMENT OF SUGAR DIRECTLY BY THE
CENTRAL GOVERNMENT TO SOME
BULK CONSUMERS IN DELHI

ot W Yo W (FTRTAE) :
wey wgred, & Afqaradm F6 7
¥ frafafag faaa &1 w17 &, off,

arqzifa®  faare qar @ qAT w1
e fewmar g Wi srdar s g f
QEEF AT OF THTT T —

“faeelt ¥ T OF qF ITAFAAT
F1 HM FEG TR IO ag
sifa® w7 DAY F1 wqrde e
a1

&

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): As the House
is aware, we are allotting monthly
quotag of sugar to various States.
Due to shortfall in production, these
quotas had to be reduced twice, once
in March and then in May 1867. At
the time of making both these cuts,
we had requested the State Govern-
ments to make all necessary adjust-
ments in the internal distribution
arrangements. They were advised
that preference should be given to
the supply of sugar to domestic
consumers and effort should be made
to make as little reduction in their
quotas as possible. The State Gov-
ernments, accordingly, made a larger
cut in the quotas of the bulk consu-
mers and a smaller cut In those of
the domestic consumers,
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Government had visualised that
in view of the reduction in sugar
quotas, the capacity of the State
Governments tp supply to bulk consu-
mers would be reduced, Therefore,
at the time of preparing a plan for
distribution of available sugar sup-
plies over the year, some sugar was
earmarked for issue to bulk consu-
mers like confectioners, biscuit
manufacturers, fruit preservers,
manufacturers of jams, squashes and
other food products, A special quota
was also reserved for export oriented
units. The idea was to keep up the
exports and to maintain at a mini-
mum level the aclivily of the exist-
ing induslries. Induslries using peri-
shable fruits and sugar in their pro-
ducts deserved special consideration.
Otherwise these factories would have
to close down either partially or
fully due to the heavy cut in their
sugar quotas leading to unemploy-
ment.

In April 1967 it was brought to the
notice of Government that the State
Governments had  substantially
reduced the sugar quotas of the units
of' the various categories mentioned
above, It was also pointed out that
fruit preservation units would not be
able to utilise the fruits of the
geason unless the Central Govern-
ment allotted to them a quota direct-
ly. With a view to maintain indus-
trial activity in this sector as alsg to
ensure fuller utilisation of the fruits
in season, Government decided to
allot sugar to these industries,

Shri 8. Kandappan (Mettur): On
a point of order. The statement says:
“In April 1967, it was brought
to the notice of Government that
the State Governments had subs-
tantially reduced the sugar quotas
. of the units of the varioug cate-
gories mentioned above”.

After all, State Governments are also
responsible and interested in seeing
to it that industries are not obstruct-
ed in manufacturing essential pro-
duets,

JULY 28, 1967

Bulk consumers

I
in Dglhi (C.A.) .

Mr. Speaker: There is no point of
order, #

Shri 8. Kandappan: It concerns dis-
tribution. Even on the face of it, it
is obvious that the Central Govern-
ment are arrogating to themselves
the distribution rights for which they
have no constitutional sanction. That
is my feeling.

st g aw e (fae w21 ¢
T WgIay, § W 38 a0 6h AT}
T T FEAT ATgAT E |

wa wgn @ fr faeel wefafmdem
uaT & FEa ur  Afagm o aros
¥ agg W Tt A 9w ¥ fed-
U FT OE 2T TAAAC AT HAAGRE
§ AR ¥ soare w9 i fat we
TEET TEF FT FHAT & | A7 I AT
AT F KA ® AT A7 g 7@
P I°F FASIAT FI, ST FAG F
dz wtv FriEw §, T wTE wTAr #
ST vare %7 4v ) § gwAar § fw
FEM @I T 4g AR AT ¥
©e & wigai § greesnim ko gy
FEm g A oA @i fer ?
R gwh ww fv IFT gEdw
ded ¥ gederiw fram) we a9g
wraae fawe o W0 §1 a1 Wi gg|
Ve ¥ ik wwargw A6 fam, #§
CFRETT Agr | a1 g feweT
Qv &, dC TAT & A faeeh Q-
fafrgwa & sfaai 9T Faraw@
g1
Mr. Speaker: There is no point of
order, No answer please.

Shri Shivajirap 8. Deshmukh
(Parbhani): My point of order arises
out of the wording of the calling
attention and the answer of the hon.
Minister to the calling attention. The
wording is “allotment of large quan-
tity of sugar directly by the Central
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Government to some bulk consumers
in Delhi” So, the calling attention
is restricted to the Delhi area, but
the answer is about the all-India
"practice, and therefore the point
arises . . .

Mr, Speaker: Your point of order
is that there is no point of order in
his argument. Nor in yours,

Shri Shivajirao S. Deshmukh: My
point of order is that this Parliament
has passed the Essential Commodities
Act and authorised the Centra] Govy-
ernment, a creation of this Parliament
its if, to delegate this to State Gowv-
ernments for the efficient functioning
of the Essential Commodities Act, and
when this Government thinks it deem
and proper to only authorise various
State Governments all over the Union
and not restrict iiwself to Delhi, only
such matters ghall be governed by
distribution on the basis of quotas
allowed by this Government, and when
this Government thinks it necessary
and proper that certain export-orient-
ed industries, ceriain food preserva-
tion industries and certain other indus-
tries....

Mr. Speaker: You are exceeding
your limit by making a speech. It is
not at all proper. I will not allow you
to gpeak.

S8hri Shivajirao §. Deshmukh: My
submission is not complete, Then the
question rises that it is not a question
of interference with the State Gov-
ernment.

Mr. Speaker: All right, you replying
to him.
ri Shivajirao 8. Deshmukh: It is
8 qeustion of administration.

Mr. Speaker: Thank you. (Laughter)
‘what else can I do. I can neither inc-
rease your quota of sugar nor decrease
i

- Shri Shivajirao 8. Deshmukh: As the
‘presiding authority of this chamber
I request a ruling from you on the

in Delhi (C.A.)

question that when there is a Central
Act, that ghould prevail

ot Wlo Wo Tawh : Wemw WEIET,
w1 7% a9 At ¢ 5 wfrnd awg
wiafam & wigx Rt & wwfm
Fr 51§ Wt avg wer Wl FFET Y
& 2 %7 wige § A ww A W
wirsrr faar 59 %1 9 IEHTd F
Twara g Al wrag e g fo
feeett somas & f&at ot wiwsrd 8,
uwfAT #ZET F A @A AT
qEt & aga § agnf@i 1 &7 §wa
At 7 & o gadr adt wiar i 4
¢ weme Wi, i UF sgTardr &7 a9y
qgl FFRT T ZT ] TF AR B IH
& ®reT g wfFT gw F oA g
faT mar, 7@ qaTC FY qgT & wAT
® agt & &7 i Frer fear T & W
9 gome & wfus fw@i o a1 &
#77 q € o @Y & a7 v garfEd
H FAAS &) g qa@ & foe
ST § OF A% gaT WY gees qar
gt nf § Fx T K @ O
¥

g% wrelg g o feadY difat
& ar Er g

&t We Jo =M. o m%
wafex o wr @ FE 7 97 A
o G g

ar gy wgRg, § IEEQ
TR g A F g fr e avar A
o ¥ faaft g fwt i 1 &
o 7@ § I FY IAFTE IFA A=A
AT FR T Y a1 faeeft swmaT &
wfgwifat #1 & 7 & #R T &
W ¥ merg ¥t Agy A 7w @
- ara & aree s g fE e fee et
Y gTHTC 7 9g Frer faar § i e
far g ?
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aradr a1 A wgeEg, /7w Shri 8. Kandappan: This point
arises. T

e ag ¢ 5 | Fw w1 faest
W g FHT HY, I@ HT qWIAT
oEeur  # wEF-gE w4 & fa
AALAFT GH TR T wrareor A1 far
Far? iz g fear g a1 faq afaefat
A LF I F1 &7 fowy § 37 & fasg
w1 FaAEY FY AT F F w7 fa=g
g7

Shri Annasahib Shinde: There ap-
pears to be some misunderstanding
and I shall clarify it. 1 hope the hon.
Members would Le kind enough Lo give
me a patient hearing. Firstly, he raised
the technical point whether the Centre
is authorised to mnake such allotment,
Clause 9 of the Sugar Control Order
of 19668 is clear: the Central Govern-
ment or the Chief Director may, from
time to time, by order issue directions
to any producer or 1ecognised dealer to
supply sugar of such type or grade
and in such quantities to such persons
-or organisations in such areas or mar-
kets or to such State Governments as
may be specified in the order and at
prices not exceeding the maximum
price fixed under clause 7 of the Order.
So, the Order is explicit. This is not
done in Delhj alone. We distribute
sugar like this to certain priority jndus-
tries in about 12 states. For instance,
in Bomaby and in Pcona—they are also
rationed areas—there i8 the antibiotic
faclory; it manufactureg life saving
drug. We make an allotment to that
factory. We make an allotment to that
jndustry. Similarly, baby food manu-
facturing industries are there. '

Shri 8. Eandappan: How do you
wxnow that the bulk sllotment is vsed
for the purpose for which it is allo-
cated? Without taking the concufrence
of the State, how does the centre
know? ' :

Mr. Speaker: That cannot be ans-
wered now. Please go ahead with
your answer. )

Mr. Speaker; May be. But you have
no right to ask it now. There is some
convention followed in the matter of
call attention notices.

Shri §. Kandappan:

established convention,

It is g well-

Mr. Speaker: You may have your
own convention. I am talking of the
cunventions followed by the Speaker in
the House—not your convention. He
should be allowed to proceed with his
answer.

Shri Annasakib Shinde: The fruit
preservation industry also is there. It
is one such industry; it employees
about 15—20,000 workers and we earn
about Rs. 1.3 crores of foreign exchange
normally. This industry supplies our
defence requiremeunts to the tune of
12,000 tonnes. The government consi-
der it necessary that the cuts effected
in the guotas to the state governments
should not affect the production of
these products, The hom Members
will also agree with me about the
reasonableness of these allocations.

Shri Prakash Vir Shastri (Hapur):
What about Coca-cola?

Shri Annasahip Shinde: About Coca-
cola there seems to be some misunder-
standing. Coca-cola earns considerable
foreign exchange....

An hon. Member: It elso sells in
black market.

Mr. Speaker: Lct him answer:

ot yaw de (@ )
wers wgIey, 98 e ¥ AL | qg
Fam |
Mr. Speaker; Will you kindly sit
down. Mr. Tyagi bas put a question.
Let him hear the answer. He has a
right to hear the anFwer. After Mr.
Tyagi, if ther are sny doubts other sig-
aatories osa clanty those doubls. I
know the answer mey pot be satisfac
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tory. It js not thai every one of us
is satisfied with the answer. There is
the -second gentleman whospe name js
there; he can put up some other gues-
tion. If all of you want to interfere,
neither Mr. Tyagi will understand nor
others. 1 tis not proper.

Shri Bal Raj Madhok (South Delhi):
We the people of Delhi have a spe-
cia]l interest in this. This thing has
been done  just to ciseredit the Delhi
Administration, and therefore, we want
to have g clear unswer, since we have a
specia! interest in this.

Mr. Speaker: Ordcr, order. All other
Members who ave on their' legs will
kindl: sit down, when 1 am on my
legs.  After all,  other Members from
Delhi are also in 1ic list. Shri Kach-
wai's name is there, Shri Kanwar Lal
Gupta's name is there. After hearing
the answer first, and then if it is un-
saiisfactory they may put another ques
tion saying, “what happened to this"
or “Why is it wrong ' ¢nd so on.

Shri Hardayal Devgun rose—

Mr. Speaker: 1 am not allowing Shri
Devgun to put the gquestion now.
Ploese do not disturb the proceedings;
dn not  disturb the apswer that the
Mouunster has been giving.

Shri Apnasahib Shinde: I was men-
tipmng that we sie not making the
aljotment only in respect of Delhi. Far
inptance, for the {ryif preservation
ir.dustry, we have made 2 tat al allot-
ment of 1,196 tonngs, and out of that,
Mapharashtra. . . . (Interruption).

st Wle Fo W@ ¥F WeHz AT
Al wgRw T WY &, W o fw W
) w1 wrrmwar 87 F€ gf am N
7t Aawrd | 9y faeeft w0 § Faed
%7 waTA fewn & At i

" Shri Annassahly Shipde: Be patient
with me, and you will be umfg.
1638 (Ai) LSD—8.
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Mr., Speaker; Please refer to Delhi
now.

8bri Annasahib Shinfle: I am coming
to that. One of the contentipns of the
hon. Member is thai we did not  in-
form the Delhi Administration. For
importing sugar in Delhi, according to
the Delhi Rationing order, permission
of the Delhj Admiuistration is neces-
sary. When wo allot guotas to any
party, they have to seek the permission
from the Delhi Administration. Such
permission was sought from Delhi
Administration, and the Delhi
Administration has granted the neces-
sary permission. 8o, I do not think
it would be appropriate on the part
of the hon, Members to say that the
Delhi Administratian was not aware of
this. Then, morcover—

Shri A. B. Yajpuyec (Balrampur):
Informed only indirectly; not direetly.
(Interruption).

Shri Annasahib Shinde: When the
sugar quota was reduced, we consulted
the Delhi Rationing Authority as to
what extent bulk quota to the bulk
consumers was reduced, and we have
a letter in our postession from the
Delin Administration as to what extent
the quota for the bulk consumers was
roduced, because we ngpturally leok
into that aspect of the problem as an
all-India problem.

Tnen, the third point that was raised
about the gquota yas about the parties
to which the gquota has been given;
to what parties. Therc are about 17
parties in Delbi to whgm seph guota
i> peing given. 1 gm prepared fo lay
that statement on the Table of the

House, because I have nothing to
copceal. [Placed in Library. See No,
LT-1852/67].

Shri Bal Raj Madhok: Please read
the names of the parties. Let him give
the npames.

Shri Annasahib 8hinde: I will give
the r.ames; everything I am gaing to
give. Now, only one point that re-
mains is about coca-cola. I was
mentioning that we give spepial alot-
mant to the cpea-cpla comcezps in
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consultation with the Commerce Minis-

iry and the Export Promotion Council

15559

for food-processing industries. Coca-
cola concern roauires some foreign
exchange for impoiiing some ingre-

dients in order to manufacture coca-
cola. The Government of India does
not allow any foreign exchange to that
concern, but the Government of India
have put a condition that they must
theme«elves earn some foreign exchange
arg out of that, a part of it may be
nllotteg to them to import the jngre-
dient which js necessarily required for
the njanufacture c¢f coca-cola. They
have been exporting to the tune of
Rs. 45 lakhs to Rs. 50 lakhs worth of
coca-cola concentrate per year during
the last two or three years, and a
epecia) allocation ig being made to them
in constltation with the Commerce
Ministry and, as I have already said,
with the Export Promotion Council for
food-processing industries.

=} Wlo Wo T@mMY: WWE WEIET,
9T 1ET o1 WTET | WU g
i momF A dm g v e
¥ gox w0 AT @ wmAn) W i
FH[ q7vqET #1 9 &% fx fafaes
T T H E, a1 AT A

Mr, Speaker; Not now, Mr. Tyag:.
It has been answered.

Shri Bal Raj Madhok:
has not been answered.

The question

Mr. Speaker: The guestion has been
answered: what 1s the other question
that was not answered?

&t St Wo FumiY : HIT @Y AT
9§97 a7 91 f§ a7 A1 aew
FT 12T TF 9T 4% qE SAAGT T
woi w1 faar @ sH T At Homet &
TR F1 TRIOAAR W1 Ag famr ?
agl & SNTRA Y AETE QU AGE &

& g 47 SR TEiEe wrer
foar | & wew F7 IETQ F 57 wgAr
- mmgen £ i Y e fafaed 7 vimdw

JULY 28, 1967

Bulk consumers in
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g5 9v 3Ed o®i & swemeA F WA w0
TE g T IRE st faoi
foar | qod & a1 gu W S
T |
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Mr. Speaker:
tion?

What is your ques-

oY Sito o WY : T7 AYE T ATAL
faeelt somee & ST w oo @ &
§ gz wmar wreAr g f o s o
az 9% TR 37 qra wrer fagr o
=B

Mr, Speaker: Thal is not the ques-
tion you asked before.

Y Wlo So @it TEI A1 H A
qat t& iR warfeer w1 #4Y Ty
7&r a1 af, {smr 7 =T Twfa s
1% g1 AT R ATE ATTLTAZIN |

Suri Annasahib Shinde: Waen this
was brought to the no'i ¢ ui the Food
wid Agriculture Minister by the Chief
Executive Councilioy thai no direct
communication was issved, the Minis-
ter readily agreed that this should be
done and henceforward no sugar will
Le allotted in any of the States with-
out informing the State Governments.

Shri P. Viswambbaran (Trivand-
rum): It has been reported that these
17 fortunate firmz have received quotas
during the month of June from the
Government of India direct in excess
of their usual monthly quotas. For
instance, one consumer, whose monthly
alloiment was 15U bags received 600
bags in June, i.e. 4 times the monthly
quota. Another firm which had got
only 259 bags during the course of the
last 5 months received 485 bags in
Jure. All these 17 firms have received
quotas much h;gher than their usual
sanctioned monthiy quota, at a time
when drastic cuts were effected. May
I know whether it is for the purpose
of alloting higher quotas to their
favourite firms that Government ol
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India has taken responsibility of dis-
tributing sugar to them directly,
ignoring the Delhi Administration?

Shri Annasahib Shinde: I am glad
he haz asked the question because it
gives me an oppoilunity to explain
position. As far as the allotment for
food preservation industries is con-
cerned, we have reserved only 3000
tonnes for them for the whole year.
Their annual requirement is about
12000 or 13000 tonnes. But we have re-
served only 3000 tonnes and out of
that about 1100 tonnes have been given
s @ part allolment and not as monthly
allotment. Allotment is pot month-
wise, but is made once in 3 or 4
monws, The hon member seems to
be under a misappiehension that the
ajloiments made in June were for that
month, We have reserved only 20 to
25 per cent of the requirements of
the food preservation industry.

Mr. Speaker: Shri Kachwai.

An Hon. Member: Shri Kachawai is
in Bhopal.

N ®aT FTR N WA HEEY,
az 17 195 & dar fafase ame
3 wgr 5 =i fase nefafaesoe
®oquar & &) arAT ¥ ogen waw
fr fafregs avza & awt o ofroeafer
Fifqav 1 ammr faar fx faee
FTFIET 60 F AN 63 a7 fagze
g w7 o A fRmm omr omm
7 & g8 w1 f§ 37w 3,000 faew
w17 351 A4t = | 3= 3wy wfawdai
7 aamn fr g9 TrE wEE w0
Trvee o1 faar g, foo® ar ard
;I FT AT FAT

© gAYl @9 §AT WErRY F qrn
fr #rwn w1, GmEr fae osfafa—
SwA 7 78 feazm 97 am fran g,
T 2490 e T 78 frrEw
% asrty 2400 frefzwr tEar) @

in Delhi (C.A.)
€ ¥ gHEE TEiET Y 55 fepEer

" ¥ ywmg 673 fiew famm

1 77 AR TR & 6 g qamy
AT FEEME AT ATAT T FH G TR
faeeit wefafrmgoe & a8t o & g%
F79 F fAg sefe o8 v %
fan &1 w=dr ¢ feeey  Frfawns
T ATfewen qanz F71 WTET 1966
W AW 30 I, 1966 mf &
fafrest ome o, naddz o gfear
¥ ag | w0 ooy 4f A @ feow
m #1f THEy TvErE qE mE g7
%z fysdww & fAu oie medE
mrow & fau gued zamem &Y &
S worE a1 FEY wTET 8, an
REAL LU U R LU A U
At ¢ fr ¥aw w9 I AT AT OF
qifafessr  Gzaw #w #7 wT a7
o qET AT & fr dEe nadiEe T faet
mefafrvm &1 ga® a7 § gz oy
g & @ fx saem wrer e
o ! & wAan WA § fE e
T ¥ e ¥ oz A" "t ¢ fE
rfrdam fedisgoa wre g feegi-
s ¥ faw gz xar o fe o oo
A E 7 AF AR & W FW §7
3 a1 7@ ¥7 T2 § AR feam a1
Ty fear wr @ & W ez
wifg 7 %41 T® &0 K1 wow faw
AT § FEeE FE TG FTAT Al
17 o T AT W TR X WA
771 72 § fr =7 nadidz & 98 57 A1
TR FHEEHT A qg | FH g7

Shri Annasahib Shinde: Sir, there
has been ng poli‘icai bias vsed in mak=-
ing this allotment.’

Shri A. B. Vajpayee: Question.
Shri Annasahib Shinde: I am just

explaining the principle. The Agri-
cultura] Marketing Adviser s B
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licensing authority as far as the food
Freservation industrics are concerned.
The Agricultural Marketing Adviser
made a recommendation on this basis.

Shri Kanwar Lal Gypta: What about
Hamdard Dwakhana?

Shri Annsahib Shinde: I am coming
tc that. Let me explain the principle
first. Whatever concern has a consum-
ption of more than 100 bags a year,
and there are according to the Agri-
cultural Marketing Adviser about 104
such concerns all over India; to them,
without discrimination, without ex-
cluding a body allotments have been
made, My submission is that political
discrimination has not been used in
such cases, and the Ministry of Food
and Agriculture would not allow any
sort of political discrimination in the
matter of allotment of sugar ete.

Shri Bal Raj Madhok: Does the Gov-
ernment know how much of it, from
the guota you have given, has gone
into the blackmarket?

Shri Annasahib Shinde: This Ham-
daid Dawakhana glsu comes pnder the
fruit preservation jndustry, and this
is going on under a licence granted by
the Agricultural Marketing Adviser.
In this, the syiup known as Rooh-
Afza ig manufactured. It consists of
14 per cent orange and pineapple
juice. It is treated, according to a
scientific analysis, as a fruit preserva-
tion industry, ay far as this syrup is
cqneerned.

Shri Bal Raj Madhok:
this statement.

shri Annasahih ghinde: We are not
meeting the requirements of Hamdard
Dwakhana in regard to any other item.
In this also, the DGTD and other agen-
cies were consulted on the basis qf
requirements indicated by the Agn-
cultura] Marketing Adviser.

1 challenge

W gaC oW atw o SfRETE
feferegura forg s st oot
¥ frr g W ¥ AT 2T TR
FgoT F40 a1 O T B X Tdw ?

JULY 28, 1867

Bulk consumers in
in Delhi (C.A.)

Shri Annasahib Shinde: As far as
these sugar quotas allotted to State
Governments are concerned, it js en-
tirely within the discretion of the
Stat¢ Governments how the internal
arrangements are to be made. But in
the beginnig, where we reduced the
quota, we idicated to the State Gov-
ernments that as far as domestic con-
sumers are concerned, the common
people are concerned, their quota
should pe reduced to the minimum
extent possible and the quota of bulk
consumers should be reduced substan-
tiallv. That was the indication given
by us. As {o how internal distribution
in a particular State should be, our
directive is not binding. We are pre-
pared to stand by the judgment of the
Si{ate Government with regard to it.

15564

Shri Bal Raj Madhok: On a point of
order, Sir.

o) AT IR AR T E T HT AT
T aqT %€z nAqHE T OIHEG arv
¥ W TEArzw &0 ¥ 93 99
e ?

Shri Amnasahib Shinde: Many of the
concerng sel] their products all over
the country. A certain concern in
Delhi or Bombay does not sell its pro-
ducts only in Delhi or Bombay but all
over India. Naturaliy, therefore, the
State Government will not be interes-
ted in supplying the requirements of
such concerns for other States when
there is an overall sugar shortage.
Government of Indiu will have to take
that into consideration.

ghri Mangalathumadom (Maveli-
kara): Why could not the Central Gev-
ernment issue directions to the Delhi
Administration for allotting these bulk
quotas instead of distributing them
directly?

Mr. Speaker: He has answered that
question. Papers to be laid
(Interruption).
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12.56 hrs.
PAPERS LAID ON THE TABLE

NorticATioN unter ThActor (Phice
' Conrior) ORrpea

_ Fhe Deputy Minister in the Misistry
of Commerce (Shri Shafi Qureshi): Str,
on behalf of Shri Fakhruddin Ali
Ahmed, 1 beg to lay on the Table—

(1) A .copy of Notification No. 5.0.
2372 published in Gazette of
India dated the 11th July,
1987 issued under section 4 of
the Tractors (Price Control)
Order 1987. [Placed in Lib-
raty, see No, LT-1242/67].

(2) A list inditating the names of
industries where remedial
action has beén taken by Gov-
erhrhent {0 meet slackness of
demand, in pursusnce of an
assurance given op the 26th
May, 1987 in answer to a sup-
plementary on Starred Ques-
tion No. 105 regarding import
substitute. [Placed in Lib-
rary, see No. LT-1243/67].

Some Hon, Members rose—
ME, SpPeakér: Dr. Chenria Reddy.

Report oF Stubly TeAM on IRON AND
StHen CoNTROLLER's ORGANISATION

Tie Mifsier of Siéel, Mines and
MelWl (Dr. Cllennd Rol&Y): Sir, 1
beg to lay on the Tdble & copy of the
Report (Part II) of the Study Team
on the Iron and Sfeel Controller's
Organisafion. [Placed in Library, see
Ne. LT-1244/67].

Shri Ml R4j Mok (Sewth Delhi):
Bir, the ca¥i-#fhentiok Kas hot been
finished. We want to say one thing
about that.

Mr. Speaker: I cannot allow every-
body. That N men the Pridcipe.

Shri Bal Raj Madhok: 1 wanted to
Taise a peint of order,

M. Mpbakdr: 1 on gome cull-atten-

Hon Hie regly & not sutisfactory, there

SRAVANA 6, 1880 (SAKA)
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are other methods of bringing it up.
Getting up whenever you chose ig not
proper. You can give a notice saying,
“I am not satisfied with this; I want
a half-an-hour discussion.” There are
a number of rules to raise it, but you
cannot get up whecnever yoe please, I
will not allow it.

Shri Bal Raj Mudhok: We expect the
Minister to give a proper answer.

Mr, Speaker: If you are not satisfied,
You can give a notice. You can cer-
tainly ask for a half-an-hour debate. I
am allowing that whenever there is a
reasonable neeq fur it.

Shri 8. M. Banerjee (Kanpur): About
iltem 5 I have to suy some thing.

Shri Nath Pai (Rajapur): I had
given notice of a privilege motion.

Mr. Speaker: It is there.

8hri Nath Pal: Uunder rule 225 it
comes immediately after the questions
and before the List of Business is en-
tered upos,

Mr. Speaker: It is coming, if you
wait for one minute. .

Shri Nath Pai: The notice under rule
377 is about Madhyva Pradesh. Privi-
lege motion eannot be under rule 377.
Please look into it.

Mr. Speaker: [ have allowed both
under rule 377. Please walt for ore
mirute,

Shri Nath Pai: How did this trans-
formation come about even when [
discussed it with you?

Mr. Spexker: So many things come
up.

Shri Nath Pai: When will you hear
me?

Mr. Spéaker: Immediately after this,
it is there.

Shri 8. M. Pancrjee: Sir, fem 5 re-
lates to thé Heoort of the Study Team
on the Iron and Steel Contrdller’s Or-
ganisation. I think, this committee wag
headed by Shri Khadilkar and it was
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Rajya Sabha
[Shri S. M. Banerjee] 12,58 hrs,

appointed with a view to studying the
whole problem after the decontrol of
iron angd steel after the report of the
Das Commission.

Mr. Speaker: You can give notice to
raise it but you cannot raise it in this
way.

Shri S. M. Banerjee: Sir, let us at

least complete cur sentence. I am not
raising any controversy.
Mr. Speaker: No please, Shri Shafi

Qureshi.

WouLLen TexTiLes (PRODUCTION AND
DrsrrisuTion ConTROL) Fmst
AMENDMENT ORDER

Shri Shafl Qureshi: Sir, I beg to lay
on the Table a copy of the Wollen
Textiles (Production and Distribution
Conrtol) First Amendment Order, 1867.
publisheq in Notification No. S. . 2256
in Gazette of India dated the 8th July.
1067, under sub-section (8) of section
3 of the Essential Commodities Act,
1955, [Placed in Library, see No. LT-
1245/].

12,574 hrs.
‘MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provis-
‘jons of sub-rule (6) of rule 188 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No. 2)
Bill, 1967, which was passed by the
Lok Sabha at ts sitting held on
the 22nd July, 1967, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that
this House has no recommendations
to make to the Lok Sabha in regard ’
to the sald BilL" '

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Dr,
Ram Subhag Singh): With your per-
mission, Sir, I rise to announce that
Government Business during the week
commencing 31st July, 1967, will con-
sist of:—

(1) Consideration of any item of
Government Business carried
over from today's order
Paper.

(2) Discussion on the Reports
of the Commissioner for
Scheduled Castes and Sche-
duled Tribes for the years
1964-65 and 1985-66 on a mo-
tion to be moved by the Min-
ister of State of Social Wel-
fare.

(3

—

Consideration and passing of
the Unlawful Activities (Pre-
vention) Bill, 1967,

Consideration of a motion for
reference of the Central In-
dustrial Security Force Bill,
1966 tn a Joint Committee.

4

(5) Consideration of Motion for
annulment of Polica Forces
(Restriction of Rights) Rules,
1966, given notice of by Sar-
vashri S. M. Banerjee and
Madhu Limaye on Wednes-
day, the 2nd August, at
4,30 P.M,

Discussion on the ceiling on
individual expenditure on =&
motion to be moved by
Ram Manohar Lohia on Fri-
day, the 4th August, after
disposal of Questions.

-

(8)

13 hrs.

Shri 8, M. - Banerjee
Sir....

Mr. Speaker: This is a thing which

(Kanpur):

_ was considered by all the parties and

your party representatives was also
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there. After a long discussion, if you
again raise some matter here, what iz
the point in discussing all this?

SBhri §. M. Banerjee: If you do not
want it, I will not raise it.

Mr. Speaker: The point is that this
thing was considered by all the par-
ties., It is not as though I alone do it.
I just try to coordinate and bring
‘them together and put in something.
Then, if you raise something again
here, what is the use of all this dis-
cussion? You are the cheif whip of
vour party.

Shri §. M. Banerjee: I do not want
to give an impression that I am diso-
bedient to the Chair. I would only
request you and, through you, Dr.
Ram Subhag Singh, whether it is
possible for some of the Ministers to
make a statement on certain very im-
portant issues suo motu. Supposing
you do not admit a Call Attention
Notice, we have no ground and we
bow to your ruling. I want that there
should be some statement made by
the Minister suo motu on a certain
very important issue, Kerala M. Ps
are squatting at the residence of the
Prime Minister tomorrow. It is a
very serious matter. Let some state-
ment be made by the Minister suo
motu,

18.02 hrs.
MATTERS UNDER RULE 377

(i) ALLEGED PRINTING OF MADHYA
PRADESH BUDGET FOR PRESENTATION TO

LoOK SABHA,

ot wew fagrl amda) (T7TH-
57) weaesr  wgew, &  fAaw
-377 % A WO FY SN T A7 AT
Tgea F us faqg 7 &1 w9 w1 o7
AMFT FEAT A § |

a7 Fq1 AT ww mzaifwEi w
Teg g3w F fandt 2 & Far wr a7
faar &, fora & ag oz oo Aarn
wqr § f5 W war F v Ry oA
& faa wer wier 1 9. 9E F FHAQ
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TH W ST W W) AN F 4y A
&g T & fe 9@ o ox fwm m
2y fs a8 a9z vy MW A faum
T ¥ 9 A% & 7%, ¥ fav @
TaT ¥ ¥w ¥ ¥ fw a7 79T o

TR

feafa az & fs 7o AW fawmr
ANT B W A% g1 Wr & W at
wiwq-arar 17 aTE § ) | ower
W A AT @ AN T g
% & fx faum @ w0 foig w16
g1, faur war i w7 & S s
Tyt afa &1 WA An &7 foar
sram | afz a8 aw A% &, @1 a7
Ty T A § 1 ag Arwam wy
WARATT &, WA & Nid rEr-uEr
21 A T FEF g0 3W g & f o
¥ a1 W §, S ar wwerw Ofa
&, § g7 | wF § wnfae qaw
grar 2

FAFZ AE JWTH T 17 qTAAT B,
I XY BUTE ALY TEW F ATHIT FrAO0
ol & #7 wrov ¢ & 0F, 17 gt
1 F1 wiT §U §F IF dw w7 oAy
2 & far dare g gary ame www
agl ar, gal 91 a9z ST o v g,
W 39 %Y oF i a8t a7 &7 Frferwr
F | FAT W AW AR qZ TR
2 fr 7z A Avr oF qET AT &
el §; A I S WY BT 4T W
fy, gr A FT oW FT I ¢ ag wrwar
wga it 1 & wgm fe qg sl
W ¥ AT T A &7 gl araerd
e

5
o

Mr. Speaker: Shri Vajpayee
Shri Nath Pal gave of
matter at 10-45 A. M. I thought
a serious matter and 1 just permi
him to rise the point so that
Home Minister can make a
enquiry. Shri Nath Pal

i
EEcE
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Shri Nath Pai (Rajapur): Sir, my
copy of the telegram oh the basis of
whilch we are trying to raise this mat-
ter in the House is lying with you,
I find in the list there are some natio-
nal dailies which have quoted parts
of the telegrams which we received
last night. As Shri Vajpayee has
submitted to you, the contents of the
telegrams are very grave and such as
to give an afixiety not only In this
House but throughout the country.
The beginning of it is that the Chief
Minister Mishra's repeated threat that
he would ask for a mid-term election
in ease of his defeat in the voting on
the Demands tomorrow has begun to
pay Dividends. Here is the Chief
Minister of a State who has been
brandishing a sword that if the Assem-
bly exercise its legitimate Consti-
tutional right of expressing want of
confidence in him, he will be impos-
ing a dissolution on them. This is one
thing. But what follows is equally
alarming and I will then make a sub-
mission before you call upon the
Home Minister,

“We have reliable information..”
the telegram says,

“..that violehce is being plan-
ned by the Congress Legislature
Party and on the pretext of the
outbreak of viclence, the Assem-
bly will be dissolved. A Vote on
Account is being preépared and is
being printed at the Government
Press at Gwalior to be submitted
to Parliament.”

Even if a part of it is true, it means
that thé whole process of demottacy
i¥ beil scuttléd by the Chief Minis-
ter of Madhya Pradesh.

May I, Mr. Speaker, draw here your
attention to how our authority is attra-
eted our attentisn is asttraeted?
Im the first place, it s atiroeted
infér Afticle 236. 1 woad like Mer.
Citaven to béat this m mime that
véty reeditly He made dse of this gad,
I think, in that case he was justified
in making usé of thay He used the
power given to the Union Govern-

JULY 28, 1967
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mént ander thi¢ Articte. Now let us
not shun olir respomsibility in amother
contingency because it may be embar-
rassing or incovenient to the ruling
Party, Article 256 says:

“The eéxecutive power of every -
State shall be so exetciseg as to
emsure complighce with the laws
made by Pitliathent #nd any
existing laws which apply in that
State, and the executive power
of the Union shall extend to the
giving of such  directions to a
State as may appcar to the Gov-
ernment of India to be necessary
for that purpose.”

The other day Mr. Chavan anounced
in this House that we are living in
the midst of Bmergency amd that he
is not ih a position to withdraw the
Etnergency. If that is true, then
agaim he is called upon lo discharge
his tresponsibility. Under Article 355,
during the pendency of the Emer-
gency:

“It shall be the duty of the
Union te protect every State
ageinst external aggression and
internal disturbance and to en-
sure that the government of every
State is carried on in accordance
with the provisions of this Consti-
tution.”

1 want to point out here that muuch is
being said whether the Governor is
obliged to accept the advice or not..

Mr. Speaker: He may not go into
all those things, The point raised is
only about the interim budget....

Shri Nath Pai: I am coming to the
point as to why we are raising it here.
I am telling you why we are raising
it here.

The Governor of State, before he
enters hig office,,takes this oath. What
is this oath? Under Article 159 it is
sald:

“....will to the best of my abi-
Hoy preserve, protect and defend
the Constitution..”
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Therefore, I want to point out that
eur autherity is attracted Mr. Chavan
is called upon to inteérvene and to
issue instruetions that the Chief Minis-
ter of Madhya Pradesh done not try,
in the first place, to issue threats to
the legislators, secondly, to create an
atmosphere of fear, terror and intimi-
dation, and thirdly that the Assembly
is not dissolved. .

Mr. Speaker:
clude.

Shri Nath Pal: I will not be tak-
ing more than a minute, The latter
part of Article 163 says:

He may try to con-

“There shall be a Council of
Ministers with the Chief Minister
at the head to aid and advise the
Governor in the exercise of his
funictions, except in so far as he
is by or under this Constitution
required to exercise his functions
or any of them....”

This is patently a field where the
Governor of a State is not required
to abide by the advice of the Chief
MHnister, under our own Comstitution.
Sinice you seem to be impatient, I do
not want to go on qudting the authu-
rity. .

Mr, Speskey:
ather matters.

He is going to the

Skri Nagh Pui: Let me conclude.
Sach matters should not be hurriedly
fushed into.

Mr. Speaker: He is going to the
dther tattérs and that is why 1 am
Mentioning.

Shri Nath Pii: I am concluding.

Under the provisions of our own
Eomstitution, the Government of India
i§ enjoined, called upon—there is
an imperative, manda.tnry directinn
to the Government of India to ensure
that the Chief Minister of Madhya
Pradesh does not make a mockery 6f
the essence, the spirit, of the Comsti-
tutient, the provisions of the Cometi-
tution, and Mr. Chavan is called upon

Matters under SRAVANA 6, 1889 (SAKA)
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to ensure that the Chief Minister does
not, in the first place, dissolve the
Ministry, does not call upon the Gov-
error to dissolve it and impose aa
unjustifiable mid-term election.

I hope, Mr. Chavan will satisfy on
all the points that 1 have raised,

though I have some more points to
raise later gn.

Mr, Speaker:
Minister,

To M wAgT Wfgw (Fa19)
WIS AEITY, UF TR #T F ory 4
AT INE

Now, the hon. Home

‘ Mr. Speaker: No, I am not allow-
ing him. I had received only two

notices. The hon, Member’s name is
not there,

Shri Ranga (Srikakulam):
hear the Home Minister first.

The Mixister of Home Aftairs (Shri
Y. B. Chavan): Ag far as this infor-
mation about any budget being prin.
ted in Gwalior for presentation to
Lok Sabha ig concerned, I must make
one point clear, because I had ronsui-
ted the Deputy Prime Minister also,
that any budget to be submitted to the
Lok Sabha, if at all, will have to be
printed by us here; it cannot be prin-
ted anywhere else,

Shri Seremdramath Dwivedy (Kan-
dtépara): We want to know whether
it is a fact. May I remind the Howno
Minister that these are printed in the
States? We know that when the
budget of Orissa was presented here
it was printed in the Orissa State.

Shri ¥. B. Clmvan: I had just now
consultations with the Deputy Prim=
Minister because I also wanted to
know the protedural— part of if.

Really spedking, the que€stion of
butget being submitted here does not
arise because the legislature of the
State is funttioning today. It is
meéeting today. We have mo informa-
tion on this point whether such a thing
is peing done, Unless I make enquiries

Let us
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[Shri Y. B. Chavan]

from the  State Government, I
cannot give the information. But the
Central Government have no infor-
mation on this, and the Central Gov-
ernment have not given any directions

To T wAE wifgar:  wor
Shri Surendranath Dwivedy: Has

he not received a copy of the tele-
gram?

o T WA Wifgar:  weas
TE TG, GAE TAA T AT HT T wrar |
gt ax Frforer g1 7@ @ e 1 w1 qowm
G a7 K 7 owod AT ¥ oqmE
FIEY B F&1 fF "o 749 AE FT AT
Z0¥ &3 7EAC| IAT A TN TS W AT
g 21 Afea fgz M maz ge wifoe
g1 w w37 #r afrorm gz g fr
a7 uE g1 a1 & v & fA -
e wragy & oo w6 wr Ter 70
T A ¥ fET " ot grwr sAe
fam & w7 oT 1€ Fraard) 7 sfwgm
ar ¢ amm #r grmEmEy, fAiweas
ECAN
Shri Surendranath Dwivedy: He
must have received a copy of ths

telegram that had been sent to all nf
us, Did he make any enquiries 1o

find out whether there is any crutn
in the allegation or not?
Shri ¥, B, Chavan: I saw that

telegram. As regards this informa-
tion also, I saw this information last
night, at about mid-night from the
ieleprinter message, as a matter of
fact.

Shri Ranga: He must havt seen it
even earlier. Why did he have ‘o
wait till mid-night, We had all re-
ceived it by 9 p.m, last night, or bet-
ween 9 and 10 pm. Are we to under-
stand that the Home Minister's source
of information i8 more defective than
ours?

JULY 28, 1967
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Shri Y. B. Chavan; I only said that
I did not lay my hand on it till mid-
night. Certainly it must have been
sent to me, but I could read it only
at about mid-night. I function rather
late at night; I cannot help it

s wrw fagrt aoddt ;oW
T *feg

st anaa T wegre 7 AT g

Shri Ranga: We have also received
this wire and T am gsure so many
other friends too must have received
it., The press also has published all
these things, All that I can say is
this. It is easy for my hon, friend
to say that he is completely ignorant
of what all is happening, and he has
not given any directions and he has
not even given any advice and no-
body has seen him or reached him
and so on, and we are required to
accept his stalement because he is
an hon. Member on the other side.

We wish to warn him and we wish
tu warn this Government that if by
any chance, all these rumours that
are now being canvassed in the press
as well as through these wires come
to be true and in the end a distur-
bance is caused in the Assembly and
the Assembly is not given a proper
opportunity o come to a definite de-
cision in regard to this particular
matter, we shall hold the Govern-
ment of India morally as well as con-
stitutionally and politically respon-
sible,

Shri Surendranath Dwivedy: He
has not replied to my point. He
admits that he had received the tele-
gram late at night. 1 want to know
whether he had made any enquiries.

Mr. Speaker: He has said that he
has no information and he will look
into it,

Shri Surendranath Dwivedy: It is
a very important thing. ’

Mr, Speaker: He says he has taken
the information. I allowed this to
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‘e raised uwnder rule 377 so that the
hon, Minister may look into it and
give us the information later on. I
shall myself give consideration later
on to this if he can give some infor-
mation.

Now, Shri Nath Pai.

Shri S. Kundu (Balasore): The
+pecific question is whether he has
‘aken any action during these eigh-
1een hours or not, He may look into
the details of it, but the question is
whether he has taken any action or
not.

Mr. Speaker: Shri S. Kundu must
aullow the Members from the other
parties also to have their say. Now,
Shri H. N. Mukerjee,

Shri 8. Kundu: I am just helping

sou.  You had said that he would
'ook into it. Let him look into it by
all means. But what has he done

during these eighteen hours?

Mr. Speaker: His leader has spoken
ilready. There seem to be so many
'¢aders in a party. That is my diffi-
culty,

Now, Shri H. N. Mukerjec.

Shri H. N. Mukerjee (Calcutta
North East): 1 do not usually inter-
vene because there is such a pan-
tdemonium, But is it not proper and
right for us in this Parliament to
«xpect from the Government of the
day that when this kind of informa-
tion is brought before the notice of
Government through the presentation
of this type of telegram, telegrams
which have reached most of us, they
thould come forward and give us the
correct information? But Govem-
ment merely try to get away by
saying thdt they have no information.
Do we not have a right to expect
that they should give us the correct
information? These reports indicate
a certain erosion of parliamentary
proprieties and decent modes of poli-
tical conduct by the Governments
which are running the administra-
tion. and in Madhya Pradesh there is
a Congress administration. Is it not

Matters under SRAVANA 6, 1889 (SAKA)
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proper for him to come forward and
say that he repudiates every inten-
tion of doing the kind of enormity
which is indicated in this telegram?
Have we not got the right to expect
the right type of conduct from Gov-
ernment? Should we not function
on the basis of ethical considerations
and some kind of morality, about
which Acharyg Kripalani shouts from
the house-tops. but nothing happens?
I could beseech you to please do some-
thing about it and to tell Govern-
ment to behave properly.

Mr, Speaker: This was brought to
my notice at 1045, Two leaders had
come to me. [ thought it to be an
important matter and must be brought
to the notice of Government, Failing
a satisfactory reply, we have other
methods of proceeding further with
the matter in the form of discussion
and so on. The Minister must also
be given time. Perhaps he has not
got the full information. Under rule
377, there is provision to bring a
matter to the notice of the House.
After that, we can have a discussion
for one hour, two hours, whatever
it is.

Shri Bal Raj Madhok (South Dethi):
Does the Minister confirm or deny
the statement?

Mr. Speaker: He is not asked to
do anything now. He is only reques-
ted to get the information.

Shri Surendranath Dwivedy: I
agree with what you say. He has
admitted that he received the infor-
mation. The only point is whether
after receiving it he made inquiries
about it. To that, he can say 'yes’ or
‘no’.

Shri Y, B. Chavan: After I receiv-
ed this information, I asked them to
find out the facts about it. After that,
T was in the Rajya Sabha from 11 to
12. T got notice of this and straight-
way 1 came here at 12.

Shri Kanwar Lal Gupéa (Delhi
Sadar): Afier the rgceipt of _the
telegram, what did he do? '
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Shri Nath Pai: I am not satisfied
with the reply given by the Minister
as regards the telegram. I submit to
you that the telegram is signed by
the Leader of the Opposition who
commands a majority now and who,
unless democracy is subverted’ there,

will be the next Chief Minister.
Therefore, the telegram should be
looked inlo with greater attention.

(ii) DispLAY OF A SHOE IN THE HoOUSE
oN 27-7-67

Shri Nath Pai: Mr. Speaker, it is
with considerable reluctance that I
am raising this matter regarding what
transpired yesterday afternoon in the
House at about 5 P. M., during the
clause by clause consideration of the
Finance Bill,

I had given you under rule 222
notice of a motion of privilege
against an hon. Member of this House,
Shri N. N. Patel. You were good
enought to inform me just now that [
showld raise it under rule 377. I still
plead in all humility that I should
be allowed to rise it under rule 222
and 1 have every hope that after
hedring me you would allow me to
do so.

Since I had given notice according
to the requirements of the rule, thid
matter ought to have been permitted
to be raised soon after the question
hour under rule 222,

I would like to assure the hon.
member, to whom I am going to
meke a reference, that 1 have no
kind of ill-will towards him, I have
nothing but the best will towads him.
But I am a little concerned about the
precedents which we set in this
House, What happens in the Lok
Sabha becomes the pace setter for
all the other legislatures in the coun-
try. That being so, I do not know
what will be happening in this coun-
try, unless we take cognisance of
what happened hete yester-
diy. Already we have received some
gravely disturbing féports about fhis
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methods employed to express oneself,

by free exchange of shoes and other
missiles.

1 will now draw your attention to
the proceedings of yesterday concern-
ing this. Shri N. N. Patel, taking out
his shoe, says:

“This is the shoe....”

Immediately, Shri Madhu

objects and asks:

Limaye

‘ST TR, UE AT AT T

This expresses simply the agony of
the hon. Member and the pain that
it has caused him and the sense of
of disgust produced in him. Then the
Deputy Speaker intervenes:

“This is not proper".

In between, Shri S. M, Banerjee
comes in. As soon as one Member
takes out his shoes, another member
takes out his chappals and gays:

“Thig is the chappal”,

Mr. Speaker:
only second.

W0 T wgT wfgEn e
&1, qE i W e dff

Shri Nath Pai: 1 would have liked
to include the name of Shri S. M
Banerjee also in the motion of privi-
lege, but I refrained from it because
1 talked to him and he assured me
that fhe reason why he took out his
chappal gnd showed it wag only fo
discourage Shri N. N. Patel from
indulging in such practices.

It is very likely that Shri Patel did
not mean any disrespect to anyone
But shoes have their proper place.
Once they leave their proper place
under our feet and travél to our hands,
1 do not know where they will be
tempisd to travel from there, Though
there was so mtention possibly, anﬂ
accept it, I think thia i a fEprebensi-

Shri Banerjee came
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ble practice, a dangerous practice, and
if such practices are allowed te spread
this House will be brought intp the
worst kind of ridicule, and once our
masters who are silting outside this
House know, as they are likely to
know. what we are doing, I can ima-
gine that it will not then be only Mr.
D’ P. Mishra who is endangering
democracy, democracy may be - more
endangered by the loss of our peo-
ples faith in it. I am very distured
by this.

The PTI has carried a message,
which is boxed by ene af the daileg in
the capital. Perhaps this is the pat-
tern all over the country, an the head
ing is Shoe shown in House”, Perhaps
for fear of being dragged before the
House for privilege, they have not
made any comment. There is an im-

plied condemnation of the whole
House, We must resist this. Let us
not make it a parly issue, Let us

all join in discouraging, 1 wanted to
say denouncing, it. I know the hon.
member did not mean disrespect, but
1 want to say that this needs to be
censured, this needs to be admonjshed,
this needs to be eriticised serverely.
1 hope that the entire House will join
me. without any kind of consideration
as to who did it, so that we can set
up 8 healthy pLrecedent that these
practices shall pot be respried to here
1f we do not do it, there is great dan-
ger that others may repeat it in the
States Assemblies.

Wt ®Wo Wle WAWT @ WEIE AE-

T, o.e
Mr. Speaker: First let Mr, Patel
speak.

o W wAgT Wfgr © W Az
A e & | TER AT T A d@
@R T ?
"Shri N. N. Patel (Bulsar): 1 res-
pectfully submit to you that it was
not my bad intentioh.

Shri Nath Pal: It was a bad action.
WN-N-M ¥ the fegling is

hm pf the hon. member (Interrup-
Hans) -

. thterg under SRAVANA 6, 1889 (SAKA)
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Mr, Speaker: Of the House:

Shri N. N. Patel: I offer my apolo-
gies.

ot ®e Hlo WANI @ WA AEWA.
fFa e yagsg g fe smer
qTHAT gUT ST § 1§ Q8T A7 TEF 97
faad ag afvfeafy saw £rft | &
NI ATqTE o & vE7 4@v fE ¥ww
I &7 fawm & 77 fpdt ave o
FCF &1 0 AL 47 | AT ag v f§
¥ e oY @ F gy aifaw wAT
amer f& 21 %o FT qAT ITEW 14 o
¥ @ORT | 99 9 ¥ aw woA K @
oy wrf o mfew w7 @1 AW a@
& qg7 W ¥ SIvar wraAr 7 Wiy
T a7 ®T §fNG | W@ A 6
gWT AE T gwT W & 35w A agw
gl § | AT & wrow €74 3

To TH WART Nifggn: T@ 990
FA AT AW WWAT AT X4 qA @A
gram f=lr o 7

W ®o Wjo WAl @ TF AT

W g7 ATfo| &V aTq wer WY o a7

arfas foaené m fF | w7 Roww

gg ar 7 w18 a3 § wwy AT

argar ar | wifw e 7 g9 arfaa
AT WTEF 4|

Shri Nath Pai: Matches are guite
different from shoes.

ot ®o WMo wnaf: § ¥® FgAT
wrgaT g fF o &% wor qorw feawmt
ar gafay @ fs & g% gEaem
I A FCT AT AT NS T
W@mmm wofo &
wgT wga § 5 9 @ gwn aw @
g o Az F fgw ¥ ady av ) Efew
Ia¥ ®1E oY ary oY g oY | F 1w
T T T A FT G AT
fretrr F100F | & @AW § WHIA
s g wF avwar § fe oz af=w #
oY g A oRF QT ¥



15583 Matters under

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): May I say that while the in-
tantion of both the hon. members was
aot to create any ugly scene in this
House, I agree entirely with my hon.
friend Shri Nath Pai that such prac-
tices are not good and are reprehen-
sible, and therefore they should never
be tolerated by the House. I on my
part immediately censured Mr. Patel
because I could do, I could not do it
fo Mr, Banerjee,

Mr. Speaker: The point is this, Not
unly chappals but so many times in
this House things are shown. Some
papers can be placed on the Table of
the House; some letters can be placed;
I ecould understand; that can be hand-
ed over to the Speaker. But so many
other articles, torn clothes and other
things were shown here last year; I
have seen that practice. We should
give up that practice and set up
healthy conventions so that the As-
semblies may copy us; what we do
here is done ten-fold in the assemblies
and we will not be in a postion to
say anything against them, 1 am sure
the whole House is one with me and
Mr. Nath Pai when we say this. We
adjourn now for lunch,

Shri Morarji Desal: Sir, the Finance
Bill should be passed today.

Mr. Speaker: We have taken 4}
hours and we have half an hour more
left. We shall take it up at 2 O'clock,
immediately after lunch.

13.27 hours.

The Lok Sabha then adjourned for
lunch till Fourteen of the Clock.

"he Lok Sabha re-assembled after
lunch at five minutes pasy Fourteen
of the Clock

. ent made with the re-
commendation uf the President.

JULY 28, 1067
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(Mz, DepuTy-SrEAKER in the Chairl.
FINANCE (NO. 2) BILL, 1967—Contd

Mr. Deputy-Speaker: We have
finished clause 40. Out of 5 hours al-
lotted for the clause-by-clause consi-
deration, 4} hours have been already
spent and 30 minutes remain. We
must finish this Bill before 3 o'clok
with your cooperation, We have 65§
minutes. There are no amendments
to clauses 41 and 42.

The question is:

“That clause 41 and 42 stand
part of the Bill”.

The motion was adopted,

Clauses 41 and 42 were added to th:
Bill.

Clause 43— (Amendment of Act 6 of
1898).

Amendment made: *

Page 39, for lines 17 and 18,

substitute—

“For a weight not exceeding
sixty grams 2 paise;

For a weight exceeding sixty
grame and not exceeding one
hundred grams 5 paise”

(Shr Morarji Desai).
Mr. Deputy-Speaker; The question
is:
“That clause 43, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 43, as amended, was ndded to
the Bill, .

Clauses 44 to 47 were added 10 the
Bill, .

TheFiptSMle

Mr. Deputy-Speaker: There are a
number of amendments, I will have
to sort them out first and see which
are to be moved. Mr. Masani is et
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here. So, No. 8 is not moved, Mr.
Salve is not here. So, amendments
Nos, 9 and 10 are not moved.

Shri  Beni Shankar  Sharma
(Banka): I beg to move:*
Page 58—

for lines 19 to 40, substitute
~*“(A)(I) For all such com-
panies,—

(i) wherethetotal  in- 45 per cent of the
come does not exceed total income;
Rs. 50, 000

(ii) in the casc of acom- 55 per cent of the
panyin which the rotal income;
pul are substantial-
ly interested and where
the total income cx-
ceeds 50,000

(2) where the company
is not a company in
which the public are
substantially interested ,—

(i) in the case of an
industrail company—

(1) onsomuch of the &5 per cent;
total income as ex-
ceeds Rs. 50,000 but
does not exceed Rs.
Rs. 10,00,000.

(2) on the balarce, if, 60 per cent;
any, of the totalincome

(it) in any other case 65 per cent of the

total  income;
and”

S8hri N. Dandeker (Jamnagar): I
beg to move:*

Page 42, line 20,—

for “Rs. T,000" substitute
“Rs, 8,000". (45).
Page 42, line 30,—

for “Rs. 4,000" substitute
“Rs. 6,000". (46).
Page 42, line 41,—

for ‘“Rs. 220" substitute “Rs.
250". (47).
Page 43, line 1,—

for “Rs, 240" subatitute
“Rs. 300". (48).

Pm 43»""‘
omit lineg 12 to 44. (49).
Page 44,— .

omit lines 1 to 28. (80).

*Moved with the recommendation
of the President.

Finance (No. 2) SRAVANA 6, 1889 (SAKA)

Page 45, line 3,—

for “Rs, 4,000” substitute
“Rs. 6,000" (51).
Page 45, line 6,—

for “Rs. 4,000” substitute
“Rs. 6,000, (52),
Page 45—

omit lines 7 to 21. (53).
Page 45,—

omit lines 35 to 37. (54),
Page 46—

omit lines 1 to 17.  (55).
Page 46,—

omit lines 22 to 34, (58).
Page 47, line 5,—

for “52.5 per cent.” subslituie
“50 per cent"”, (57).

Page 47, line 22,—

for “45 per cent.” substitutc
“40 per cent.”. (58),

Page 47, line 25—

for “55 per cent.” substitute
“45 per cent.". (58).
Page 47, line 34,—

for “55 per cent.” substitute
“45 per cent”. (80),
Page 47, line 38,—

for “60 per cent.” substitute
“50 per cent.”. (61).
Page 47, line 41,—

for “865 per cent”, substitutc
“55 per cent"”. (62),
Page 47—

omit lines 41 to 46. (63).
Page 48,—

omit lines 1 to 10. (64).
pm 48:""

omit lines 31 to 46. (63).
Page 49—

omit lines 1 to 21. (66),
Page 49, lines 20 and 30,—

omit “after the 3lst day of
March, 1961”. (87).
Page 49, lines 35 to 37—

omit “after the 28th day of
February, 1964". (68).

R, 1967 15586
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Page 49, line 41,—

for “70 per cent”. substitute
“60 per cent”, (69).

Page 50, line 9,—

(i) for “12.5 per cent.” substi-
tute “5 per cent.”.

(ii) for “2.5 per cent” substi-
tute “Nil", (70).

Page 50, line 10,—
for “any other income” substi-
ture—"income by way of divi-

dends or interest on security”.
(71).

Page 50—
after line 11, insert—
“(iii) any other income. ...
10 per cent. Nil", (72).
Page 50, line 13—
omit “4 per cent”. (75).
Page 50, lines 14 and 15—
omit “surcharge at 8 per cent.
of the amount of the income",
(74),
Page 50, line 25—
omit “4 per cent.”. (73).
Page 50, line 37—
for “14 per cent." substituie—
“12 per cent.”. (79).
Page 50, line 41—

for “28 per cemt.” substitute—
“24 per cent.”. (80).
Page 50, line 45—
omit “after the 31st day of
March, 1961", (81).

Page 51, line 8—

omit “after the 28th day of
February, 1944". (82).
Page 51, line 12,—
for ‘44 per cent.” substitute—
“24 per cent.”. (383).
_ Page 51, line 13,—
for 70 per cent.” substitute—
“§0 per cent.”. (84).
Page 52, line 26,—
for ‘“Rs. '14008" substitute
“Rs. 8,000", (85).

Page 52, line 36,—

for “Rs. 4,000" substitute
“Rs, 6,008". (88).
Page 54—

omit lines 7 to 39. (87).
Page 55,—

omit lines 1 to 25. (88).
Page 56, line 3,—

for “Rs. 4,000" subsiitu.e
“Rs, 6,000". (89).
Page 56, ling 6,—

for “Rs, 4,000 substitute
“Rs, 6,000". (80),
Page 56—

omit lines 7 to 21. (91).
Page 57,—

omit lines 1 to 20. (92).
Page 57—

omit lines 25 to 37. (93).
Page 58, line 22,—

for “45 per cent.” substitute—
“40 per cent,”. (94),

Page 58, line 25—
for “55 per cent." substiture—
“45 per cent.". (95).
Page 58, line 32,—
for “65 per cent.” substitute—
“45 per cent.”. (96),
Page 58, line 36,—
for “60 per cent.” substitute—
“50 per cent.™, (97).
Page 58, line 39—
for “65 per cent.” substituiex
“55 per cent.”. (98).
Page 58—
omit lines 41 ap 45. (WY).
Page 59,—
omit lines 1 to 19. (198).
Page 59—
omit lines 31 to 44. (iQl).
P-W m-"'
omit lines 1 to 23. (102).
Page #9, limes 31 apd 35—

omit “after the 3ist day of
March, 1861". (168).
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Page 60, lines 38 to 40,—

omit “after the 20th day of
February, 1964”. (104).

Page 60, line 44—
for “70 per cent.” substitute—

“60 per cent.”. (105).
Page 50, line 11,—
omit “4 per cent.”. (258).

tYhri 8. S, Kothari (Mandsaur): Sir,
I lieg to move:*

Page 44,—

omit lines 17 10 23. (129).
Page 45—

omit lines 16 to 21, (130).
Page 46—

omit lines 11 to 17. (131).
Page 46,—

omit lines 29 to 34. (132).

Shri Himatsingka (Godda): Sir, I
beg to move:*

Page 47, line 18—

after “domestic company”, in-
sert—

“45 per cent. of the total

income”. (133).
Page 47— '
omit lines 19 to 45. (134),
Page 48—
omit lines 1 to 46, (135).

Page 58, for line 18, substitute,

“L In the case of a domestic
company. ..... 45 per cent. of
the total income.”, (147).

The Deputy Prime Minister
Minister of Finance (Shri

Morarjl
Desai): I beg to 'move:*

Page 50, for lines 8 and 9, subs-
Titute—

‘(i) on income by way of
interest other than “Interest on

6, 1889 (SAKA) Bill, 1967 15590
Securities‘:...lo per cent, Nil’.
(182).

Page 50, for lines 28 and 29,
substitute_

‘(i) on income by way of in-
terest other than “Interast on

Securities” .. 20 per cent, Nil".
(163),

Page 50, line 41,—

for “28 per cent.”, substitute
“24.5 per cent.”. (164),

Shri Kanwarlal Gupta  (Delhi
Sadar): I beg to move:*

Page 42, line 30,—

for “Rs.

4,000" substitute
“Rs. 5,000".

(189),

Dr. Ranen Sen (Barasat):

I beg to
move: *

Page 45—

for lines 25 and 26, substitute—

“(i) where thetotal in-
come does not exceed
Rs. 25,000,

3 per cent of the
totelircome.”
(195)

Page 51,—

for lines 36 to 40 substiture—

“(1) where thetotal in- 3 per cent of the

come not exceed total income :
Rs. ﬁ_,ooo‘
2) wherethetotal in- Rs. 2
¢ com= exceeds Rs. per oi?u c;fmﬂ.z
6,007 butdoes not.ex- amount by which
ceed Rs. 12,000. total income
exceeds Rs,
6,000, 208

and Page 52,—

for lines I to 3 substitute—

“(3) wherethetotal in- Rs. 500 plus 10

come s Rs. 12,000 per cent of the
tutdoesnot exceed  amount

by
Rs. 15,000, which the totl
income e

Rs, 12,000;" 209

*Moved with the recommendation of the President,

1638( Aii) LS—8,
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[Dr. Ranen Sen)
Page 52, line 36—
for “Rs, 4,000” substitute—
“Rs. 5,000". (210).
Page 54, line 21—
for “Rs, 30,000". substitute—
“Rs. 15,000". (211).
Page 54, line 26,—

“Rs, 30,000 substitute—
“Rs, 15,000". (212).

Mr. Deputy-Speaker: I will have
to regulate the time now because on
the third reading also some hon. Mem-
bers want to speak.

Shri Shri Chand Goe] (Chandi-
garh): There are some amendments,
Nos. 245 to 248, in my name also.

Mr. Deputy-Speaker: They are
covered by other amendments, There
is no independent amendment in your
pame which is not covered.

for

Shri Shri Chand Goel: They are
covered.
Mr. Deputy-Speaker: Therefore

there is no question of your moving
any amendment,

Shri Indrajit Gupta (Alipore):
There is not much need for speeches,
but we would like to know from the

hon. Minister the reasons for not
accepting the amendments,
Mr. Deputy-Speaker: Your sug-

gestion is '‘most welcome to the Chair,

Shri Kanwar Lal Gupta: We want
to say a few words,

. 'Mr. Deputy-Speaker: That is not
possible. Yesterday I was quite lieral
because certain points were raised.
Now at the third reading stage again

there will be a request to make
certain observations.
Shri 8. S, Kotharl: You can cut

out speeches on the third reading but
during the second reading you should
allow them.

Mr. Deputy-Speaker: Already some
hon, Members have expressed a desire

JULY 28, 1967
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that at the third reading stage they

must get an opportunity and I do not
want to deprive them of that.

Shri N, Dandeker: I will cover my
amendments in remarks extending
over five minutes only.

Mr. Deputy-Speaker:
right,

That is all

Shri S. S, Kothari:
only five minutes,

I will also take

Shri Kanwar Lal Gupta: I

will

cover in three to five minutes,
My. Deputy-Speaker: Two or
three minutes for each is all right.

Sh+: Dandeker.

Shri N, Dandeker: Al the amend-
ments that I have tabled in respect of
the First Schedule can be covered by
observations in four categories.

In the first place, in so far as per-
sonal assessmentg are concorted 1
am suggesting a higher t'x * e mini-
mum. As against the figure of
Rs. 7,000 for the Hindu undivided
family I have suggesteq Rs. 8,000 and

.as against Rs, 4,000 for the individual

1 have suggested Rs. 6,000.

There is a gecond group of amend-
ments,—I will not mention their
numbers because it will take a long
time to sort them out,—which are
concerned with one basic suggestion.
The suggestion is that the basic rate
of company tax ought not to be more
than 45 per cent and all the amend-
ments that I have tabled in relation
to the taxation structure in relation
to companies is geared round this 45
per cent but accepts the differentials
which have been suggested for various
categories of companies including
companies with small incomes, com-
panies in which the public are mnot
substantially interested but which
engaged in manufacture vof certain
commeodities, other companies in which
public are not substantially interest-
ed and so on. The basic rate in the
taxation structure in Part I relating



155‘93‘, Finance (No. 2) SRAVANA 6, 1889 (SAKA)

to campapies is 55 per cent with dif-
ferentials up and down. My proposal
is that the basic rate should be 45
per cent with corr differen-
tials up and down., In other words,
the principle of differentiating bet-
ween different types of companies I
have maintained.

The third principle that I am try-
ing to get through in these amend-
ments—and this I also referred to in
my genera] speech during the consi-
deration of the Bill—is to remove all
surcharges, The total burden of
direct taxation, basic rates plus sur-
charges, is in my judgment terribly
excessive. It inhibits production ac-
tivity, hard work, enterprise and risk
taking, It inhibits savings. It is al-
together bad. Therefore one wav of
reducing thig burden. I submit, is
to remove surcharges,

Fourthly, specifically under the head
of surcharges I wish to draw atten-
tion to the surcharge on unearned
income. I am unable to understand
how there can be a surcharge on un-
carned income when we have, at the
sime time, a wealth-tax. A person
who hus got unearned income is pena-
lised twice over., He has to pay
wealth-tax on the wealth which yields
the incomes and when the income
comes in, it is dubbed as “unearned”
income and he has to pay surcharge.
I suggest that there is a special justi-
fication for the removal of this sur-
charge on unearned income. I am
aware that the limit for imposing
sur-charge has been now raised con-
siderably, But the principle is total-
ly wrong. I suggest such double taxa-
tion of unearned income, once on the
wealth and once again on unearned
income, ought not to exist.

Finally, Sir the dividend distribu-
tion tax, I think, is a bad tax. If
there is need to encourage ploughing
back of profits, we should mnot go
about it negatively by penalising dis-
tribution of profits. The right way
tn go about is to have a rebate of tax
1o the extent of profits not distribut-
ed. That makes sense. But the divi-
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dend tax, as it exists to-day in the
tax structure, penalising distribution
of dividends ought not to exist, No-
body makes any investment in com-
panieg for the sake of his health. He
does so because he gets dividend. To
penalise this is a wrong way of
getting around to the question of not
distributing too much and of en-
couraging the ploughing back of pro-
fits. :

Shri S, S. Kothari: I would like to
emphasise that the exemption limit
for low income group people should
be raised to Rs, 6000. In view of the
rise in prices, it is essential that the
middle-class people whose income is
so low should be given relief. It
would also assist the authorities and
will reduce the collection expendi-
ture. Besides, the amount left in the
hands of the people for consumption
would indirectly help industry, which
is suffering because of lack of pur-
chasing power,

Secondly, about these sur-<charges,
I would like to emphasise that the
Government has raised the rate of
taxation to guch an extent that
it has reached the stage of di-
minishing  returns. In the last
Budget, 10 per cent increase in taxa-
tion was made; it has resulted in
actual decline in income-tax receipts
from Rs. 148 crores in 1965-88 to Ra.
143 crores in 1966-67, This is a very
pertinent point.

Then, with regard to corporate taxa-
tion, compared to the pudgeted figures,
there was also a shortfall of about
Rs, 20 crores. That means the higher
is the rate of taxation, the lesser is
the return.

In view of the depreciation in the
value of money, it is very important
that the various slabs of personal in-
come-tax should be revised. These
were reconstituted three or four years
ago. Since then, the price level has
increased considerably and if these
slabs are revised equitably, I think,
it will help the assessees.
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In my opinion, all these points are
very pertinent and the Finance Minis-
ter should consider them.

o AT WA QA . WeAW AR,
%% frgas & a1t & ¥ faaet wifs-
Hew § o A ¥ sAF A fgs #0
s at g f st vy fefie 4 g
g Ja®t agr 7% Q9 gnT F7 feAr
a1 S TFo Jo UFo F1 ot fle &
7 T A AT FT § gwTT & famyr
I | ATHTS AT weq % faar s o
wee W, & W fagrr &1 AQT
£ 5 & oF st &1 g @® W
WTRHT T A AT 5W O®T [ ®iE
7 & Figeqmw qw & fov g
wfgw Wt ag it & wmar § froad
T7. WG T qUATHT qIET AW T
0 F7A qedt § aif Fd T 7@
afew ddt feafe 2w a7t oa @ 9t
FWA TAAT S4TET @ A% § WIT AT
w7 Y § T faelT et & foo formar
TEAT, AOAT i wOw T
aer qfewd it 74T § | FEET AR @
o ag W § fF ag aeafo e
agw {1 ag aw gt ok gafow w7 aw
ggsga fafgeaT & a1 14 wrw
& 0T o §, IFH ¥ 4 TR WA
fagsr @ W Faer 10 TR wREY
TE AN | IEY WTIRT AT WA § AR
FAT 1) T ATe AN w Ty Fot
10 faet &1 12 %o wwar @ Afew
qHIS Ft B, F1E 7 AT wTAT fRT
Faetam g7 &a & fqet 57, T &
aqreHt #1 fogat o & arf @Y ey
W wtyat g g, SAY B TW@T AT q€
4 F5TT & FIT FT 3 &, 790 g graT
g6 Y 1 a wvd 7Y dATeR |Tw ¥ 9w
F AT AT G- AT AT TR F i @
U oA A W Iq e § 9 9%
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"T ®Ecw foar av € F® w1 A
AFH EI ATHT § =X AT FT AE &
# womar § T ag Jwaw 7€ g

gEO I § g Aqwar g, o
LTS ¥ a1¢ ¥ § i 7g ot grror dv
¥ ¥ § a8 Aga 94TRT ¢ WK T a4
T W EIT & 1 A7 saaT qrey [
W F At dvw & wHwT oW A
s, daw sarEr wranr | gafag #
AT w1 AT T g R g A
a7 fqmr7 &%

Dr. Ranen Sen: Our amendments
fall in three categories,

The first is with regard to registered
firms. The total income upto Rs. 25,000
has been exempted from any tax. We
have proposed 3% tax. After all, it
comes to Rs. 750 a year, Such a firm
whose total income does not cxceed
Rs. 25,000 a year should be able to
pay this much.

I, the second group of amendments,
we have increased the tax exemption
limit from Rs, 5,000 to Rs. 6,000 in the
lower rung. We have sought to re-
duce the percentage of income-tax
levied on them, which will, in fact,
help the middle class people. What
we have suggested is that upto
Rs. 6,000, the tax should be at the
lowest rung, 3%. A man drawing
Rs, 500 a month will have a little bit
of tax relief. If actually any tax re-
lief is to be given today, it should
be givep to the middle class people
and to the poorer sections of the
people. That is why, in our amend-
ment, we have sought to raise it from
Rs. 5,000 to Rs. 6,000.

The third category of amendments
is a little important, Here, in this
Red Book, it is stated that at present
unearned income exclusive of interest
on securities and dividends of Unit
Trust of India in the case of Indivi-
duals and Hindu undivided families,
upto Rs. 15,000, do not bear any un-
earned income surcharge. The Finance
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Bill seeks to increase this limit from
Rs. 15,000 to Rs, 30,000. My submis-
sion is that Rs. 15,000 are =xclusive
of interest on gecurities and dividends
of Unit Trust of India, etc. Therefore,
we have a strong objection to such
raising of the limit, We have sought
to retain this limit of Rs. 15,000, which
we think is quite sensible and quite
legitimate.

These are the three groups of am-
endments that we have moved.

Shri Indrajit Gupta: I wani to
clarify one point, so that there is no
misunderstanding. The Red Book to
which my hon. {riend referred just
now is not tlie one which contains the
thoughts of Mao, but the one which
contains the thoughts of Mr. Morarji
Desai.

Shri Beni Shanker Sharma: My
amendment is No. 1. What 1
mean to say is that the bene
fit of the smaller percentage of
taxation, namely, 45p.c., should be
extended to all the companies having
an income between Rs, 25,000 and
Rs. 50,000, irrespective of the fact
whether they are public companies or
private companies. The Finance Min-
ister has given this benefit only to
those companies which are public
companies, i.e,, the companies in which
the public are substantially interested.
Of course, he hag tried in a small way
a big experiment and I should con-
gratulate him on this experiment.
This is an axperiment in the incen-
tive system of taxation. I would only
say that he has been a little miserly
8o far as thig concession is concerned.

The loss one to it which he is anti-
cipating comes to only Rs. 18 lakhs or
so, I do not think it will be much
higher if this benefit is extended to the
private companies as well. Because
according to the figures for 1962-63,
which agre available, there were 12,024
company assessees with an income of
Rs. 361 crores and a tax of Rs, 156
crores, out of which about 7,968 com-
Panies were having an income below
Rs. 50,000 each will total income of
Rs. 10 crores paying a tax of 486
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crores. Therefore, the impact of
this relief will be much more than
the loss of revenue, and will go a long
way in determining the success or
otherwise of this experiment. I wil]
submit that, according to the business
principles, if you want to earn bigger
profits, you have to increase your
turnover with lesser margin of profit.

Shri Himatsingka: My amendment
seeks to suggest that the domestic
companieg should be charged at 45%
and there should be no dividend tax.
A certain amount of money should
be left in the hands of the company
for being ploughed back,

Shri Morarji Desai: All these
amendments are for redfiction of tax-
ation. If they had been for in-
crease of taxation I ghould have wel-
comed them,

Shri N. Dandeker; I do not think
that that is constitutionally allowed.

Shri Morarji Desai: 1 know that
it is not allowed, but I could have got
permission for it if it had been asked
for and there had been 5 suggestion
to increage the taxation and there
would have been an agreement on
this matter.

Dr. Ranen Sen: ] have asked for
an increase where the exemption has
been given up to the limit of
Rs. 25,000,

Shri Morarj)i Desai: It is true that
in onc case there has been a sugges-
tion to increase it. But even my
communist friendg have asked me to
raise the exemption limit, In thut
they and other friends opposite seem
to have the same mind. They are of
the same mind in opposing the Cong-
ress many a time. Therefore, I am
not surprised at this. But this is a
matter of a philosephy in which you
believe in regard to the raising or
lowering of the income-tax limit. If
we do not want indirect taxes, then
we should have direct taxes. If we
want to have direct taxes, everybody
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ought to pay g direct tax, Otherwise,
we would not be able to get any tax-
ation. The largest increases incomes

are in the group below Rs. 10,000.
The largest number are oc-
curring there. If they are not

brought into the income-tax pei, we
shall not be able to increase the num-
ber of persons who pay taxes direct-
ly. If there is any case I think that
the case is for reducing the level ra-
ther than for increasing it. At any
rate, that is the philosophy that 1 be-
lieve in. I may be wrong, and my
hon. friends may be right. But so
far ag I have got to believe in my
judgment, 1 have got to accept only
what I beMeve in. Therefore, it is
not possible for me to raise the Jimit
as asked for.

Ag regards the reduction of taxa-
tion on companies, there also I  am
unable to accept the suggestions for
removing the surcharges becauvse al
this means reduction in the income or
revenues of Government which I
cannot afford. It is not a matter of
what is logical and what is not logi-
fal,
or treble taxation. I see that there
is treble taxation and even quadruple
taxation in some ways but this can-
not be avoided. We want to see that
wealth must not be accumulated or
sollected 1o a large extent anywhere.
1 we want to ensure that then we
shall have to see that wealth goes
on Jlessening and not inereasing; in
that case, we shall have to go on tax-

. ing at different levels and in different
ways so0 that wealth does not accumu-
lat. but goeg on reducing. Otherwise.
how are we Eoing to get more tax
from people who earn much more?
fhere is no other way of doing it
It is because of that that it does be-
come double taxation, but then how
is one to avoid double taxation? Those
who get dividends from companics are
getting dividends after the >mpanies
pay income-tax. And still, dividends
in the handg of the shareholder will
be taxed ss income if his income is
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larger, and it will have to be taxed.
Nobody can deny that. Therefore, this
kind of double taxation will be there
in any scheme of things, whatever may
be the scheme of income-tax. There-
fore, it is not possible for me to accept

the propositions contained in these
arnendments.

There is one amendment which has
been moved by my hon. friend Dr.
Ranen Sen where he wants that the
exemption limit which raised for un-
earned income from Rs. 15000 to Rs.
30,000 should not be so raised but
should be maintained at Rs. 15,000. I
am a bit surprised that he does not
want to say that it should be reduced
completely, I would have understood
it much more i1 he had said that. But
if there is a case for exempting Rs.
15,000 I think there is a good case for
exempting even up to Rs. 30,000 or
even more, I am examining this
matter to sec what can be done, as T
said before, to simplify the whole sys-
tem of taxation both for individuals
and for companies so that we can do
with a much smaller rate and less
evasion and less computation of
various kinds of expenses and other
things. This iz what is being consi-
dered at present. If I succeed in And-
ing out a method which is both reali-
stic and precticable and is suth as can
be generally accepted, then many of
the objections which are raisad today
perhaps will be met and then we shall
have better methods of taxation, bet-
ter returns and less evasion or mini-
mum evasion. I cannot say that there
will ever be complete stoppage of
evasion. As long as human nature re-
mains what it is, we will always find
evasions of law, whatever the law be.
But we have to see that it is the
minimum. That is all we are required
to see. Thig is the attempt I am mak-
iﬂgv .

I am supporting only government
amendments and opposing all other
amendments,
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Mr. Deputy-Speaker: First 1 will
put the government amendments to
“ote, ,“

The question i=:

(i) Page 30, for lines 8 and 9,
substitute—

‘(i) on imcome by way of inter-
est other than “Interest on
Securities”... .10 per cent
Nil'.  (1962)

(ii) Page 50, for lines 28 and 28,
substitute—

(i) on mcome by way of inter.
est other than “Interest on
Securities”. .. .20 per  cont.
Nil'.  (163)

(iii) Page 50, line 41,—

for “28 per cent”, substitute “24.5
per cent”. (164)

! The motion was adopted.

Mr. Deputy-Speaker: I will put all
the other amendments together.

Shri N. Dandeker:
Ranen Sen's amendments,

Except Dr.

Dr. Ranen Sen: There are contra-
dictory amendments also. My amend-
ment are Nos, are 208, 209, 210, 211
and 212.

T "Moved with the recommendations of the President.
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Mr. Deputy-Speaker: I ghall now

put all these amendments of Dr. Ranen
Sen to the vote of the House.

Amendments Nos. 208 to 212 were put
and negatived.

Mr. Deputy-Speaker: I shall now
put all the other amendments to the
vote of the House,

All the other amendments were also
put and negatived.

Mr. Deputy-Speaker: The question
is:

“That the First Schedule, as
amended, stand part of the Bill"”,

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Sechedule was added to
the Bill,

The Third Schedule

Mr. Deputy-Speaker: There are
some amendments,

Shri Benl Shanker Sharma: I beg to
move*:

Page 78, line 30.—

- ——— —
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for ‘“religious
caste”
substitute—

community wr

“family, person or group of per-
sons” (12)
Page 79, lines, 13 and 14—
for “does not include”
subsiitute “inciudes” (13)
Page 85, line 32,—
Jor “ive hurdred” substitule—
“one thoustind” (14)
Sbri N. Dandeker: | beg to move*:
Page 77, line 9,—
for “fifty per cent.” subsiiiule—
“sixty per cent.” (106)
Page 78, line 30,—
For *“any particular religious

community or caste”
substitute—

“any relative or member of the
Hindu undivided family of
the assessee or of the foun-
der of the institution nr
fund” (107)

Page 81, line 6,—

for “eight per cent.” substitute—
. “ten per cent.” (109)

Page 83, line 22—
After “building” insert—
“not being rented premises”
(110)

Page 85—
for lines 30 to 43, substitute—

“80L. Where the gross total in-
come of the assessee includes
any income by way of divi-
dends (other than dividends
referred to in section B80K)
paid or deemed to have been
paid to him by an Indian Com-
pany or Indian Companies
there shal] be deducted, in
computing the total income of
the assessee, a sum vof rupees
one thousand or the whole of
such income by way of such
dividends whichever is less.”
(111)
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Page 86,—
omit lines 37 to 43. (112)
Page 90—
omit lines 1 to 37. (113)

Page 92, line 33—
for “sixty years" substitute—
“Afty five years” (114)

Page 68, line 9—

for “manufacture or production”
substitute—

“manufacture, production or
processing”. (215)

Page 76, lines 26 und 27,—

omit “who is not a citizen u.
India” (217)

Pa Ee 39,—

after line 31, insert—

“80RR. Where the gross total
income of an individual who is
a citizen of India and is resident
in India includes any remunera-
tion received by him outside
India for professional services
rendered by him, whether with-
in or outside India, as Char-
tered  Accountant, Solicitor,
Lawyer or Architect, or such
other professional service as is
notified by the Central Govern-
ment for purposes of section 80E
there shall be allowed a deduc-
tion from such remuneration an
amount equal to fifty per cent.
thereot in computing the total
income of the individual.” (224)

Shri Himatsingka: I ‘beg to move*:
Page 83, line 22,—
after “building”, insert—

“not being a building taken on
rent or lease” (153)

Shri S. S. Eothari: I beg to move*:
Page 851—
for lines 80 to 37, substitute—

“80L. (1) Where the gross total
income of an assessee being

*Moved with the recommendation of the President.
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the holder of any share or
shares in a company, includes
any income by way of divi-
dends, there ghall, in accord-
ance with and subject to the
provisions of this section, be
in computing the
total income of the assessee, a
sum not exceeding, one thous-
and rupees representing the
income by way of dividends
from an Indian Company or
Indian companies, included in
the gross total income.” (154)

Page 90, line 14,—

for
Page

for

“seventy”

Page

for

“seventy”

Page
for

“seventy”.

“forty" substitute “ffty”, (155)

90, line 18,—
“sixty” substitute—
(156)

90, line 27,—
“sixty"” substitute—
(157)

90, line 35—
“sixty"” substitute—

(158)

Shri Morarji Desai: I beg to move™:

Page

T7, for lines 7 to 10, substi-

tute—

“80G. Deduction

in respect of

donations to certain funds, chari-

table

institutions, etc.—(1) In

computing, the total income of an
assessee, there shall be deducted,
in accordance with and subject to
the provisions of this section, an
amount equal to,—

(a)

where the assessee is a com-
pany, fifty per cent., and

(b) in the case of any other

of the

assessee, fifty-five per cent.,
aggregate of the sums speci-

fled in sub-section (2).". (165)

Page
- for
(168)

80, line 5,
“fifty”, substitute ‘“forty”.
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Page 80, omit lines 16 to 20. (167)

Page 81, for lines 24 to 42, substi-

tute—

‘(reduced by the aggregate of the

(2

Provided

—

deductions, if any, admissible
to the assessee under section
80H and section 80I) of so
much of the amount thereof as
does not exceed the amount
calculated at the rate of six
per cent, per annum on the
capital employed in the indus-
trial undertaking or ship or
business of the hotel, as the
case may be, computed in the
prescribed manner in respect
of the previous year relevant
to the assessment year (the
amount calculated as afore-
said being hereafter, in this.
section, referred to as the rele-
vant amount of capital em-
ployed during the previous
year).

The deduction specified in
sub-section (1) shall be allow-
ed in computing the total in-
come in respect of the assess-
ment year relevant to the
previous year in which the in-
dustrial undertaking begins to
manufacture or produce arti-
cles or to operate its cold
storage plant or plants or the
ship ig first brought into use
or the business of the hotel
starts functioning (such asses-
sment year being hereafter,
in this section, referred to as
the initia] assessment year)
and each of the four mssess-
ment years immediately suec-
ceeding the initia] assessment
year:

that in the case of
an assessee, being a co-opera-
tive society, the provisions of
this sub-section shall have
effect as if for the words “four
assessment years”, the words
“gix assessment years” had
been substituted.

* Moved with the recommendation of the Pregident.
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[Shri Morarji Desai] and gaing assessable for the
(3) Where the amount of the pro- next following assessment year

fits and gains derived from the
industrial undertaking or ship
or business of the hotel, as the
case may be, included in the
total income (as computed
without applying the provi-
sions of section 64 and before
making any deduction under
Chapter VIA or section 2800
in respect of the previous year
relevant to an assessment year
commencing on or after the
1st day of April, 1967 (not
being an assessment year prior
to the initial assessment year
or subsequent to the fourth
assessment year as reckoned
from the end of the initial
assessment year) falls short of
the relevant amount of capi-
tal employed during the pre-
vious year, the amount of such
short-fall, or, where there are
no such profits and gains, an
amount equal to the relevant
amount of capital employed
during the previous year (such
amount, in either case, being
hereafter, in this section, re-
ferred to as deficiency) shall
be carried forward and set off
against the profits and gains
referred to in sub-section (1)
[as computed after allows-
ing the deductions, if any,
admissible under section 80H,
section 80 I and the said sub-
section (1)] in respect of the
previous year relevant to the
next following assessment
year and, if there are mo such
profits and gains for that
assessment year, or where the
deficiency exceeds such profits
and gains, the whole or
balance of the deficiency, as
the case may be, shall be set
off against such profits and
galng for the next following
assessment year and if and so
far as such deficiency cannot
be wholly so set off, it shall
be set off against such profits

and so0 on:
Provided that—

(i) in no case shall the defici-
ency or any part thereof be
carried forward beyond the
seventh assessment year as
reckoned from the end of
the initial assessment year;

(ii) whether there is more than
one deficiency and each such
deficiency relates to a diffe-
rent assessment year, the
deficiency which relates to
an earlier assessment year
shall be set off under this
sub-section before setting
off the deficiency in relation
to a later assessment year:

Provided further that in the case
of an assessee being a co-
operative society, the provi-
sions of this sub-section shall
have effect as if for the words
“fourth assessment year”, the
words “sixth assessment year"
had been substituted. (168)

Page 82, omit lines 1 to 41. (169)
Page 83, omit lines 1 to 16. (170)
Page BB, line 26, for “60 per cent.”,

substitute “65 per cent” (171)
Dr. Ranen Sen: I beg to move*:
Page 62—

omit lines 13 to 27. (213)
Page 63—
omit lines 27 to 38, (214)

Shri N. Dandeker: I beg to move*.
Page 68, line 9,—
for “manufacture or production”

substitute “manufacture, produc-
tion or processing”. (215)

Page 68, lines 11 to 14,—

omit “or the business of any
hotel where such business is carri-
ed on by an Indian company and
the hotel is for the time being
approved in this behalp by the
Central Government”. (2168)

* Moved with the recommendation of the President.
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Shri Indrajit Gupta: I beg to move®;
Page 78, line 30,—

after “caste” insert—

“family, person, or group of
persons”. (218)
Shri Sequiera (Goa, Daman and

Diu): 1 beg to move*:
Page 62, lines 17 and 18—

for “Indian company and used
by such company” substitute—

“assessee being a citizen of
India, partnership in which all
the partners are citizens of
India, or Indian company, and
used by the owmer”. (259)

Page 62, lines 18 and 19—

omit “and such hotel is for the
fime being approved in this behalf
ny the Central Government”.
1260)

Page 63, line 29,—

omit "being an Indian company”
(261)

Pape 63, lines 30 and 31—

omit “and such hotel is for the
time being approved in this be-
half by the Central Government".
(262) ’

Page 80, line 5,—

for “fifty" substitute “ten".
Page B4, line 23,—

for “a company” substitute “an

(263)

assessee”.  (273)
Page B4, —

omit lines 27 and 28, (274)
Page 84—

omit lines 29 and 30. (275)

S8hri S, S. Kothari rose—

Mr, Deputy-Speaker: I do not think
1 can permit speeches now. I am
afraid I have to finish this bil] before
3 O clock. N

Shri S, S. Kothari: Just one minute

Mr. Deputy-Speaker: As I said ear-
lier, many hon. members have reques-

* Moved with the recommendation of the P;:-'ésident-..
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ted that they be permitted to make
some observations at the end.

Shri 8, S. Kothari;: What
minute?

Mr. Deputy-Bpeaker: It is not pos-
sible now.

Shri N, Dandeker: There is just one
point I want to make, The amend-
ment to the long-term capital gains

tax is the most important thing that I
have got here.

Mr. Deputy-Speaker: 1 request the
Finance Minister to make some obser-
vations, No more speeches,

Shri Morarji Desai: In the matter
of capital gains, there is some difficulty
at certain brackets, but whatever is
done, the difficulties come in. In spite
of that, I am prepared to raise the
percentage of deduction from 40 to 45,
and from 60 to 65, if the hon. members
are willing about it, but I am not pre-
pared to raise it to 50 and 70, respec-
tively, Otherwise it would mean a lot
of amendments to several sections
which have already been passed.

Shri N, Dandeker:
acts as a terrible
matter, but what
accept.

Shri S. S, Kothari rose—

Mr. Doputy-Speaker: You have had
enough opportunities,

is one

“Simplification”
inequity in this
he says I.must

Shri Morarji Desai: I beg to move*:

Page 90, line 14, for “forty"
substitute “forty-five"; (277)

Page 90, line 18, for ‘sixty”

subgtitute “sixty-five”; (278)

Page 90, line 27, for ‘“sixty”

substitute “sixty-five”; (279)

Page 90, line 35, for “sixty”

substitute “sixty-five”. (280)

Shri 8. §. Kotharl: Simplification
should not lead to an increase in tax
liabilities. That is all that I wanted
to say.

Shri Morarjl Desal; It leads to in-
crease and to drrrease also.
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Mr. Deputy-Speaker: I shall put
government amendments to the vote
of the House—Nos, 165, 166, 167, 168,
169, 170, 171 and the last one just
moved. The question is:

(i) Page 77, for lineg 7 to 10,
substitute—

“80G. Deduction in respect of
donations to certain funds, chari-
table institutions, etc.—(1) In
computing the total income of
an assessee, there shall be de-
ducted, in accordance with and
subject to the provisions of this
section, an amount equal to,—

(a) where the assessee is a
company, fifty per cent., and

in the prescribed manner in
respect of the previous year re-
levant to the assessment year
(the amount calculated as afore-
said being hereafter, in this
section referred to as the rele-
vant amount of capital employed
during the previous year).

(2) The deduction specified in

sub-section (1) shall be
allowed in computing the otal
income in respect of: the
assessment year relevant to
the previous year in which
the industrial undertaking be-
gins to manufacture or pro-
duce articleg or 1o operate ils
cold storage plant or plants
or the ship is first brought into
use or the business of the
hotel starts functioning (such
assessment year being here-
after, in this section, referred
to as the initial assessment
year) and each of the four
assessment years immediately
succeeding the initia] assess-
ment year:

Provided that in the case of

(b) in the case of any other

assessee, fifty-five per cent,
of the aggregate of the sums spe-
cified in sub-section (2).".
(165)

an assessee, being a cooperative
society, the provisions of the sub-
section shal] have effect as if for
the words “four assessment years",
the words “six assessment years"
had been substituted.

(ii) Page 80, line 5, for fifty”,
substitute “forty”. (166)

(ili) Page 80, omit lines 16 to
20. (167)

(iv) Page 81, for lines 24 to 42,
substitute—

‘(reduced by the aggregate of the
deductions, if any, admissible to
the assessee under section 80H
and section 80 I) of so much of
the amount thereof as does not
exceed the amount calculated at
the rate of six per cent. per
annum on the capital employed
in the industrial undertaking
or ship or businesg of the hotel,
as the case may be, computed

(3) Where the amount of the pro-

fits and gains derived from
the industrial undertaking or
ship or business of the hotel,
as the case may be, included
in the total income (as com-
puted without applying the
provisions of section 64 and
before making any deduction
under Chapter VI A or section
280 O) in respect of the pre-
vious year relevant to an
assessment year commencing
on or after the Ist day of
April, 1967 (not being an
assessment year prior to the
initial assessment year or sub-
sequent to the fourth assess-
ment year as reckoned from
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the end of the initial assess-
ment year) falls short of the
relevant amount of capital
employed during the previous
year, the amount of such
short-fall, or, where there are
no such profits and gains, an
amount equa] to the relevant
amount of capital employed
during the previous year (such
amount, in either case, being
hereafter, in thig section, re-
ferred to as deficiency) shall
be carried forward and set off
against the profils and gains
referred to in sub-section (1)
[as computed after allowing
the deductions, if any, admis-
sible under section 80H, sec-
tion 801 and the said sub-
section (1)] in respect of the
previous year relevant to the
next following assessment
year and, if there are no such
profits and gains for that
assessment year, or where the
deficiency exceeds such profits
and gains, the whole or
balance of the deficiency, as
the case may be, shall be set
off against such profits and
gains for the nexi following
assessment year and it and so
far ag such deficiency cannot
be wholly so set off, it shail
be set off against such profits
and gains assessable for the
next following  assessment
yvear and so on:

Provided that—

(i) in no case shall the defci-
ency or any part thereof be
carried forward beyond the
seventh assessment year as
reckoned from the end of
the initial assessment year;

(ii) where there is more than
one deficiency and each such
deficiency relates to a diffe-
rent assessment year, the
deficiency which relates to
an earlier assessment year
shall be set off under this
sub-section before setting
off the deficiency in relation
to a later assessment year:
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Provided further that in the

caseé of an assessee being a 2o0-
operative society, the provisions of
this sub-section shall have effect
as if for the words “fourth assess-
ment year”, the words “sixth
assessment year” had been substi-
tuted,. (168)
(v) Page 82, omit lines 1 to 41,

(168)

(vi) Page 83, omit lines 1 to 16.
(170)

(vii) Page 86, line 26, for “60
per cent.”, substitute “85 per
cent,”, (171)

(viii) Page 90, line 14,—
for “forty” substitute
five"” (277)
(ix) Page 90, line 18—
for “sixty" substitute
five” (278)

(x) Page 90, line 27—

for “sixty"” substitute
five"”, (279)

(xi) Page 90, line 35—

for “sixty” substitute
five” (280)

The motion was adopted. .

Mr. Deputy-Speaker: Is there any
contradiction between the other am-
endments or shall I put them al]l to-
gether? (Interruptions,) Now, it is
time.

Shri Indrajit Gupta: I want to know
why he objects.

Mr, Deputy-Speaker: He has already
replied that taking into consideration
all the amendments he has made some
arrangements.

Shri Indrajit Gupta: When he is
specifically ruling out donations for
charitable institutions and funds
which are to the benefit of a particu-
lar religioug community or caste, does
he want domations to be given to any
institution or fund which is for some
particular family or a person or an
individual? That is my amendment.
I want that to be included.

“forty=

“gixty-

"!i.xt]"-

Ysixty-
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Shri Morarji Desai: It is not allow-
ed. '

Shri Indrajit Gupta: Why is it not
allowed,

Shri Himatsingka: My amendment

No. 153. The principle had already
been accepted yesterday.

Shri Morarji Desai: I had accepted
one amendment yesterday. Corres-
ponding to that another wil] have to
be accepted here., As the principle
had been accepted, I will have to move
an amendment in the third reading
to say that it has no retrospective
effect. Yesterday I accepted it imme-
diately. The implication was lost
sight of I do not want it should be
like that. This amendment is accept-
able with brackets at both ends"”

Mr. Deputy-Speaker: So, 153 is
accepted. I put it to the vote of the
House. The guestion is:

Page 88, line 22,—

after “building”, insert—
“(not being a building taken
on rent or lease)”. (153).

The motion was adopted.

Shri Indrajit Gupta: He says he will
move an amendment at the third
reading state. Now is the stage. How
can it be brought at the third reading
stage?

Shri Morarji Desai: It can be
brought only in the third reading
stage because in the second reading
stage, it had already been passed.

Mr. Deputy-Speaker: I shall put all
the other amendments to the vote of
the House.

All the other amendments were put
and megatived.

Mr. Deputy-Speaker: The question
is:

“That the Third schedule, as
. amended, stand part of the Bill"”

The motion was adopted,

The Third schedule. as amended, was
added to the Bill.
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Mr, Deputy-Speaker: There is one
amendment to clause 1 by Shri Dande-
ker. Is he moving it?

8hri N. Dandeker:
Page 1,—

I move:

after line 8, insert—

“Provided that all the provi-
siong in this Act relating to or
concerning amalgamation, amalga-
mating company or companies and
a{nalnmatad company or compa-

nies shall be deemed always to
have been in force” (17)

The admirable provisions relating ‘o
amalgamation and so on should be
deemed to have been in effect always.
The purpose is this, Many peoplc
who had bheen sensible enough to do
these things earlier, before thig law
was changed. with otherwise be pena-
lised, assuming this law was inlended
to benefit such people also. In my
opinion the various proposals emb-
died herein are mervely clarificatory.

If the Finance Minister aprees with
that, and if he suys that the geners!
attitude of the department will be to
proceed on those lines even in regard
to the amalgamations that have taken
place a year before or two years ago,
I shall gladly withdraw this amend-
ment,

Shri Morarji Desai: This amend-
ment cannot be accepted because no
retrogpective effect can be given to
them.

Mr, Deputy-Speaker: [ shall put the
amendment to the voice,

Amendment No. 17T was put and
negatived,

Mr. Deputy-Speaker: The question
is:
“That clause 1’ stand part of the
Bill”
The motion was adopted,
Clause 1 was odded to the Bili.

The Enacting Formula and the Title
were added to the Bill.
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Shri Morarji Desai: I beg to move:*

“That the Bill, as amended, be
passed”, with an amendment which
1 propose under rule 93(3).

that—

In clause 24(b) (iv)—

(a) for “inserted and shall
be deemed always to have
been inserted” substitute

“inserted at the end”;

(b) after “condition” ingert
“in clause”;

(c) omit “or hotel”. (276).
Shri H. N, Mukerjee (Calcutta North
East): Mr, Deputy-Speaker, Sir, we
are at the last stage of the budget
discussions, a dingdong, status quo
budget, presented by the Finance
Minister. 1 am ready to grant that
the Finance Minister is a capable
book-keeper but the Government of
which he is a Member is inept and
divided and unimaginative, and the
result is the kind of budget which
we sec from year to year, particular-
Iy in the year which is now under
review,

I have been trying to get a repre-
gentative picture of our economy and
it is such a dismal effort. 1 wish to
recall certain things which I imagine
the Finance Minister should bring
back to his mind. We have talked
ubout a self-reliant economy, but I
see in the budget no indication of
any effort that is likely to be made
in the direction of a self-reliant eco-
nomy. Food is the biggest headache;
I find from a guestion asked and ans-
Wered in this House on the 25th of
July that during the five months jm-
mediately before devaluation, the ex-
Penditure on cost and freight of
‘mported foodgrains was about Rs.
150.73 crores, and during the five
months after devaluation approxiate-
ly Rs. 260.14 crores, about Rs. 420
crores for 10 months’ purchase of
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foodgrains. And in this House we
discovered in the case of the Nagar-
junasagar dam and the demand for
its completion that if Rs. 20 crores
to Rs. 23 crores are spent as a high
priority measure, then an additional
production of six lakh tonnes of food-
grains can be obtained in the very
near future and yet the Government
has to think hard before it can pro=
ceed with firm determination in regard
to that kind of matter,

The Finance Minister is burdening
us with all kinds of imposts, but he
is not in a position, he can never be
in a position, to explain how it is that
today the total income-tax arrears at
the end of 1886-87 stand at Rs, 528.11
crores, And this kind of arrears ac-
cumulaling is symptomatic personal
cum political corruption because only
the other day, a question over Biju
Patnaik brought out the fact that the
total amount levied on Biju Patnalk
and his group was Rs. 1,11,93,787, of
which only a little over Rs. 19 lakhs
have been realised so far, From Mr.
Mundhra, we gol arrears recoverable,
more than Rs. 3 crores. From Mr.
Ram Ratan Gupta of Kanpur, a very
well-known personality, we wroie off
Rs. 30.41 ]akhs, and then of courre
the Government is proceeding against
him; it is not as if the Government
is very innocent in regard to . this
matter. and never knew the doings of
Ram Ratan Gupta and the like.

Demonetisation could be done, for
instance. I find that hundered rupee
notes circulate to the extent of 40°9
per cent of the total circulation. Why
is not demonetisation being done?
Why is not some kind of  austerity
practised in our country? Why is
the Government not setting an
example? Why are the Members
of Parliament not being asked to do
s0? In answer to Unstarred Question
6950 dated 2Tth July, I find that the
average annual expenditure on the
decoration, supply of furniture and
other maintenance works in respect
of the Ministers, residence is about.

*Amendment moved with the re-commendation of the President.
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Rs. 19,000 and for MPs. it 1s Rs. 1500
.a year., Why, in God's good earih,
-do we need to have to spend in this
kind of way? Why don't we set a
different kind of example? Why do
we merely talk about austerity? Our
‘peuple live in such miserable condi-
tions, according o Government's own
computation. I am quoting from a
paper supplied to us in the Consulta-
tive Committee attached to the Min-
1stry of Finance on 19th November,
1966, On the basis of Government's
calculation, a daily per ecapita income
of 26 paise works out for the bottom
4.3 million households of our country.
8:5 per cent of all rural households
‘have an income of 26 paise.

What are we going to do about it?
Why are we not trying to get a self-
.reliant economy? What has happened
to the Mudaliar Committee's report
in regard to the sphere in which fore-
ign capital would operate? What has
happened to the enquiry pro-
mised in regard to collaboration agree-
ments? 1 say, therefore, this budget
gives no indication of the effort that
this country could make, We have to
take a great leap forward. That ex-
pression might be anathema to the
‘people over there, because China has
use it, But there is an abyss before us
and we have to make an effort to
jump over it. We cannot do it in two
leaps. We cannot always believe in
the inevitability of the kind of gradu-
alness in which the Finance Minister
bel'eves. We have to make up our
mind. He talks about Sampkalpa
Shakti, as Dr. Lohia said; Let us have
this Samkalpa Shakti in regard to
the leap over the abyss, not in two
jumps, because that would be a dis-
aster, but in one jump. For that pur-
pose, we have to build our country.
To that matter, this budget makes no
contribution whatever. There is no
indication for the future. The only
indication that it gives is a dismal
and depressing indication, which is
why T am entirely sorry that this

JULY 28, 1967

Bill, 1967 15620

House is being constrained to have
to pass this Bill.

Shri Mohamed Imam  (Chitra-

durga): Sir, I am opposing this Fin-
ance Bill because it contains proposals
which are harmful and injurious to
the country and to the people. The
Finance Minister has been pleased to
announce some tax reductions in the
taxes on some items and he wants us
to feel that this is a magnanimous
gesture. I am reminded of the story
of a robber who looted everything
from a peasant leaving him penniless
and on the verge of starvation. The
next day, perhaps his conscience prick-
ked him and he went to the peasant
and paid him a rupee asking him to
have some coffee. Similarly, by
announcing these small reductions on
some items, the Finance Minister
seems to have conferred a great favour
on the nation. Nearly Rs. 100 crores
of extra burden will have to be borne
by the people. Formerly he an-
nounced taxes to the extent of Ras.
118 crores. Now he has reduced it
by Rs. 13 crores. Still, the people
have to pay through their nose ano-
ther Rs. 100 crores. This is the first
year of the plan. For more years
are still there. We do not know what
the future has in store for us.

The Finance Minister is veyy
particular to hold the price-line. He
says, he wants to bring down inflation
But the immedia‘~ effect of his taxes
is this. Firstlv, it will cause an op-
pressive burden on the people; second-
ly, it will increase taxation which
is already sapping the b'ood of the
people; thirdly, it will lead to econo-
mic stagnation and fourthly, per-
haps it will breed corruption.

15 hrs,

Sir, this infla‘ion, which has been
admitted, has become enemy WNo. 1
of the people. It is sapping the
blood of the people. Still all these
financial measures will aim gt nothing
but increasing inflation. It is admit-
ted that the main causes of intiatiom
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are four: more taxation, more ex-
penditure, more borrowings and de-
ficit  financing. These, coupled
with the taxation measures are bound
to increase inflation so that the peo-
ple will have a hard time to face.

I submit, Sir, the Finance Minister
has got a great responsibility. He
.'owes a responsibility not only to
the Government, but he owes a res-
ponsibility to the people also. He
must see that their interests are ade-
quately protected. He must see that
they lead a decent life. He must en-
sure a minimum standard of com-
for.able life to them. On the other
hand, if in the name of the plan or
by indulging in reckless expenditure
he goes on taxing the people every
year to this extemt, then I must say
that the future is very gloomy. He
has got a great responsibility and
that responsibility must be discharg-
ed. Sir, Finance Ministers have come
and Finance Ministers have gone.
There have been nearly a dozen Fin-
ance Ministers,. What have been
iheir functions. Their function has
been nothing but to indulge in levy-
ing extra taxes. They have no other
solution for the country's problem.
They have no other golution to manage
the financial affairs of the country.
That is their annual function, to tax
and to tax, which fusetin can be
srried on not by Shri Morarji De
who is a grea! statesman but by any
ordinary man. 1 submit, Sir, the time
has come when the Finance Minister
has to exercise his discretion. We
are in a tapgle, we are in a quandary,
we are in a vacuum. The country
is facing a grave situation. He alone
can take the country out of it. He
is a great statesman, a man of courage
and determination. He knows how
to extricate the eountry, how to ex-
tricate the people from this plight.

In the first place, he must exer-
cise the utmost economy. He has
said, as the Chairman of the Adminis-

‘trative Reforms Commission, that
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there is need to effect economy. He
has admitted that our government
departments are over-staffed. Each
Ministry has got an army of officials.
Each Ministry, each department has
got thousands and thousands of offi-
cers. There are many superfluous
men, many superfluous departments,
who have become tax consumers as
against tax-payers, He must exercise
the utmost economy and let him
commence his economy by reducing
the number of ministers by at least
fifty per cent.

These are grave times. The coun-
try is passing through very hard
times. the Prime Minisier and the
Finance Minister must devote their
entire attention to solve this problem
instead of devoting their time and
energy for party work and organisa-
tional work. They must find out
how to extricate and relieve the
people from this position, instead of
being engaged in finding out how to
stabilies the Congress Ministry or how
to remove or topple down & non-
Congresg Ministry. Finally, I submit,
they must place the country above
the party and not the party above
the country.

Mr, Deputy-Speaker: Shri Kanwar
Lal Gupta

Shri K. Narayana Rao
On a point of order, Sir.

(Bobbili):

Mr, Deputy-Speaker: On what?

Shri K. Narayana Rao: About the
business. We have omitted to put to
vote the declaration occurring im-
medistely afier clause 47 on page 41
of the Bill, After putting clause 47
to the vote we have Immediately
jumped to the First Schedule and
have missed the declaration. It is &
very important declaration and its
omission has a loj of legal consequen-
ces.

$hl Kanwar Lal Gupta: How can
you take it up new? )
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Mr. Deputy-Speaker: It is not a
part of the Act.

Shri K, Narayana Rao: I will ex-
plain it. The declaration reads:

“It is hereby declared that it is
expedient in the public interest
that the provisions of clauses 38,
40 and 41 of this Bill shall have
immediate effect under the Pro-
visional Collection of Taxes Act,
193L."

These relate to the customs and ex-
cise duties. The implication of this
[T .

Mr, Deputy-Speaker: You are mak-
ing mistake. This declaration appears
before the First Schedule, It is not
part of the Bill. It is a declaration;
therefore, it was not put to vote,

Shri K. Narayans Rao: It is g part
of the Bill and unless it becomes a
part of the Act it cannot become
effective. Under the 1931 Act a pro-
vision is made that a declaration shall
be entered into the Bill. What is the
meaning of this declaration which is
immediately after the introduction of
the Bill? It means that clauses 38,
40 and 41 will be deemed to be law
from the 26th May. The Bill was in-
troduced on the 25th May. The im-
pact and the significance of this dec-
laration is that these excise duty pro-
visions will be deemed to be law from
the 26th May and they will have a
temporary effect. That is the reason
why it is called provisional. Their
validity is confined unless you carry
them through this Bill into the Act
and they will cease to be ineffective
after 75 days. It automatically ceases
to operate after 75 days. That is why
a declaration is to be inserted in the
Bill. That is very clear from the Act.
So, my submission is that it forms
part of the Bill and must be adopted
by the House; otherwise there will be
some legal consequences. I hope this
raatter will be looked into. :
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8hrl Morarji Desai: It is to be
adopted.

Mr. Deputy-Speaker: It does not

form part of a clause. It is just =
declaration.
Shri Morarjl Desai: It is below:

clause 47; it is a part of clause 47.

Mr. Deputy-Speaker: No; it is not
a part of clause 47,

Shri Morarji Desal: Then it has to
be passed.

Shri Shri Chand Goel: It is a part
of the Bill in so far as it deals with.
clauses 38, 40 and 41. The declara-
tion is not a part of the Schedule,

Mr. Deputy-Speaker: If it is g part
of clause 47, it was put to vote, His
contention is that it ought to have
been put to vote separately. 1 have:
put clause 47 to vote and it was car-
ried.

Shri K, Narayang Rao: It hag rele-
vancy to the commencement of the
cfiect of the provision, Normally
every provision is prospective, that
is, after it receives the assent of the
President it comes into effect. Clause
2 which relates to direct taxes will
be given effect to from 1st April,
1967, that is, with retrospective
effect. Similarly, in the case of in-
direct taxeg the operative date is 26th
May, 1967. That is the reason why it
must form part of the Bill and it
must be adopted. Not only on this
basis it should be adopted but even
if this particular Act of 1931 may be
examined . . .

Mr. Deputy-Speaker: I have noted
it and at a later stage the Finance
Minister will clarify the position, I
will put it along with the other amend_
ment that is there. I thought, it was
covered- by .clause 47. But your con-
tention is that it is a separate decla-
ration. It is no! numbered at all. We
will put it 4o.vote,
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(The bell was rung)

Non-Congress Members have been
given so much time. We should not
be discriminated against.

Mr. Deputy-Speaker: I am only say-
ing that he should be brief because
we have got to finish it quickly,
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sufer sftr aver & 1 W Q¥ vy ot §
faar fs weet q0—~50 w97 O &
Wt &% W 1 & a7 e ¥ ac T
T & qw & {9 § fr g A Ik
¥t & 1 woww oY g ¥ feafir @
T A G R qOqT §40 K @i &
B 812 31§ awd QvEl 97y §
oY 2y @ & fy s A da e
AT 5% 2 T TR JaT s AT ATA |
Qe fawy feafer 7zt ax g .. .

o O dwk e W
i qg wny ?

W glo are faerdt : qwazdr Frerat

A} W dyw i dx e o

gaa & wE § adY | and fagre &
Fr§ B g g A faw A @
I GTAT 5~7-10 LI REOT § 1
&1 HTarr g 9 A fagre
Haffg aarw ¢ 3 qoqm # 3
T AR H AT qAFFEOH
foras fop 07 19 < FAT 7 B FLGH,
qAF FAE {1 FTTH | Tew ArAa
#, 10~20 AT FH FI@ a3 Wl a¢
&< fear mar 1 Az ag o w3 9 ?
g1 W1 ag /7 91 a¥7 & AfeT
1§ ® {1 a1 F qraar § 6 Faw
faat @ & v & 3 §f 9§
AT wifze oix 9% foa 9§ &T
wAFE W F Afgw Afww qar A
a2 wagd u 7@ F dar
afes &1 w1 a1 9 faer | &15 ¥
A qa at 7 39 < | AT g AALL
wifs &9 T & fag 7 wua A Fw
et &1 g &7 T AT IT FATG
awar & feT ag @Y & A 1 & oY
aral &1 A< 4w aug faw d 47 wgeg o
ST WTHIqT HLAT FgAT 4T |

Shri Morarji Desal: I would first
deal with the objection raised in re-
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_gard to the declaration not being

passed. My hon. friend had pointed
out that this declaration had to be
passed and if it was not passed it
‘would be & great omission. This dec-
‘laration is meant to apply so long as
‘the Bill is not enacted into law. The
-declaration only says:

“It is hereby declared that it is
expedient in the public interest
that the provisions of clauses 38,
40 and 41 of this Bill shall have
immediate effect under the Pro-
visional Collection of Taxes Akt
1931.",

It is for that purpose that this dec-
laration is made. The declaration
ceases to be of any use the moment
this Bill becomes an Act, because
then this Bill would come into effect,
and it is said in clause 1 (2) that:

Save as otherwise provided in
this Act, sections 2 to 36 and 44 to
468 shall be deemed to have come
into force on the 1st day of April,
1967.".

Therefore, it is not necessary to put
this declaration to vote, This is what
is done every year and I would beg
of my hon. friend to see that this is
the meaning of this declaration. It
was meant to be applicable so long as
the Bill is not passed, that is for the
first 75 days which remain until the
Bill becomes an Act.

Hon. Members have expressed dis-
satisfaction with the pace of progress
in the country, I am also dissatisfied,
equally if not more. I should like to
see this country full of milk and
honey as soon as it is possible to do
s0, even tomorrow, nay even this
very moment. If wishes were horses,
everybody would have ridden them.
But unfortunately, they do not be-
-come horses.

Then they wil] say ‘this is not our
responsibility’. I would request my
hon. friends to take the Budget and
give me an agreed solution that this
will be the revenue and this will be
‘the expenditure. I will accept it
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without any hesitation. It is not pos-
sible to come to any agreement in all

these matters,. That is natural
because different views are held,
different ideclogies are adhered to

and different perceptions are there,
To make a suggestion is very easy,
but to find a solution js very difficuit.
But we have got to find a solution.
I do agree. We have got to see that
we progress at a much greater rate
than what we are doing. All this I
agree to,

It is certainly ‘true that this parti-
cular budget does give any immediate
solution for raising the development
1ate. There I agree But when one
ig in a difficult condition, it is neces-
sury for one to even stand still rather
than fall down. We have got to save
ourselves from that position. I think
that js the purpose which this Bill is
serving today so that we can leap
forward. Before you get up, how can
you leap forward? You cannot leap
forwarg lying down. That is where
the whole condition becomes difficult.

An Hon. Member: After 20 years
this position?

Shri Morarji Desal: 20 years is not
a long period in a nation which, was
going down for centuries, It was a
very difficult condition which we
inherited from the Britishers. That
is forgotten by my hon. friend. It
wan happen. I have seen many other
countries. 1 have no doubt that com-
pared to the progress Russia hag made
in 50 years we will in the next 30
y»ars make far more progress—I have
no doubt in my mind about that, But
the first few years which go into
foundation are always difficult. One
does not see the progress actually
made when the foundation is laid.

My hon. friend wants Gandak, I
want Gandak. I want all the irriga-
tion schemes. But how am I to find
the money? That is the question be-
fore me. The moment I try to find
the money, everybody finds difficulty.
Even my hon, friend will find the

dificulty.
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Shri H. N. Mukerjee: If you could
pay Rs. 1100 per tonne for foreign
imported foodgrains, could you not go
ahead with the Nagarjunasagar dam
and do with our own foodgrains pro-

duced in the country at much lesser
cvost?

Shri Morarji Desai: But immedia-
tely I have got to import.

Shri H, N. Mukerjee: Give it first
priority.

Shri Morarjl Desai: Nagarjunasagar
will produce when it is completed. If
I give the money, it can be completed
bifore next year. But what am I to
for this year?

Shri H. N. Mukerjee: Start the job.

Shri Morarji Desai: It is started.
Nagarjunasagar Plan was for Rs. 75
crores, That was how it was first
introduced. But it is raised to Rs 173
trores or something like that. But
we have pald even much more: upto

now we have spent much more thin
Rs. 75 crores.

o WAT AT R : W9 A( ATLAT,
g v e § W e &

Shri Morarji Desal: As regards
Pakistan, reference was made the
other day to how much money they
got from outside. Even Taiwan has
-got money poured into it. I do not
want development at that rate, I am
one with my hon, friends when they
say that we should be independent in
these things as soon as we can. But
we have got to work for it If we
have got to work for it, may I request
‘my hon. friends not to make people
expect that they should earn more
salaries with less work? This is
what is being done everyday.

‘Shri H. N. Mukerjee: Remove the
disparties, do it.

'Shri Bal Raj Madhok: You have
creatéd a ¢limate in this country of
tale and 'no work This climate has
been created by the ruling party.
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Shri Morarji Desal: It is not done
‘by the ruling party. It is created
more by some of the opposition
parties, who are also supported by

‘my hon. friend, It is not that they are

not to blame in this way. We are all
to blame in this way. I do not say 1
have no blame. I have certainly
some blame, but there is blame every-
where, you cannot say that there is
ro blame everywhere. If we accept
that and consider that, and pool our
trains and our energies together, we
will certainly have a leap forward
even better than what my hon, friend
$1ys.

Mr, Deputy-Speaker: A point of
order was raised by Mr. Narayana
ftao, but after the Finance Minister's
explanation, I hold that it was not
necessary to put it to vote, because it
was declation for the period till it is
passed.,

Shri Narayana Rao: I do not want
to enter an argument, but I am not
satisfied.

Mr, Deputy-Speaker: The question
is:

In clause 24(b) (iv)—

(a) for “inserted and shall be
deemed always to have beemn
inserted”.
substitute

“inserted at the end”;

(b) after “condition” Cinsert “in
clause™;
(¢) omit “or hotel”. (278)

The motion was adopted.

o 17T www  (Twoud)
% qi e o A § FAE g 5w
afrA oo 2@y & ag )
Mz, Deputy-Speaker: The question
is:
“That the ﬁln.‘ as amended, be
passed”.
Lok -Sadha- divitled:
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Verma, Shri Balgovind
Yadab, Shri N. P,

Gowder, Shri Nanga
Guptla, Shri Indrajit
Gupta, Shri Kanwar
Lal
Haldar, Shri K.
Janardhanan, Shri C.
Jha, Shri Shiva Chan-
dra
Joshi, Shri S, M.
Kalita, Shri Dhireswar
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar
Ali
Kothari, Shri S. S.
Koushik, Shri K. M,
Krishnamoorthi, Shri V.
¥undu, Shri S.
Madhok, Shri Bal Raj
Majhi, Shri M

Mangalathumadom, Shri



15641
Report
Mayavan, Shri
Meghachandra, Shri M,

Menon, Shri Vishwa-
natha

Mohamed Imam, Shri

Molahu Prasad, Shri

Mukerjee, Shri H. N.

Muthusami, Shri C.

Naik, Shri R. V,

Nair, Shri Vasudevan

Nayar, Shri K. K

Patel, Shri J. H.
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Rajaram, Shri

Ramamoorthy, Shri P.

Ramamurti, Shri P,

Ranga, Shri
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Satya
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Sen, Dr. Ranen

Narain Singh,

Mr. Deputy-Speaker:
‘of the division is:

114; Noes* 75.
The motion was adopted,

The result

Ayes:

15.39 hrs.

COMMITTEE ON PRIVATE MEM-
‘BERS' BILLS AND RESOLUTIONS
TeNTE RzPORT

Mr. Deputy-Speaker: We take

Private member's business.

oft yowara qwqw (qF foe= ) o
Iqes wgRa & wETE §% o

“f§ ag Tar A-aoRdr qeel &
faaa®i aqr 5] T
afafr & =% gfweT ¥
Ft 25 qATE FT AT F Jw
foar mar a1 W ¥ V7

P.M.B. Comm. SRAVANA 6, 1889 (SAKA)

Wage Freeze
Policy (Res.)
Sequeira, Shri
Sharda Nand, Shri
Sharma, Shrj
Shanker
Sharma, Shri N. S.
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Shri Raghuvir
Singh
Shastri,
Kumar
Shivappa, Shri N.
Somani, Shri N. K.

Somasundaram,

S. D.
Sreedharan, Shri A.
Thakur, Shri P. R,
Umanath, Shri

Vajpayee, Shri A B,
Viswambharan, Shri P.
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Benl

Shri Shiv

Shri

Mr.
tion 1is:

Deputy-Speaker: The ques-

“That this House agrees with
the Tenth Report of the Comn-
mittee on Private Members' Bills
and Resoultions presented to the
House on the 25th July, 1067

The motion was adopted.

1540 hrs.

RESOLUTION RE. WAGE PREEZE
POLICY

Mr. Deputy-SBpeaker: Shri K.
Ramani may now move his resolution

Shri C. K, Chakrapani
Sir, 1 am moving it.

(Ponnani):

. ®Noes: The name of one Member cuuld not be recorded,
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Wage Freeze

JULY 28, 1967 Policy (Res.) 15644
Mr. Deputy-Speaker: Yes; Shri that the slogan of price freeze and.
Chakrapani. dividend freeze is meant 1o cheat the

Shri C, K. Chakrapani: Sir, I move
the following resolution:

“This House is of opinion that
the majority view expressed in
the recent Chief Ministers' Con-
ference regardmg the wage freeze
policy is detrimental to the mil-
lions of industrial workers and
Government employees and re-
commends to the Government to
take immediate steps to check the
rising, prices and ensure cent per
cent neutralisation of the entire
rise in the cost of living of indus-
trial workers and salaried em-
poyees.”

Mr. Deputy-Speaker, Sir, the sub-
ject under discussion is an important
one, Before dealing with the subject,
permit me to say a few words as a
buckground to this resolution, Every-
body knows that on the eve of the
fourth Plan, this talk of wage freeze
began in our country, It is the general
economic crisis that led them to say
80, In 1966, the then Minister of
Lgbour, Shri Jagjivan Ram, referred
to a wage freeze in the Indian Labour
Conference. After that, after devalua-
tion, Mr. Morarji Desai, in his memo-
randum to the Prime Minister, re-
ferred to this wage freeze, The Prime
Minister guite publicly considered
this matter to be extremely useful.
Now, we hear that wage freeze will
be accompanied by dividend freeze
and price freeze. In this connection,
I would like to say that even if the
recent threat of dividend freeze is
implemented a portion of that divi-
dend will go underground. Therefore,
the talk of price freeze and dividend
freeze is meaningless as far as this
Government 1s concerned,

1543 hrs.

[Simr C. K. BEATTACHARYYA in the
Chair].

This Government cannot curb the
rising pr'ces. So,. my contention is

publie,

This question assumes specia] im-
portance in view of the recent dis-
cussion of the Chief Ministers. All
the Chief- Ministers, except the Kerala
Chief Minister, directly or indirectly
supported the concept of wage freeze.
In this connection, I would like to
add that the delaying tactics of the
Government of India in granting dearw
ness allowance to the Central Govern-.
ment employees is also causing con-
cern among large sections of the Cen-
tral Government and State Govern-
ment employees,

While coming to the main problem,
I must say that the concept of wage
freeze is nothing new so far as this.
Government is concerned. The offi-
cial statistics compiled by the Labour:
Bureau indicates that between 1951
and 1964 there has been no increase-
in the real wage of the Indian workers,
1 admit that some increase in the:
money wage was obtained through the:
bitterest struggle vy the workers. So,
my contention is that there hag al-
ready been a freeze in this country.
Three -Five Year Plans have been im-
plemented by this Government. I
would like to know whether the liv-
ing conditions of the workers have:
been improved. Certainly not,

In this conection, I would like to
point out that the money wage bet-
ween 18951 and 1964 has gone up to
42 per cent. At the same time, dur-
ing, this period, the price index has
increased by 44 per cent, This means
the real wage was less by four per
cent,

I shal] explain this. If a worker
was getting Rs. 100 in 1951, after the
implementation of the three plans,
now he gets Rs. 142, though he is
expected to get Rs. 144, Instead of
getting, Rs. 144,- he gets only Rs 142
This clearly means his pay is less by
4 per cent, Where is the increase in
real wage? There .is no increase at
all -The conditions of .the weckers:
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have become worse, Between 1951
and 1967, prices have gone up by 93
per cent and money wage has certain-
ly lagged far behind the phenomenal
rise in the cost of living index,

Government says, the national in-
come 15 1ncreasing. Between 1951 and
1967, national income in real terms
‘has increased by 20 per cent. 1 would
.ask the minister why the real wage
of the Indian worker has not increas-
ed in the same proportion? Where
has the surplus money gone, Mildly
speaking, it is pocketed by the indus-
trialists and big business people.
Between 1955-56 and 1962-63, the in-
-dustrial profits have increased by 85.8

per cent, according to the Reserve
Bank, One can very well know
‘where the money is going. This

money is not distributed among the
workers or salaried employees, Here
I would like to say that this money
does not include black money. This
is the declamed profit of the indus-
trialists. Today the rea] wages are on
par with 1939 wages. What does this
‘mean? The real standard of living
of the workers has not basically im-
proved., It remaing the same as that
of the pre-war period.

The result of the low wage of in-
dustrial workers can be seen if we
study the profitability ratios and
labour share in industry. In 1851,
according to the annual survey of in-
dustries, the emoluments received by
the workers constituted 45.2 per cent
of the tota] value added by manu-
facture. In 1963 the relative share of
the workers’ wage went down to
$9.8 per cent.

Now lét me examine the recent
pronvuncemnents of our Finance Min-
fstér. He has indicated freeze in
money wage: If this Is allowed to
be implemented, it will 'mean a virtual
cut in wages. and will lead to 2
serious situation al] over the country.

What are these mrguments of the

Finance Ministert He savs that wage
fréeze iz meant for fightine ihflation.
He further adds that it iy directed for

Wage Freeze SRAVANA 6, 1889 (SAKA)
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cconomic growth by augmenting sav-
ings. The third gargument of the
Finance Minister is that wage freeze
may enhance our export,

My arguments are these. It is utter
falsehood that by curtailing wages, we
can fight iuflation. During the ihr.e
plans, real wages have not gone up.
Still there is inflation. Such being the
condition, who will believe that the
Finance Minister is keen on cnecking
inflation? The reality is that during
the three plans, the real wage has not
been increased. On the contrary,
inflation in our country has increased.
So, what is the intention of the
Finance Minister? The intention is
quite obvious, He wants a curtail-
ment of the earnings of the workers
demand DA as a result of price rise
and it is not that the prices are in-
creasing because of higher DA. The
increase in direct taxation, deflcit
finaneing, and non-developmenta] ex-
penditure are 'mainly responsible for
inflation. The Government, it seems
to me, does not think of these evlls.
Instead of checking these three evils,
the Government now wants to attack
at the roots of salaried employees and
industrial workers. 1

With regard to my second point, I
must say this to the government. Des-
pite all these measures, our develop-
ment is stagnating. The profitability
of the concerns s going up. At the
same time, the rate of production is
going down. It is not due to the
fault of workers that the production
is golng down. The ‘main culprit is
govetTmerit and its bankrupt policies.
The economic policy has to be chang-
ed. Unless there ig a fundamental
charige irl the economic policy of the
goveriment nothing ocah be achieved.
We cannot comg out of the present
trouble unless some thing to that
effect is done,

The third point is that our export
is net an encouraging one. The Gov-
ernment shou'd not put the blame on
the workery for our slackness In ex-
port. N is devaluation that has led
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our export to thus state of affairs. The
follow-up action is taken by this
government at the dictates of Ameri-
can imperialism. There is no reason
why workers should be subjected to
hardship for the servile policy of the
Government,

Now, coming to the Central Gov-
erument employees, | must say that
their condition ig extremely bad. They
are getung agitated, Before indepen-
aence the lowest paid employee used
to get Rs. 55. Today the lowest paid
employee gets Rs. 117. This means
his real waze is |ess oy 20 per cent
in comparison with 1447, Though the
cost of living index is 205 today, he
ig compensa.od ony up to 175 taking
1049 as the base yca:, He is not given
cent per cent neutralisation with the
result his real wages go down as and
when priceg increase. Now the reality
is that government employees are not
happy at the report of the Gajendra-
gadkar Commission, because for higher
categories he has reduced the rate of
compensation and for the lowest cate-
gory he has recommended only 87 per
cent neutralisation. The Chief Minis-
ters do not want to neutralise the rise
in price. Here I would like to quote
Professor Gadgil. He says:

“The draft outline of the Fourth
Five-Year Plan contains extracts
from a policy statement by the
Government about wages and
salarieg of its employees, In this,
the Government is explicit about
the Inability—almost undesirabj-
lity—nt giving, full compensation
for a rise in the cost of living, This
can only mean that the financing
of the plans requires a cut in the
earninge and, therefore, in the
standard of llving of even low-
paid government servants.

The rise in prices in India after
1883 has been inadequately com-
pensated for in relation even to
the lowest paid Government ser-
vants; it may be safely presumed
that i{n relation to” all classes in-

_ dirated above at vnfnerable, it ’
“ “had a highly adveérss effect”

JULY 28, 1067
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When the Central Government em--
ployes wanted to have an intarview
with the Finance Minister, I must say
that the attitude of the Finance Min-
ister was arrogant and adamant. I
shall read the contents of that letter
No. 8743-PSF|67 dated 22nd  July,
1967:

“With reference to your letter
of 15th July, 1967, seeking an
interview with the Deputy Prime
Minister to discuss the recommen-
dations of the Gajendragadkar
Cummission, I am desired to say
that since Government is already
awarc of the views of employees
on these recommendations, no
useful purpose is likely tp be
served by a personal discussion
with the Deputy Prime Minister
at this stage,

1f however your deputation is-
keen to mect the Deputy Prime
Minister, in spite of what is stated
above, you c.'nr to see him on
8th August, 1957 at ].15 p.m. at
12, Parliament House. May I
have a line in confirmation.”

This is a letter written on behalfl
of the Dcpuly Prime Minister, The
Finance Minister should have given
an interview to the Central Govern-
ment employces. They wers denied
an interview, Of course, it wiil never
solve the problem,

The Finance Minister knows our
views. We know hig views. Such
being the case, what iz the use of
coming over here and discussing
things? It will serve no purpose.
However, the Finance Minister shows
an adamant attitude towards the Cen-
tral Government employees.

This and the bther attitude of the
Finance Minister shows that they are
determined to implement the wagé
freeze, Now the Government iz de-
controlling” commodity ~ after éom-
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modity. You have lifted control over
cement, You have lifted control over
steel and coal. Control over textiles
was partially lifted. Now they are
planning to decontrol sugar, Under
the present set-up, this decontrol will
result in further increase in prices.
You want the workers to suffer, If
you stop the price rise, nobody will
demand DA. If you fail to check the
price rise, the industrial workers and
the salaried employees will be forced
to launch a struggle against this
Government to compel this Govern-
ment for full neutralisation.

In this connection the Central Gov-
ernment cannot evade the responsibi-
lity for financing the State Govern-
ments' DA to their employees.

The Central Government should
give cent per cent neutralisation to
Industria] workers and salaried em-
ployees. )

In al] tripartite conferences the
Government have accepted the linking
of DA to the price index But this
hag remained only on paper. Unless
the Government take immediate steps
to implement these decisions, Govern-
ment will have to face unprecedented
countrywide agitation in the coming
months. So far as the prices are con-
cerned, I warn the Government that
if the Government does not put an end
to the price rise, the price rise will
put an end to this Government,

Mr. Chalrman: Resolution moved:

“This House is of opinion that
the majority view expressed in
the recent Chief Ministers’ Con-
ference regarding the wage freeze
policy is deterimental to the mil-
lions of industrial workers and
Government employees and re-
commends to the Government to
take immediate steps to check the
rising prices and easure cent per
cent neutralisation of the entire
rise in the cost of living of indus-
trial workers and salaried em-
‘ployees.”
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There are some amendments also.

S8hri 8. M. Banerjee (Kanpur): Sir,.
I beg to move:

That in the resolution,—
add at the end—

“and also to pay dearness al-
lowance to the Govern-
ment employees as recome-
mended by Gajendragad-
kar Commission without
any further delay”. (1).

Shri Chintamanl Panigrahi (Bhub-
aneswar): Sir, I beg to move:

That is the resolution,—
add at the end—

“and requests the State Gov-
ernments to play their
part in keeping in check
the galloping rise in prices
of essential commodities
by ecnsuring equitable,
efficient and fair distribu-
tion of such enmmedities.”
(2).

Mr. Chalrman: Both the Resolu-
tion and the amendments are now
before the House. Shri Somani.

Shri Randhir Singh (Rohtak): Sir,
what about this side? There should
be one speaker from that side and one
from this side.

Mr, Chalrman: Leave it to the
Chair.
Shri Randhir Singh: It is alwaye

left to the Chair,

Shri N. K. Somani (Nagaur): Mr.
Chairman, Sir, there are very few
occasions when I agree with the state-
ment of a leading Communist Mem-
ber. It is one such accasion. Professor
Hiren Mukerjee, a little while ago
while opposing the third reading of
the Finance Bill, said that all the pro-
blems of this country are due to inept,
inefficient and unimaginative policies
of Government. I could not agree
with him more. The crux of the
matter in this Private Member’s Re-
solation here presented before the
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House is of such a serious consequence,
which is affecting the whole country
that all our plans and progress and
the aspirations of the people

Wage Freeze

Mr. Chairman: if I may interrupt
him for a minute, there are a good
number of speakers, both from the
Opposition and from the Congress
side and 1 would suggest that the
Members might take as little time as
possible,

Shri 8. M. Banerjee: This is the
only Resolution today. We can
devote the whole time to it.

Mr. Chairman: FEven taking into
consideration the whole time, a
number of speakers will not be ac-
-commodated,

Shri S, M. Banerjee:
minutes to each.

Mr. Chakrman: Ten minutes will
not accammodate all the Members

Let it be 10

‘whose names I have got here. I have
got 15 names sent to me,
Skri Ramga (Srikakulam): From

our group only one name was sent.
Let him have 15 minutes,

Mr. Chatrman: This is a sugges-
‘tion only for the convenlence of all,

Shri N. K. Somani: Sir, [ was
saying before I was interrupted that
this problem of rising prices is the
erux of the matter and there is no
point in considering either a wage
freeze in disolation or a dividend
freeze in isolation or a profit freeze
in isolation because it is a part of our
total economic picture.

16 hrm

I would like to quote briefly from
Shri Gajendragadkar's Report who
‘hag examined the entire issue of the
dearnesy allowance very recently. He
‘has observed:

“The most serious aspect of the
national economy today is the
steep and continuous rise in prices
which has been witnessed in the
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recent past. The problem of
dearness allowance cannot be con-
sidered in isolation from this as-
pect and, to that extent, is even
more complex than ever. During
our deliberations, as indeed dur-
ing the course of the whole in-
quiry, we have been impressed by
the fact that the core of the pro-
blem relates not so much to be
devising of a suitable formula
for the payment os dearness al-
lowance in future, as to the for-
mulation of wise and purposeful
economic policies which would
achieve a reasonable degree of
price stability in the near future.”

He has touched the core of the pro-
blem and he hag maintained and pro-
ved that if this Government follows
wise and purposeful policies in this
country, the price stability would be
achieved and this continuous rise in
prices, not only from week to week
but from day to day in certain cities,
will, certainly be arrested. Therefore,
I submit that there is no point n
discussing this problem in piecemeal.
This is a splendid opportunity to have
a close look at our entire econgmic
structure,

The Finance Minister himself, in
his Eeonomic Survey for 1066-67, has
admitted that the wholesale price
leve} in the last year has risen by
16.5 per cent on top of a steep 25 per
cent rise in the preceding two years
and even in the period of the last few
months when he had the oppartunity
or being the Finance Minister the
prices continue to rise. Therefore,
whether you grant DA, or whether
you freeze the wages in isolation, as
an ad hoc solution to our economie
problems, I submit, is not going to
help our ecomomy. I submit that
this has to be examined more from a
fundamental peint of view as far as
the Government policies are concern-
ed. .

About a year ago, the party in
power thought that the panacea of
all our economic ills lay in devalus-
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tion of the rupee with which, I am
sure, many Congress Members and the
whole country is extremely disap=-
pointed today, Similarly, everyone
in the country is being given the im~
pression today that the panacea of all
our current problems lies in the next
good crop, in the pext good monsoon.
1 submit that it is a part of the pic-
ture, What is going to happen to the
imbalances that have been created in
our economy? Who is going to
challenge Rs. 800 crores investment
thut ic being committed to the Bokaro
Steel Plant?

Shri Ranga: It is a waste.

Bhri N. K. Somani: When you
look at problems from an ad hoc or
a political view-point, it is bound to
eat into the country's economy, The
prices are not going to come down
because our productivity, our national
output, ig not in relation to our pro-
ductive capacity today. What is going
to happen, for instance, if we have a
good monsoon but the industry is not
assured of spare parts, is not assured
of adequate credit supply and is not
assured of removing the anomalies
that have arisen out of devaluation?
A little while ago, you heard that the
Finance Minister after one full year
has provided a little bit of a remedy
as a part of the follow-up action to
devaluation which should have been
taken one year ago. After all, if there
is a serious disease, if there is an eco-
nomic malady, we cannot afford to
wait for a periol of one year till the
Finance Ministor wakes up to the
realities of the situation.

Then, you hrard the day before
yesterday, as a defence of the manage-
ment about the profitability of the
Hindustan Steel Lid., the Stee]l Minls-
ter saying that the eight months in-
ventory was justified because some
other public sector projects had 38
months inventory, Is that an answer
to our solution?

Further, the Food and Alriculture
Minister 3 few months aga, wrote ©

1838( Ai) LS—11.
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me that he was personally looking

into the matter of the colossal amount

of wastage of foodgrains due to the

pests, rodents, storage and transporta-

tion. But two days ago, his Deputy
Minister said, “We have not been able

to locate the problem. We do not

know how much quantity of fund-

grains is being wasted like this.” If

they cannot locate the problem, how

cap they diagnose the same?

The Home Minister says that he is
trying to contro] the situation all over
the country. Doeg he not anticipate .
what is going to happen in Wes
Bengal during the Puja season? ls ne
prepared for that? Does he alsp
realise that the capital is flying away
from West Bengal to the detriment of
the whole country’'s economy? These
are the problems, If the export
possibilities have been created ac-
cording to your export incentives and
export policy at the beginning of the
year, you do not record at all the
fluctuations and the changes that
occur in the world markets from
time to time. You deny the export
incentives that are due to the business
or industry and yet, you expect them -
to export at par with leading pro-
ducers in the world, This, 1 submit,
is the main problem, Who is going 1o
be responsible for the better return
from the public sector enterprises:
The Finance Minister and the Plan-
ning Minister, in the prestigious
Annual Plan that has been submittec
the day}‘ beforg yesterday to the
House, have stated that the upward
trend in prices has once again re-
sumed from about the middle of April
this year, after this Government came
into the seat of power, and by the
end of June, the index of wholesale
prices had moved up to 2172 as
against 2027 at the end of March
which is a little over 7 per cent. All
this, 1 submit, is a part of our entire
economic malady which s afflicting
our country. Then there are scme Sug-
gestions. T think they are valuable,
put forward bv this Government in
this Annual Plan of 1967-88, which
must be urgently gone into.
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The first suggestion of additional
resource mobilisation is in respect of
the removal of food subsidy and the
Finance Minister says that a good
€Top, with its favourable impact on
foodgrain availability and prices, will
create a proper condition for the
withdrawal of the food subsidy. The
Planning Minister has also hinted at
the possibility of the removal of the
remaining subsidy on fertilisers, He
hag also shown that the Government
has to launch a drive, and the
credit co-operatives have o launcl,
a drive for collection of 1and
revenue and other taxes, the arrears
which are long overdue, Here is
money which is lying with you, here
is money which is due ‘o you. Let
the food subsidy be withdrawn, let
the fertiliser subsidy be withdrawn,

and be given to the minor irrigation -

projects of various States; let wells
be energised, These are the ways
in which we must remove these
momalies.

Coming to productivity and wages,
I will just quote this, In an Address
to the Trede Union Congress at
Black Pool early in September, 1966,
Mr.” Harold Wilson, Prime Minister
of UK., observed:

“Increased money wages
without higher productivity will
‘be a hollow mockery.”

This is also a relevant factor in
our Indian economy. We canmot go
on giving hundred per cent neutra-
lisation for the price spiralling which
is as a result of the wunfortunate
government policies. and the industry
and business should not be made to
suffer for that. Wages have at one
stage—the earlier it is Jdone the
better it would be—to be related to
the productivity of labour. Then
only you /11 see that the cost of
production comes down; then only
you will see that prosperity comes
to the nation; then only we wil have
our abilities to export at lower costs;
then only u solid and abiding founda-
tion for industry ir Iadia will be
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laid. Therefore, I come once again
to the premise that I began with
when I raised this problem, '

I am very grateful to the hon.
Member for having given this oppor-
tunity to the House to go deep into
this problem. 1 hope that the Gov-
ernment will look into it from the-
entire aspect and will see that the"
question of the total income policy
is related to the realities of the day
and not based on any doctrinnaire
consideration,

Before ending, I will just quote a
few lines from the Report of the

Gajendragaikar Commission. The
Gajendragadkar Commission them-
selves have ghserved:

“If the Government were Lo
show by action . . ." and not by
prestigious documents, not by
doctrinnaire  consideration; it
savs, and I repeat:

“If the Government were to
show by action that they were

serious about contrulling the
prices on an emergency basis,
there would be adequate res-

ponse from the
respect of this"

employees in

I can assure them that there will-
be adequate response from the em-
ployees, from the employers, from
the Parliament and from the nation
and the society at large. But let us .
first be convinced that the Govern-
ment is honest in its sincerity and
that it is prepared to have a fresh
look at these problems, that it Is
prepared to fight in a cumulative
fashion to rid this price spiral which
is eating into our progress.

Shri Chintamani Panigraht
(Bhubaneswar): The monster of
rising prices today has become a
matter of concern for the entire peo-
ple of this country, and particularly
to those who are wage-earners. This
problem of rising prices cannot be
discussed or dealt with plece-meal
It needs an integrated approach. The
most urgent thing is the stabilisatiom
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of prices. If we fail to stabilise the
prices and we ask the workers and
the government servants that their
wages ghould be frozen, we shall not
succeed, and I do not think anybody
either on this side of the House or
on the other side of the House would
agree to such a proposition,

Taking into consideration all these
aspects, I believe the Finance Min-
ister and Government are trying to
evolve a kind of an integrated
approach by which this monster of
rising prices can be really checked.
Otherwise, what will happen is that
when once the prices rise, the wages
also would rise, and again the prices
would rise and again the wages
would rise, and this would go on in
a vicious spiral. People have begun
to have a kind of disbelief as to
whether Government would really be
in a position to check the pricés.
Therefore, whatever action may be
taken in the coming months, the
people must at least have the confi-
dence in the measures that ure taken
and they must be put into effect at
least at some points so that the ever-
increasing prices can be cheked, at
least so far as the essential commo-
dities are concerned,

1 wag just looking into the rising
flgures of the consumer price index
number for working classes. I am
amazed to find that in almost all
parts of the country this number has
been incressed. It was 240 in
January in some place but it went
up to 2% in May, and still it is
rising. In June also it had risen and
in July also it has been rising. In
Silchar, it was 197 before and it had
gone up to 220. In Cuttack, in
Berhampore, in Gauhati and other
places also, the consumer price index
numbers for the working classes have
risen very fast. The question before
us now is this. When the consumer
price index numbers 6 are rising #0
fast, can we simply ask the workers
to agree to a wage freeze, as my hon
friend Shri N. K. Somani was just
trying to suggest when he said that
the pujas were coming and so on?
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What he was driving at was this,
namely that since the pujas were
coming, the working class population
would demand greater bonus ctc. be-
cause the puja period ig the wusual
period when they bargain and get
more money from the employers, and,
therefore, that kind of an apprehen-
sion is there.

with this
remember the

When we try to dea]
problem we should
large-scale unemployment in our
country today. According to the
latest assessment of the Planning
Commission. the total number of un-
employed today is about 10 million,
7 million in the rural areas and
about 2.5 million in the urban areas.
S0, there is a rising tempo of the

unemployment problem. As regards
educateq unemployment, there
are 8 lakhs of matriculates and

under-graduates, one lnkh graduates
and post-graduates, and over 5000
engineering graduates without jobs.
When that is the position today.
naturally, we want to provide more
employment to the people. At the

same time, we want to check the
rising prices also. Therefore, it is
high time we should think of an
integrated  policy  without any

further delay.

Mr. Chalrman: The hon. Member
should try to conclude now.

Shri Chintamani Panigrahi: I have
just a few suggestions to make.

Mr. Chatrman: T am following him
very closely,

An Hon, Member: Because of the
puja? ’

Mr. Chairman: I am always devot-
ed to puja.

Shri Chintamani Panigrahi: What
is the present crisis that is being so
much talked about? To my mind, the
present stagnation in industries 1is
given too much of publicity. I do not
agree with some of my hon. friends
here when they say that there is a
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complete recession in the country so
far as industrial development is
concerned,

Therefore, 1 say there has been too
much publicising in this country of
recession. For what purpose? I say
it is a calculated move to pressurise
the Government and people of the
country to give up the entire concept
of planning, to give up efforts at
unearthing black money, to give up
getting more and more tax from
private industry and to throttle the
proposed control over banks, nationa-
lisation of general insurance and also
nationalisation of foreign trade, This
is a kind of game, g conspiracy to
achieve these objectives.

Some people have been saying that
the banks because of the new policy
of Government have curtailed credit.
They complain that they do not get
credit for private industry. But look
pt the figures of advances to indus-
tries by banks. As on 3lst March
1964, scheduled comimercial banks
advanced Rs. 1104.40 crores; as on
315t March 1966, they have advanced
Re. 1508.79 crores; in July this year,
it has gone up by Rs. 355 crores. Of
course  the credit is selective; it
should be.

My suggestion is that every indus-
try in the country must have
workers' councils. These councils
must look into the accounts. Once they
are taken into confidence, they will try
to economise. Of course, there must
be a limit to the rate of profit.
During the last twenty years, under
a kind of protection from Govern-
ment, private industries have grown
up. They have been day in and day
out abusing the public sector. It is
to their misfortune that now Govern-
ment have stopped placing orders
and there is this erisis. Out of the
annua) soending of Rs. 6.000 crores,
namely Rs. 4500 crores have been
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by way of orders placed with private
engineering  industries, chemical
industries and so on for purchase,
They have been the beneficiaries of
these orders. When there has been
a little tightening of this expendi-
ture because of the present economic
conditions, because of financial
stringency, they raise a hue and cry.

It is time that every industry in
the country, in the public sector and
in the private sector as well orga-
nise workers' councils. If necessary,
they must also forgo the margin of
profit for some time and the profit
should not be calculated at every
point of production. And overall
percentage of profit should be calcu-
lated. The margin of profit should
be limited to 3 or 6 percent so that
the workers will have more and
more incentive to work, they will co-
operate in effecting economies, and
wasteful expenditure can be checked
and cost of preduction cut down. In
the last twenty wyears, with all these
facilities given by Government to
private industry, they have not been
able to supply goods to the con-
sumers at a cheap rate.

So far as the engineering indus-
tries are concerned, they have got the
capacity of nearly Rs. 34 croree
worth of production. They must try
to maintain themselves without
depending more on easy government
orders. Thev should reduce their
cost of production so that they cam
be competitive and help boost ex-
ports withowt depending only on
internal crmsumption,

Therefore. at the present moment.
any iden of freezing salaries and
waeges of ~overnment employees or
of the wnrking class cannot solve the
problam: an the other hand, it will
arrentu~te it Therefore, there
should hr an interrated policy de-
visel whirh =ill take into account

all  thaem  semecte.  profits. wages,
dhﬁrﬁ_ﬂ\‘c enet of production 'ﬂd
other thines
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Shd 8. M. Bamerjee (Kanpur): 1
awm grateful to the hon. member who
bas tabled this most timely resolu-
tion on wage freeze.

You remember that a news item
appeared in many of the newspapers
in Delhi and particularly in the
Times of India, it was covered by
the PTI, on 24th July, 19687, and its
heading was “Integrated plan to
freeze wage-price is almost ready”. I
wanted to raise this question here,
and I wanted a reply from the hon.
Deputy Prime Minister, who is the
Finance Minister of this country, and
I wanted him either to confirm or
deny this report.

The report reads:

“The Government of India is
understood to be actively con-
sideMng an integrated scheme to
achieve price stability compris-
ing measures of discipline both
in respect of prices and wages
applicable to the public and
private sector alike. The packet
- of measures envisaged includes
the deferment of increment in
dearness and other allowances in
both Government and private
sector employees till the end of
the current financial year, f{e.

Mareh, 1968

R further says:

“The complicated exercise at
the official level is nearing com-
pletion, Subject to the Union
Cabinet's approval, the Deputy
Prime Minister and Finance Min-
ister, Sh¥i Moérarji Desai, is
expected to outline the plan in
Parliament before it adjourns by
the middle of next month”

It has been mentioned in this
House that many of the Chief Min-
isters have suggested * at the Chief
Ministers’ conference that there should
be a wage freeze. I speak from per-
sonal knowledge as far as the Chief
Minister of U.P, is concerned, and his
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present victory shows he never sug-
gested a wage freezee What he
suggested was that when the Centre
raises the dearness allowance of the

Central Government employees,
obviously it has repercussiuns wa
the State Government employees,

because I am one of those who feel,
sincerely feel, seriously feel, that
there should be no difference in the
matter of dearness allowance ar least
between a State Government em-
ployee and a Central Government
employee in the same city, becaue;
if potato is available, say, at 50 paise
per kilo, a State Government em-
ployee cannot go to the shop and say
that he is working under Charan-
singhji and therefore he should be
given at 25 paise. This is illogical
That was the main thing. The
Chief Minister expected some finan-
cial and, rather some subsidy frum
the Centre. That was one of the
reasons he said that if you increase
the dearness allowance of the Central
Government, he will have to do it.
Many of the State Governments, es-
pecially the non-congress govern-
ments have declared that there will
be parity in the matter of dearness
allowance between the Central Geov-
ernment and the State Government
employees, and we must congratu-
late them. So, there was no sugges-
tion like that. Rather, it was sug-
gested by the Finance Minister I am
told, that he could not resist the
pressure, if they wanted to resist the
pressure, they could do . What he
meant by resisting pressure was that
he was unable to resist the pressure
because the Central Government em-
ployees  agitated regarding full
neutralisation of the rise in the cost
of living, and the Gajendrgadkar
Commission was appointed. Mr.
Cnjendragadkar was no Irse A
person than the ex-Chief Tustice of
Tndia. When this commission was
appointed, there was vehement
opposition about its terms of refer-
ence, but still some of us decided tn
participate in the deliberations and
give all co-operation te Mr, Gajend-

ragadkar in this partiewlar job.
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The report of the Gajendragadka:r
Commission, certain portions, were
read by my young but very learned
friend Mr. Somani. Some of ihe
portions we agree to. We do not
agree even with the report because
that has given neutralisation only in
the case of one set of employees, the
lowest paid employees, Rs. 70-109.
Ninety per cent neutralisation is
suggested only in one case—class IV
employees. He has not suggested 80
per cent neutralisation in the case of
class IIT employees, drawing Rs. 110-
180, LDCs, the most troubled
section, called the lower middle
class. We were opposed to his report.
We want a discussion and fresh
arbitration. But even that report is
not accepted by the government on
the ground that it is not possible for
the government to pay Rs. 62 crores.
It is withholding D.A. from February
1867 on the basis of 185 points, from
June 1967 on the basis of 195 points.
Long live this government, if it
remains in power. The report says
that there should be pay revision
once the index reaches 235 pointe.
The terms of reference of the Gadgil
‘commission was whether the DA has
come to stay in the country.
Mr. Gadgil is no more with us.
Khandubhal Desai and others were
members of that commission and I
also tendered evidence. Mr, Gadgll
came to the conclusion that DA had
come to stay. Even the first pay com-
mission envisaged that the prices
might stabilise after the ccssation of
hostilities at 165—170. But that
expectation was not fulfilled. This
government has been unable to hold
the price line after independence.
This government does not want to
pay D.A. even on the basis of the
commission’s recommendations. They
are weeping that they will not be
able to find Rs. 32 crores today.
Today when I speak here another
slab is due to be given to the central
government employees. Tt is unfair.
Legitimately, ' legally and morally
‘also they should find this Rs. 120
crores. and they will have to pay it.
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There is the question of recession in
the country. It has not been denled
by them. While replying to the
debate on the Finance Bill, Shri Desa
said that there should be more effi-
ciency and people should work more;
he complained that people did not
work, People do work in this
country. Otherwise, how is the
government functioning? The entire
government is run by the LDCs and
UDCs. If you find out who the first
man to sign on a file was, it will be
the LDC; ultimately Mr, K, C. Pant
or Mr. Bhagat or anybody else will
sign. There is a saying in Urdu:

e Aot Y waw § foa faan
AT § AT ATHT a9 FT AL
g omgr o fwdr s Y
zrra & feema A8 g "

1f a clerk writes with his pen some-
thing on a file, nobody can possibly
change it, even the minister cannot
change it. 1 was wanting a discus-
sion on this subject and I womld
request you to give some time to
speak on this. They want to have a
wage freeze and in today's paper
there is a proposal to pay the DA'in
the form of cash bonds. No govern-

ment employee or even a private
sector employee is going to have
confidence that the present central

government will not topple. This is
the age of toppling governments,
U.P. has already survived but you
are losing in M.P. Today the House
had been adjourned in Bhopal on a
flimsy ground for two days.

Shri A. S. Saigal (Bilaspur): It
was for giving a ruling by the Speaker
and for this reason the House was
adjourned,

Shri S. M. Banerjee: The toppling
of the MUP. government will not
affect Mr. A.'S. Saigal here.

Mr. Chalrman: Your five minm
should be put to the least use:
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Shri 8. M. Banerjee: He said that
they must have the compulsory
deposit. Why was that compulsory
deposit scheme scrapped? Though it
was meant to save something, it was
found to be impracticable. What is
to be saved? Today, when this Gov-
ernment in 20 years has not been
able to check the prices or hold the
price line, this Government is not
morally justified to ask the Govern-
ment servants to tighten their belts
further. I am sure that if the DA
Commission’s report is not properly
discussed, there will be difficulties
‘What was the reply of the hon. Fin-
ance Minister, when the employees’
representations wanted to meet him;
all of us signed it. His reply was
that the Government is already
aware of the views of the employees
on these recommendations and so no
useful purpose was likely to be
served by a personal discussion with
the Deputy Prime Minister at this
stage. The Deputy Prime Minister
added: )

“If however your deputation is
keen to meet the Deputy Prime
Minister in spite of what |is
statedq above, you come to see
him on 8th August . . ."

After all, Sir, the Deputy Prime
Minister is not Qutab Minar or Red
Fort. We are interested to discuss
the matter with him. He is not an
exhibit. We want to discuss the
entire matter with him. He refuses ta
discuss the matter with them.

Mr. Chairman: The hon. Member's
time is up.

Shri S. M. Banerjee: I would only
take one more minute and 1 shall
have done. I support this resolution.
I would request the hon. Minister
to take steps in this regard. Shri
K. C. Pant is here and the Minister
of State in the Ministry of Ldpour,
Shri L., N. Mishra in also here. Shri
L. N. Mishra sald in reply to a ques-
tion that he is not golng to make any
wage freeze.
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The Minister of State in the Min-
istry of Labour, Employmen; and
Rehabilitation (Shri L. N. Mishra):
1 still hold to that statement.

Shri 8. M. Banerjee: So, iha
Cabinet is divided, It started from
the Deputy and it has gone up to the
top. I would only point out that
the Labour Minister is opposed to the
wage freeze, But the Finance Min-
ister thinks that under a given
circumitance, they should have this
cash bond. What is this? They do
not know what is happening. This
is going to result in a big strike in
the country. The Central Govern-
ment employees are going to march
towards Safdarjung Lane, to the
hon. Prime Minister’s house, on the
3rd August, 1987 with the request...

Mr. Chairman: So, not to Qutab
Minar!
Shri S. M. Banerjee: No, Sir., Ws

all hold her in high esteem. So,
what ¥ am saying is that they will
march there, in deputation, to meet
her in deputation and request her to
persuade the hon. Finance Minister
to see reason. The other day, the
hon. Finance Minister salg “I do, not
refuse to see anybody.” But then 1T
laughingly said he refused to see
reason! So, Sir, in all seriousness T
say, that the all-India Trade Unio»
Congress to which I belong has taken
a decision that any wage freeze a'
this hour, when there is a race
between hunger and anger, when
there is a race between starvation
and famine, when the wages have
fallen below 1947 level, if there is
going to be wage freeze, it will be
wrong, and that there will be a
general strike and nobody then can
rave it. T am not saying it in a
threatening spirit. I really appeal
to the Government through you to
svold that situation and let us bulld

the country.

Shri K. B, Ganesh.(Andaman snd
Nicobar Islands): Mr. Chairman, Sir,
this proposal of the wage freeze now
being actively considered by the,
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Finance Minister is a proposal which
in my humble gpinion is fraught with
serious consequences, because it
affects the most organised sector wul
the Indian people, that is, the orga-
nised working classes and the Gov-
errrment employees. As we know, all
trade uynion organisations in this
country are opposed to a wage frecze.

An hon, Member:
INTUC. '

Including the

Shri K. R. Ganesh: Yes; includ:iag
the INTUC, as the hon, Member says.
We also knew that in the past when
this matter was brought in Parlia-
nent and in other platforms, many
leading spokesmen of the Govern-
ment had also opposed it, because as
my friend Shri Panigrahi pointed out,
there cannot be control of wages un-
less there is an integrated policy
with regard to income and prices, It
has been pointed out here that prices
have been increasing and the basic
problem before the Indian people is
one of spiralling prices. We have
failed to check the price increase in
thenpast and I feel that whatever
measures we may adopt we will fail
to check the price increase in future
because the checking of price increase
will require an absolutely alterna-
tive policy. We know wages in India
are about the minimum level and not
reven fair wages are given to the
worlcers. Nearly all the trade unions
"in ‘the country have demanded full
neutralisation of the increase in the
cost of living index. At such a time
if there is freeze in wages, it will
mean that we will be putting the
workers and the middle-class em-
ployees almost at starvation level.

It has been pointed out by the
Swatan‘ra Party spokesman that pro-
ductivity must be related to the
wages paid. Such a thing may be
suitable for advanced countries where
high wages are paid to workers, but
it cannot be applied to India, where
in spite of the gains made during the
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last 20 years, the worker is still get-
ting a wage which is at a minimum
leve]l and which is being siphoned off
by higher prices going to the pockets
of indus.rialsts,

We are proud of this concession
which the Indian worker has won
after protracted fight, namely, link-
ing of wages and DA with cost of

living.  Freezing that concession
would be a retrograde step. It will
mean, whatever progressive aspec.s

in the Indian labour laws, that will
be eliminated. The example of UK
is pointed out where wage-freeze and
income-freeze policy has been pur-
sued. The position in UK is comple-
tely different. There the worker gets
a wage, which is not a minimum
wsge, but which is a higher wage.
Any freezing of that wage does not
depreciate his standard of living at
that given moment of time, But
the Indian worker cannot be compa-
red with the UK worker. Even in
UK there has been a tremendou; op-
position to their wage policy. We
know one of the trade union leaders
resigned from the Government, there.
I had been abroad and I saw that
the British trade union movement
demanded from the British parlia-
mentarians that those who were elec-
ted with the help of the British Trade
Union Gongress must be faithful to
the working class.

We are having jnflations, food short-
age and recession. Over and above
this, if we have a wage-freeze you
can imagine what will be the picture
of this country. This must be taken
seriously, that the most organised
sertion of the Indian public, the
working class and the middle-class
employees will never accept this. T
do not think my hon, friends on that
side are giving a threat to the Govern-
ment, because it will not be possible
for t to con'rol the working class.
Afte ving won this concession of
linking DA with the cost of living
after fighting for 20 years, I do not
think the working class will accept
this wage-freeze. Any trade union
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worker, worth his name, either on
this side or that, wi.l find it impossi-
ble to satisfy the working class if this
is done,

Therefore, Sir, 1 congratulate our
hon. friend, the hon. Member over
there, who has given this opportunity
to us, for having broight forward
this resolution, so that the Finance
Ministry may know the opinion of a
large section of this hon. House.

It has been said by one hon, Mem-
ber on that side that our panacea for
all evils is the rains. Tp them the
panacea for all the evils of this coun-
try is that we should cut down
Bokaro, we should cut down the pub-
lic sector, we should jeopardise all
developmen: in our country and we
should hand over this country to
heavy foreign investment. Sir, if an
alternate policy is pecesasry; the al-
ternate policy can only be that we
have to produce consumer goods in
the public secior so that cheaper con-
sumer goods would be available; the
alternate policy can be to control the
prices at least of basic essential com-
modities; the alternate policy can be
to nationalise banks, to nationalise
export-import trade, to nationalise
general insurance, to hit back and
break. this hidden sector of gur ece-

Shri N. C. Chatterjee (Burdwan):
Sir, you and I come from Bengal and
we are deeply perturbed over what
is happening in Naxalbari. That is
a difficult area from the strategie
point of view and a very sensitive
area. In that area both democracy
and stable government were in peril.
But, Sir, the greater danger is the
riging spiral of prices of essential
commodities in West Bengsal and other
places. How to check that? Unless
you check that, I think this talk of
wage freeze is gbeolute moonshine and
it is not proper. The pther day, Shri-
mati Sucheta Kripalani delivered =
wvery thoughtful speech. She strongly
oppused wage freéere. She very per-
tinently pointed out what is the nrean-
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ing of wage freeze. Unless there ia
price freeze, unless you can control
the rising spiral of prites, it is abso-
lutely absurd to talk of wage freeze,
it will b= really adding insuli to
injury and doing great injustice to.
the low-paid staff both in the Govern-
ment departments and also in the
industrial ' sector. Theréfore, i. is
clear that responsib’e men are also
opposing it apart from ordinary trade
unions.

Even after passing the Finance Bill
we have got to tackle this problem.
We are happy that this resolution has
been moved al a very opportune mo-
ment when we should fix our atten-
tion on this serious problem. Why
are we saying that this wage freeze
which has becn passed at the Con-
ference of Chief Ministers is not
giving a correct lead to India? Why
are we opposing it? We are opposing
it on this ground that really the real
wages have gone down although no-
minal wages have gone up, Rs, 58
was the salary that the lowest paid
man in a government department got.
Today he gets Rs. 128,

An hon, Member: Rs. 117. °*

Shri N. C, Chatterjee: I was told
it was Rs. 123. Whether it js Rs. 123
or Rs, 117, it does not matter., But
does he get what he used to get in
1947 for Rs. 557 He does not. There-
fore, it is really a question of not
merely squeezing out or giving this
cash wages freese. What about th-
real wages? I think Shri Banerjee
was very indignant and he shouted
for the poor paid staff. Why? Be-
cause they are not getting even the
minimum which they used to get on
the salary they used to earn in 1947.
You have raised the salary from Rs.
55 to 123 or 117—a little over 100 per
cent. But you know the basic index
of price from 100 has become 289.

Three times the price index has gnne
up and your wages have gone up
only 100 per cent or a little more
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than that. The resu.t is that the
poorly paid s.aff is suffering inten-
sely.

Sir, 1 had the privilege to appear
before Mr. Justice Gajendragadkar
when he was a Judge of the Supreme
«Court, also when he was a Judge of
the Bombay High Court and also
when he was the Chief Justice of
India for many years, You could
not get a more sympathetic Judge;
industry, specially labour, could not
.get a more sympathetic Judge than
Mr. Justice Gajendragadkar. Actually,
he used to plead even when on the
Bench for socio-economic justice, He
specially used to go out of his way
to help poor downtrodden labour.
'Tha' was his outlook. With that out-
look what has he recommended?

My hon. friend, Shri Banerjee, has
given you the figures, He has recom-
mended 90 per cent neutralisation
only for people who are getting from
Rs, 70 to Rs. 109 and only 70 per cent
‘neutralisation for people getting Rs.
110 to Rs. 180. What we are pleading
is that it is really too low. But it will
be unfair to sabotage this Gajendra-
gadkar Commission Report. Actually
jpeople getting Rs, 70 to Rs. 180—the
so-called middle class—are really the
starving people, men with a family,
with children to educate, paying doc-
tors' bills and other things.

What is Rs. 180 now-a-days? With
the spiral going up it is absolutely
-essential that at” least the -Gajendra-
gadkar Commission Report should be
implemented without any delay. Fran-
ly speaking, it is even worse from
‘the worker’s point of view than Jus-
‘tice Jagannatha Das Commission Re-
port. He gave a little more neutrali-
sation. 1 am not pleading for cent
per cent neutralisation in every case.
‘That is not possible, I know. But you
must have some relation between the
nominal wage and the real wage.
When the splral steadlly goes up,
what is the good of saylng wage
freezsT .
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First of all please have price freeze
and then talk of wage freeze. If you
cannot secure that, if you cannot con-
trol black many, if you cannot control
the banks giving out money accord-
ing to the dictates of big capital, it is
no good merely saying wage freeze.
That will no. be proper. That will
not be desirable. That will be thorou-

ghly unfair., That will be discrimina-
tion.

1643 hrs,

[Mr. Seeaker in the Chair.]

Mr Justice Gajendragadkar has also
remarked very pertinently that you
must secure price stability before you
have anything else. We must secure
that before we talk of wage freeze.
Unless you have that basic factor of
price stability, it will be absolutely
useless, a bit dangerous, thoroughly
unfair and inhuman to talk of wage
freeze because that will be really
hitting the poor people harder,

1 know, Mr. Wilson, the British
Premier, has said about wage freeze.
But what is the good of quoting the
British Premier in this House? They
are talking of real wages. It is not
nominal wages they are talking of.
There is ndo discrepancy between no-
minal wages and real wages there.
There is no price gpiral like this
there. Of course, prices have risen
but the condition there is basically
different. Therefore when he says “I
will not allow any wage increase un-
less there is efficiency increase, unless
1 see that they contribute more, un-
less I find that industry and labour
are doing their duty; I am thoroughly
against it”. it is different. I say that
that is not the standard which can be
applied here. Our perspective shoul
be different. *

When I went to the Finance Minis-
ter the other day leading the dele:
gation on behalf of the Supreme
Court Bar, he told me, “Mr; Chat-
terjee, I never change; therefore, I
am not golng to respond to Yyour
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appeal to cut out this 22 per cent
cut at source for every professional
fee”. You know, Sir, in the Fin-
ance Bill there was a provision with
regard to lawyers, doctors, archi-
tects, engineers, accountants and all
professional men that there will be
a 22 per cent cut at the very source
in rspect of every payment of fees.
We pointed out that it was wrong.
[ am very happy to say that al-
though he told me that he seldom
<hanges and although he has a re-
putation for rigidity and also obdu-
racy, the Finance Minister has dele-
ted that clause to the great relief of
all professional men throughout
India—not merely Supreme Court
lawyers, not only men of law but all
doctors, engineers, accountants,
<chartered accountants etc. He hus
done the right thing. I hope, he will
give up his rigidity—Government will
give up its obdurate attitude with re-
gard to wage freeze, Tackle it pro-
perly; look at it from proper pers-
pective,. What are they demand-
ding? Are they demanding some-
thing more? No. They are only
saying, “Give us what we used to
get before; give us that stuff which
we used to get before independence.”
‘The prices have gone up. You can-
not contro] them. Pathetic incom-
petence and inefficiency in controll-
ing the rise in prices is the real trou-
ble. It is 3 humane question. It is
not a question of pampering them:
It is a question of giving them the
barest minimum.

1 think _ this Resolution demands
the support of all sections of the
House irrespective of parties or
groups or other party loyalties. 1
hope the hon. Minister will also give
us some hope that the Gajendragad-
kar Commisison’s Report will be im-
plemented and that 90 per cent
neutralisation shall be available not
merely to people upto Rs. 100 per
month but also up Rs, 180 which
will mean some relief to the poor
people, the oppressed middle-class
people, who are suffering very badly
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from this terrible rise in prices of
essential commodities,

o vaere fwg (Craw) ;o wRT
qMEE, A [T grow & wwy &
# 3aaT g6 T g6 ¢ AT F arkz wo
g T 0w 2w ¥ wdw At g
/e & [T g, i Road AT
&t S syl i wi g
w1 7 a1 g, 4y fer ag & fam
t g am W F Al Wl | e
wgMTE, TEA Ay wgarE, wATA qETE
WY gt qIET qTwATE, CAT awy FAwr
UF-OF g & e gF A @ At
TR d W AU e e
G W, THqE O qniiw & i
T Jo Flo dlo Y, M@ gEw A ),
T for a@ & woft foreft Tk
7T ¢ 77 oF qdY W1y & fr o gEw
srat & at faer wiv s & W
& A G A6 TG W T §
T S qerwdr 1 i gagi
WAz Ffrr § day o e
fieeft & 1 Wt v o o & Fr
g & | A g fawrr ¥ o
am A A R 2T oF W ¥ Wy
*Y o T | wTEr IawT fardar
U saet faaeft, @or e gEer
et | s ag @ «off arar | &
godt X *T aTF ¥ Aoy A §
g fordrar®t & anq €7 T Y @
gfe:

qrar T 3w wagx i ara
TEEREET AT A q1A AT 0

AT AT AW ¢ IWET cqTAT ALY qF
T § | ER WY BT T oA AW
T a1 JEW A | WTIRY §W GO
W A AW Y gy W g g
g wOwEr § 1 qg A AT qErEiE
g & oy g g ar fw o vegqe
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[ Torfre £1) ATT6T O & o FT fgwvror w4 § 97
3 ST T6T 1 AT H258 7 g | A B gTeAg Agi & qJUoE ¥ W
7 W F A gEL AW § M AT wW F, qwrd ¥ W wq —55 57 )
AT ATT AW & W g A =wr oaww e woege
gt awd § WY TH wrew) 6 Y q9- ol YT madE  gEeda e

mT &, Foredard @, gt o @
qoETT %7, F1E W1 goETC gr fw srar
T g F13 ARG W A@ ¥
@ gl s ®Y %1 e Jg
faeq ot w71 7§, v TE A, @
A Ty A vamwEw w aw g fw
ZaTe AW ¥ I I AT FW § T4 A,
AT WY, /YT HY A1 {33 Y, e Ay -
n7 qf e T8 T o7 AR W
a1 A g ¥ ar WA
¥ g qu A faeem @ A @
faear 3 A fad o wATw feran
2 owe # oA A gar @
fergrarT &t 9t w71 w7 } 60-55 W
50 W TXA AT ATKE § AZ IABT
Twz wg e g rda 2m | qU s
gt frrar | At R A wrE=
# o w77 ax § a1 B2 qAEAA §
s AY ag gt ferar £ 2 AWy §
A 5T o=y #Y gu WY wifgg, @
& fag drw Al awm 99 wfgg,
ag @ Y T § 3T aeATg ¥ R aTeoa
argay gar &1 W fET TR ) grew
argay Y 8 20 A & sy wE
Sgm fe ag IR A w@r oA
T AT g | gWE sar Ay A
olequ &1 o gY AgT wwav |

T Ag-Ag 0w A ¥ o
gm fF qF T ST w e w7
wreet Wt X9 wrAT Srfgw o i
¥ g Tad wry § A g
Pt o1 foF O & 8 g F wow ¥
&Y groT F wdr-awt o qgrfafyt
o wamd sneme F far e dAr

E  IAleqmA ®Y aI@ & faw o
T ¥ Al ST wrEw I3y ge
qF A & BT wiggt 1 JAewg W
TH sor feemar wrgen § oW A
w1 wren § e 7z @ dfrgew §
fie ot qorewt o § e oY P WY
T W TROF ERT % 9
zH zA sifeadt W T g
wi%E A1 W qW WA H AFT A9
Fraft Tt w o 2wy § A faw o
AT o @¥ @y § g § qoraw
¥ A wgr ag O wr gefeaer
IFT F FIA AT A7 ¥ ww ¥ @
agm f& ey wvd smw 1w
' w1 Tafy rRwmewT e
¥ qR 91 & N0 &1 fors 7f § A

A
qET I Y | A AVT B qAvQAT

T T & 1 & oy wgm e i
ARZTHT FIET W AT (A, G
TrAdr gattaw § W STk qerfen
DA gD PAT gAY
9z FIATE | woAw A F A A waw
wa § AfeT ag AT o § o A
war & | g ¥ ew g e T
o awe @ | ord F ey
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WY oY B FATE FIAX § 1 WA
ARET &I FIE FIT Y WHIA 7T
oI 7 EYAT F F 1 AT AR FASER
T AT F TgHET TET 0

#raX ox g & a & w2
TEm | gfewT A g7 FEQ F @
g T wré g Wewe F v
AT & ag vz g g 5 A
T § a1 TaAe 7 W A g
FATEATATEF TH FQ § I W
oF afrar eleE w1 1 qRT THR AR F
OF TATH TgA WY " 97 | f S
mat § srm oAg WA o Afew
I A 7 Qg g § 5 owwe
Tz AT § ag A ww §
Fadt g A amirx § R g W
g ot oY gfom * ww ate & @Fac
Y Nl o gt o wfon v
L W § TAE! TWA U I ATEATE
81 IA% FCH wre fam Wi

ox It i qr F oAt 7 ¥
wET AT E 1 W qNT fEoge
AT A w7t 1 wE v @ A wfag
g o & wiwi wv @ owrEl & aga
LY g ¥ 1 xaw Afn AT A oW
w § oy w1 fgaw wgt W @
agr wrt famt w7 fors o AT-ETY
w1 § e gfe & & qorn wgen
T wiet 7 85 wforwr gl 08 § g
|, Aam-feam wmw w1 fos &
FT @ g MR 7y Ia@ wT O,
v wrw &1 fos oy adt war afev
wifgT a=wa a1 ser s
QT | I FOC 20—25 FUE FFa §,
dAvcfafrecagm g B g & AN
& wgm fr 39% s w70 ST R
faa W £ wic wA9g AT F 1 TR
doque W &, Afrpie o § Wit X
wTe O ST FT =T I AT G
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ifamz g G Efefawiawa -

T far Mg M T 1 F @ A

¥wzm A g frag Fav ag fa i

& & | FEL ar /ATy o o %7 §,

Zrq AEA ¥ AfwT 7z A8 AT | T

UF T g aAer @ @ R
frasy @A &1 70 foaman, amaf

firerar 1 8 0—85 T 3T F F qW &

foa® @ wnr gaar o« fraty @

w1 ®rE araa A w7 ag ghom a7

AT wTE & WEAT @y AT §

ar & surar Zgw A AY g7 9g WG,

Wrequ foe v & 8, o wmgar Ay

g ar {5 AT Py gaw M O

@, Afe foar § ga & & g0t

arfz w7 § WiT mEe ¥ wdhw

Fon WA f f osedr M

¥ Juw meAiE U R

17 hm

Shri Shiva

Mr, Speaker: Now,
Chandra Jha.

Bhri Shri Chand Goel (Chandi-
garh): May I submit that the Jan
Sangh group in not being given any
time?

Mr, Speaker Their chance also will
come. Hon. Members would speak
one after the other, We should not
forget the back-benchers also. JLet
us give some chance to them In these
debates at least.

Shri 8. Kandappan
also want to speak.

(Mittur): 1

Mr. Speaker: Yes, his name is also
there. All the names are in the
list before me. :

o faa w A7 (AgEt) @ wsw
WEIRT, ¢ 1 W AW AX FA ¥
simim @i @
ITTF & WA Fr yfa & faers

2?1 3g & g fr afeargd fare
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Tyt W AT AT W R W v G
AT IH F TAIAT F U 7T FWAT
qer | wfee 7o g gor & 97 w1
@TEAT g W1 I K gEEa ©1 @
g9 | TWfeC a7 W@ 9% AE awdr
g o gz wfafwmady am & 1 &
g & fom aink & femgeams & Sy
¥ W 97 7@ § W W wT F o
e, *rz wiw fofan wqar & ot o
& AIG-ATY OFA KT ATETE WY qgAT
afgd 1+ fra wmqma 4 gz wgme
Tt @, ot =T T g, v A
fafan agd) ¢ ot wqo ® Ay
agir afgl mfs sgmé & war -
ZHTET & T 1 I F SrET =747 ey
T 970 €9 &) igAw e g wfgo
gfae & agmw fs 9 &7 g
i §LATA g e § 9w F fAo wee-
T wfawr 1 o fawfor § I
ATFTT AT §4F &0 A6 IT &
WA @ 9 T FH T 0T qg A
WeIa qaA 7w @ 99 w1 mfew &
|G U AT (8 T AT ¢
fs w0 a0% N wa st fegeama F

Lakshmilcmthamma
(Khammam): I think the Resolution
of the hon. Mover has the support of
the entirc House, as seen from the
speecheg made on this*side as well as
the other,

I myself come from an industrial
area where there are thousands of
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industrial workers engaged in coal
fields, They write to me so many
times about implementation of the
Coal wage Board's recomendations,
improvement of their service condi-
tions and so on. 1 was happy the
other day to learn that Government
have accepted the Coal wage Board
recommendations.

So I was wondering how these two
things could be there at the gsame
time, On the one hand, we read in
the papers about wage freeze., On the
sther, we sec that Government are
giving sympathetic consideration to
the question of improving the service
conditions of the workers. But this
fear should be allayed. I hope the
hon., Minister in his reply will allay
the apprehensions of members on this
subject,

The Government has always been
smpathetic towards the labourers. In
this House we passed the bonus Bill
during the lasy Parliament, and it has.
benefited thousands of workers in
this country. Similarly, the Govern-
ment also appointed the Gajendragad-
kar Commisison. In view of all this,
this fear need not exist, and even
if there is any such thing, it should
be a sacrifice on the part of every-
body in the country, not only by the:
wage-earners or officials drawing
small salaries.

We know that, as il is, they live in:
an insecure condition, Whether it is
the Government servant or the wage-
earncr, they have to provide for the:
food of their families, for themselves,
for their children, clothing, education
etc, and it is a very miserable plight
sometimes with tle low purchasing
power in their hands and the rise in
priczs about which the hon. members
are all perturbed, everybody is per-
turbed. Though o certain amount of’
price yise is expected: in a developing
und planned economy where assets are
generated the rise in prices has been»
greater than was supposed to take
place in the circumstances.

= m—
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Hon. mombers have referred to chec-
king prices. 1 feel there can be no
single panacea or short cut to check
rising prices. It appears to me that
the fiscal measures followed by the
Guvernment should also be followed
by a disciplined economic activity in
the community itself in order to keep
prices down. Lxpericnce has shown
thit neither an all-government ma-
chinery nor the professional co-ope-
rators can take charge of the res-
pcusibility of distribution. It cannot
also be left entively in the hands of
traders whose motive is profit and
more profit. A wmachinery should be so
devised that the consumer has the
largest stake in th® distributions it-
self.

There can be no short cut to price
stability. The concsumerg themselves
have to take up the responsibility of
distribution of essential commodities
at fair price shops. The Government
-should subsidise ventures and make
them viable.

There are several non-officia] bodias
which are doing educational and hu-
manitarian work with service motive
-only. Such bodies should now be en-
couraged to take part, and with the
co-operation of the people, be enabled
to take up the economic activity, par-
‘ticularly in the fleld of distribution so
that efficient and honest persons from
‘the society are drafteqd into these eco-
nomic activities.

The idea may appear strange, but
there is no reason why these bodies
should not take interest in this acti-
vity which is in dire need of their
participation torday.

The methoi . running the stores
elther by office-- «f the Government,
or in the alt_ria'ive, leaving it en-
tirely to private ini‘iztive, should stop.
“We should not h» Afraid of failures in
this great venturs of bringing econo-
mic activity to the door of the people
and make them pariicipate in it. There
‘is just ng other er-live way of con-
wrolling prices,
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Because of the rise in prices, the
employees are justified in asking for
an increase in dearness allowance,
bu! evepn befor. the gnnouncement of
the increase in deurniess allowance,
the prices go up further. So, how ase
the people benefited by this period in-
creas: in dearness allowance. So,
this vicious cir:le has to be stopped
at some place. The beneficiaries
themselves have to be persuaded teo
participate in g scheme calculated to
ensure timely and efficient distribu-
tior of essential commodities to them-
selves. The amount spent on increa-
sed dearness allowance could easily
be utilised for subsidising the activity
of checking the rise in prices. This
requires a well conceived gcheme and
the will to co-operate and do hard
work with a positive outlook. It we
cannot accept the challenge now when
can we accept it? How long is the
country going to rush towards disas-
ter. It is time we accepted the chal-
lenge and went ahead with the right
remredy.

There is another point which needs
mention here. In organising economic
activity there appears to be some con-
flict between different sections of our
people who are engaged in this. This
need not be so. For instance we feel
tnere is a conflicy between the trader,
co-operator and the consumer. There
need not exist this conflict. We have
accepted mixed economy as our aim
and we should take steps to bring
results to the. people and check the

price rise.

o prems aw (94 faaer) .
wayw wERT, usEd afg ov sigag
Fara ¥ gerE & & godr 67 w3
o= & Ay fadty gwar £ 1w W
oftfeafa # T8 gum o7 9RE FTAT
ayrey @ off Ear wofr € waw
grr 1 i fax ofvfigiagt & s
aqr Ar-gTTd Wl ITAT sy
% #19 $7% ay wHAd arew fak
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FLWEIT F W@ W T wEAT

f& o7 @ wogd & gfr 7 A o,
wga fa=dlw am &

T W9 I AT AR ¥ A
i g faeet ¥ oF wamw fen
qT | 125 ®F qF FI7 9T AAGD
qrY AT TG FT OF I a=rAT, 125
¥ FAT AT 250 WA TF g 4T 7A-
FO T AT ART T GET A T WY
250 ¥ 500 9 IF AAGH AT AT
ar ary YT w1 A 9 F A}
7 5q 701 71 9w feafy 7 wiw
A # Fiferw # | 3T WG A WwE
i g9 FY gAA  aETAIT AR HaAl
oY FTY AEIFT WTEA F WA ATHT
THET | WTT FT AT F W54 v 5
feeelt % OF &90l 1 Fegr, faad
of@t &Y wWT 125% "EW
¥ v § *€ 10 w12
@ ¥ d@'F ¥ 1 gEY  AFIT
¥ fax ® werw A ¥ M FE
& I Y #Y N gadr ) dwr g
W g-aEqR @ § I A §Ow A
wdw 7ars a@ § 1

o9 gAA I AW F o1 T 997 fr
¥ frg a@ & o1 e frafg s §
X IA% ATHA I qa I FI €
fir g 0 s w1 oy fraar 2@
g W FF o fvo sqg FA E, q=91
FY et o< fovaen =g v & s W
g fraar 3% & =) feodt 23 & 7
g AT FT WIHES GWT WG 125 To
¥ %% qq9 a1 qAGL 94 A A A
T & #g1 5 gw fem wee & 9w 99
TR BE ) qa37 Fg@imnfe 4
el et 3@ § A o s f
w1 ®t qF BefF T X E, I H
@A & oA faend § W 9@ # fan
1638 (Ai)LS—12,

Wage Freeze SRAVANA 8, 1889 (SAKA) Policy (Res.)

1568¢

T LT qo91 &) fawry § | w90
qrr AR THE § e famry § awwi
#1 | 78 g feedlt § @A ATeY FAaT
w1 & fom e 1091 129w wY
2 1o Tay Wt sarar gder weaw wif
F AN AT G, I8 OF Wemmw A ¥ F
a7 qE FeAw T F, T Ne4w A K
a1 aga ff a7 § 1 ag gETaer
W § I qAfaat o1 fow & o
aT 32 Mralfrs smadn §, g ol
&% Arge &t &, IT Ant oA R
fovaa % aga srm wwTa g o I«
Tt FT oA Az we F @y E
gfg &} I9aT qweaTg ¥ A faee
T TG N9T T GET # AW GHAAT
s g Az T N agd
ga¥ 9T ¥ feqr @), odt 9w ¥ AW
/T # fwTex g1, AR T oA a
AR ATH AW F AW T g, T ®
fag waw o afgar gz e g
g W 9 fr fred dftv el §
I W q4T IAF AU qwAl A7 0@qT
groa § 1 ag gt grem W & fe oweR
F=i ¥ fag ™ woF aw T fewrar
arar § i gawr wron ag § f ag
QR T FT FEAT |

weae wgrEd, W oy §r § fs
fieeeft & farmy W< & sy 7t g e
fer @ Y amr w7 o gt fiw
oo o & g it g o fie fredr
qw o ¥ woq ==t & fag eex
g T qF g, ST @A TE@
QO TE FTH g | WY 6 TG AR A
wvd e fr o S g A7 9 9%
WTHT 9 TR are et § W fre g
v R @ Aft oo }
qg FT WIT I T GO0 TG T TG
¥ qure Ty qf @ or wfawdr
T ¥ 7 ¥ 4T T4 IC WS W

¥ wfers wogdy wfr st fgd dfer
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[Fzam 2a]
fer W ag T ¥ owww R
qT3® a% gl fawdt & | O g &
feT 1 & a1 w5 W T & oA I @ ag
g @y | WY A & wIAT qur 29w
qfcare aret 1 frafg s awa &

Wage Freeze

HTH FgA SrFgr orAr & i Fedw
g, w=r wrrar & Srfer w29 fn
HTETT ¥ WS frad «F T g | WA
wifqw feafr aga & soa & 1 gt
weoff #Tgw & ®gr & fF "o o Wl
g Qe Ao A & | W R qgerw
1947 Y RO[Q Y IF F A4 F@E
oy X fF 1947 § & wagdy ff 3w
qz Wt gat fawgg & W ar )
g oS § 6 q@ 1 Newdard
ay GETTTT AT & | qT A AAA
s g afamagam &)
e o afe 3@ 7ol & ot W AT WX
& wrer ¥ aody aga & w9 & | K Fgw
fe g8 oo o AN A AT 1947
¥ ff vl fed ) w A arwfw
gear g% ST ThEd 1938 F wiwA
1938 & WIE F71 4T T WA WA w7
§, arx feafy sar & 1w faelt &
feaftr ag & fe wr ¥ w9 fope firerd
§ w&® [EEH 7 AT wwTf A
wed & fir g ey o e e A
qy o feafir § g & ot Y Farmar gAY
i |

AT F WTT AT F AW A
wifqw feafey Y famr & @Y 9% wo
WYt AT e | gATT 3w qga qw
W T TR EWE g gIgIan
whte ST org T AT St # Ay
ror ke A U A A W AW A
e, Tt ot @ § i av
IC FHY 92 FTUT WY F X AW w7
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AT =T 9T | Ay

qadr Y, By wfz #T &% ff g F
wTfier a7 | 3% ¥ A2 gy 2 i gw Aw
# qrafses wrdfame ot ar & g
FWA T | 7q AT & g€ I F A% CA-
faza wisfaee #t qsar wacg grré st
WETE A R o Fwren 3w w1 o
et | % aga wewT yAw Aw A wwaT
qr | wfeT W 52 a1 53 FAW &
wAT & | BT UF Helt 9T 9T @HAI
grar § | wur wa ¥ dwefiwe g d
A1 HATE AT FOAT G AT g | I
#Y Te@AAeT 9, @ Wil 9T 4r§
QT Y TR | g O Al
e Eat &1 1947 § gl g7 T@HIH
18 AR gAT FX ¥ @@t Wror qAH
Fwarar AR 1 T e ARl
forh =& gom %7 7 a7 ArA 3T Y wwA
ofte FUrRT | W@ vARE dRed
fard 349 ST ¥ At wre I A g
115 ¥ Y samar g | st fecdt gy
70 @ FW & T@H WA IT Y weaw
300 @ WY FTT Y | 9T WET P aw
167 §RT FT ¥ JgF T I¥ Y HeAT
500 & ¥07 ¢ | wAvnfET =,
gt e wfieed fas 300 gom w4 9,
OF WIAE I T HSAT 1000 F FATE |
T THT ¥ O HT G AR
TN Y W F el e
w £ F Fforer @ Frow @
T T wogd ¥ 9 v o @ ¥
T WIAT T FTE K, qUF TT 9T Y
T FT RN TG AT TE A T
¥ o R wifed e s 3w &Y svfees
feafty =t S #¥ | Forr st ¥ Ry
TUR R IR g 2w
wiias feafdr, ag orw ar & fir, s
*t e Afaat w1 g ¥ o gk ¢,
T AT 1 T ¥ g gE
ATRTT A AT WY FT I TG B
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afrerT T T Sfgy At 59 Wi
wr garer W wifew v wfgr

wifes feafa #t g9 wfier gart
faer we WEIEw 7 a9 W FW@ g
w1 ot | e ww W TN wiiEgw
T B GEATT T HTE A GAL ATHA
gt T € | & wwwar g e o aw ww
et o7 gfaaw 7@ amy o'W
WA A WY FIHG) F qgA & AF AL
awd &, 9T T T T FH A FLARS &
aq a% g &Y w1¢ wfuwwr @Y & 5
wTT wgl B wogd g3 faw ww w
gforaee s | F ot wwEar § oy
1938 § 9 <o Y Fwd FF I ®
oTg T #T Al w1 AAT KT K
e faX & 3 fr o 2w way § o
Iq fegara ¥ qogd ad 1w WY
1947 ¥ Y #red off 37 & @y gt
FONFT wwTT AT 1963 % TE T
srfewes 7 Srew s¥ww 126 9T A
T AE 253 % GPT NI;AY | AT T
wr firat ot o FTETT WY ATE ¥ w4
wgr w1 e giw adE # gw awe W
worg & At ¥ afg grfy 1 FfeT o
aw dtw cargew & 39 {fF g T g,
W camiE FYT 9T qF F AR 105 ¥
qi%g @ ®T 211 A1 212 AT 213
N T FHE g W0 ¥ Tw
T & A O Ty A AT W w7 e TE
IEAT § | TR TES HIWT T Ay
faprfer & 3 Wree faerer & o worr
§ fi oiw &Y o7 & o9 Fa7 O AT
A FT § IT A ATl & AL F 7
g arg iy 97 & AgATE-ed ® daw
A% qTHC qIWTEIWA W1 AW |
FrE e g g AT g &
e g i ey
ore wre wtry & foay ond 7 feeht &
fafesr Fome ¥ v g ol ¥ wfew
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AT E | F AT o A v
frgag &3 foraht aec e A §
I/ FT A9 wAT TE FT e §
& wwwar g i qom G geme 97 e
5 & fau a9 B9 £ w9 § T
AAF & w9 A fat & fawre wear
STfEd | W W9 & Ty WY W
g feet @ € & 1 & g g fie
WA,  Wrarsl W gEd wnewe
TogEl WY 1938 ®T ®iwal ®Y AYETC
wr wT s fradY afg gt ¢, e ey gfee
# wy gu oW A fet & sl
Ty |

&7 w1 & wre & ww guwr w1 fe
Tt # gfg ot wfoww w7, fadw
T g |

Shri 8. Kundu (Balasore): This is
an important matter. I also want to
speak on this.

Shri 8, M. Banerjee: I do not think
Government has made up its mind
on this. If this discussion is conti-
nued on the next day, by that.time
the Cabinet meeting would have been
held and Government would have
taken a decision also. So, this should
be continued on the next day also.

Mr, Speaker: I find that many
members on both sides want to speak.
At 5-30 we will take up the half-hour
discussion. Let this be continued
next time,

Shri S. Kandappan (Mittur): 8ir,
in support of the resclution that we
are now discussing, I would like to
make some observations based on
certain obvious facts, without enter-
ing into statistics and figures. Ilam
not an economist nor an expert in
fiscal matters, but there are certain
obvious things that we cannot escape
recognizing while considering wage
or price freeze. We are told that a
gertain amount of inflation is bound
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to oceur in a developing economy.
But this kind of let-loose inflation,
after the five year plans have come
to stay in our country, is something
unheard of in the history of develop-
ing nations in the world, barring one
or two countries,

The crux of the matter is, our eco-
nomy is in a fix and the real malady
that damages the economic health of
the country—the villain of the piece —
is the price rise, We all know that
the price index is spiralling high
and there is no check on it. Actually,
after independence, all these 20
years, Government at no time were
able to check prices. They were
pleading helplessness, being pathetlc
spectators to the currents and cross-
currents of our economy and they
were not able to do practically any-
thing about it. On the top of this
chaotic situation, this loose and irres-
ponsible talk of freeze in wages is
rather amazing.

~ Mr. Speaker: It is now 5.30. We
‘have to take up the half-hour dis-
cussion. 1 hope the hon. Minister
would have no objection if this dis-
cusdion Is postponed to mnext Friday,
because many hon. Members want to
participate in this.

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
Sir, 1 am entirely in your hands.

Mr, Speaker: Therefore, we will
continue this discusison next time
and Shri Kandappan will also conti-
nue his speech next time.

Shri Indrajit Gupta (Alipore): Sir,
the time allotted was two hours. I
suggest that it may be extended by
an hour.

Mr. Speaker: We will extend it
one hour more. I hope the Min-
ister will have no objection.

Shri K, ©. Pant: I have no objec-
tion.

TSt ol 18692

17.32 hrs.

*SANGEET NATAK AKADEMI AND
SAHITYA AKADEMI

Mr. Speaker: Dr. Ram Manchar
Lohia may raise the half-an-hour dis-
cussion.

oft gre oy (feeet 6w 0
WEIW WERY, 4T WTE Wi} | &
fra wom wmgat g & s gue
g wal o ¥ ag avan far a1 fe ag
Eq FAW F AT H @I T | W9 3T
gz faued | T AW
s & ATt ¥ dow wae ug } fw
IH ® " A aw @i fa wroor
& e F fagr @ | AR 9T agw
g % agh oT o wiew odwwr
T a1, T T g |

Mr. Speaker: 1 have called Dr.
Lohia to raise the discussion.

oft wae wrer e wT & Y g
grrr fe qer sAw s £ fan
firet w1er g s e mr 0 A

Mr. Speaker: I am not aware of
it,

Shri Knwar Lal Gupta: You can
ask the Home Minister to make a
statement.

Mr. Speaker: No please,

ot AT W QX WEH TG,
gt OF AT W TR w1 g
8, TTew BT w1 AT TET ¢ ) /R
T WY ZTew At et

Mr. Speaker: I cannot help it. I
cannot ask any Minister, any minute,
to make a statement.

*Half-an- Hour Discussion.
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oft W wTe e ;WY 7 Tt
¥ g v fear a1 fe g T
*F ¥ 7w ST I | awi T w-
T T T ET TR

Mr. Speaker: Will you kindly re-
sume your seat. We are taking up
the half-hour discussion now—Dr,
Lohia.

‘Te“ﬂﬁﬂm(m)
wes wEeg, W forg fawa & wwt
W AT A1 qEr FY §ET Y, A
qaaw ¥ at WA W1 wrgeTs w1 faun
grar &, fapeg o 2w ¥ fawre w7 farey
& A gl g wwT W ckeA ar
wifaer &, ¥few & @ Y & ar % iy
wai 7Y w€T : OF a1 78, 0 fRw ¥
fowr et & o w0, wfee =
werft | § daw arfger wwrE o
gt TEE wETar F aTd ¥ wgar
qETE |

waarg ¥ & daw or fadviy
et #7 awi fied ¥mrg e A @
ehewt e firge, =g | gd g,
qoT WA & 99 oRE A A 03
®C | O IF FT GTATAT ToEy v §,
oY T ¥ qEr T i S W R ds
o &, Forr 3 sravey et e g € 0 foe
TIT %7 ST W1 T &Y AFIL g T~
WS WEIEd, &1 AFY g -4
wraT § | wrferT ¥ ghE ¥ woriE svw
-1 worte & Y E, wrT o W% o,
ot =R ww gy, Ffew werg & saRT A
REFAATAR ST § o g, A ww
drr, W@ T g, THY § AR W
FETT 7T Y, IAwT wfvamy wRF
foqg 923 §, wifs ag faq oadsht &7
for frar & 1 qg A w=frew # gy
¥ fug & §, o, a1 frw Y =,
HATT §T 94 F T7 T AT A
geerTs, Wifer ot W oy w3, frar

Akademi &
Sahitya Akademi
(HAH. Dis.)

woit § | e werifivr, =l
%1 owi gy ¥T, G760 e s T
L

15604

Y T AT WIAT § B ET RA
Y I 7 FT Iaw frard dw W@
afaga sew 1 o § | STy iy
t 1 % A g fr gt T ST A
TEY &, e Frer aefy wroor ey & 1 et
F o Y ga § | 9w gEad ¥ arefre
waeq g § wrefie & sarar Al oww
&% are a® ¥ o gl ogw o §
aweft § ot & 1 9 F g W 9w
g et @y ¥ ag W Ay agt &
afe w7 gud w6 T agw qrar §,
a1 AT qgw e §; emT AR
g gg=AT §, A WA B qg o
2 mgor o@w ST

T s 3w Y g 7 f s
Aty 7t qars, waife wed wrow ¥
91T §1 WA-Her g o war g
wrAATg ferer sl T g AT, W
forg & qreit & a0 9F 2o g, o WO
AT & ae% & aifgeg wwrds /i
Wity ATew wwTRdt ¥ @ aq § | Wi
FoRTT # T ¥ aifgey vt ¥ ¥
qiw ATy W MY wTe fperde, i
™Mo HYo ATTHT ¥To HTo WMo im;r,
A Fo Fo MEHITETo Ao Fo & EHTI

Shri Kanwar Lal Gupta: Where is
the Prime Minister?

&0 T wAgvwfEar ; f s a
g @\ g, wifs W ¥ fag
Frordt ey A (avT Ay A T
2

"t Arew wwdy ¥ § g A1
g H ﬁ' *o‘ﬁo@o%’-’lﬂ,ﬂoﬂ‘a al'.
AraaY A, =T Qo Fo 4T, TTo Ao
e WY, A i Ty gt | AR Y
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] ¥ ara¥ wic wrsy Ay

TF & A1 F oY W ¥ w5 qg wwr o W W TSy < 7%

awar § fs wod g &, sy wewr qr (05N A% qadt w€ § fr graraea

T, Ta61 §O 477 § | Al arady A
A w § P —www g, TR
AT ¥ W g Fgelr 3 o wfiger s
wifrer §, T waTar I A E Ay

Afe w favat oy ? g< Ty we-
w8, g HTH AT F1 | AwCwrd
®T W TR FT TAAT Jadeq wiieaeq
AT ot & g O e T man e
#ogfa av, @fe a7, arew qT qrar
¥ g § 1 Far war § s Fy o @
wifaai @ fad gorl Saw ) o
¥, afew gard franall, anfieen, Tz i
a¥fT ST #1  faar s @)

& st ary A wiw & v oEg 7
wORTC ¥ O &3 faart o fegy
w4 BT fr ot wwdie-fT wer-
it & farg qafaeie afafe | gad
1964 % oy T Y | ITFAN F A
AICHT ¥ | F wwwan § e wog
¥ | I ¥ OF &1 A & q@TST | OF
o, foadarg d@Aiy aed aw
g} #F @ W WA o g ar,
wfewra oY grar qv, O I Hw W
t fod feelt & et ¥ anfeen
fear d—wmrady | 34 wHE W T
¥ Y vz frweft, & Fua Tt g9 ard
WTY %1 Ty |

oF @t ag o foadt werafagt
T I mw F awrA A E @
war § fe wrai el wEreT oAt
3y ¥ fow wg & fr favafaerag &
ok or-wme mw werdfedl ¥
oY & | ¥fFT a® F g & @, wriT
FEET ¥ g Wt g fawafaareay &
&, I ueafyal # aod wx ¥ dw,
o, =rshe qred fasr fagr an § 0

uFTRfeal & o ¥ =7 Far T fad
i —fog Thw Wt et F 2w F
S Fg & Wi ¥ wwan g iy 9ad fag
W Tt Wy afgar we § “wan’—
W 9T 3 T ¥ AT weRT O T
i st Al 7 ok wwe 7
@ W T wwTafway &1 §77 ©F qaTHt
® gl Fagadr AT wq A%

T ff AfY, 17 FA A wm
T ¥ | & IaFY o F & O vy AT
¥ oy gaT wmgaT -

“Moreover, the presence of mi-
nisters and other high dignita-
ries has the effect of inhibiting
free and full discussion and,
therefore, limits the fullness and
value of the advice which these
organisations can tender to the
Government.”

o ferfreesr, wfiad, & a1t % ag o d,
@t foe ogefr ot gutw = &
wF 9gW oA ¥ A AT §Y ATHAT GeH
g wrar § 1 Wi IR WA A9 3} A
* ¥ w7 ¥ wrfgen werawr a4 §,
TF AT & AL F Avy A wF ) @
7T % § | fFdt g aw I ag wIg
Faw wg W T g wag, AT adwra
o gwrafa & qg Tewfy ¥, wwAr
rgafa Agt § | 9 WY A0 T FTAF
ar ¥ afy b | ¥ @ o faat s,
TR AT TAFTIATYAT I AT A oY g
qEAT §, W AETIHT WG T THT H
EU HY IATAT Y WY IAH I AW
TR A IGHFAORLA G AT OIS
T AT 9% &, 9 ¥ $W &9 qwar §
afe ras wifge werft & gy
WMo THTFS ! WL et a0 & defrer
aTEE W T AETEHT F qwafa ar
w2t | wfa, rew o er € et
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savT 7t 7 ¥ wrq ) werw wgey,
AT e § 97 w7 T
GATHAT | CF wg T9e 7 forat gor @,
T FW § 7 T AT F@ q97
Aqre s arx w01 o &%, wrag
fadwr & wmo # #1E v, wfa w=h
et grfY | o s, et # w2
AT A QA FF 1 qwral @ T
RN ITF I e g v &
I¥ WS F w0 F, wASY avean
FIaT Y AFT AUTH TF T IH qAT 4T |
Ty Fg & a8 wrawt gwrofy a7 w7

“The prospect of aiding perfor-
ming artists excites ‘me and sti-
mulates me.”

FEA TE WY TGN AT {21 and ful-
fils me. H‘Em iﬂtﬁmg’fu‘rM|

WOUN AFAW . AANT T KT
YT AATA G CET & )

o T wANEe wifgay : 9 woft
ara & g ¥ fiford, ot e g wx
ax $ifwg | arfger v e weraeht
9T ATHAT §aAT okt @ew 7 wfed 1 &
TG oY Ty wyHT AT w1 e

IH ATH AT W A g Iy F oy
& arE F aw o Aredt § o
qdY § aw ' Awar § fw oarat g
9T AN W @ W J&@ o8 W G
T T 70 I faafioear at
fore #Y ward g w7, ofix qre T
wEATE ) ATET w1 qF ®9 § §9
weT ¥ A 1 e e g vk
w1 $91 wran g fw famr w7 0K e
w{ aga sarar a1 A farwar w_r
a1 gy § W fex gwmw oY Sw ¥

Akademi &
Sahitya Akademi
(H.AH. Dis.)
v 21X wiegrE WA §, 9%
T T Wy AgTOS w wEvEdr #
Wy | IA R wEr A | wifax
wnfa & art & weaw Wy, ag ot
faerger & ara § faet ot 2w & faed
WY & 700-800, TATT WEHY waTiEy
F i, wdaenfr ¥ wa d¥ 400 T
§, an fora Az Y few oy Faeama
I 50 I gemfy § W ford
e gt afew  faegra g Sy
% & e Wt wrfaw & 9 fefasw
Titg & g o aem @), frwma
gi a1 wanfa f g & o @ @
@1 ag ¢ adwfas A ) sfa
tfrerfes gt &, wwwrera @rft &
FO A1 @re( 937 {rgay g, T g fw
¥, g WYY 0, gx S5 ¥ fog 5 ) A
g8, saaT W a8 yor fagar ap fagd
¥ qT Y o gor T § 1 &few ot
Gfagrfew wnfe § o a1 fager Y
Wty &) gt § g e aw | Afew
FH Y FH  wEEEA sify qor g
A @A gqaramr
st wefereT (@R ) -
aTe st w1 q@ 1
ot fw arery (wwfY) o aTEW
#1 W Y wrfE W ?

o Ow wATge wifgar : & s
W wT W@l §1 ATH F T AT ey
wm wfgx @t Wawwe o1 A amw Fq,
<fawreT % qTq WY ITAEET T ot a1
& &, 9=7 wWwT qt 7O e § e
WT Agartt £3% qH K1 wT A
o ¥ ¥ Ofad | FT 3w Tw A
R ogi g g AT W E 0 IW A
st FereT=eAT #1 9g 91 ¥ e
wrgan g e forw a0 & fagan ol e
# wwafagt &1 qar &md & fag gomt
T &ar T, 200 wWfAai @
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[wre = wege wifga]

150 swfaar @ & magdr ¥ §
% o5 gura M A g fF oww
o g W aEr qi0fgg
gafrs v o apfas shaw
#I @ I0F ¥ uF, oF 3,
R sifeat ¥ 50-100-200 TGS
R B A T & | g e
§ q& ag o0 ¥ ag aw @ fadw
# & fafew sifas § va & w2z
THIX F FAFET AT @Y & A1 K
F & ww fFy a0 g fe farfew
wifesr QI WA ¥ WO F qaw
@y aer geqr ¥ WAl ® agr
ot w1 #7 geqr § wAq arfed A
FeqT § I ¥ gORTC F WA AT
aff gwr < ¢ | ag fafew Fifaw
HAT | IW H QT LAY AT S
¥ 0 #ifew § ag afgEr § A
t e effaw e o ey
210 i 1 § 99 ¥ wa 7 gC
O & | I F AT AT WA AT
P wrr gm W e F A
T GETAT WY R A €4 geutfe &
qrad ¥ fHC ¥ &rwAT q¥AT 0 W
xafag & ¥ uq 2 4 § qafeg
Fa % wer & orn Wfgy, &@ faw
) faege aze T Wiy |

urg ® arx g, & o & e
g wT wew T 0§ | AT W
foreaT | W BT AL WA § 150 A
¥ 1 A, TF TAT TAA AT
wEATS AT wT aF §, d47 AW WO
# T § 1 g ;% A A A F
&1 S ® AT FLAT A7 TF ;X
ag Gl FT @ FT R A @ T
g% wry afte ¥ &2 Y W & w1
¥ qugETar | AERT A i
¥z ¥¢ fear | G qF & q0@ A
st o Ao § a9 w0 @ Ay

JULY 28, 1967
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g1 adrr gwr f& wwr & oSt owd

T § & foadl, 3@ &1 @iewfaw

g wwA § 5 o 5 97 fDEq

JET FAER wIA FiT H qoOA IW

T 9 g ifgq | wew @i, L.

Mr. Speaker: Now only ten min.
utes are left for all the members. He
may complete now.

o TR wAlTT wifga : AT FEA
1 waea ag ¢ % womw wgieg, W
A7 TH 1 faaaed § 2\ gy W A
TEET T TAT § WY FT XA AT AT AL
FH ¥ 7 g@Ar a1 %< fF ot fuwam
Hgraq 4 W F@d 9@, 1964 H
e fawet faad wqE 1967
s sfaww  fagan g7 werzfagi &
FaT g wrar arfgy @ AT @w
AT F7 IY Fear Ty T § gy

& T oagl Sgan, ¥ s gEa
AT T F 9g Fgew A qg ¥ i
gt FEAT WgAT, U AT AT I WA
AW AT € wg qgen § e ogw
At w2 # €@ § feawed A
qifgg #X #1 7 #€ ST "I
o wigg |

The Minister of Education (Dr,
Triguma Sen): Let me say a few
words.

Mr, Speaker: He has to say, With-
out his saying, we will not go. He
will gay after the questiong have
been put. Mr. Kundu.

Shri S. Eundu (Balasore): After
Dr. Lohia has made a very valuable
contribution to this topic, I would
like to know this from the hon, Min-
ister, In a changing soclety, art,
culture and music need direction
need to be defined from time to time.
We want that it should be true, pur-
posive, sincere and it must reflect the
urge of the people. It should not be
the preserve of a few, nor should it
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be only a show-piece in the draw-
ing room as it is in India. In this
context, when India has moved 20
years, may [ know wha! positive steps
the hon. Minister is going to take
and what break-through the hon.
Minister is going to bring about, to
give this new directior, to this realm
of art, music and literature?

o gadwe wraq (FUHAT)
i g gfz & wog quAT =EAT ¥ fw
A ogy drFw dEw F owgog @
e dgd FT T1EE woar qr @ TiEi
¥ gT AME IT F1 GO A48 AET
ot §9 ¥ @A & FqifF 3@ q IA
&1 gopwA fawdt of, 94T @ &
T WTA & gC I+ T Wi gfEar
iffgor s s afe i 87 &
AT wrEAT R gw # g 7
% for odft aF s ow e T g
ot feaar @< fear mar &1 fafaee

HTEX E FY TE AT |
Shri M, L. SondMi: (New Delhi)
The situstion ing the Akada-

mis which has been outlined by Dr.
Ram Manohar Lohia represents, in
fact, one of the gravest situations
‘which this country faces in respect
of art and culture, Will the hon.
Minister kindly assure the House
concretely thet at least when we
shall shortly be approaching the cen-
tenacy of Ananda Coomaraswami, o
person who dedicated his life to ins-
tilling in the dry bomes of all these
experts in this country the real hope
and energising power of the ancient
mind of India in 8 modern perspec-
tive, he will take profit from the
discussion here and see that the
path to remedying the present mal-
aise will take advantage of Ananda
Coomaraswami's pioneering work?

ot wir v (g0) : fwa TR W
ag i 9T farw faT & 99 0% omg XA
gt & fr

1638(Ai) LS—13.

SRAVANA 6, 1888 (SAKA)

Akademi &
Sahitya Akademi
(H.AH, Dis))

“While this might have been
necessary in the initia] stages in
getting the organisation launched,
a stage has been reached when the
president of an Akadami or ICCR
should be selected fromr persons
eminent il the relevant fleld
and not merely eminent in pub-
lie life. '

& woft wgve & quAT STEaT § R ow
o xw Tz Forelt @ I ww aw
wratfamy ficdt st @ 8 g & ot ®
e QTOATEA ATEAT F |

ot condre g (gew) - & wagw
wa ¢ fe smen fitfreet e ke
& €7 wrwrefhat wr awrafa gar aga
wrvwr & ot e ool Y Pogfimm
fadr 1 (vmwwrr)

AT AT WTo AT F T T AT
wit ¥ st & o qowe wTr g
o & PafreeT aga & q@nT wgm
wfow W B wwrEEr W o et
& Ty ark & forlr gteTT & weY ¥
N wifgt § S @ A o QR
waft arfe wro Afgar w1 A 5 grrr
¢ 9w = aw gnd eweh e
a% !

15702

Mr. Speaber: Now, the hon, Minis

ter.

Shri Kanwar La] Gupta: I had

also sent my name,

Mr. Speaker: I have not received
it 11 now. If I had’ received I would
have called him. Now, [ am sorry.

Dr. Triguna Sen: My colleague Shri
Bhagwat Jha Azad who deals with
the Akadamis will reply to the ques-
tions that have been raised. I would
only like to say with your permis-
sion one thing. When I got the notice
regarding the half-an-hour discus-
gion under the rame of Dr. Ram
Manohar Lohia whom I knew to be

—
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[Dr. Triguna Sen)

very educated, culturcq an an artist
and literateur and what not, I thought
that after the half-an-hour's discus-
sion I would be benefited by the
wise counsels of hon. Members, and
we could try to fill up lhe gaps thal
were there in the woiking of the
Akadamis, but I must confess after
having heard Dr. Ram Manohar
Lohia that he gave very little sug-
gestions regarding the improvement
of the Akadamis, He went into per-
sonalities. With the little Hindi that
[ could understand, 1 think he had
mentioned only the names of some

persons and made some asper-
sions . . .

Shrimati Lakshmikanthamma:
Success depends on the persons also.

Shri Ranga (Srikakulam): He ought
not {0 be in the Akadami.

Dr. Triguna Sen: In the Sahityu
Akadami, as per the constitution,
there are 73 members elected by the
different States, univergities and
professional institutions, The hon.
Member did not mention single name
out of the names of these 78 members
but concentrated on the five who
were nominated by Government,

Similarly in regard to the Natak
Akadami, both the members very
nicely avoided the names or qualifi-
cations of 47 members who represent
the States and differeniy professional
bodies but talkeq only of those flve
members nominated by Government.

o T wAgT wifgaT : w7

Dr. Triguna Sen: I thought they
would give us constructive sugges-
tions but I was really disillusioned
by the questions they asked and the
matter they raised.

My hon. colleague will deal with
the questions asked.

o T WANGY Wifgal : frww -
a7 § woeTdY et of og T ¥

JULY 28, 1967

Akademi & Sahitya
Akademi (H.A.H. Dis.)
faen weareg & Togewent (st
WrTE W wArg) o § gt q@er gm
f& feaw ez & A frad de-armos
T 1wy W A & o7 wrow are §
Aifew wf gu¥ g faar mar ar fs @
=7 weq1 9% Favdaor sigy § fe war o
fagra a1 faaw & fass s @
FrEt ® A g g ) gEd
1T T AR A FE fE Aoy,
afrral otz weraTaTst & awr R )
Al a3 w4 fr gad wrow
aieglas gz w1 oraeit ar ok R
¥l IR 0F § am 9T d faar
YT GTHIT QI ATHOR qi9 safad |
& ATH 9T |
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WL 99 979 sqfea’ w1 W faan
a1 fRT 1 IR Jeom fFgr a1 #
wawaT § fF TR amew #1 wrew
fis gut 91 TR Ao Fo UFo AT E
IEA A qoAr A06 ¥ gfaest sra
F MT ag FATew & qtF 717 fagr €
7 f 3% wfaes gafad § 5 ag e
tear et & s T § 1
Ty @i & fawew & o far 9
Ao fwar at & 1 aeaw ATEd| Ay
wa & wfafea wommT § | 1o THo
WY Frf TETO wTEdT A 7 9gN w
forsy s & waew @ % & WX 9w
q& e favafaamg & a wieat
g ¥ § 1 7 a7 & o A w7 IR
W FE T8 L faar I wfaer
T aEw & fair v f 7§ Afew
aw #Y 3fee & ag o " A -
wfaes fagr & 1 afe I faar w1 aA-
Ao woRTT 7 fsar g At wav ) Wk
et g w1 & | A v o Fear o
fir WY qiw st ATRer fRd T Ay @@
1 e § @ oY nfen wTesdt # den
AT frsr q=lY & w1 73 WA §
I ¥ fak otw qg § | 9% wETEr
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#w 15 wfafafe oy aoerd & &% §,
20 fawafaammt & 33 § ) @¥ womar
& won sfires fagrq § | e amew weT-
AT 7 WY ga¥ IAF7 fAgr § O wAfew
wfaw & wrar &, o fergeamat wqfow
F wrar & AN A=E & wrar § ) frag
g7 e wrefagt & fa ) gaw far 2
FART WG HAT & KA A AIAT VR
IAET 3T F ATANT W Ao FFAT IT
F1 7 7R AT 7T FZT A7 ATAT Y | TET-
g fara oY w0 wgq fipar mar § =g
At €& 2w & ey Frera) fagry € wodt

FAH AT A | T FET A @A T

arg fordr | 378 & ¥ I W JEAT FOH
¥ qaarar angan g e a1g @0 & &a
% g, WIg ATew & da ¥ ), g W7
fet dar % gY, =41 #1 arfgeq & @a &,
arew ¥ §F ¥, G0 & qq §, g |\
fear & 1 5% worfeat s &, ey
qgiaw § 59 A & fwax it g
Iw w1 wen gfae w7 §, g A ®
afafrfaat %Y g7 & fogr mar § =17
I & YT A Ao g fear &
g & fas qiw safirmt ) Araor fea
g 1| uF ganfa 77 59 § waTaT OF
wrgrne qEAws § 39 T ¥ faew w7
57 /&1 ®1 Ao fwar § 1 gw & faar
57 9 & us qrm g ferar o gr @i
ATEH WETTAN & 43 W12 Fgh arfgen arzw
WETTHI H 73 | MACET 73 W 43
Za Mt & fas qrv safed 71 T
firar & dY g & wrafer ot @ wnfigy
gg v gafY § fif e amga ag oF,
% whedi & A9 9 T _/ET A7
WHEHT & AT I, 0 97 57 i fwaer
AT Y AW F ) wwar g fF wo
fegeam & dw ot Hqw Fafg &

s, ¥ F R q, S § 7 F, Wi

Tew ¥ 8T # @l swifa T g
fec oft o g sarfa fam & wra

Akademi &
Sahitya Akademi
(H.AH. Dis.)

ZRT AT & | W e anew
@ AT WY TIE ATER R T
18 hrs.
o T AAET Mgt ;. w©
TR T w1 W67 T aw oY ane e @
T s 7 ¥ Ar—— '
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wew REINT - fEE a<E ¥ A
%1 /et fear T wwar & | @16 oW Wt
® ag T &) "war &

o T wIEE Wifgwr © qw e
T R AT R ¥ 73wy @R
&1 F og¥ vy QT E e F Tt @
ATz &, & o AOETQ AY ok &R
qiz & | I ¥ arfge et & o
oF WraT & AT & | & o IR Arwore
gromy § | favafegeat & § o ff am-
T AT E | AT WIS ATHY g o
g fo 1 wma v wwy § fF ammoT
TR T 73 X A2 wwe & gk et
F1, w7 a1 9% faeet & afer ¥ oo
¥ F 1w § a1 deam o § 9
IAH TATqT Ky § AT A deqr @mgew
T g arm s & 1 #Y oA A
AT §, B oA § 7 g ety
i Amam AT i g A
73 % WY W1 WY STy T QT AT ®OX
g araw doqr N aw a oo
v # fraftes w1 fagia ar amer §—

s wrTee W wTew 3w ag £ fE
W AT A T § A St
g e & 1wl gurel ¥ qrA
auedt 51 FEATaAT W qU afeerT §
wiea  dudly gt § quw
F[Wewr AT 3t T@ ¥ whieerc §
wo wga #1 Ay g wigy fe
Wy w2 ¥ T ag gt § IWH o

E

ar

. 2 w1 wfgwrT AT IEE E s §

Fuet T g FTT R | Wo W
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| st Wt W wrrorre)

g e A § 1 A gAY Hawr
zq fave wiwar g o 7 zw fywed
# # ITRY A A A w1 § A
e ¥ wwaT § FWA & foy, & g
RAAT G FT TwaT § w7z AW
R | ¥TeeT qTEe wwa § fe -
frarg & foad sfafafs #mw, § 52
T WY, AF wHwy & R Tew aowr
¥ e st w1 &9 e Wi, @4
T WrEAl IFA AR, a8 ARy §
fe forr are it w0 w47 gu ag W
T gWT | AR g { wa wven
T™a & wY WO Af v
W A 98 ¢ fe g wifges aew
qeRf WX §Na AEw aFEd |
N dS &% ad & qar ¥
Tgw § f& @i aew wemd #
ek &rowTT & gra 7 g 9T §, Harwa
w x wfafafa & oF 39T da § e
7z wa faw T fa W wafie 378 §
forgl ¥ wAT—wem ® wk § WA
qreE—& g7 A, swfa s w7,
faftam o § | w1z & & 37 FERET §,
=Y fgrgearit &, <Y A1zg & W< QY Havw
¥ fadtan 1y ) arg W fRT d 9d
§ 1 g afre 0y § Fora® < Faarg ezt
wigw & WYT A Iefy Af Iov wwa
T WA & WA AT FIE WL I
ferar forr & &1 At 1 & aren f e =g
frey & 1 AfeT gz i & 2g wodt
fogar swe w2 @ qferw g
(o)

JULY 28, 1987
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o T T (@) cww

St WTTER W WAy c WY &3 0
9@ Ta1e & qugT £ vy’ (frewy)
FAr® 7 &, A12F & 97 ¥ g7 werahrat
& ar =BT ®y frar &, go¥ w1 52z
T & | & JargTor qrawy AT § o i
T werd) & | qEEEE § ogEA
"dErq’ w1 sawra fear qr 1 gEs
aga worgr g€ Y | FARE § O T4-
fear & w1 frast 9o gedw a0 £
¥t EAA IAF ATIAME TR WA
9% FT4T 97 | AT qrIay F7 6w
g’ R 9T AT § | I HTEH GART
Tad A aret ¥ Aww ¥ fr v @)
ERAAG N @R gL AWK
fagrat & gr afefede a8l fad & fade
feagrert & oY felr & 1 oY sy &% g
fedftorr & sratye & wasr A gF 77
qaF, 39 FY AT KAy | IFA m F
fare wer saifer wfser #) & o =7 o
aw & fore e gwrt frg dyr ayaa &
afw srHT g 1 M T g
qgar & | & sgm e &5 faw qiw A
for & w1 &1 warefaat & ot a¥ &
fagmy & wt weqet wod @d & wdw §,
sarere & fogia g7 swrfaal ®
arer faar & s gy sfarssy amm
# gwaar g fe oy ot gty et
#t ¢ 3aq ¥ faarg wob fe whrsg #

safr 7 gy *rf T geTe W@ E

18,06 hrs.

The Lok Sabha then adjourned till
Elaven of the Clack on Monday, July
31, 1967/Sravana 9, 1889 (Saka).



